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LOK SABHA DEBATES

LOK SABHA

“ednesday, April 15, 1981/ Chaitra 25,
1903 (Saka)

The Lok Sabha met at Eleven of the
Clocy

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Naval force near Rameshwaran to
protect Indian fishermen

*805. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Tamil Nadu Gov-
ernment has requested the Government
of India to station a permanent naval
force on the India-Sri Lanka bound-
ary near Rameshwaram Islands to pro-
tect [ndian fishermen against harass-
ment by Sri Lanka naval personnel,

{b) if so, details of the request; and

~ (c) what action had been taken by
~she Government of India on that re-
quest?

THE MINISTER OF STATE IN THE

* MINISTRY OF DEFENCE (SHRI SHIV-
RAJ V. PATIL): (a) to (c). Govern-
ment of India have not received such
a request from the Government of
Tamil Nadu. However, Government of
Tamil Nadu has drawn attention to
poaching by foreign fishing trawlers in
our Exclusive Economic, Zone off the
Coast of Tamil Nadu and have asked
that suitable instructions should be
issued to the Naval and Coast Guard
authorities to patrol the area. Govern-
ment is fully seized of this problem
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which is a serious one. Regular patrol
is carried out by the Coast Guard and
Naval ships/aircraft to the extent re-
sources permit.

SHRI A. NEELALOHITHADASAN
NADAR: Has the Government of Tamil
Nadu drawn the attention of the Gov-
ernment of India to this matter? Has
the Government of India received any
report from the Cost Guard and the
Naval ships regarding such incidents?
If so, what are the details of such inci-
dents?,

MR. SPEAKER: He has already re-
plied that there was no communication
from the State Government.

SHRI SHIVRAJ V. PATIL: The Tamil
Nadu Government had not wanted that
ships be posted in the area. They only
wanted that patrolling in the area
should be done so as to see that poach-
ing is not done by foreign trawlers.

SHRI A. NEELALOHITHADASAN
NADAR: Poaching by foreign trawlers
is becoming a permanent menace every-
where. Has the Government of India
any positive and concrete plans to crub
this menace permanentlv?

SHRI SHIVRAJ V. PATIL: We have
certain laws for that purpose. One of
the laws is about the Exclusive Econo-
mic Zone. We have brought into exist~
ence the Coast Guard organisation
also. This Coast Guard Organisation
is also inspecting the patrolling of the
Economic Zone to see that poaching
is not done in our Zone by foreign
trawlers. ' This Coast Guard organisa-
tion, has come into existing only a few
years back. It is in the initial stages
and we have a large Economic Zone
which has to be patrolled by this Coast
Guard organisation. So, we are col-
lecting the wherewithal for this pur-
pose. We are training our people. We
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have given some vessels to the coast
guard organisation and some agircraft
also. They are patrolling the waters
and trying to warg off this kind of
poaching intrusion intoe our economic
zone. We do have a specific plan lor
this purpose. That plan envisages ac-
quisition of ships, providing other
facilities to the coast guard organisa-
tion and increasing the strength of this
organisation to the extent which would
be required for this purpose.

Persouns detained under National
Security Act
+

*806. SHRI N. E. HORO:
SHRI R. N. RAKESH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some cases have been
brought to the notice of the Govern-
ment that the persons detaineq under
the National Security Act, had been
served due notice in the language
which they do not understand:

(b) if so, the details regarding such
cases; ang

(c) the clarification given on the
question having regard to constitutional
provision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA): (a)
and (b). According to information
avalable, seven detenus in Maha-
rashtra and one detenu in Karnataka
were released on the basis of reports
received from Advisory Boards on this
8round. Two detenues of Delhi were
released in compliance with the orders

of the Supreme Court on the same
ground.

(_c) The gtate Governments and
Union Territory Administrations have
been pdviseq to issue instructions to
the detaining authoritieg that the
&rounds of detention should always be
communicated fo the deteny in a
language that he understands.

&me.nnoRo:Ithvt clear
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detained under NSA had to suffer un-
necessarily. I would like to know from
the Minister what action he is propos-
ing to take against the officers who
have made ten persons suffer unneces-
sarlly and what was the language used
in the orders of detention.

SHRI YOGENDRA MAKWANA: The
language used was English, We have
now iastructed all the State Govern-
ments and Union Territories to issue
the orders in the language known to
the detenu, i

SHRI N. E. HORO: He has not an-
swered my question as to what action
he is going to take against the con-
cerned officers. I will put another
supplementary also. When did you
send these instructions to the State
Governments and Union Territories.
The specific date when you seni the
instructions, I want to know.

SHRI YOGENDRA MAKWANA: He
wants to know the action which we
propose to take against the officers. I
said that the officers, when they serv-
ed the orders, explained it in the
language known to the detenu. So,
there is no question of taking action
against the officers. It was later on
decided that they shoulg be served the
netice in the language that {they know.
He put another question about the exact
date. It is 30th March, 1981.

SHR] N. E. HORO: His statement 1s
not supported by facts. He said it was
explained to the detenus in their own
language. This has not been accepted
by the Advisory Boards.

W T www e o we
g, mw,mwﬁw
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PROF. MADHU DANDAVATE: 1
want to ask one question from the
hon. Minister on the basis of the Na-
tional Security Act which is in my
hand, unfortunately. In Section 8, sub-
section (1) it is made obligatory that
within 5 days or in exceptional cases
10 days the grounds of detention must
be given to the person to whom the de-
tention order has actually been issued.
Sub-section (2) says: “Nothing in sub-
section (1) shall require the authority
to disclose facts which it considers to
be against the public interest to dis-
close.’ So, neutralises he. In this light
of this fact, will the hon. Minister tell
in how many cases the loophole that
has been left in sub-section (2) of Sec-
tion 8 has been used or misused not
to provide grounds to those who have
been detained under the National Se-
curity Act?

SHRI YOGENDRA MAKWANA: Yor
this I would reguire notice because the
question is basically about use of the
language and tiot tHis.
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PROF. MADHU. DANDAVATE:
Notice should be given to those officers
who do not glve them the grounds.
For this question why da yoy reguire
a notice?

SHRI YOGENDRA MAKWANA:
The main question is about the lang-
uage. Ang the hon, Member's supple-
mentary is about Section 8, sub-section
(2) for not providing grounds. For
that I require notire.

MR. SPEAKER: You can put a
separate question for that.

Uranjum Development work in Bihar
under Sixth Five Year Plan

+808. SHRI N. E. HORO: Will the
PRIME MINISTER be pleased to state:

(a) whether there is any plan for
the uranium development work in
Bihar duringz fhe 8Sixth VYear Plan
period;

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): () Yes, Sir.

(b) The Uraniumm Corporation of
India Limited has proposals to open
three aditional uranium mines in Bihar.
It is proposed to set up two more
uranium miils in addition to the ex-
pansion of the existing mill at Jadu:
Suda. A third stage shaft will be
sunk in the existing Jaduguda Mines.
The expansion of facilities to recover
Uranium from Copper Tailings of
Hindustan Copper Limited is also
envisaged. Of the above, one Project,
viz. Bhatin Mines Project has been
approved by Government at an esti-
mated cogt of Rs, 240 lakhs and it is
likely to be ready by end of 10984-85.
Other proposalg are in the project for-
mulation stage.

SHII N E HORO: What s the
tofal production of uramium that we
ave having at the moment? What is
the amount projected afier you epen
these three mines and one more mill?
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Are we going ta become self-sufficient,
after the opening of these three mines,
in the matter of uranium in the coun-
try?

SHRI C. P N. SINGH: The deposits
of uranium established g2ll over the
Count.y so far gre to the extent of
about 67,000 tonnes. With the addi-
tiomal capacity that we have formulated
we hope to achigve generation of power
ta the extent of 10,000 MW.

SHRI N. E. HORO: In the opening
of thege mines and the starting of the
mill at Jaduguda, are you getting any
foreign technical know-how? Or, will
you do it indigencusly?

SHRI C. P. N. SINGH: The Atomic
Minerals Division has been looking into
this aspect for a long time I am glad
io inform the House that we have done
this with tota] Indian know-how and
indigenous fechnolegy,

SHRI NIREN GHOSH: In v'ew of the
fact that atomic energy should go a long
way in solving the energy crisis, what
are the uranium reserves in Bihar?
Are they sufficient for the country as a
whole? If not, will prospecting be done
throughout the country to see what
our uranium resources are and also
for their exploitation, so that a signifi-
cant portion of the energy crisis 18
met by atomic energy?

SHRI C. P. N. SINGH: Government
are prospecting for varioug minerals
for optimising electrical generation oy
atomic energy. I am glad to inform
the House that at present we have
found certain uranium deposits in
Madhya Pradesh near Bodal and in
Jajjwal and Dumath in Sarguja Dis
trict in Astothg in Hamirpur district
of Himachal Pradesh, in Timli and
Saharanpur in UP and in Walkunja in
gh Kanara distriet of Kamatake

te.

PROF. R. K. TEWARY: May ]I know
from the bon. Minister whether they
have received reports about purloining
and pitforage of this sensitive material
by sune pecple wuid ulifmately thy fad-

ing its way to foreign countries?
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SHRIC. P.'N. SINGH: I do not have
any ofietal informetion on tisis point.
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Is it want of uranium or otherwise?
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SHRI C. P. N. SINGH: This ques-
tion does not really relate to the main
question. But I may inform him that
it was not bacause of the shortage of
any particular item but because of
certain technical difficulties in the very
system of that plant, not in the atomic
energy system or the sophisticated
technology, but in the turbines. All
those things have now been looked
into. There were certain leaks in the
pipes which were also plugged. So
far as the technology for generation of
power by atomic energy is concerned, I
am glad to inform you that atter Rajas-
that RAP 1, RAP 2 is today generating
power, and we have put it on to the
grid, which is working very satisfac-
torily.

SHRI MOOL CHAND DAGA: For
your information, T may tell you that,
it is not working at all nowadays.

W & Wil e mg it waafea
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*810. it wwww wuf :  way
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Oral Answers CHAITRA 25, 1003 (SAKA) Orel Amgwers 1o

(@) ¥ g, & wor arade & o
srddy ¥ w8 § sy W v Ry
¢ '

gy woww & cew it (s
ﬂ-('-“ m)‘ (‘) *r Et:
= |

(W) wewre fwe v wqgfe
sriferdt st e st #ir g
¥ gaT s & fog S awed o
%R & ST o7 & wg & w1 D0
wgfEr sty & w1 # e s
& yry ¥ s o Rl faeme
FOY )

siv g o waf : wfr s
Trae oY F WET o7 o T WWTC ¥ ST
fmsRAENa T HEX T A

% % & dwr @ MmEwe oag
WY wwe Fr ¥ fEur e f

WOAR WEAT © Wi A, DAT
&t wdfr fasar foer §

Wi B & At T § -
WIET ® Siq #g YqY F A1 g & IAw
fereryr <@ &

st TRTLATT WA . = H oY
wEg fasy &

ot B WA wWi: AT g €
Afve S o0 1w N F LT
T HX IYET WaTa A7 & FlAW Hir
Tt sgE ¥ et ¥ agr o
W fywsi srfqat & v § 9wE! w4q-
gfoe s sl & wfesfeer
w714 41 faee fara sl & ®)frw #r
TuR ey a & mw v wr @
€ wr owrodr werl @ ag f



11 Oral Answers APRIL 185, 1981 Oral Answers

g fo s wft B @7 THr N
TF WM9H @I B N9H sd@ &
qreqy ¥ faar @, afk g, N Sw
avew § WTqA Wefy @ aqr FTLaTE O
g ? ferfer afadi A @ dagee

wrega WK Reger qrevw § aitad
FeaAT wgy § 7

ot miw weamr: w7 NAAR
Ay A RRar g 1+ v wrr F 99
% eqsz e gt Afgar § 1 W@t Iw
gl A FT TR g TR vy Fow
gR war gEiHz  wdd gq w4 )
TF  MFT wAE e gE 9 )
Fq A FHATA, qAL, wEror, fadray
iy A Aty ¥ 91 gaw Ay
@ gay F} § qgEw F @ {
ot RAew fear @ ag @ W foar
2 ogEm AR W o faar @ W
g RT 13N Y Ig& I W gAFaQ

FLRTWR I g AT wrod aF
e X & HHET |

srgw w ¥af ;. weq § fag
Fifrd} F T qarT § Fo4F wArar
w1 go Nifgat & Faa ) gz ¥ gimlfad
I % fag o W & fadzw
for 37 Magirqerar f&
frax avl & & ForaR warw FQ@ Wr

® &7

o) ety weq : {R 94
frar & Wi wraq faar § werw & AaY
¥ FgEF AN ofear g —

% wAfta waeg ¢ w3 T,
agrar |

woad AT . SN w9T A
?ﬂﬂ‘f?ﬂw%ﬂqq«mm
1

SHRI YOGENDRA MAKWANA: Can
you permit me 1o speak in English?

It is because he asks in Hindi I have to
reply in Hindi.

That is under consideration of the
Government. The entire grea of....
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DR. KARAN SINGH: There seems
to be some confusion on this maiter.
There are two different points involv-
ed. One is, the people of Ladakh alter
a prolonged agitation and after many
years of suffering from ga sense of
grievance came to an agreement with
the Statement. We understand the
State Government agreed that the
request of the people of Ladakh to be
treated as Scheduled Tribes would be
forwarded to the Government of India.
Therefore, the question is, has that re-
quest been forwarded to the Govern-
ment of India? XKeeping in view the
importance of this matter and the
growing unrest among the people of
Ladakh, will the Government of India
move expeditiously ana when will it
move?

The second point is that there are
other castes and tribes. Apart Irom
Ladakies in the Jammu region, there
are Gaddis, Gujars, Bakarwals, They
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antding demand for being
hi:cvleudﬁogftﬁe Bcheduled Tribes. Will
the hon. Minister say, what is happen-
ing with regard to Ladakies and what
is happening with regard to other
castes requests for reservations?

SHRI YOGENDRA MAKWANA: We
have not received any proposal from
the State Government. This is the reply
to the first part of the question of the

hon. Member.

1 have received a memorandum from
the people of Ladakh. The deputation
came to me and they have given a re-
presentation.

DR. KARAN SINGH: Has the State
Government not sent you the request?

SHRI YOGENDRA MAKWANA: No.
It is from the people of Ladakh. We
have transmitted it to the State Gov-
ernment for their comment. But 8o
far we have not received any reply
from them.

DR. KARAN SINGH: The agitation
was against the State Government.

What is the use of sending it to the .

State Government?

SHR] YOGENDRA MAKWANA:
‘Whatever the facts are with me, I am
placing it before the House. So far the
State Government has not given aany
reply and they have asked for some
time for giving the reply.

Bo far as the castes are concerned,
it is Article 341 of the Constitution
which has to be extended to the State
of Jammu and Kashmir. So, the castes
are there which are specified under the
Presidential Order. So far as the
Scheduled Tribes are concerned, Arti-
cle 342 has to be extended to the State
of Jammu and Kashmir. For that cer-
tain formalities are to be adopted. We
have to consult the Siate Government.
That consultation is going on. What we
have primarily received from the people
of Ladakh, has been sent to the State
Government for their comments.

8o far as different castes gnd tribes
are concerned the hon. Member has
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given oermn names, Previously, the
Lakur Committee was appointed which
has given the mnames of Bakarwala,

Gujars, Gaddis, Shippis, Bazigars and
Sansis. .

One of the Associations of the Sche-
duled Castes also suggepted the names
—Ladakies, Gujars, Bakarwala, Gaddis,
Shippis, Bazigare, Sansis, Mazabbi, Gen
Molgi and Nadiala.

SHRI P. NAMGYAL; We are told by
the Cchairman of the <Cabinet Sub-
Committee Shri D. D. Thakur who is
also Jammu and Xashmir Finance
Minister and who visited last winter
to settle the agitatiopal problem of
Ladakh. The Finatce Minister came
here yesterday ang specifically told me
that the Jammu and Kashmir Govern-
ment had recommended and submitted
to the Central Government the applica-
tion order for applying the Fifth Sche-
dule of the Constitution to Ladakh so
that the people of L.adakh are declared
as Scheduled Tribes. I Wwould like to
know specificaliy f.;lom the hon. Minis-
ter what are the specific recommenda-
tions? Are you going to declare the
people in this area as Scheduled Tribes?
You have mentioned something about
the change in legisldtion. I do not
think any change in legislation is re«
quired. This thipg comes under Arti-
cle 370. Application Order is neces
sary for which only the consent of the
State Government js required. So, I
would like to know when the Govern-
ment will take3f deeision and what are
the specific recommendations of the
State Government are,

SHRI YOGENDRA MAKWANA:
have repeatedly replied to the hon
Members that I have not recelved any
letter or any recommendation from the
State Government. Whatever I hav
received is the memorandum from the
people of Ladakh! The hon. Membe:
of Parliament from Ladakh was also
present. They had given it to me and
to the Prime Minister. We nave sent
the representation to the State Govern-
ment for their comments. As I said
earlier, the State Government has re-
quested some more time for giving their
comments.
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As far as the law is concersed, I have
already stated that article 341 is al-
ready extended to the State.of Fammn
and Kashmir and article 342 is to be
extended for this purpose. For that,
certain formalities are to be done. We
are to primarily consult the State Gov-
ernment fregarding the memorandum
which has been submifted to the Gov-
ernment. We are awaiting their com.-
ments.

SHR]1 P. NAMGYAL: Has the Prime
Minister received any such Communi-
tation from the State Govemment?

SHRI YOGENDRA MAKWANA:
will engquire.

Paper for Educational Sector

*g12. SHRI AJOY BISWAS: Wil the
Minister of IND'USTRY be pleased to
state;

(a) whether Government have issuea
any order to paper industry regarding
30 per cent priority production to meet
needs of educatjonal sector,

(b) 1if so, how many manufaccurers
are not complying with the order; and

(c) what steps Government arc goiang
to take against the violaters?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) In accordance
with the provisions of the Paper \He-
gulation of Production) Order, 1974 cer-
ta.n categories of manufacturers are
required to manufacture, in respect of
every month or quarter, white printing
paper to the extent of atieast 30 per
cent of the total quantity of paper and
paper board manufactured auring the
month of guarter, as the case may be.

(b) Most of the manufacturers have
been detaulting at one time or the other
in respect of the production of white
printing paper.

{¢) The performance of the mills is
being reviewed from time to time and
discussions are being held with the
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ragnulacturers te emsure compliance
with provistons of the erder.

SHRT AJOY BISWAS: It is a se-
rions matiet that almost all the
paper manufacturers are not comply-
ing with the Order of the Govern-
ment. As a result of that, the stu-
dents and the educational institutions
are facing a serioug crisis. So, my
specific question is: What was the
total demand of white printing paper
in 1980, what was the total quota
fixeq for the paper industry for the
manufacture of white printing paper
for 1980 and for the period from
January, 1981 to March, 1981 and the
total quantity of white printing
paper produced by them in compli-
ance with the Regulation of Produc-
tion Order of 19787

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANJIT CHANANA): As
far as the question of compliance of
the order is concerned, a few of the
mills had gone to the court. The
matter was sub judice, 7T called a
meeting of the paper manufacturers
and, my request, they withdrew from
the courts the writs which they had
procured from the Calcutta High
Court.

Ag regards the hon. Member's
question as to the crisis in paper in-
dustry, it is not true. What was
lacking at that time was the rationa-
lisation of  distribution of  white
printing paper. Whichever the State
the hon, Member refers to, wherever
there ig a crisis, he is welcome to
bring that to my notice. Ags far as
our information goes, there is no
crisis as far ag the supply of wwhite
printing paper is concerned. As far
as the demand of paper ig concerned,
the total demang ig 11.5 lakh tonnes.
The supply of white printing paper
for the students, for educational pur-
poses, ig 1,07,875 tonnes, Prlor 1o
that, the supply in 1979-80 was high-
er and, in 1978-79, wds also higher.
But after the meeting with the Edu-
cation Ministry, paper manufacturers
and the #fate Governments repre.
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sentatives, it was decided thay the
Kerngtaks model should be adopted
for the distribution of paper. The gap
between the demand and supply of
paper was filed in by the import of
paper for the extent of 52,000 ton-
nes. And, therefore, ag far as the
Ministry of Industry is concerned, we
have not received any report as men-
tioned by the Hon, Member ybout the
paper crisis, 1f there is-any problem,
we welcome a report from the Member,

SHRI AJOY BISWAS: May I know
what was the quota fixed to the ma.
nufacturer and what was the produc-
tion? I like to get this information so
that I can know how much quantity
of paper the manufacturers are not
producing in accordance with the ord®r.

MR. SPEAKER: Quota of what?

SHRI AJOY BISWAS: Quota for
the manufacturers for production of
paper lLe. 30 per cent.

MR. SPEAKER: You want to
knoy what was the quota fixed- for
the manutacturers and how much
they produced? Is there any quota?

SHRI CHARANJIT CHANANA: The
Hon. Member himself has rephed to
the question. The quota 1s in terms
of relative po:ouc’e, If the Hon.
Member wants figures mill-wise, I can
place them on the Table of the House.

SHRI AJOY BISWAS: My second
supplementary is this: It is clear
from the reply of the Minister that
the Government has tofally surren-
dered to the manufacturers because
Government is only negotialing and
discussing with the manufacturers
without taking any firm decision. My
specific question ig this: What speci-
fic action Government proposes to
take in the near future against the
defaulters?

SHRI CHARANJIT CHANANA:
The attention of the Hon, Member is
drawn to reply to Part (a) of his
question ang the Mouse has atready
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been infermed of e fawt that & is
in gecerdance with the provisions of
the Paper Regulation of Production
Order, 1978, and it is under this law
that they ha’?e been impressed upon—
I am using the wordg ‘impressed
upon’—because the manufacturerg had
gone to the court of law and obtained
their writ also. Now it was on our
pressure that they withdrew the
writ.

As far ag the supply of paper is
concernéd, it is being procured under
this very law. There is no discretion
and there is no option at all in this
matter. It is under this law that the
implementation iz being followed. The
only thing ig that the capacity utilisa-
tion in these mills has gone down.
Therefore, it is the co-relation of the
percentage of the tota] production
and the white printing paper which is
being adhered to. There is the devia-
tion zt all.

SHRI SONTOSH MOHAN DEV: I
would like to know from the Hon.
Minister whether it is a fact that there
was a crisis of distribution of paper
because of the crisis of the educational
system in West Behgal?

MR, SPEAKER: Next question,

SHRI N, K. SHEJWALKAR: 1 just
want {o know whether the Hon.
Minister js aware that there ig a great
shortage of copy books, particularly
exercise books for the students these
days and the copy books are not
available even at double the price.
What steps, if 3ny, is Government go-
ing to take to make the copy books
available tg all the students?

SHRI CHARANJIT CHANANA:
The Hon. Member must appreciate
that this Order was evolved only to
meet this very crisiz and all that I
have submitted in the House is only
to cater to that particular thing and
to meet that crisis. But if there is any
perticular case which is noticed, 1
would only suggest to himt that he
shoulg write to us.



19 Oral Ansuers

SHRI N. K. SHEJWALKAR: It is
very unfortunate that the Hon, Minis.
ter jg not aware of the problem.
There is shortage of these copy books
in Delhi, in Madhya Pradesh, in
Rajasthan and everywhere,

¥ frod fa9 Tq1% 9aAw !

SHRI XAVIER ARAKAL: A large
quantity of paperis imported to meet
the crisis in our country. e has also
mentioned that the production capa-
city is lower this year. Considering
these facts, 1 would like to ask this
question, The Vellore Newsprint of
Kerala, which ought to have gone into
production, js not going into produc-
tion because of the negative and
‘deterimentq) attitude of the State Go-
vernment, The State Government’s
Forestry Minister ig going to negotiate
and sell the eucalyptus plants to the
private sector. They are opposed to
the public sector. I would like to know
whether this fact has come to the
notice of the Government and if so,
whether Government wil] take gpeedy
steps to see that the Vellore Newsprint
2oeg into production without delay.

MR. SPEAKER: Does it arise out
of thiz Question?

Next Question.

‘Restricting Forest Area Allotted to
Paper Mills

*814. SHRr K, A. SWAMI: Will
the Minister of INDUSTRY be pleas-
-ed to state:

(a) whether Government have
evolveg a policy to restrict the forest
areg ellotted for exploitation by paper
mills all over country;

(b) whether paper mills are pro-
posed to be asked to grow bamboo
and tienber requirements in a gejenti-
fic way in restricteg areas of land; and

(c) if not, what are Government’s
plang to stop this gross mis-utilisation
-of our forest resources?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P, A, SANGMA): (a) No, Sir.

(b) and (c). Government consider
that Industry Oriented Pulpwood
plantations are necessary to prevent
destruction of natura] forests and also
to ensure aveilability of raw material
on a sustained basis. A Working
Group has been constituted to study
the possibilities of raising pulp wood
plantations for meeting the require-
menst of the Paper Industry ang pro-
per uilisation of forest resources.

SHRI X. A. SWAMI. Has Govern.
ment tgken any steps to protect the
forest areus?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Protection of forests is, in fact, a sub~
ject under the State List, as also under
the concurrent charge of 1.G. (Forests),
Ministry of Food and Agriculture.
But. as far as the paper industry is
concerned, we do not promote de-
forestation at all through paper
industry. We are, in fact putting
pressure for promotion or growth of
commercia] afforestation in the coun-
try to feed the paper mills the raw
rmaterials, +

SHRI XAVIER ARAKAL Rose—

MR. SPEAKER: You want to have
Your answer nowl

SHRI XAVIER ARAKAIL: This is
a sc-iou; matter. That is why T am
putting this question The State
Forestry i has written to the
Centira; Government for sanction to
sell the eucalyptus plants. If that is
sanctioned, the Vellore Newsprint
will not go into production at all. The
State Government do not want any
public sector to come in the State;
they want to give encouragement to
the private gecior, Therefore, I would
like 4o ask thig question, What is
the report of the Centra] Government
with regard to the proposal to gell the
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eucalyptug plants in Kerala? Hag the
State Government asked for sanction
1o sel} them to the private sector?

SHRI CHARANJIT CHANANA:
The State Government hag not_.skad
us, our Ministry, on this question at
all. As far ag utilisetion of the
eucalyptus plants is concerned, we
will give top preference and we will
put all pressure on the State Govern-
ment to gee that the vellore Mill ig not
disturbed at all. They get so much
raw material that the whole installed
capacity is util’sed to the optimum
level.

SHR; XK. LAKKAPPA: The hon
Minister has just now stateq that they
do not agree to mobilising of resour-
ceg for paper millg by deforestation of
the forest areas. I would like t©
know whehter it has come to the
notice of the hon. Minister that de-
forestation has been done by the pri-
vete paper millowners; and some of
the forest areas have been sold ouf,
on agreement or on lease, for a SOng
and thereby g lot of deforestation is
going on. In view of this, will the
hon. Minister consider this? All
paper mills, private or public, should
organize their raw materin] separately
and not by deforestation and misusing
the forest wealth of this country for
paper mills,

MR. SPEAKER: I have heard that
songg are alsg highly-priced,

SHRI K. LAKKAPPA: Yes, now
days.

SHR] CHARANJIT CHANANA: I
have noted the hon. Member’s sugges-
tion. But, ag far as the dea) for &
song is concerned, I woulg only sug-
gest to the hon. Member that he
should address thiz question to those
people Who have entered into the deal
because, as far ag forestg are con-
verned, it hag to be between the State
Governnent gnd the user.
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Joint Consiruction of Roads by
Pakigtan and China

*815. SHRI R. P. GAEKWAD;
SHRI R. L, BHATIA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the attention of Go-
vernment has been drawn to the
news-~item to the effect that Pakistan
and Ching are jointly undertaking a
road project to link the strategic
Karakoram highway with forward
lines in the Pakistan occupied part of
Jammu eng Kashmir;

(b) whether it is also g fact that
large number of strategic roadg ara
under construction in occupied Poonch
to Muzzafarabad area;

(c) the reaction of Government
thereto; and

(d) the steps proposed to counter
the situation?
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THE MINISTER OF STATE IN

THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The Government have seen presg re-
ports to thig effect,

(b) Pakistan i2 known to be con-

structing some roadg ang upgrading
some existing ones in thiy area.

(c) and (d). Govermnment are alive
to {he strategic implications of road
comiruetion in Pak occupied Kashmir
area, Government take into their
consideration such developments as
have a bearing on our security while
planning for full defence prepared-
ness,

SHRI R. P. GAEKEWAD: Would
the Defence Minister kindly enlighten
whether officia] protests have been
lodge¢ by our Government about our
legal ywnership over this grea through
whicy thig roag is being constructed
and does the making of this road have
any affect on our defence strategy and
if 5o, what is it?

SHRI SHIVRAJ V. PATIL: As
far as the first part of the gquestion is
concerned, the Government of India
hag protested to Pakistan when the
Karakoram road was constructed. At
that time the Government of Pakistan
hag saig that they did not accept our
stand and they had said that they had
a right to construct the road.

Ag far ag the construction of other
roadg is concerned, we have been ex-
pressing our views but they do not
seam to be accepting our stand.

As far ag the second part of the
question is concerned, when roads are
eonstructed in an area like this, they
do Rave some strat importance.
They do create certain kindg of situa-
tiong; which are to be kept under re-
view by us and we are doing that.

MR. SPEAKER: Mr. Gaekwad..
No?

Mr. Bhatia.
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and China are jointly md:thklng a
roag prajact to link up the siralegic
Karakoram Highway with the forwarg
lines in the Pakistan-ocrupied part ot
Kashmir. The lnk-up ig effected
through the occupfed Kashmir mainly
to provide an actess tp the Chinese
to the line of actua] contrel in
Kashmir area.

May 1 know from the Minister
when for the first time the Govern-
ment of India came to know about it?
Because this road was built not in a
year or in six months. It ig a 3000 ki
road which crosses over mountaing as
high as 26,600 ft. and hundreds of
bridges have been built over it. May
I know from the hon. Minister when
the Government of India came to
know of it because in the statement
you said that from the press state-
ment you came to know. So [ would
like to know when for the first time
the Government of India came to
know and what action has been taken
by the Government.

'SHRI SHIVRAJ V. PATIL: 1 think
there ig some sort of a misunderstand-
ing about this question itself.

The question which is projected
seems to be relaling to the Karakoram
Highway. Now, this matter came to
the notice of the Governmeni long
back about four or five years before,
ana z protest was lodged then They
had expressed their views.

Now, this question relateg to th=2
remifications from the Xarckoram
Road joining other parts in that area.
As far as this is concernea, we have
said that we have seen the press re-
ports—there are no confirmed reports
—to say that the Chinese have a hand
in constructing of those ramifications,
those comnectiop roads, those link
roads. Now, that ig the answer given
here. As far as the construction of
the Karakoram road is concerned, it
came to the notice of the Government
of Tndia long long before. A protest
wag Jodged, a regular protest was
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Jodged. We bave vecelved the reply
alsa.

SHR; RATANSINEE RAJDA: Siv,
the hon. Minister hew just mow stwbed
that we have Jlodged a protest with
the Government of Pakistan. I weuld
like to knew, first af all, whether we
have lodged g profest with the Chinese
Government. I would also further
like to know whether the pon. Minister
is aware of the recent news budletin
published by the Chinese Embassy in
New Delhi. They bave published on
this subject, the caption is ‘Ru-
mour, pure and simple’ giating that the
Chinese have no band in constructing
this road. Have we now protesisd
with Pakistan as far as this construc-
tion of road 18 concerned? Will the
Government take up this matter with
‘the Chinese Ambassador here?

SHRI SHIVRAJ V. PATIL: Sir, I
must again make it clear to this hon.
House That thig construction of road is
of g comprehensive nature which re-
lates more to the construction of roads
which are emanating Irom Karakoram
Road and trying to joint the other
parts rather than to the Karakoram
road itself.

As far as Karakoram Road is con-
cerned, 5 protest was lodged with the
Pakistan ‘Government as well as with
the Chinese Government. The Pakis-
tan Government had replied to the
protest lodged by the Indian Govern-
ment and the Chinese also;-—they were
not very specifie, they have just kept
quite, and at times, they have tried to
say, well, this dopg not decide the
boundary and ail those things.

This question relates to the 1oads
intervening between the areas covered
by the Karakoram Road, the ling of
actual control between Pakistan and

SHRY RATANSINH RAJDA: The
wag published by the Chinese
Embassy here.

(Interrugptions)
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The mews bulistin I bave iy om this
very subject. The Chinese ¥mbamy
in Delhi have ceme out with a mews
bulletjn touching thigz very question.
The caption is; ‘Rumour pure and
simple’. If you have come pCross
that, kindly tell the Fouse,

SHR] SHIVRAJ V. PATIL: Bir, §
am replying to the question which
relates to the link roaa, Now, we do
not have any confirmed information as
to the Chinesp, hand in constructing
those roads. If we get any irforma=
tion, confilrmed information, certainly,
we will speak to them,

As far as the Chines Embassy's
bulletin js concerned, Well, we will
ook into it apd, if there is anything
objectionable, proper steps will be
taken. But, ag the question relates
not to the Karakoram Road itself but
to other roads, we do not have gany
definite information or certain info_-
mation. That is why....**

MR. SPEARER: These words will
not form part of the record.

PROF N. G. RANGA. If gn effort
hag not been made in the past, is it
not possible for us to gain the neces-
sary information through aerial survey
mage by ourselveg and also by soms-
body else in the world to see how far
and in what manner this remification
has been developed and, to what
extent, it is likely to endanger our pro+
jections?

MR. SPEAKER: This does not arise-

SHRI SHIVRAJ V. PATIL: As far as
this aspect ijs concerned, we know
what is the importance of the roands
that gre heing constructed gver there:
A large number of roads are cons-
tructed, and the question is. whether
they are constructed with the help of
the Chinese people or by the PaKista-
nis themselves. Now, there is no
doubt in our mind that the roads are
being constructed thexe more py
Pakistanis, We do not have any cone
firmed news whether actually th~
Chinese are there, whether they haw
given mowey or whether they have
given any plan. But the fmportance

**Not recorded.
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of the road construction is quite visi-
ble. We don't bave any ambiquity
about this in our milhd.

IGO0 PHAY Irrigation Project

*816. SHRI P. NAMGYAL: Will the
Minister of PLANNING be pleased to
state:

(a) whether it ig a fact that 90 per
cent of Ladakh's total plan Budget is
financed by the Centre and only 10 per
cent is contributed by the State Gov-
ernment as its share;

(b) whether it is also a fact that out
of Rs. 5.95 crores IGOO-PHAY irriga-
tion project, the State’s share comes to
only Rs. 59.50 Jakhs;

(c) whether Government are ap-
pointing a committee consi#fhg ot
axperts from the Cenire and the State
to supervise from time to time and
ensure proper utilisation of funds; and

(d) will a copy of detailed estimate,
design, and other particulars of the
Canal Head alongwith ifs expected
date of completion and total expected
cost on ifs completion be laid on the
Table?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) No, Sir. The
Sub-Plan of Ladakh js financed by the
Central assistance in the form of 99 per
cent grant and 10 per cent loan,

(b) Does not ariSe in view of (a)
above,

{¢) No, Sir. The subject matter
falls within the jurisdiction of the
State Government.

(d) A copy ot the project report has
been placed in the Parliament Library
for information of the Honourable
Member,

SHRI P. NAMGYAL: Sir, since
90 per cent of the project is being
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financed by the Central Government
in the form grants gnd 10 per cent
by way of loang practically it becomes
100 per cent by the Ceniral ‘Govern-
ment. I would like to know what
control the Central Government has
to gee that the funds provided for such
projects are properly utilised or not?

SHRI NARAYAN DATT TIWARI:
Sir, the Planning Commission ap-
praises the variousg schemes sanctioned
by it through half-yearly reviews.
Through a Consensus in the NDC it has
also been decided that our Advisers
will periodically visit the States con-
cerned and review the monitoring of
the various projects.

SHRI P. NAMGYAL: I wouli like
to know whether it is a fact that
recently all the local senior engineers
whg are employed on this project have
been removed from the District and
Project Estimates have been revised.
1 would like particularly to refer to
Headworks. Initially it was planneo
for 7.5 lakhg and later revised to 105
lakhs. There is a rumour going on
that about Rs. 50 lakhs are going to be
pocketed by the present engineers who
have been specially brought from
Kashmir,

MR. SPEAKER: Do you believe in
rumours?

SHRI P. NAMGYAL: To some ex-
tent because when the project has
jumped from 7.5 lakhs to 105 lakhs
then there must be something fishy.
Will the hon. Minister look into the
matter and investigate the allegalion?

SHRI NARAYAN DATT TIWARI:
The total approved cost of the project
is Rs. 5.95 crores. The whole project
is being converted into a multi-pur-
pose project and the total cost would
be Rs. 8 crores. The hon. Member
has asked a gpecific question regarding
Headworks, We will ask the State
Government about it as only the State
Government can furnish the detafls.
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE. (SHRI
SHIVRAJ V. PATIL): (a) There has
been no fall in production in the Ve-
hicle Factory, Jabalpur, in 80-8], from
the level achieved during the last
three years.

(b) Does not arise, in view of (a)
above. Also it is not correct that
workers are not given adequate work.

(¢) Yes, Sir. Production workers
and maintenance workergs of skilled
and semi-skilled category directly en-
gaged on production maintenance in
the Vehicle Factory, are covered by
the piece-work profit incentive gche-
me in vogue in Ordnance Factories,
‘All workers, including staff, in the
Factory are also given productivity
linked bonus.

(dy The constraints on increasing
the level of production in the Vehicle
Factory have already been identifled
and all measures to remove them
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are being taken to raise
production.

levelg eof

SHRI MUNDAR SHARMA: In.
reply to part (d) of the Question it
has been said that the Government
hag been able to find out the factors
which are responsible for lesg pro-
duction. I would like to know from
the hon. Minister as to what are those
factors and what steps have been
taken to remove thig weakness?

SHRI SHIVRAJ V. PATIL. This is:
an industry which is suffering from.
the same king of illg from which
other industries also suffer. Some-
timeg power ig not available. Some-
times, the component parts (which have
to be taken from other industries)
are not available. So, sometimeg cer-
tain things happen which are not with-
in the contro] of the industry. More-
over, thig industry was set up to pro-
duce lorries and trucks. The indus-
try wantg to produce a different
type of vehicle. For that investigation
is going on. Some research is going
on, And, after we get the entire in-
formation which is necessary for hav-
ing a line for production of a different
kind of vehicle, we would be in g
position to go intg it further znd ex-
plore the possibility of utilising the
capacity that is establisheq there for
the purpose.
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Use of waste products

*785. SHRI MOHAMMAD ASRAR
AMMED. Wil the Minister o2 PEY-
ROLEUM, CHEMICALS AND FERTY-
LIZERS be pleased to state:
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s

(a) whether the attention ¢? Govern-
ment has been drawn to a news-item
appearing in ‘Nationa] Herald’ of 18th
March, 1981 under the caption “Stress
on use of waste products” according
to which within the next 20/30 vears
petroleum products wil] no longer be
available ag warned by Dr, James E.
Parr, Director, Biological and Waste
Management Group, U.S.A,; and

(b) if so, what gteps Government
propose to take in thiz respect as far
as India ig concerned?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) Exploration for oil is being in.
tensified. Importance js given to con=-
servation of non-renewable sources of
energy. Various research institutions
in India are engaged in research stu-
dies to produce remewable sources of
energv from such raw materials as
sugarcane (Molasses, Bagasse,
sugarcane juice), cassava etc, Research
is also being conducteg on recycling of
a wide variety of agriculture and ani-
mal wastes.

Film Division's documentary ‘Heaven
That ¥s Hell’

*786. SHR] K. MALLANNA: Will
the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether reports have been re-
ceived by Government that some per-
sons have stopped taking drugs after
gseeing the Film Division’s documentary
“Heaven That Is Hell”; and

(b) if so, do Government propose
to issue instructions to all cinemas to-
show such impressive documentary
filmg so that the hebit of taking drugs
may be removeqd totally?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir. The
Miling Division has recéived letters
ol cinemd goerg indicafing that
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some people bave stopped taking druge
after seeing the Filmg Division’s do-
cumentary ‘Heaven that ig Hell'.

(b) The documentary ‘Heaven that
ig Hell’ wag released on the 18th De-
cember, 1980 to cover nearly one
thirq of the Cinema houses of the
country. Since the film hasg suceeded
in driving home the message contain-
ed in it, it ig proposed to release the
film on the remaining cinema houses
in the counfry in a phased manner.

Supply of crude oil

*787. SHRI M. V. CHANDRA SHE-
KARA MURTHY:

SHRI B. V. DESAIL

Will the Minister o PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to stale:

(a) whether Algeria has agreed to
supply half a million totines of oil for
1081 to India;

(b) if so, whether this is in addition
to the earlier agreement;

(c) whether Nigeria, Libya, Iraq and
S. Arabia have also agreed to increase
the supply of crude {g India; and

(d) if so, how much has been sup-
plied to India by these countries upto
March, 1981 and how much will be
supplied upto the end of 19817

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) to (d). Agree-
ments have been signed with Algeria
and Nigeria for import of crude oil
during 1981. Ii would not be in publie
interest to disclose further detalls in
thig regard.

Diversification of Fertilizer and Chemi-
cals Trivandrum Ltd., Kerala

*788. SHRI E. BALANANDAN: Wwill
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether his Ministry had appoin-
ted a team to study the diversification

502 Ls—2.
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of Fertiizer and Chemicals Trivand-
rum Ltd.,, Kerala;

(b) if s0, when;

(c) what were their
tions; and

(d) actions taken on tbe recommmen-
dations?

recommenda-

THE MINISTER OF PETROLEUM,
CHEMICALS ANp FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). A
Group was appointed in April, 1978 to
consider all possible alternatives for
diversificalion of the activities of the
Udyogamandal Unit of Fertilizers And
Chemicals Travancore Limited (FACT)
and to suggest a viable solution.

(¢) The main conclusions of the
Group are that it is not profitable to
run the old planis even after renova-
tion, that proposals to produce jtems
such as Methanol, Soda ash etc. aie
not financially attractive, thal setling
up a large nitrogenous fertilizer plant
with naphtha as feedstock is counter
to the feedstock policy and that the
best viable solution is to set up a 50,000
tonnes per annum caprolactam plant.

(d) The proposal for seiting up a
50,000 tonnes per annum Caprolactam
profect at Udyogamandal unit is being
processed for an investment decision
by Government,

Norms Prescribed foy rural eleetrifica-
tion

*789. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to lay a state-
ment showing:

(a) whether Rural Electrification
Corporation has prescribeq any norms
for the creation of new (i) Circles,
(i) Divisions, (iii) sub-divisions by
the State Electricity Boards;

(b) if so, the nature of and details
about these norms prescribed for (i)
Himachal Pradesh, (ii) Haryana, (iii)
Jammu and KXashmir, and (iv)

Punjab;
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{¢) whether the setting up of the
new administrative units 48 also in-
tended to speed up the process of
electrification;

(d) if so, the nature of correlation
beiween planning and implementation
of the schemes for electrification of
the administrative uynits created for
this purpose; and

(e) the total number of each of
these units in the four States men-
tioned above as on ist April, 19817

THE MINISTER OI" STATE IN THE
MINISTRY OF ENERGY (SHRI
JTIKRAAM MAHAJAN): (a) to (e).
Rural Electrification Corporation has
not piescribed any norms for the
creation of (i) Circles, (ii) Divisions,
{(iiiy Sub-divisions by the State
Electricity Boards.

Compuierisation of
System

D.E.S.U. Billing

*790. SHR1 K. P. SINGH DEO:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that his
Ministry hag set up a Committee fo
go into the whole question of com-
puterisation of DESU electric billing
system which is not only heavily in
arrears but is grievously faulty and
inflated bills are presented to con-
sumers;

(b) whether the Committee has in
its report held DESU responsible for
not preparing correctly the feed
material suspending manual inspec-
tion and billing gsysiem in haste;

(c) whether in Madras both the
manual and computer systems work
together and consumers have very
little to complain; and

(d) whether Government propose
re-introducing manual billing system
immediately so that long queues of
aggrieved consumers for faulty billing
by computerg disappear?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI

APRIL 15, 1681
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VIKRAM MAHAJAN): (a): Yes,
Bir

.

(b) The Committee is of the *{iew
that the introduction of computerised
billing system was done without
adequate preparation.

(¢) There is no Computer system
of billing in Tamil Nadu Electricity
Board. Issue of current consump-
tion bill is done mostly by Manual
Operation. There is machine billing
in some areas taken over from
erstwhile Licensees.

(d) DESU have been advised to
implement the recommendation of the
Committee in a manner that will
ensure that least inconvenience is
causeg to the consumers,

Import and export of films and income
and expenditure thereon

+791. SHRI SUDHIR GIRI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to lay a
statement showing:

(a) the number of foreign films
brought into India and the number of
Indian films sent abroad during the
vears 1979-80 and 1980-81;

(b) the total amounts of expenditure
and income on account of import and
export of the films during the above
period; and

(¢) the measures taken and proposed
to be taken by Government towards
augmentation of the export of Indian
films?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) The import of
foreign feature fums into India and
export of Indian feature films are cana-
lised through the National Film Deve-
lopment Corporation. Import of short
films and their export are allowed
under Open General Licence. The in-
formation regarding number of foreign
feature films imported and Indian
feature films exported during the years
1979-80 and 1980-81 is laid on the Table
of the House.
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(b) While the N.F.D.C imports
foreign feature films on outright pur-
chase or profit sharing basis, the
Motion Picture Export Association of
America and M/s. Sovexporifilm im-
port their films under agreements sign~
ed with these two organisations. India
does not pay for the films imported
by these two organisations. The ex-
penditure on their imports is, there-
fore, not known So far as N.F.D.C.
is concerned, during 1979-80, expendi-
ture on import of films was Rs. 41.26
lakhs and income Rs. 36.58 lakhs. Dur-
ing 1980-81, expenditure on import of
films wzs Rs. 40.91 lakhs and income
came to Rs. 65 lakhs. During 1979-80,
exper: ' tire on exrort activities was
Rs. 10.68 lakhs and income came to
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Rs. 38.35 lakhs. During 1980-81, ex-
penditure on export activities was
Rs. 8.21 lakhs and income came to
Rs. 35.56 lakhs.

(c) N.F.D.C., as the canalisinZ agency
for export o! Indian fealure films, holds
Film Markets; during Intern~tional Film
Festivals in India and participates in
some important [nternational Film
Festivals and Markets abroad every
year to promote the sale of Indian
films. The Corporation has decided te
open three business offices one each at
London, New York and Singapere to
make more intensive efforts to popu-
larise Indian films in traditional and
non-tradilional territories.

Statement

Number of foreign feature films imported imto India and the number of [Indian feature
films sent abroad during 1979-80 and 1980-81

I. FILMS IMPORTED

Year N.F.D.CMPE.A.A. Sovexport
film

1979-80 37 go 18

1980-81 45 68 14*

*uptp 31-12-1980

II. INDIAN FEATURE FILMS EXPORTED & CANALISED THROUGH N.F.D.C

1979-80
1980-81 . . . 1728

1740
1 Contractwise.

Setting up of radio stations and
television centres in U.P.

*7p2. SHRIMATI MOHSINA KIDWAIL
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) how many of the existing radio
stations and television centres are to
be provided with more powerful trans-
mitters; and

(b) what is the amount set aside for
the purpose?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). There
is an approved 6th Plan Scheme to up-
grade the power of the transmitters at
AIR Lucknow and Allahabad. An ouf~
lay of Rs. 251.65 lakhs has been ap-
proved for the purpose. However,
there is no proposal at presemt to in-
crease the power of any of the existing
TV centre in the state of Uttar Pradesh.
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Consumption of petroleum products by
Madhya Pradesh

*«703. DR. VASANT KUMAR PAN-
DIT: Will the DMinister of PETRO-
LFUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether on account of industrial,
agriculturgl and other development
activities the consumption of petroleum
products has increased in Madhya

Pradesh;

(o) figures of petroleum products
demanded by Madhya Pradesh and
supplies effected during the last three
years; '

(¢) whether the availability of petro-
leum products, particularly of diesel
and kerosene, is not commensurate
with the demands of Madhya Pradesh;

(d) what norms and arrangements
for proper distribution of SKO, LDO
and HSDO are made to difierent States;

(e) whether Madhya Pradesh Gov-
ernment is experiencing great difficulty
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in regulating their distribution due to
less allocation by Centre;

(f) it so, steps taken by Centre for
more allocation to Madhya Pradesh;

{g) whether Centre has received
tetters, representations and memo-
randa during 1980 from the Madhya
Pradesh Government in the matter; and

(h) if so, the action taken thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) While there
has been increase in the consumption
of some of the petroleum products 1D
Madhya Pradesh, the specific causes
((:annot be determined immediately.

(b) It iz not possible to indicate the
monthly demands of products like high
speed d.esel oil and kerosene in Madhya
Pradesh for these years. The system of
Statewise allocation of high speed
diesel started from October, 1979. The
details in regards to the sales of high
speed diesel pil for the years 1979-80
and 1980-81 and the sales ol kerosene
for the years 1978-79, 1079-80 -and
1980-81 (upto 28.2.81) are as under—

(Figures in metric ton es)

Year Sales of high speed Sales of Kerosene
diesel oil

-
1978-79 . . . . . . Figures Not avaiable 1,92,467
1979-80 3,90,854 1,83,529
1980-81 . . . . . 8
(B0 ¢ Aprl, 1980 to 28-a-1g81) 3,83,460 1,63,634
For other petroleum products, there is and ‘Union  Territories, including

no system of making monthly alloca-
tions an a State-wise basis.

(c) The allocations of diese]l and
kerosene and the actual seles in res-
pect of Madhya Pradesh are, by and
large, now considered adequate to
meet the requirements of the State.

(d) The allocations of high speed
diesel oil and kerosene to all the States

Madhya Pradesh, are made by this
Ministry on a monthly basis. Curren-
tly, the allocations of HSD are made
at a level 15 per cent higher than the
actual sales of this product in the cor-
respending months of the previous year.
In the case of kerosene, the monthly
allocations are made at a level 5 per
tent more than the actual sales of the
product in the corresponding month of
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ihe previous year. Additlonal ad hoc
allocationg are also made on occasions.
While the overall allocations of these,
two products are made by this Minis-
try, their actual distribution within the
State i3 the responsibility of the State
Governments themselves. In the case
of light diesel ofl (LDO), the product
is sold on the basis of the demand esti-
mated by the oil companies.

(e) The availability of HSD in
Madhya Pradesh has been satisfactory
in recent months and, as a resil, the
State Government have also lifted the
controls earlier imposed by them on
diesel distribution. In the case of kero-
sene, the State Government have been
advised to meet the demands from
within the allocations by streamlining
the distribution system and by equita-
bly distribution the available product.

(f) Ad hoc increases in the allocation
of HSD and kerasene have been made
to Madhya Pradesh keeping in view
the requirements indicated by the
State Government.

(g) Yes, Sir.

(h) Additional allocations have been
made, from time to time, on receipt of
requests from the State Government
depending upon the requirement and
-~ overall avallability of the products.

Allocation of Funds for Rural Electri-
fication in Madhya Pradesh

*784. SHRI KAMAL NATH:
SHRI SUBHASH YADAYV:

Will the Minister of ENERGY be

pleased to state:

(a) what is the total amount that
has been set apart for rural electrifica-
tion programme in Madhya Pradesh
duripg the financial year 1981-82;
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(b) whtetBbr any schemes have peen
prepared in thiz regard and the pro-
gress of implementation thereof; and

(¢c) names of the districts in Madhya
Pradesh which will be totally electri-
filed during the financial year 1981-82%

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The Plan-
ning Commission has allocated an am~
ount of Rs. 29.00 crores for rural elec-
trification programmes in Madhya Pra-
desh during the financial year 1981-82.
In addition, more funds are likely fo
be available from ARDC and other
financing institutions.

(b) Rural electrification schemes
are formulated and implemented by
the Madhya Pradesh Electricity Board.
The target fixed by the Planning Com-
mission are electrification of 3,500 new
villages and energisation of 35,000 agri~
cultural pumpsets/tubewells during
1981-82. In addition, 500 more villages
and 23,000 pumpsets are likely to be
electrified/energised with the funds
expected to be available from the other
financing institutions. '

As on 31-3-1981, 95 rural electrifica~
tion schemes sponsored by the Madhya
Pradesh Electricity Board for financial
assistance were at various stages of
examination in the Corporation. The
implementation of these schemes will
start after these have been sanctioned
by the Corporation subject to thelr be-
ing technically feasible and financially
viable and the first instalments of loan
sanctioned have been drawn by the
Madhya Pradesh Electricity Board.
Also, 569 rural electrification schemes
sanctioned by REC are at various stages
of implementation by the Madhya Pra-
desh Electricity Board. There may also
be other schemes of the State Electri-
city Board, financed under the Norimnal
Development Programme of the State.

(c) Madhya Pradesh  Electricity
Baard has indicated that all villages
in Chhindwara District are likely to
be electrified during the year 1981-82.
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0Oil and Gas in West Motwan and
in Mid-Tapti

*796. SHRI R. P. GAEKWAD: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:
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(a) whether it is a fact that ONGC
has found an Oil and Gas fleld (West
Motwan) in Broach District and g Gas
Field (Mid-Tapti) in the Gulf of
Cambay;

(b) if so, whether explorations of
Mid-Tapti Structure Field and West
Motwan Structure in Gujarat have been
estimated in respect of production of
gas and commercial viability;

(¢) whether the question of -utilisa-
tion of Tapti Gas has been examined
for the purpose of setting up a Power
Plant at Mahuva, in Saurashtra, for
which State Government has made a
proposal; and

(d) if so,
thereto?

Government’s reaction

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) Mid-Tapti—No, Sir.
West Motwan—VYes, Sir.

(c) and (d). Yes, Sir. However, the
commerciality of gas from the Tapti
fields has not so far been established.

Journalists having Government
accommodation through P.LB.

*797. SHRI A. K. MUKHO-
PADHYAY:

SHRI PIUs TIRKEY:

Will the Minister of INFORMATION
AND BROADCASTING be pleased fo
lay a statement showing:

(a) the number of Journalists/ac-
credited correspondents who applied
for Government quarters/flats through
the Press Information Bureau from
May, 1977 to December, 1980;

(b) how many of these applications
have so far been sent to the Screen-
ing Committee;

(c) how many meetings the Screen-
ing Committee had held during the
above period;

(d) the number of house-owning
journalists/accredited correspondents
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who are opccupying Government quar-
ters/flats; and

{e) the number of journalists/cor-
respondents in occupation of Govern-
ment flats/houses upto February, 19817

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) 113.

{(b) 108.
(c) 8.

(d) 14.
(e) 113.

Blacklisting of certain drug companies

798. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to stdate:

(a) what were the grounds on wihich
certain foreign drug companies hav-
ing more than 40 per cent foreign
equity were blacklisted during recen
years; .

(b) whether it is a fact that these
companies have been found indulging
in over-invoicing/under-invoicing,
selling imported raw materials and
other operations against rules;

(e¢) whether Government have con-
ducted any study of the raw materials
imported by these companies during
the past three years vis-a-vis their
international price; and

(d) if so, the resuit thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (d). The
names of drug companies having
foreign equity of more than 40 per cent
it any, blacklisted during the last three
years and the relevant information
as asked for relating to these companies
is being collected and would be laid
on the Table of the Lok Sabha.

Site for Asansol T.V. Relay Centre

*798. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of INFOR-

MATION AND BROADCASTING bLe
pleased to state:

(a) whether attention of Government
tias been drawn towards the news-item
appeared in the ‘Paryabekhak’ Bengali
Weekly published from Asansol dated
7th March, 1981 under the caption the
“gite for Asansol TV Relay Centre; Ad-
ministration don't know about this";

(b) if so, what is the real position;
and

(c) the amount glready spent by
Government with details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) The site selected for the TV
Relay Centre, Asansol belonged to the
Ministry of Defence and an amount of
Rs. 4.11 lakhs has been paid for the
site to the Ministry of Defence in twa
instalments, the first one amounting to
Rs. 3.03 lakhs was paid during 1978-79
and the balance of Rs. 1.08 lakhs dur-
ing 1979-80. The site measuring 1.38
acres was taken over on 11-12-1979.

(c) An amount of Rs. 27.27 lakhs has
already been incurred by Government
on the setting up of the Asansol TV
Relay Centre. This includes an amount
of Rs. 4,11 lakhs for the site and
Rs. 23.16 lakhs as advance to M/s.
BEL, Bangalore for the transmitter.
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Central power projects under
construction in U.P. and H.P.

*801. SHRI JITENDRA PRASAD:
Will the Minister of ENERGY be pleas-
ed to lay a statement showing:

(a) the names of central power pro-
jects under construction in Uttar Pra-
desh and Himachal Pradesh together
with the generation capacity in each
case; and

(b) estimated expenditure thereon
and the time by which they will be
completed?

THE MINISTER QOF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
details of the Cemtral power projects
under construction In Uttar Pradesh
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and Himachal Pradesh are given below:—
Name of Project State Capacity Nnmted Commissioning
schedule
(Rs. in crores)
1. Singrauli Thermal Project . UP 2000 MW  gg95.57 Ist Unit
19B81-82
last Unit
1987-88
2. Baira-Siul Hydro Electric Project . H.P. 180 MW  140°15 December, 1981
8. Narora Atomic Energy Project . U.P. 2x235 MWe 32740 TIst ynit
. 198485
2nd ynit
1985-86
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Formation of a cell to deal with short-
ages ol life saving drugs

*803. SHRI R. P. DAS. Wili the
Minister of PETROLEUM, CHEMI-
CALS AND FERTTLIZERS be pleased
to state:

(a) whether a Cell has been formed
under his Ministry to deal with the
situation arising out of shortages in
as many as sixty life saving drugs and
formulations all over the country:

(b) if so, how does the Cell work;
and

(c) the progress made in the matter
so far, with full details?

THE MINISTER OF PETROLEUM,
CHEMIC'ALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) There is a
cell in the Department of Chemicals
and Fertilizers to monitor the produc-
tion of certain selected essential bulk
drugs as well as the availability of es-
sentia] and life-saving formulations.

(b) and (c). Reports are obtained
from State Drug Controllers and Re-
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gional Drug Conirollers. The public
also can repert shortages. Shortages
reported are generally of specific brandg
of drug formulations. In several of
these cases, however, equivalents are
reportedly available, Whenever short-
ages are reported, the manutacturers of
the brands reported in shortage a#
well as the manufacturers of the equi-
valent products are advised to rush
supplies to the areas of shortage. In
many cases, the manufacturers of the
concerned brands or their equivalents
have responded by rushing supplies to
the area where shortages were report-
ed. There is no wide-spread shortages
of drugs. A few brands in certain re-
gions are short periodically, in most
cases, these shortages are remedied or
equivalents are made available.

ferras w3m ¥ aqr wdt qfe-
qrwar w fawat # vrorear

wr fgear
*804. ot afy ' W7 : Wy
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(&) #ar @ avaeg & AT S5
¥ 9g¥ #1§ FUT g 91 AHiw afy
i, a1 731 agr faatwr w1 qaEw
uE F7 fagr m@v §

() FUT #T 9T FAT F

(a) #ar 7g @9 & f& war
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Special budget-head for funds under
Special Component Plan for Scheduled
Castes

*307. SHRI R. R. BHOLE: Wiil the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the various State Deve-
lopment Departments and the Central
Ministries/Departments are being ad-
vised _to open a separate budget-head
for the funds earmarked for Scheduled
Castes under the Special Component
Plan and to make these funds non-
lapsable aud non-divertible;

(b) if so, the outline thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c). State Governments and rele-
vant Central Ministries have already
been advised to provide for separate
budget minor head/sub-head for the
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Specia] Component Plan for the Sche-
duled Castes. The objective is not
only to help ensure that funds for the
Special Component Plan are not easily
diverted but also to enable effective
monitoring of expenditure under the
Special Component Plan. Some State
Governments have already opened such
separate budgetary heads and some
others have initiated action to do so.
The matter has also been taken up with
Ministry of Finance, Coatroller General
of Accounts and Comptroller and Audi.
tor General of India.

Offer of technology by foreigm flrms
for manufaciure of elecironic chips

*809. SHRI JANARDHANA POO-
JARY: Will the PRIME MINISTER be
pleased to state:

(a) whether three foreign firms have
offered Indiy the technology for the
manufacture of electronic chips,

(b) whether Government have studi-
ed the terms and conditions offered
by these firmg and arrived at any deci-
sion; and

(e¢) if so, the names of these firms
and the details in this regard?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) to (c). Semi-
conductor Complex Ltd., (SCL) had
received oflers from 8 foreign firms for
transfer of technology for the manufac-
ture of Large Scale Integrated Semi-
conductor Circuits (LSIS). After care-
ful consideration of all these offers,
from technological and commercial
points of view, SCL has flunalised a
technical collaboration agreement with
M/s American Microsystems Incorpor-
ated, U S.A. That agreement is present-
1y being processed by Government be-
fore taking it on record.

Wages to rural labour

*811. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that accord-
ing to the Rural Labour Enquiry Com-
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mittee, average rural labour wage for
men is Rs. 3.26 per day and [or women
is Rs. 2.28 per day and also that 85
per cent of their households are in debt
and average deht per household is
Rs. 605;

(b) if so, Government's reaction to
the conditions of rural labour and
specially towards disciimunation in
payment of wages to women as viewed
under provision of Article 39 (d) of
the Constitution;

(¢) the State-wise eslimated number
of such households as are under debt;
and

(d) the steps being taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes Sir.
However, the report of the Rural
Labour Enquiry (1974-75) refers to
‘earnings’ and not “wages”.

(b) The minimum wages notified by
Government are the same for men and
women. The need for revision of mini-
mum wages more frequently and their
effective enforcement has been stressed
on the State Governments.

(c) The number of rural labour
households al] over the country was
24.8 million in 1974-75 Sixty five per
cent households are reportedly under
debt. State-wise break-up is not readi-
ly available.

(d) Various agenciegs of the State
Governments and the Central Govern-
ment are involved in the efforts to
improve the lot of rural workers. The
Sixth Five Year Plan is designed to
provide further impetus to these efforts.

Hardships of Chakma Buddhist tribals

*g813. PROF. NARAIN CHAND PAR-
ASHAR: W:ill the Minister of HOME
AFFAIRS be pleased fo state:

(a) whether a memorandum has been
submitted by the leaders of Chakma
Buddhist tribals of Mizoram regarding
the haréships experiewced by them in
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Lungiei reglonlnthenrstwnk of
March, 1981;

(b) if so, the main demands con-
tained in the memorandum;

(¢) whether
amined them;

(d) if so, the action taken on these
demands; and

(e) if not, the time by which the
demands would be examined and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (e). Statement indicating mam
points of the representation submitted
on behalf of Chakmag of Mizoram in
March, 1981, is laid on the Table of
the House.

The matter has been taken up with
the Government of Mizoram.

Government have ex-

Statement

Main demands of Chakmas
of Mizoram

(I) Integration of dll Chakma
inhabited areags of Mizoram under
the jurisdiction of one District Coun-
cil for providing the Chakmas a safe~
guard against domination by c(he
Mizo majority.

(II) Discrimination against the
Chakmas by the majority tribe in the
developmenial flelds Lhike education,
employment, medical facilities and
communication should be removed.

(III) Revocation of the order con-
stituting Dampa Wild Life Sanctuary
and the order reserving Chakma in-
habited areas for forest plantation
for ensuring availability of adequate
cultivable land for Chakmas and for
retaining their cultural identity.

(IV) Recognition of Chakma areas
as “Most Backward Zome’,

(V) Allotment of Pattag in the
areas where wet rice cultivation i»
being carried aqut.
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Workers' participation in management

*g18. SHR1 RAJESH KUMAR SINGH:
Will the Minister of LABOUR be pleas-
ed to lay a statement showing;

(a) how far the scheme for workers'
participation in the management has
been implemented in the Public Sector
and Private Sector industries;

(b) the names of such Public and
Private Sector industries where such
scheme has been implemented; and

(c) the steps which are being taken
by Government for its implementation
fully in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
There are two voluntary schemes of
workers’ participation in management,
one of 1875 applicable to mining and
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manufacturing industries in the publie,
private, co-operative and departmental
sectors; and the other of 1877 for com-
mercial and service organisations in the
public sector. A statement showing the
latest position of implementation of the
{wo schemes, according to industries,
as reported by 11 State Governments/
Administrations and Central Public
Sector Undertakings is laid on the
Table of the House, The remaining in-
formation is still in the process of being
collected.

(¢) Government have impressed upon
the Central Public Sector Undertakings
the need for ensuring effective imple-
mentation of the schemes so as to make
workers’ participation an integral part
of their industrial relations system.
Likewise, the State Governments/Ad-
ministrations have been requested to
secure effective implementation in their
States/Territories.

Statement

I. Position of Implementation of the Schcmc of October, 1975, a; dpphcablc to maunfachmﬂs'

and mming industries for workers psrt:clpauon at ship-floor an

plant le

Industrics *No. of Undertakings implementing the
Scheme.
Public Sector Private Sector Total
Gentral State
Manufacturing 84 66 342 492
Mining . . . I o 43 54
1ot-l 95 66 385 546

Foot Note :—In addition, 463 undertakings are slso imlementing the scheme but their break-
up according to sect(rs and industries has not been reported.

II. Position of Implementation of the scheme ijnnuary, 1977 applicable to Commercial

and Service Organisations in the Public

Shthmml

*No, of Undertaking;

Ceatral Public Sector
State Public Sector .

15

10

*As reported by State Gevernments/Administeationt and Central Public’ Scctor Under-

takings.,
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Gasohol Operated Auto Engines

*820. SIIRT RAJESH PILOT: Will
the Minister of SCIENCE AND TECH-
NOLOGY ve pleased to stale:

(a) what progress has ~een achieved
in Gasohol (petrol and alcohol mix-
ture) operated auto engines;

(b) how Government have encoura-
ged such efforts and with what results;

(¢) how long it will take to get the
proto-types of gasohol engines brought
to the market; and

(d) why there is delay in such a
vital area of Science & Technology?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (d).
Gasohol in the ratio of 20:80 (alcohol:
petrol) can be used to operate auto-
engines without any modifications :n
the design of the engine Other ratios
with higher alcohol conient are also
possible with some design changes. Ex-
tensive laboratory and field trials have
been conducted by various research
and development organisationg such as
Indian Institute of Technology, Delhi,
Research Wing of Indian Oil Corpora-
tion, Faridabad, Anna University,
Madras and Indian Institute of Petro-
leum, Dehra Dun on using alcohol-pet-
rol mixtures in automobiles. Govern-
ment have encouraged research labora-
tories to undertake research and deve-
lopment efforts on the use of Gasohol
in automobiles and more particularly
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diesel engines. The problems is not real-

a technical one in using en alcohol-
petrol diesel mixture but the lack of
availability of surplus alcohol in large
quantities in the country; and consi-
derations relating to the best use one
can make of alcohol as and when evai-
lable.

There is no need to develop prolo-
type of gasohol engines as gasohdl can
be used in the automoblies which are
pre_ently on the road in India without
any modifcction. The present strategy
of the Go.e.nment .5 Lo increasc the
alcohol production using a variety of
feed matc.ial. and counversion proces-
ses, in addition to the tradilional one
from molasses. Only with sufficient
produciion of glcohol can pne consider
its availa’uuty for iransportation.

Economic Condition in Ladakh

'g21. SHRI M. RAMGOPAL RED-
DY: Will the Minister of PLANNING
be pleased to state:

(a) whether a Ladakhi delegation has
urged Government to depute a Central
team to study the economic condition
in Ladakh; and

(b) if so, reaction of Government to
it?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) The gaps to be covered and the
pioblems to be solved in the Ladakh
region are, as in many other parts of
the country, numerous, A careful de-
termination of the hierarchy of priori-
ties in the regional perspective of
Ladakh, proper distribution of outlays
in itg two districts and implimentation
in a phased manner are cruclal in this
context. The primary responsibility
for this is that of the State Govern-
ment. The delegation has also met the
Cabinet Committee of the State Gove-
rmment and certain specific understand-
ings is reporfed to have been arrived
at. It is necessary that these are ope~
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rationalised instead of constituting a
Central Study Team.

Epic struggle of Punnapra-Vayalar as a
Freedom Fight

*822. SHRI NARAIN CHOUBEY:
SHRI BHOGENDRA JHA:

Will the Minister of HOME AFFAIRS
be pleased to stale:

(a) whether Government had receiv-
ed representation from the Punnapra-
Vayalar Swathanthrya Samara Seva
Samrakhana Samithi Alleppy Kerala
to regard the epic struggle of the peo-
ple of Punnapra-Vayalar as a freedom
fight;

(b) whether Government propose to
consider the above struggle in October,
19468 as freedom fight; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRy
YOGENDRA MAKWANA): (a) Yes,
Sir.

(b) and (c¢). The question of recogni-
sing Punnapra-Vayalar Struggle in
the erstwhile Travancore State as qua-
lifying for Central freedom fighlers
pension is under cons'deration of the
Government.

WO WA Tt WHY
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National Register of Foreign Collabo-
rations

*824. SHRI M. V. CHANDRASHE-
KARA MURTHY.
SHRI B. V. DESAI:

Will the Minister of PLANNING be
pleased fo state:

(a) whether a panel of the Planning
Commission has proposed a National
Register of foreign collaborations to
ensure that fechnology imports are in
the larger national interest angq plan-
ned for international dissemination
and development;

(b) it so, whether the Commission’s
working group on Sclence ang Techno-

-
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logy had been asked to recommend a
policy frame work for Science and
Technology priority in the Sixth
Plan Period; and

(c) if so, what are the other recom-
mendations made by the panel of the
Planning Commission?

THE MINISTER OF PLANNING
AND LABOUR (SI-IRI NARAYAN
DATT TIWARD: (a) Yes, Sir. This
wag one of the recommendations of
the Working Group on Science &
Technology set up by Planning Com-=-
mission for the Sixth Plan
(1980—385).

(b) A term of reference of the Work-
‘ng Group was the recommendation of
a policy framewrck for the Science &
Technology priorities for the Sixth Five
Year Plan.

(c) The Working Group has made re-
commendations covering major areas
like basic research, strengthening the
mechanism for Science & Technology
policy formulation and implementation,
application of science & technology to
rural development and human reso.urces
development etc.

Kuli Tribe in Orissa

*825. DR KRUPASINDHU BHOI:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
‘Kuli’ tribe in Orissa was previously
incorporated in the list of Scheduled
Trihes and it has now bheen deleted
from the Schedule;

(b) if so, the reasons therefor; and

(c) whether Government propose to
incorporate this tribe again in the
Schedule at the time of making a re-
view of the list?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YONGENDRA MAKWANA):

(a) to (c). According to the Consti-
tution (Scheduled Pribes) order 1950 as
amended from time to time ‘Kulls’
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have been meeiﬁaausehadulod'l‘rlhe
jn Orissa State.

gmmmwmmotwmm
Kerala

g26. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of PLANNING

be pleased to state:

a) the amount allotted so far for
th; sveltare of Adivasis such as Urular,
Vudugar, Kurunibar etc. in Attappady
in Kerala under the Western Ghats
Development Project;

(b) the amount spent so far and the
main welfare measures undertaken for
the resettlement of these {ribals;

and

(d) if so, the reasons thereof?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARD: (1) to {d). Infor-
mation has been sought from the State
Government. As soon as the same is
rece'ved, it would be laid on the Table
of the House.

Committee to examine estimates of
saving

*827. SHRI JAGDISH TYTLER:
TIAN:

Will the Minister of PLANNING
be rpleased to state:

(a) whether Government are con-
sidering the appointment of an Ex-
pert Committee to examine whether
the official estimateg of savings give
the true picture of income, consump,
tion, savings and capital formation,
efc.;

(b) if so, when such a Committee
is likely to be set up; and

(c) the date by which it is likely
to submit its report?

502 L.§.—3

(¢c) whether an amount has lapsed;

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) The necessary administrative
formalities for setting up the Group
are in progress,

(c) The Group will be asked to
submit its report within six months
from the time of its constitution.

Corruption in Dandakaranya Project

7331. SHRI A, C. DAS: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state;

(a) whether serious allegations of
corruption, misuse of power and mis-
conduct were alleged against the offi-
cers of the Dandakaranya Project
during the period from April 1980 to
February 1981; and

(b) if sp, what were the allegations
and how many were investigated
into and what actions were taken on
the allegations found to be true?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No serious
allegations were received by this De-
pariment against officers of the Dan-
dakaranya Project during the period
from April, 1980 to February, 1881.
However, details of complaints receiv-
ed during thig period, and action
taken on the same are given at
(b) below.

(b) (i) In one complaint it was
alleged that the officer concerned had
shown undue favour in the matter of
promotion of an employee, misappro-
priation of funds of a religious insti~
tution, indulgence in  anti-Bengali
activities, creation of disharmony and
tension between Oriya and Telegu
caommunities acceptance of material
advantage from another officer of the
Dandakaranya Project ete. This com-
plaint wag examined in consultation
with the Central Vigilance Commis-
sion. It was found that the allegations
were motivated and baseless., It was,
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therefore, held that no action was
called for on the complaint,

(ii) Another complaint received in
April, 1980 alleged misuse of Govern~-
ment vehicles for personal work by
an officer. This was examined in con-
sultation with the Dandakaranya Pro-
ject and it was found that there was
no substance in the complaint.

(iii) Another complaint alleged
that an officer was using two office
chowkidars for his domestic work
and had been allotting land to the
Scheduleq Tribe families by taking
illegal gratification. This was exami-
ned from a vigilance angle and it was
decided that no action need be taken
on this complaint,

(iv) The complaint against another
officer related to thefts that occurred
in the Organisation under his charge,
misuse of vehicles acceptance of com-
mission for purchase of spare parts,
and not taking action against emp-
loyees who committed certain irregu-
larities. This case is under examina-
tion in consultation with the Danda-
karanya Project authorities,

Salt based industry at Vedaranyam

7332. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether there is any proposal
to have a salt based industry in ve-
daranyam area in Tanjore  District
Tamil Nadu; and

(b) if not, the reasons thereof?
THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
SHRI P. C. SETHD: (a)
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Mis. WIMCO Limited have already an
industrial undertaking for the manu-
facture of Salt based chemicals at
Vedaranyam, District Thanjavur, Ta-
mil Nadu., The Government of Tamil
Nadu have reported that there is a
proposal under the consideration of
the Tamil Nadu Industrial Develop-
ment Corporatian for the setting up
of a salt based marine chemicals in-
dustry at Vedaranyam.

(b) Does not arise,

Requirement and installed capacity of
various types of yarns

7333. SHRI SATISH AGARWAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS be
Pleased to state:

(a) the total requirement of Polyes-
ter Viscose and other yarns in the
country;

(b)) the installed capacity of each
type of vara of each company and
total production by each unit;

(¢) the steps Government are tak-
ing to increase the production of such
yarns by  granting new expansion
programmes in case of each unit and
regularising the excess capacity; and

(d) the time Government would
take in finalising the projects in each
case and reasons for delay; if any?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD: (a)
and (b). A statement is enclosed.

(c) and (d). Proposals for creation
of additional capacity for the manu-
facture of Polyester Filament Yarn,
Nylon Filament Yarn and Nylon Ty-
record/Indusirial Yarn are under
consideration of the Government and
a decision in this regard is likely to
be taken shortly,
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Name of Party

Estimated lInstalled Produc-

70

-

- c—

(x)

Viscose Filament Yarn

1. National Rayon Corpn.

2, Century Enka Bombay

-

3. Travancore Rayons Kerala

4. Indian Rayon, Surat
5. Baroda Rayon, Kanpur
6. J.K.Rayon, Kanpur

Kesoram Rayons, Clacutta

8. South India Viscose
Acetate Fibre & Yarn

1. Sipsilk Ltd., Andhra Pradesh

Polyqster filament Yamn
1. Garwar¢ Nylons Ltd.
2. J.K. Synthetics Ltd.

W

Modipon Ltd.
Shree Synthetics Ltd.

R 2

&
¥

Century Enka Ltd,
Nylon filament Yarn
1. Barode Rayon Corpn.
2. Century Enka Ltd.

3. Garwaure Nylons Ltd.
4. J. K. Synthetics Lid.
5. Modipon Lid. .

. Baroda Rayen Corpn. Ltd.
Petrofils Cooperatives Ltd.

-

.

Nirlon Synthetics Fibres & Chemicals Ltd. .

6. Nislon Synthetic Fibres & Chemicals Ltd. .

7 Shree Synithetics Ltd,

IR )

(Tfa)
(2) (3 (4)
(bgogggs)

9000 9850

10000 10864

’ 2800 1231
. 5300 61313
. 4500 4214
. 36oo 935
. 4000 5728
. 4000 3081
. 2800 2635

50,000

. 576 596
g6o 1429
g2z 1315
576 856
576 608

576 583

. 3500 2955
. 360 904

90,000

. 2436 1834
. 1980 1948
335% 8251

4540 4253

3500 2995

2528 3690

168z
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(n (2) (3) @
8. Stretch Fibres India Ltd. -~ . 540 347
Nylon T yre Cord 38,000 (including industrial
yarn)
1. J.K. Synthetics Ltd. ... o 3000 2810
2. Nirlon Synthetic Fibres & Chemicals Ltd. 2190 2687
3. Natianal Rayon Corpn. Etd. 8300 3370
3000 2746

4. Shriram Fibre< Ltd,

New Coal Mines to be opened in next
two years

7334, SHRI N. E, HORO: Will the
Minister of ENERGY be pleased to
state:

(a)) what is the number of new
coal mines which are going to be
opened in the next two years;

(b) whether any proposal has
been forwarded by Government of
Bihar for opening new coal mines in
Tribal area in the Public Sector; and

(c) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) About 18
new coal mines are expected to be
opened in the next two years.

“(b) No, Sir.

(¢) Does not arise,

Management Agency System

7335. SHRI R. L. BHATIA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseq to
state:;

() whether the management
agency system is still prevailing in
the fleld of Company management;

(b) it so, the names of the private
companies still having such system in
some form or the other; and

(¢) the action Government propose
to take in the matter to put a stop to
such a system?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIVSHANKAR): (a)
No, Sir. The system of management
of Companies by Managing Agents or
Secretaries and Treasurers was aboli-
shed by the Companies (Amend-
ment) Act, 1969 which became effec-
tive from 3rd April 1970.

(b) and (ec). Do not arise.

Grant of Industrial Licences to
Drog Firms

7336. SHRI K. PRADHANI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Govenment have
framed some pre-canditions for the
grant of industrial licences to foreign
firms, Indian Companies and large
houses for the manufacture of drugs
and formulations; '

(b) if so, whether there have cases
of over-production of bulk drugs
brought to the notice of Government
for captive consumption by foreign
firms and restrictions on Indian firms
have resulted in shortage of patented
drugs in the country; and

(c) it so, the steps Government
propose to remedy the situation?

' THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
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CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (»)
Conditions governing the grant of
Industrial Licences to all drug manu~
facturing companies in the organised
sector are contained in the Statement
of Drug Policy which was laid on
the Table of the Lok Sabha on
29-3-1978.

(b) Government have no reason to
dbelieve that this is so. While there
are reports of shortages of some pa-
tented drugs of both Indian and
Foreign companies, these are due to
warious reasons such as power cut,
industrial unrest, capacity constraints
ete. In several of these cases, equi-
valents are available.

(¢) Government monitors the
availability of life-saving/essential
-drug formulations on the basis of
shortage reports received from the
State Drug Controllers, Zonal Offices
of the Central Drug Standard Control
‘Organisations and membérs of the
public, Government advices the ma-
nufacturers of the products reported
to be in shortage as well as . the
manufacturers of equivalent formula-
tions to rush supplies to the area or
areas from where shortages are re-
ported.

Drug Research

7337. SHRI1 CHIRANJI LAL
‘SHARMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) wh>ther programme  during
Sixth Five Year Plan of intensive re-
search and bring out effective drugs
to combat various disease endemic to
India has been formulated; and .

(b) if so, the details thereof and
total amount to be spent under this
head during Sixth Five Year plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a)
and (b). In so far as drugs and
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pharmaceuticals are concerned, ra-
search is carried out in the country
to research for mew or improved pro-
ducts, new application of materials or
new or improved methods of produc-
tion. Efforts being made to develop
new molecules to combat disease
would also include those required to
combat diseases endemic to India. The
contribution of the public sector units
engaged in the production of drugs
and pharmaceuticals under the head
science and technology in the Sixth
Plan period is expected to be substan-
tial. These efforts would expectedly
be further boosted by the efforts of
Research Laboratories/Institutions and
private sector drug wunits.

Daily Requirement of Petrol

7338. SHRI RAMA CHANDRA
RATH: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) what is the total daily require-
ment of petrol in the country;

(b) the total barrels of petrol India
imports f{rom the oil countries;

(¢) the steps his Ministry proposed
to take to meet the total demand of
petrol; and

(d) the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a)
The daily. average requirement of
Motor Spirit (Petrol) in the _country
is about 4,200 metric tonnes.

(b) to (d). No import of petrol is
made as indigenous production is ade-
quate to meet the demand.

Expenditure on the construction of
Rabindra Rangshala

7339. SHRI BHEEKHABHAI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:
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(a) how much expenditure was in-

curred to construct Eabindra Rang-

shala at Ridge Road, Delhi;

(b) whether jt is a fact that it was
constructed to show cultural prog-
xammes and films to the general public
at the cheakest rates;

(¢) what were the cultural pro-
grammes and films shown uptill now
and when;

(d) whether it is also a fact that it
is not being fully utilised as com-
pared to expenditure incurred on it;
and

(e)) if so, what are these .®a-
sons? ’

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Rabindra
Rang Shala was constructed at a
cost of Rs. 34,85,086 including the
cost of sound and lighting equipmenpt
installed there.

(b) The open air auditorium was
constructed primarily to promote cul-
twial activities.

{c) As in the Annexure.

(d) and (e)). The location of the
auditoiium, difficultinrs 1n tran<port
ete. have lhindered full utilisation of
the audiiorium

Statement

The number of cultmual program-
mes and {film shows artenged Ly Sn
and Drama Divicion at Rabind 2
I.a. =shala

Film Shows
1974-75—48
1975-76—78
1876-77—112,

(Upto October, 1976)

Cultural Programmes (Composite
and Sound and Light performances).

Septemnber, 1975173,
March.1977—40
April, 1979—34
September,1979—15.

Nore; The auditor'um is also given
on Mire to outside parties for organis-
ing cultural programmes ete.

Assets of Somani Group of Companies

7340. SHRI BHOGENDRA JHA :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) the total assets, liabilities and
the full list of factories and concerns
uwned and run by the Somani group
of Companies;

(b) wheher there have been com-
plaints of viclation of company laws
by this company and if so, the details
the.cabouat and the acl.on taken there-
on and

(¢} whether this group owns Hin-
du~fan San tary Wares and Industries
at Buahadurgarh
and 1f so, what are the allegalions of

Litanted (Haryana)
ilceal and frodulent actions against
this company?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SITPT I' SHVSITANKAR)- (a) Seven
urccitolong - i fed  in the gtate-
me L which are under the control of
Somany familv members siand re-
gist.red undcr RMTP Act.

(b) and  (c). Information is be'ng
collected and will be laid on tha table
of the House in due course.
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The “Somany Group” Undertakings regi undor the MRTP Act, 1 location of
nees o their faetories Jmia 1980. %

S Name of the undertaking

No.

1. Hindustan National Glass & Ind. Ltd.

2. Glass Equipment (India) Ltd. (Subsidiary of 1)

3. R.B. Rodda & Co. Ltd.
4. Hindustan Sanitaryware & Ind. Ltd.
5. Ceramic Services Ltd. (Subsidiary of 4) .

6. Soma Plumbing Fixtures Ltd. (Subsidiary of 4)

7. Somany Properties Pvt. Lid. .

Statement
(Rs.in lakhs)
Locati :hsels in
on 1980
(1) P.O. Rishsa, 8gg° 00
Dist. Hoogly.
P.O. Bahadurgarh
@) Distt. Rohtak
(3) Thana, Maharashtra.
Bahadurgarh Town, 61-92
Haryana
Ahmedabad, Gujarat 662- 98

Bahadurgarh, Distt. Rohtak  462° 45

Bahadurgarh Distt. Rohtak 13735

Sahibabad, Ghaziabad 152° 2
(U.P)
Mot available ' o' 38

(1977)0

Malpractice in Paying Stipend o
Apprentice Articled Clerk

7341. SHRI S. M. KRISHNA: Will
the Minisler of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to
the reply given to Unstarreg question
No. 1101 on the 25th Nevembes., 1480
and state:

(a) whethe' the report of ingairy
into the incident refered to in the re-
ply to paris (b) and (¢) of the above
Question has s'nce been corsidered
by the Council of the Institute of
Chartered Accountanis and if so, the
action taken against the delinquent
Chartered Accountant;

(b) whether he is aware that the
malpractice of getting a receipt with-
out paying the stipend to an Appren-
tice Articleg Clerk or getting a recei-
pt for higher amount than what is
actually paid as per rules is very
much flourishing amongst the Char-
tered Accountants and the Articled

Clerks being frighteped of ruination
o their training do not dare to bring
these tn the nolice of the Institute;
and oA

() if so, whal measures Govern=
meal praopose to {ake lo root out
such malpractices?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(STIRI P. SHIV SIIANKAR): (a) The
report of inquirey into the incident
referred 10 in the reply given to (ueas-
{ion Nn. 1101 on ithe 25th Nevember,
1930, has since been considcred by the
council of the Institute of Chartered
Accounianis of India and disciplinary
proceedings for breach of Regulntions
39B of Chartered Acountants Regulas
tfions have heen initiated by the Coun-
cil of the Institutc against the Char-
tered Acounfant concerned, in accor-
dance with Section 21 of the Charter-
ed Accountanis Act, 1949.

(b) Such complaints are xeceived of
and on. The Council of the Institute



79 WIREN Ahnders

takes due notice of such incidents and
sujtable action wherever waranted is
taken under Section 21 of the Char-
tered Accountants Act and the Re-
gulation framed thereunder.

(¢) The Institute has intimated that
appropriate measures fo curb the
malpractices in the matter of pay
ment of stipend to Article Clerks are
under consideraton of their Council

Promotion of Female Employees of
Indian oil Corpration -

7342. SHRI SANAT KUMAR MAN-
DAL: Will the Minister PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) The details of female employees
of Indian OQil Corporation (Refineries
Division) post-wise, appointment date-
wise;

(b) the details of the promotion
volicy in the said organisation and
the action taken in case of female
MR WS W - .
emplyoees in each case; and

(c) whether it is a fact that the
promotion policy was not observed
regarding the female candidates of
the said organisaticn?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI DALBIR SINGH): (a) and (c).
Information s being collected and
will be laid on the Table of the House.

(b) The principle of the promotion
policy for employees, male or female,
is merit-cum-seniority for promo-
tions within the staff cadre and merit

.n the case of promotions for officers.

APRE. 15,1881
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Demand of Paraflin Wax

7343. SHRI DAULATSINHJI JADE-
JA. Wil thet Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what is the yearly demanfl of
paraffin wax of each State;

(b) the quantity supplied yearly
during the last three years, yearwise;

(c) whether it is a fact the
quantity supplied is much less than
the requirements; and

(d) if so. what remedial measures
Government propose to take for allot-
ment of adequate quantity of parafin
wax to the States ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD): (a) State-wise
estimates of requirements have not

been established.

(b) The details of quantity alloca=-
ted and uplifted by the States during
the last three years, are given year-
wise in the statement attached.

(¢) The quantity suppliey is less
than the demand reported to us by
the State Governments although most
of the Stateg lifted lower quantities
than what were allocated to them.

(d) Larger quanitities of parafiin
wax are being imported this year,
and a project to manufacture 20,000
MTs of paraffin wax per year in Mad-
ras Refinery has been sanctioned by
the Government Work is in progress.
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Statement
Name of State 1978 1979 1980
flow Ul e D e UL
(1) (2) (3) (4) (5) (6) ()
1. Andhra Pradesh . - 1,310 1,057 1,576 1,389 1,576 1,070
2, Assam . . . . 1,201 915' 75 1,440 1,166 1,590 1,569
3. Bihar . . . . 983 782 1,180 774 1,380 1,109
4. Gujarat (d) . . 1,092 742 1312 1,258 2,218 1,616
5. Haryana . . . 983 74 1,180 724 1,180 1,098
6. Himachal Pradesh . 112 56 136 126 136 o8
%. Jammu & Kashmir . 193 154 232 210 256 308
8. Karnataka . . . 874 858 1,052 1,014 1,136 1,038
9. Kerala (c) . . . 1,474 1,283 1,772 1,777 1,948 - 2084
ao. Maharashtra (a) . . 9,282 6733 11,140 12,478 12,256 8,672
11. Madhya Pradesh . . 874 670 1,052 gro 1,052 644
#2. Meghalaya . . . 112 84 148 131 168 165
19. Nagaland . . . 3,-25 257 325 264 440 440
14, Orima . . . 546 363 656 517 720 440

15. Punjab . . . 1,310 1,004 1,576 1,288 1,726 1,428
16, Rajusthan . . . 874 683 1,052 g80 1,156 878
17, Sikkim . . . 16 8 20 18 24 8
8. Tamil Nadu .. 6,443 465 7,732 7,685 8,504 8,418

1g. Uttar Pradesh . . 3,406 2,603 4,088 3,449 4,236 3,628
20. West Bengal ) . . 6638 5210 7068 4024 9,703 5,462
21. Tripura e . 382 280,23 460 210 460 266
22. Manipur . . . 268 212 %%0 270 420 420
23. Arunachal Pradesh . 56 29°5 €8 27 68 47
24. Andaman & Nicobar (b) 16 .. 20 .. 20 .
<25. Chandigarh . . . 168 126 200 182 200 168

6. Delhi e 2,457 1,824 2,948 2,570 2,968 2,410
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(0 (2) (s) (9 (s) (6) ©)]
2. Dadar & Nagar Haveli (d) 36 44 44 "y
28, Goa, Daman & Diu (a). 218 264 254 250
29. Lakshdweep (c) . . 15 20 20
30. Mizoram 81 67 96 96 g6 95
st. Pondicherry . 112 56 136 136 140
1978 (a) Supplies includes Maharashtra, Goa, Daman & Diu. o
(b) Supplies includes West Bengal & Andaman & Nicobar Island.
(c) Supplies includes Keral & Lakshdweep.
(d) Supplies includes Gujarat & Dadra & Dadra & Nagar Haveli.
DESU’s computerised Power Con- are reports that" some consumers

sumption Bills sent to Consumers
Highly Inflated

7344, SHR1 SHIV KUMAR SINGH
THAKUR: Will the Minister of
ENERGY be pleased to state:

. (a) whether it is a fact that the
Delhi Eleciric Supply Undertaking's
computerised power consumption billg
sent to individual consumers are high-
ly inflated and full of awful mis-
takes; '

(b) if so, whether these bills are
airlifted to Bombay and back each
month at enormous costs for being
computeriseq and rectification o7 such
bills at the instance of consumers also
invoves airlifting of such bills to the
computer centre in Bombay;

‘(c¢) what was the amount gpent by
DESU in air frei;hting these electri-
city biils to Bombay during the years
1978, 1979 ang 1980 (year-wise) and
also the cost of its computerising it
in Bombay duving the last three
calender years, year-wise; and

(d) why these bills cannot be com-
puterised in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) There

have received bills which are not
correct.

(b) and (c). The work of prepara-
tion of bills by computers has been
given to four companies, All the re-
quisite information required for pre-
paration of the bills is given to these
companies at their offices in Delhi and
the prepared bills are also collected
by DESU from them, No bills are
sent by DESU by air to any com-
pany in Bombay,

(d) It is learnt that while all these
companies have arrangements for pre-
paration of bills by computers in
Delhi, one of the companies also uti-
lises some facilities in its Bombay
office at its own expense,

Collaboration arrangements between:
. NFDC and State Governments

7345. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of INFORMA-
TION AND BROADCAQTIN_G be
pleased to state:

(a) whether the National Film De-
velopment Corporation have set up
collaboration arrangements with State
Government|Corporations for the
theatre financing scheme;
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(b) if so. the nameg of the States
and Corporationg approached and
finalised the scheme,

(e) the names of the States who
have taken steps for film develop-
ment in the State for production of
regional language films ang for con-
struction of semi-urban and rural
cinema theatres so far; and

(d) the steps taken by his Ministry
for setting up the Film Development
Corporationg in the States and guide-
lineg issued by the Ministry in this
regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). Yes,
Sir. The National Film Development
Corporation hLas made collaboration
arrangements with the following
Film Development Corporations/State
Governments for itg theater financ-
ing scheme :—

(i} Film Development Corpora-

tion of Orissa Ltd.

(ii) Tamil Nadu Theater Corpo-
ration Lid,

(iii) West Bengal Government,

(iv) Uttar Pradesh Chalchitra
Nigam Ltd,

Efforts are also being made to have
co.laboration arrangements with other
State Governments|Film Development
Corporations,

(¢) The information is being col-
lected and will be ]aid on the Table
o’ the House.

(d) It ig for the State Govern-
ments to set up Fiim Development
Corporatiors in their respective Sta-
tes. The Ceontra’ Government have not
ismed a-y guideli..gg in thiz regard:

Collection of DFSU Bills through
Brnks

7346. TIRI R. 1. P. VETMA: Wil
th:+ Minister of ENFRGY be pleased
to stater

(a) whether Government propose
to re-introduce the system of collec-
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tion of DESU bills through Bankg as
wag done previously; if not, the rea-
sons therefor;

(b) whether he is aware that peo-
ple have to stand for hours in lines
to pay the bill at the DESU Offices
and Government servants especially
have to take leave from the office to
pay the bills; ang

(c) if so, how soon Government
propose to revert to the old system?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) {(a) to (c).
DESU have been advised to review
the entire mechanism of Collection of
bills, and devise such arrangements
that would create the least inconven-
jence to the pubic.

Review of Indian supply service and
Indian Inspection Service

7347, SHRI NAND KISHORE
SHARMA: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether it is a fact that so far
no cadre reviews of Indian Supply
Service and Indian Inspection Service
have been carried out in gpite of acute
stagnation at all levels, affeciing mo-
rale and efficiency of the officers;

(b) if so. the reasons thereu.; and

(c) whether there is any propasal

1o review the cadre and if so when

and ihe iige o be *aken in co:nplei-
ing it ?

THE M.NISTER OF STATE IN
THE MINISTRY OF SUPPLY <ND
REHABIL:TATION (SHRI BH/ G-
WAT JHA AZ/ D): a) and (":. A
liimied radre - ieyw was und:riaken
ia arch, 1978 a=3 the crration of
two poste of Sel-cton Gri’-. Direc-
tor wag approved to reduce sta-. i-:tim
to some extent. A com»r-hensive
cadre reive'v of the two servic - cou'd
not be undertaken ai that time be.-ause
the re-assessment of the total staff
requirements of the two Services be-
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.came necessary in view of the facts
ag below:—

(i) Direct purchase powers were
given to the Defence, Railways and
P & T for itemsg which exclusive to
them,

(ii) A High Power Committee had
been formed to go into the working
of the D G. S8 & D.

(1ii) Direct purchase powers ol
the identing departments had been
enhanced.

It was ftherefore decided that the cadre
review should await the reporis of
the Internal Work Study Unit and of
the High Power Committee,

(¢) Proposals are under active con-
sideration,

Filling up of Hindi Post of Class II
Gazatted and Class II and III
Non-Gazatteq

7348. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
ENERGY be pleased to state 15 it a
fact that Hindi posts of class II gazet-
ted and class IT and III non-gazetted
have stil] not been filled on a regular
basis in his Ministry and Attached
and Sub-ordinate offices in contra-
~vention of the Official Language Act?

THE MINISTER OF STATE IN
“THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): There are
three Group B (Class II) Gazetted
postg of Hindi Officer under the Min-
istry of Energy-—one post each for
the Department of Power, the De-
partment of Coal and the Central
Electricity Authority. Appointments
.to these posts have been made on
ad-hoc basis pending the formation
of the Kendriya Sachivalaya
Rajbhash Sewa and are Dbeing
continued from time tp time with the
« concurrence of the Ministry of Home
Affairs, Deptt. of Personnel & A.R.
and the UPS.C, Appointments on
regular basis would be made after
the Centra]l Secretariat  Official
Language Service Rules have been
-promulgated.
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There iy no Group B (ClassIl)
Non. Gazetted Hindi post under the
Ministry of Energy,

Group C (Class 1II) posts of Hindi
Translator (Grade 1) and Hindi
Translator (Grade II) are borne om
the combined Irrigation & Power
cadre, which comprises the Dapart-
ment of Power, the Ministry of Irri-
fation. the Central Electricity Authori
ty and the Central Water Commission
The position in regard to recruitment
to these posts is as under :—

(1) HINDI TRANSLATOR (GRADE
I:

(Number of posts:7)

All these posts have been filled on
regular basis, As a result of appoint-
ment of three Hind: Translators
(Grade I) to the higher posts of
Hindi Officer on purely ad-hoc basis,
there are three short-term wvacancies
of Hindi Translator (Grade I), which
have been filled on ad-hoc basis. Re-
gular arrangements can be made
only after there are long term vacan-
cies,

(ii) HINDI TRANSLATOR (GRADE

Im:

All these posts are already filled
on regular basizs on transfer|deputa-
tion,

No person is holding Group C
(Class III) Hindi posts under the
Department of Coal on ad-hoc basis.

The vacancies of Stenographer
(Grade D) including the vacancies
filled on ad-hoc basis, in the
subordinate offices of the Cen-
tral Electricity Authority have been
notified to the Staff Selection Com-
mission for nomination of switahe
persons for appointment on regular

One Group C (Class III) post of
Hindi Translator (Grade II) sanction-
ed for a Subordinate Office ynder the
Central Electricity Authority has
been filled on gd-hoc basis pending
rromulgation of the recruitment rules
in the Gazette,

Thus, appointments to hind:l posis
have not been made in contraventiom
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of the officlal Lgnguasge Act,

Finalisation of prevident fund dues by
DESU

7349. SHRI SATISH PRASAD
SINGH: Will the Minister of ENER-
GY be pleased to state: '

(a) the total number of cases pend-
ing for more than six months for
finalization of provident fund dues of
employees who have either retired,
expired or resigned from the services
of the Delhi Electric Supply Under-
taking;

(b) the number of Scheduled Cas-
tes and Scheduled Tribes out of them;

(c) whether it ig fact thaV‘here are
standing 1instructions issued by the
Genera]l] Manager of the DESU that
all guch cases should be settled within
one month's time;

_ (d) if so, the reasons for not final-
ising such cases; and

(e) how much time DESU will take
to seftle the pending cases in regard
to provident fund dues?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) As on
9th April 1981. there were 153 cases
of regular ex-employees of DESU in
which finalisation of provident fund
dues has been pending for more than
six months mainly because of non-
completion of procedural formalities
such as production of death certifi-
cate, non-vacation of DESU accom-
modation, non-availability of nomina-
tion/succession certificate etc,, by the
persons concerned or their heirs,

(b) Out of the above 153 cases, 45
caser are of Scheduled Caste persons.
There is no case pending settlement
of providert fund of any person be-
longing to Scheduled Tribe

(c) to (e). No office order prescrib-
ing a veriod of one month for settle-
ment of provident fund ques of the
ex-employees hac besn issued bv the
General Managr, DESU, However, all-
out efforts ere made by DESU to
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make payment of the dues of ex-
employees as quickly ag possible om
completion of procedural formalities’
by the persons concermed or their
heirs ete.

AIR station and TV centre at Gaya
Bodh Gaya

7350. SHRY SURAJ BHAN: Will
the Minister of INFORMATION AND'
BROADCASTING be pleaseq to stale:

(a) whether Gaya-Bodh Gaya in
the Southern part of Bihar State is an
important international and ancient
city which is visited by a large num-
ber of pilgrims and tourists from all
over the country and abroad;

(b) whether the question of setiing
up an All India Radio Station and
Television Cuntre at Gaya-Bodth Gaya
for the development of this backward
area in the public interest as also in
the interest of pilgrims and tourists
hag been unde: concideration since
long;

(c) whether the thejy Minister of
Information and Broadcasting has
given an assurance vide his letter No,
MIV|S S 1382 dated the 22nd March,
1978 in this regard; and

(d) if so, the progress made so far
and the fur‘.er action being taken in
this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (d). The
aim of All India Radio is to provide
coverage to every potential listener
of the entire country. This, however,
depends upon the availability of re-
sources and relative priorities,

Gdya-Bodh Gaya is well within the
primary grade daytime service range
of Patana Station of AIR. Magadhi,
the dialect spoken in this part of
Southern Bihar is also given adequate
pleee in the programmes broadcast
from Patna Stations, A frequency
has been coordinated for a local radio
station at Gaya. Its utilisation will

-
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depeng upon the avai‘.abillt.y of re-
sources and relative priorities.

Due to constraint on resources there
is no proposal to set up 2 radio station
and television centre at Gaya-Bodh
QGaya during the current Plan period
(1980—85).

Demand of casual workers in Farakka
project for their confirmation

7351. SHRI HANNAN MOLLAH:
Will the Minister of ENERGY be
pleased to state:

(a) whether Casual Workers in the
Fgrakka Projcct are demanding their
confirmation in the service of that
Pri quct;

(b) if so, whether Government
have considered their demands; and

(¢) if so, decisiong of the Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes,
Sir.

(b) ang (c). The demand of the
Casual Workers has been under exa-
mination with the management of the
National Thermal Power Corporation,
which is executing the Farakka Super
Thermal Power Project and some
Casual Workers have already been re-
gularised.

Shortage of L.P.G. Cylinders in Agra

7352. SHRI N. K. SHEJWALKAR :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS be
pleased to state:

(a) whether there is acute shortage
of LPG cylinders in Uttar Pradesh
particularly in Agra and peoplé have
to wait for several months for getting
the refills; ’

(b) it so, what steps Government
propose to take to ease the situation;
angd
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(c) what steps Government propose
to take agsinst the <dealers who are
selling the cylinders in black-market
in Agra?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
There is shortage in the surrly of
cooking gas (LPG) in different areas
of Uttar Pradesy including Agra. Thz
problemg arose earlier on account of
the closure nf the Barauni refinery
followed by shortfall in the produc-
tion of LPG in the Koyali refinery due
to agitation by ihe workers ete. The
Barauni refinery has resumed pro-
duction since January this year and
the agitation by the workers of the
Koyali refinery has been withdrawn
recently. To some cxtent the demand
could he met from alternate sources
but this was not adequate, The supply
position of refills cylinders is now
gradually improving.

(¢) The oi]l companies have already
heen advised to constitute com-
plaint Cells at differeni points
o' distribution  for taking sveedy
remedial action on the com-~
plaints received from public re-
garding under weight cylinders, short-
age etc. and those against the distri-
butors. The field staff of oil com-~
pames make periodic checks of their
deale™s to cnsure that the letter do
not indulge in malpractices. The oil
companies have been directed to take
strict action against such dealers who
indulge in corrupt practices.

o 1980-81 & I wrETATY

sadta A ¥ et w1 famawoor

7353. 5t wgelw : %1 Iwt W
77 Fwrd ¥ oA w4y fw oo

() arwEr 5§ awd a7
F 7are, a7, e O foure qwr
¥ o frad  aiEl A 99 1980-81
¥ v feglts o dor § wfre
fivar § wit< ar o ¥ ¥ fegdaar
wrd g & war @ s afe g, @
AT O FAY QT 92 72 Tt ey
124
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L) B et & vk W, faef
faqefreor srpwr ¥ vt wifes
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¢ e war F Q@ AT ?

FAT Aaraa ¥ vvT du (o0 fawn
RgMT) : (F) WR (@). 997 Faqdr-
FOT TR sy fasredt NF grar T4
arft & ot o=t ¥ grw waifEa
Y ST § 1 WA, 1981 F W=y A
ww faqavecor fomm & wrerare faer
# 9 wNd wigg #7 &, foa¥ 310
wiat w1 fagdeer fEar stmr &
wer forar § fre 4 16 & wfiwa
N § o wrada faoheor g
1,115 MaARXE 1 AT 59 a5
o waigat ¥ haw qu frg aw ag
@ATraTg A F

USNGIT  qog fasrer &g ¥ gre
fedie & sqare ad 1980-81 %
AR A@rArars dadig faataw qa 7
78 Wiq fagdrad g g g Wil &
AT Jadey A §

ety qer fawdr @
araare d@adiy faates fa § o
wigw wial ¥ faogdaer 3g owmw
fagdraenr  favm & facfia wgmadr &
fra st witews AN G gFar
fraq grr ¥ eHq edfipa v & Sty
Tad ¥ FEAAY ghe ¥ swAgd &
X fadrz e & sAzd & Wi
fasra goet & oftaqem &
wafera qraw Sewew & o

T.V. Relay Centre at Kodalkanal

7354. SHRI N. SOUNDARAJAN:

. Wil the Mipister of INFORMATION

AND BROADCASTING be pleased to
state;
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(a) the present progress of the T.V.
relay centre at Kodaikanal;

(b) whether the project is going ac-
cording to the schedule; and

(c) when the T.V. Station is likely to
function?

THE MINISTR OF INFORMTION

AND BROADCASTING (SHRI
VASANT SATHE) : (a) Financial
sanctions have been issued.

Site has been selected and ac-
quisition Proceedings are in progress.
Order for transmiiting equipment has
een placed. Building plans have been
finalised and ihe estimates framed.

(b) Yes, Sir.

(c) The Station is
ready by 1983-84.

likely to be

Allocation of Fundg for Rural Electri-
fication in Bihar

7355, SHRI KRISHNA PRATAP
SINGH: Will the Minister of ENERGY
be pleased to stale what are the de-
tails of the allocation of funds for
the rural electrification of villages in
Bihay during the year 1981-827

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKERAM MAHAJAN): The Planning
Commission has allocated an amount
of Rs. 16.99 crores with a target of
electriflying 2,840 new villages in the
State of Bihar during the year 1981-82.
The details are sg under:
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Programme Qutlay Targets
(Rs.crores)
Villages  Pumpsets
to be to be
clectrified energised
I 2 3 4
REC 7-99 2,090 6,350
RMNP 6-50 750 530
Normal Development Piogramme of the State 2-50 .. 5,600

wreata faf @eqm F wrdww
ant § gafadiwa afufa
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frasi Wt g & W fradt @
aRwi F wdta safwe wea wat
% wya frar wQ |

Demand of Alcohol for Industrial use

7357. SHRL R. K. MHALGI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS pe pleas-
eda to state:

(a) whether the demand for alcohol
i :adust.:al use is rising durnng the
last three years; if so, the respective
figures ;

(b) whether it is due tp world oil
crisis, and, comparatively high cost of
petroleum based Naphtha;

(¢) whethey it is expected that
most of the Naphtha based industries
would shift to Alcohol in the next two
years; and '

(d) if so, ig there any plan to put
a ceiling on the use of Alcohol for
manufacture of potable liquor, and
divert these stocks to Alcohol starved
industry ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b)
The demand for gleohol for industrial
use as reported by the state Govern-
ments at the meetings of the Central
Molasses Board, in the alcohol years

(Dec.—Nov.) 1978-79, 1979-80 and

1880-81 is as follows -

Alcohol year Demand
(in million Fitres)’

1978-79 319' 54

197g-8o 299 15

1980-81 334 20

It wovld- gppear that the increage
ip the jwrice of Naphtha had not effect

APRIL 15, 1081
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on the demand for alcohol foy in-
dustrial use,
(c) No, Sir.

(d) Doeg not arise,

fogr & W Nt amwd

7358, st TW wayw : FqT HAT
WAl 98 TaT # g owa fw

(%) =1 =X fagre F q¥eY
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Rural Electrification Scheme Sanction-
ed by RE.C.

7360. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of ENER-
GY be pleased to lay a statement
showing :

(a) state wise Rural Electrification
Schemes sanctioned by the Rural
Electrification Corporation during the
last three years; ang

(b) progress made on each ?

THE MINISTER OF STATE |IN
THE MINISTRY OF ENERGY
and (b). The State-wise “detafls of
Rural Electrification Schemesg sang:
tioned by Rural Electrification Cor-
poration during the last three years
i.e. 1977-78 to 1979-80 are given in the
statement.

Statement .

State-wise position of rural  ejectrification schemes sanctioned by Rura] Ejectrification Corporation
during the three years {1977--30) and the progress in respect thergof

(Rs. in lakhs)
$1. No. State No. of Loan ,Achicvements
schemes amoun
sanctioned nnctloncd Villages Pumpsets
electrified energised
upto upto ,
g0-g-1980 go-g-1980
- ——
1 2 3 4

T

a, Andhra Pradesh
‘*R.  Assam

5
153 3353 485 5420
33 1248 a86 18
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X 2 ] 4 5 6
3. Bihar 137 4603 304 197
4. Gujarat 97 3240 941 3296
5. Haryana 47 1206 - 3312
6. Himachal Pradesh g1 1196 341 —
7. Jammu & Kashmir 29 1048 175 —
8. Karnataka e e 57 1606 143 857
9. Kerala e e 25 538 - 293
10. Madhya Pradesh 287 8831 2114 7584
11. Maharashtra « e e 211 5167 544 3293
12, Manipur . . . . 6 420 17 —_
13. Mechghalaya 20 766 92 —
14 Neagaland’ . . . . . 4 226 4 —_
15. Orissa 129 5134 1205 865
16. Punjab 8o 2470 —_ 12108
17. Rajasthan 176 5199 1441 6255
1B, Tagul Nadu 133 gobs — go7
19. Tiipura 11 199 34 -—
g2o0. Uttar Pradesh 125 6587 690 1472
21. West Bengal 109 4530 429 22%

ToraL

1890 60642 9245 46239

Permission to Siate Governments for
Importing equipment for Power Plants

7361. SHRI RAMJIBHAI MAVANI:

Will the Miister of ENERGY be
pleased {o state:

(a) whether the Centre hag heen ur-
ged by some State Governmentsy to
accord permussion for importing
equipment for their Power Plants:

(b) it so, the details thereof. znd
action taken thereto;

(¢) by when the permission will be
accorded :

(d) whether the Centre propose to
persuade the Stateg to build up some
power plants in each of the districts

and city and towns so as to supply
eleclricity to big and small industries;
and consumers who are facing a loss
due to less supply of the same,

(e) if so, the detailg thereof and if
not, the reasons therefor; and

(f) steps taken dquripg 1st February,
1980 to 28th February 1981 for estab-
lishing power houses ana Electricity
Boards in Gujarat, Delhi and other
parts of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) to (e).
The import of power equipment By
State Governments is guided by the
Import Policy of the Government of
India. Under thig the State Electricity
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Boards are permitted to float global
tenders for import of power equipment
for their power plants. After receipt of
tenderg and examination the project
authorities are required to submit their
proposals giving comparisons with
tenders received from indigenous
suppliers for consideration of the Em-
powered Committee constituted py the
Department of Heavy Industry. This
Empowered Committee takes final de-
cisions on all such import proposals.
In some cases when the State Govern-
ments/State Elecericity Boards ap-
proach the Centre directly to accord
permission for importing equipment
without floating global tenders they
are advised to follow the procedure
laig down in the Import Policy as
stated above.

(d) and (e). For optimal generalion
power plants are required to be locat
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ed at the most favourable locations
keeping in view the gavailability of
fiscal resources and the load centres.
As such the Cefifre has no proposal to
persuade the State Governments to
build up power plants in each of the
districts, city and townm.

(f) The gchemes which have been
sanctioned during the period from 1st
February, 1980 tgo 28th  February,
1981 are given in statement ] state-
ment-II gives information relating to
the schemes commissioned during the
above period. As regards setting up
of State Electricity Boards, it may be
mentioned that the State Electricity
Boards are set up under the provision
of Electricity (Supply) Act, 1948.
Boards are in existence in 211 the
States except Nagalana  Manipur,
Tripura and Sikkim, The Act does
not require Boards to be set up for
the Union Territories. )

Statement I

Schemezs  sanctioned  during

the perjod from Isq February 1980 to 28th  February 1981

8. No. Name of Scheme

A Therma ! Schemes

2. Birsinghpur TPS .
3. Mettur TPS . . .

5. South Andaman TPS

6. Unchahar TPS

12. Borgolai 1PS .
B. Hydro Srhemes

. State/U.T. Capacity
1, Additional Mobile Gas Turbince Assam 33 MW
Madhya Pradesh gxz10 MW
Tamil Nadu 2xz210 MW
4. Kota TPS Extn, . . . . Rajasthan ax210 MW
A;::m && Nico- 2x5 MW
. Uttar Pradesh 2x210 MW
7. Parli TPS Exin. . . Maharashtra 210 MW
8. Sikka TPS . . . . Gujarat 1x120 MW
9. Garo Hills TPS . . . . Meghalaya 2x30 MW
10. Kolaghat TPS Extn. . . . . ‘West Bengal qx210 MW
t1. Lignite based TPS at Palana . Rajasthan axfic MW
Assam 2x30 MW
Haryanz 6xB MWV

1. Western Yamuna Canal Stage-1
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8. o, Name of Scheme State/U.T. Capacity

2. Maneri Bhali Stage-II . . . . Uitar Pradesh gx52 MW

3, Lower Mettur . . . . . Tamil Nadu 8x15 MW

4. Pawena . . . . . . Maharashtra 1x10 MW

5. Kundah V Extn. . . . . . Tamil Nadu 1x20 MW

6. Kalinadi St.-II . . . . . Karnatcka (2x25 } 4x32-] 4x25)

MW
7. Anoopgarh Canal Power House . . Rajasthan 6x1-5 MW
Statement-—JI

Lust  of schemes[projects commissioned during the period from 15t February, 1980 to 28tk
Febryary, 1981

51, No. Name of schemefproject State/Union Territory Capacity
A. Thermal (Total 1370 MW)
1. Panipat Unit I1 . - Haryana 110 MW
2. Nasik Unit IV - . Maharashtra 210 MW
3. Nasik Uit V . . . Maharashtra 210 MW
4. Parli Unit TII . . Maharashtra 210 MW
5. Satparg Unit VIT . . Madhya Pradesh 210 MW
6. Vijayawada Umt 11 . . . . Andhra Pradesh 210 MW
5. Tuticorin Unit II . . . . . Tamil Nadu 210 MW
B. Hydro (Total 663 MW) '
1. Koyra Dam Uit 1 . - . . Maharashua 20 MW
2. Garhwal Rishikes Unity I, 11, XI1 . . Uttar Pradesh 108 MW
8. Kalinaai Unit I . . . . . Karnataka 135 MW
4. Sabarhantha Unit 11 . . . Bihar €5 MW
5. Bassi Extension . . . . . Himahcal Pradesh 15 MW
6, Nagujuna 5agar pumpcd storage Unit I & JI Andhra Pradesh 200 MW
9. Baira Siul Unit 1 & 11 | . . . Central Sector 120 MW
C. Nucpar (Total 220 MW)
1, Rajasthan Atom'c Power Station . . Rajasthan 220 MW
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Allocation of Rectified Spirit

7362. SHRI B. K. NAIR: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state: whether ‘it is a condition at-
tached to the allocation of rectified
spirit to the needy States that its fur-
ther processing and distribution should
be only through agencies in the public
sector?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) : No, Sir.

Supply to Naptha to Fertiliser Units

7363. SHRI R. N. RAKESH: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS Dbe
pleased to state:

(a) whether it is g fact that Nap-
tha was not supplied in adequate
quantity to the fertilizer units at Go~
rakhpur, Kanpur, Phulpur and Sindri
in October, 1980 resulting in the huge
loss of production of urea;

(b) if so, to what extent the loss
had been suffered and the obstacles
in the supply of naptha and what
measures have been taken by Govern-
ment to improve the situation for the
future; and

(c) the plan of Government re-
garding the import of fertilizers to
improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Full
supplies of naptha were made to
the Kanpur plant during October,
1980. However, full supplies could not
be made to the Gorahkpur and Phul-
pur plants. As regards Sindri, its
feedstock is furnace oil/Low Sulphur
Heavy Stock and not naptha. The
quantity of furnace oil earmarked
during October, 1980 could not be re-
ceived by the plant mainly due to in-
ternal problems,
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(b) The loss of production, in
terms of nitrogen, in Phulpur and
Gorakhpur plants due to inadequate
availability of naptha in October, 1980
was as follows:—

Phulpur —~=8641 tonnes.
Gorakhpur --3393 tonnes.

The continued closure of Barauni
refinery and under-utilisation of the
Barauni-Kanpur pipeline necessitzted
movement of petroleum products by
rail over much longer distances
thereby imposing severe strain on
the {ransportation capacity available
for movement of petroleum products.
Since then the availability and move-
ment of naptha for the Phulpur and
Gorakhpur plants and Low Sulphur
Heavy Stock/Furnace Oil for the
Sindri plant has been stepped up to
the required levels.

(c) The gap between the demand
and indigenous production of fertili-
zers is met by imports,

Bihar Electricity Board's Annual
Plan slashed

7364. SHRI HARINATHA MISRA:
Will the Minister of ENERGY be

pleased to state:

(a) whether the Bihar Electricity
Board’s annual plan has been slashed
from Rs. 132 crores to Rs. 92 crores;

(b) whether the total power gene-
ration averages about 535 MW during
peak hours;

(c) whether the Board’s total ins-
talled capacit is around 810 MW;
and

(d) if the answer to the above-
mentioned arfs be in the affirmative
what are the main reasons for the
highly unsatisfactory performance of
the Board and what remedial mea-
sureg have been taken or are propos-
ed to be taken to remedy the situaw
tion? ’

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
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The Bihar State Electricity Board had
proposed a total outlay of Rs, 151.87
crores in the annual plan 1981-82 ifor
power programme . After detailed
discussiong in the working groups fol-
lowed by discussions in the Planning
Commission, a plan outlay of Rs.
187.49 crores has been provided for
the power programme in 1981-82.

(b) The total generation of power
in Bihar during peak hours varies
from 400—500 MW.

(c) The total installed capacity
(derated) of Bihar is 910 MW comp-

rising of 145 MW hydro and 765 MW
thermal

(d) The Power shortage in Bihsr
is due to the unsatisfactory perfor-
mance of thermal power stations due
to the frequent forced and long dura-
tion outages, lack of spare parts and
lack of expert personnel in operation

and maintenance of the power sta-
tions.

A number of steps have been taken
to improve the performance of ther-
ma] power stations in Bihar These
steps include visit of high level teams
consisting of the officers of the Central
Electricity Authority, National Ther-
mal Power Corporation and BHEL
to the thermal power stations in
Bihar and and necessary assistance
given for the pieparation ot plant
betterment and maintenance pro-
grammes. On the advice of the team,
the following action has been taken
to improve the pertormance of ther-
mal power stations gt Baraan and
Pairatu:

(1) Monitoring Cell, one each at
Patratu and Barauni thermal pover
stations and Board's Head Quarters
have been formed to monitor effec-

tively maintenance and constructions
works;

.l‘él

(i1) A spare parts cell has been
created at Board's Head Quarters 1o

survey requirements and  identifica-
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‘tion of spares, Action has been ini-

tiated for procurement of adequate
number of fast moving and slow-
moving spades.

(1) For maintenance works of
long duration, part networks and mi-
croplanning methodology is  being
adopted to monitor to achievement of
mile stones and target dates.

(iv) Task force teams have been
formed at both the above thermal
power stations to study and identify
the problems re.ated to generation.
Constraints in the generating sets
have been identified,

(v) All the trippings, outages and
blasts are recorded, Every outage and
trippings 1s analysed now and where
remedial measures are called for, they
are promptly attended to. Where out-
age or trippings are taking place on
account of mal-operation, responsibi-
Iity 1s fixed on the personnel and suit-
able action taken.

(vi) Action has been taken and
further action is being taken to stock
sufficient control and instrumentation
eg.upments so that these may be used
immediately wherever required.

- (v1i) Assistance from the Russian
experts js also being taken for main-

tenance of the units supplied by
USSR and to oblain spares from
them.

Besides the above steps, the fol-
lowing generating schemes are under
execution in Bihar to improve the
power availability in the State. The
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anticipated dates of commissioning have also been indicated:

‘Barauni 2x 110 MW
Patratu . 2x 210 MW
Muzaffarpur 2x 110 MW
:Tmughat 2x 210 MW

Illegal Coal Mining in Giridih Area

* 7365, SHRI JOTIRMOY BOSU: Will
the Minister of ENERGY be pleased
to ctate:

(a) whether a Group of Coal Mer-
chants are forcing poor persons to do
jllegal mining of coal in Giridih area;

(b) whether it is a fact that some
of them died some time back due to
aecident; and

(c) if so, details thereof and action
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
Information 1s being collected and
will be laid on the table of the House.

Pending Cases

7366. SHRI NAVIN RAVANI: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
to state:

(a) whether it is a fact that there
are a number of pending court cases
in various Sessions Courts, High
Courts and Supreme Court;

(b) if so, the number of such cases
in Gujarat, Delhi and other places
which are pending for more than five
vears, ten years and fifteen years;

(¢) when these are likely to be
disposed of and the reason for delay
in finalisation; and

(d) how many cases come up to
lower courts in Gujarat and Delhi
during 1lst TFebruary, 1080 to 28th

Unit No. VI March, 82

Unit No. V1I March, 83

Unit No. IX December, 82

Unit No. X June, 1983

Unit No. I anuary, 1981

Unit No. II :{u.ly, :38293

Unit No. I June, Bs5

Unit No. II June, 1986
February, 1981 and how many of

them have been disposed of and steps
taken to dispose of the remaining
cases at the earliest?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY  AFFAIRS

(SHRI P, SHIV SHANKAR): (a)
Yes, Sir.

(b) Information relating to number
of pending cases in Sessions Courts &
High Court in Gujarat, Delhi and
other places and in the Supreme
Court is turnished in Statements 1, 1I
and III laid on the Table of the House,
[Placed in Library See No. LT-
2357/81). In respect of Sessions Courts

data regarding only total pendency is

compiled. -

(c) Administration of justice in dis-
trict and Sessions Courts and other
trial courts is primarily the concern
of the State Governments and High
Courts. The Law Commission of
India have examined the question of
delays and arrears in trial and appel-
late courts in their 77th and 79th Re-
ports. The matter has been referred
to the Supreme Court who have given

their views after consulting the High
Courts.

Reports of the Law Commission
and the Recommendations of the Sup-
reme Court have been laid on the

Table of both Houses of the Parlia-
ment.

(d) Information relating to institu-
tion ang disposal of cases in the lower
courts of Gujarat and Delhi for the
period from lst January, 1980 to 31st
December, 1980 1s furnished in State-
ment IV laid on the Table of the
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House. [Placed in Library. See No,
LT-2357/81]. Information for the pe-
riod January, 1981 upto 28th Febru-
ary, 1981 is not available. Such data
is compiled only on quarterly basis.
Steps taken to reduce pendency are
furnished in the Annexure enclosed.

Annexure
Steps taken to n.ducg pendency

The following steps have been
taken to reduce pendency in Courts—
(1) The Code of Civil Procedure
was amended in 1976 to  abolish
the provision of second appeal to
the High Court vide section 100A.

(2) The Code of Criminal Proce-
dure based on the recommendations
of the Law Commission was enacted
in 1973 and amended in 1978.

(3) The Judges strength of the
Supreme Court has been  raised
from 13 to 17, excluding the Chief
Justice of India w.ef, 31st Decem-
ber, 1977 by amending the Supreme
Court (No. of Judges) Act, 1956.

(4) The states and the Chief Jus-
tices have been requested to adhere
to specified time schedule for send-
ing their proposals for filling wup
the vacancies of the Judges posts.

(3) The sanctioned strength of
the Judges has been increased.

(6) The Supreme Court rules
have been amended to wvest more
powers in the Registrar and Judges
in Chambers so that the time of the
Court is not wasted in petty miscel-
laneous matters, o

(7) Cases involving common
question are being grouped together
by several High Courts. ' a

(8) As recommended by the 7th
Finance Commission, certain States
and Union  Territories are being
provided with grants under article
275, aggregating to Rs. 24 crores
specifically for the establishment of
ﬁ_ve hundred ang thirty eight addi-
tional court (both criminal and
civil).
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(9) Apart from the above cer-
tain High Courts are taking the
following steps for ensuring better
disposal of cases;

(a) Fixing matters for hearing
by giving short returnable dates.

(b) Dispensing with printing.

(c) Expending and giving pri-
ority to matters under certain
Acts.

(d) Grouping of matters aris-
ing from Land Acquisition cases
etc.

(10) The attention of the State
Governments and High Courts has

been drawn io the 77th and 79th
Reports of the Law Commission.

Setting up of a fertilizer Factory in
U P

7367. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it has been decided to
set up a fertilizer factory at Khalila-
bad, District Basti of U, P. taking
mto consideration that the district is
an industrially backwardq area; and

(b) if so, the progress made so far
about it.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) No, Sir,

(b) Does not arise.

o ¥, wgHTE

7368. it acfug wewAT : WO
gt Wit werm Al qg T e
B/ w1 Fa fFe

(%) wmr  wsew wTRIT X
gy § qeaw & fawe g
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Withdrawal of Notification

7370 SHRI KUSUMA  KRISHNA
MURTHY Wil the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state

(a) whether 1t 1s a fact that Govern-
ment have withdrawn the Notification
dated 27th May, 1969,

{b) how many companies are produc-
ing formulations based on this Notfi-
cation and details of formulations and
extent of oroduction during the last
three years,

(¢) whether thus Notification was to
the advantage of foreign companies
only who have got no condition 1n
their industrial licence for supplying
bulk drugs produced to others and have
been producing 1n excess of their licen-
serd capacity and

(d) whether this Notification apph-
ed to excess production also and if not,
why action has not been taken against
the defaulting companies?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM CHEMI-
CALS AND FERTIL:ZERS (SHRI
DALBIR SINGH) (a), (b) and (d).
Under the Notification No 3(3)/65-Ch
IIT dated 27th May, 1969, which was
issued bv the erstwhile Mimstry oi
Petroleum & Chemicals AND Mines &
Metols, industr al undertakings licen-
sed to produce bulk drugs, who pro-
posed the manufacture/production of
formulations based on such bulk
drugs, were exempted from Sections
10,11,11A & 13 of the I(D&R) Act and
Rules thereof This has been rescinded
vide Notification No SO 533(E) dated
30th August 1978 1ssued by the Minis-
try of Industry Twenty-One companres
which have availed of the exemption
available under the said Notiflcation
bave submitted applbcations for the
grant of COB licences A list of com-
panies &3 well as names of the items
apphisd for and the production date for
the relevant period of three years end-
ing Augu~t 1078 as given b the var-
ties 1n their COB applications 1s ju'
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the Table of the House, [Placed in
Library. See No LT-2358/81)

{c) The exemption given under 1968
Notification applied uniformly to hoth
the Indian as well as Foreign com-
panies

Broadcast of News Bulletin from Agar-
tala Station of AIR

7371 SHRI AJOY BISWAS Wil the
Mnister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether Government propose
considering to broadeast news bulletin
every day n the morning from Agar-
tala Station of All India Radio, and

(b) 1f so, what steps have so far
been taken by the Government in this
regard”?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE) (a) and (b) Yes,
Sir The Government is considering
the feasibility of 1ntroducing one
balletin 11 Bengal: 1n the morn-
mg from Agartala Sta‘ion of
All India  Radio The  Station,
however, .8 alreadsy bro.adcast~
1ng one bulletin in Bengali 11 the even-
ing at 745 PM and another ten-
minute bulietin 1n Kokvoborok, a tn-
bal d.alect of Tripura at 725 PM

Crisis in Alcohol Based Chemical
Industries.

7372 SHRI JANARDHANA
POCJARY Wil the Miustar  of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state

(a) whether 1t 1s a fact that the
country s a.cohol-based chemical indus-
tries have been facing raw matenal
cnsis for months,

(b) whether 1t 1s also a fact that as
a resalt of (a) some umts in various
States have been closed and in some
States these umits have been operat-
ing at not more than 50 per cent
of their installed capacity, and
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(c) if so, what steps Government pro-
pose to take to ensure regular supply
o! raw material to save the indus-
tries ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The Centiral
Molasses Board had estimated that in
the current alcohol year 1980-81 (De-
cember to November) the availability
of alcohol is likely to be 4,200 lakb
litres only as against a likely demand
of 5,716.79 lakh litres. Some alcohol
based chemical industries have been
experiencing difficulties in getting
their full requirements of alcohol

(b) According to information recei-
ved from the State Governments, no
alcohol based chemical unit has been
closed down due to shortage of alcohol
except the Alkali and Chemical Cor-
poration of India Ltd. (ACCI) plant at
Rishra (West Bengal) which was clo-
sed down from 24-1-1981. In December
1980, the Uttar Pradesh Government
increased the export pass fee on indus-
trial alcohol to Rs, 2/- per litre. The
West Bengal Governmen{ as well as
the All India Alcohol Based Industries
Association and the ACCI had repre-
sented that this increase had adversely
affectid the economic viability of the
a.cohol based units in West Bengal.
Hence even though Uttar Pradesh
Governmen{ were willing to release
the alcohol allocated by the Govern~
ment, alcohol was not lifted by ACCI
The export pass fee has since been re-
vised by U. P. Government with effect
from 4-3-1981. The industrial units in
‘West Bengal including ACCI have
commenced lifting of alcohol. The
plant at Rishra js expected to resume
production shortly. No information is
available about the percentage utilisa-
tion o¢ capacity of alcohol based units
in the States.

(c) The State Governments were re-
queated to augment the production of
alcohol by:—

(i) ensuring that all available mo-
lasses is utilised;
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(ii) promoting the use of khand-
sari molasseg for alcohol Lroduc-
tion ; ang

(i1i) ensuring creation of adequate:
and proper storage facilities by sugar
factories for molasses.

Inclusion of References in the Docu-
mentary of the Life Revolufionary
Senapati. Bapat

7373. PROF. MADHU DANDAVATE:
Will the Minister of INFORMATION
AND BROADCASTING be vleased to:
state:

(a) whether it is true that sugges-
tions were made that references to:
correspondence between Mahatma
Gandhi and Netaji Subhash Chandra
BRose with late Senapati Bapat be in-
cluded in the special centenary docu~
mentary on the life of the great revo-
lutionary Senapati Bapat:

(b) if so, whether these references-
are finally included in the documen-
tary; and

(¢) when is the documentary expec-
ted to be released?

THE DEPUTY MINISTER IN IHE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEEN M. JOSHI): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The documentary film is sche=
duled for release on the 1st May,.
1981, ’

Fixation of Pooled Prices of Canalised’
Bulk Drugs

7374 SHRI ARJUN SETHI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) for how many canalised bulk
drugs pool prices have heen fixed and'
for how many such prices have not
been fixed in spite of the fact that in-
dli’g:lnnus production has been establi--
8 H

(b) for how many bulk drugs pooled
prices have been fixed with declared
indigenous prices, for how many suds
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prices have not been fixed in spite of
the fact that prices have been declared
by indigenous producers;

(c) for how many bulk drugs prices
have been notified for indigenous pro-
-duction, names of the products and why
pooled prices have not been fixed for
them; and

(d) what 1s the criterion for fixing
pooled prices and exercising districu-
tion control on canalised drugs; how
many of them produced by public sec-
tor have been left out of distribution
controi?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (c¢). Out of
-the 28 bulk drugs canalised for import
under 1981-82 Import Policy, pooied
prices have been fixed in resvect of 13
bulk drugs keeping in view t*e import
prices and the indigenous prices fixed
by Government. Out of the remaining
15 in resvect of 2 bulk drugs indigen-
«©0ug production is yet to commence.
From the remaining 13 hulk drugs, in
respect of the following 9, indigenous
wprics have been fixed under Drugs
{Prices Control) Order, 1970/1970:—

1. Vitamin C

2. Acetomenadione

3. Menadione

4 Menadione Sodium Bi-Sulphate
§. Vitamin E Acetate

6. Vitamin P

7. Vitamin Bl

8. Erythromycin Base

9. Sulphamethoxazole.

Of these D items, in respect of first
-8, since indigenous producticn is ade-
quate, and no canalised imports are
@arranged pooled priced have not been
fixed. In respect of Sulphamethoxozole,
indigenous prices for basic stage oro-
duction is yet to be fixed.

In respect of the remainng 4 drugs
for Erythromycin Estolate ex-TIOC
and Vitamin D3, the prices declarea by
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the manufacturers are prevaliing, and
since there are no canalised imports,
no pooled prices have been fixed. As
regards, the remaining two drugs i.e.
Gentamycin Sulphate and Doxycycline,
prices i1or indigenous production are
yet {o be fixed.

(d) Import Folicy for the year 1981-
82 cmpowers tne Ministry oi Petro-
leum, Chemicals and Fertilizers to lay
down the concerted policy in respect
of imports, distribution and pricing of
canalised bulk drugs. Pooled prices are
fixed only in respect of those bulk
drugs where indigenous production is
not adeguate and the demand in the
country has to be supplemented throu-
gh imports by the State Chemicals &
Pharmaceuticals Corporation of India
Ltd (CPC). Where indigenous produc-
tion is adeguate, except where separate
retention prices for different manufac-
turers have been fixed as far as possi-
ble, distribution control is not imposed.
There is no distribution control on as
many as 8 canalised bulk drugs, In ne
item, there 1s distribution control bLut
no restriction. Out of the nine, three
are also produced by public sector
units.

Coal Production by Central Coal-
fields Limited

7875. SHRI M. RAM GOPAL
REDDY: Will the Minister of ENERGY
be pleased to state:

(a) whether Government have a
proposal under their consideration to
raise the coal production at Central
Coalfields Limited and enlist colla-
boration of some foreign countries;
and

(b) if so, what are the details in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Yes,
Sir,

The production in Central Coalfields
Limited is expected to go up from
27.35 million tonnes in 1980-81 to
about 43 million tonnes per annum
by 1984.85.
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The names of countrieg with which
foreign collaboration is contemplated
are USSR, U.K. and PFrance,

Bulk Drug Manufactures parting por-
tion of Production for non-Associated
Formulators

7376. SHRI RAM SINGH YADAV:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) in how many cases of bulk drug
manufacture conditions parting with
some portion of production for non-
associated formulators was imposed in
the case of foreign firms (with more
than 26 per cent foreign equity);

(b) production in respect of such
items of drugs, quantities, supplies to
others and quantities self consumed
during the last 3 years;

(c) whether it is a fact that most
of the foreign companies are produc-
ing bulk drugs for captive donsump-
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tion and are resorting to excess pro-
duction both of bulk drugs and drug

formulations; and

(d) if so, details thereof, names of
the companies, items and extent of
over-production?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(BHRI DALBIR SINGH) : (a) 49
cases.

(b) The information is being collec-
teq and will be laid on the Table of
the Sabha,

(¢) and (d). Certain data has been
collected from various companies in-
cluding foreign companies with regard
to production of bulk drugs and for-
mulations for the purpose of regula-
risation of excess production in terms
of 1978 Drug Policy. From the data
available it is observed that five com-
panies with foreign equity of more than
26 per cent are producing bulk drugs
in excess of their approved capacity.
The details may be seen at Statement.
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Manufacture of Bulk drugs by IDPL

7378. SHRI K. OBUL REDDY: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state: ’

(a) what are the bulk drugs manu-
factured by IDPL and their produc:
tion during last 3 years Hem-wide,
year-wise;
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(b) what new bulk drugs are pro-
posed to be manufactured by IDPL
during Sixth Plan period and by
what time they will commence their
production;

(c) whether it is a fact that IDPL
have concerneq entire capacity as per
Sixth Plan targets, but they do not
plan to take up production of some
of the itemg either in the near future
or even by the end of the Plan pe-
riod; and

(d) whether Government give the
same treatment to 100 per cent Indian
sector, if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
production of bulk drugs manufactur-
ed by IDPL during 1978-79, 1979-80,
and 1980-81, i given in the enclosed
statement.

APRIL 15, 1881
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(b) and (¢).IDPL propose tomanu-
facture Vitamin B6, Suplhamethoxy-
pyridazine and  Sulphadimethexine
which have already been approved by
Government and they are expectedto
comm‘ssion them during 1981-82. IDPL
are also proposing to take up the ma-
nufacture of Cephalosporine, Rifam=-
picin, Neomycin, Primaquine, Etham-
butol, Cimetidine ete,, during the
Sixth Plan. The detailed proposals in
thig regard when submitted by IDPL
will be considered by Government for
approval on the basis of techno-eco-
nomic feasibility thereof the estima-
ted demand, capacitieg already ap-
proved etc.

(d) The licensing of Indian sector
for the manufacture of drugs would
be governed by the statement on
Drug Policy which was laid on the
Table of the Lok Sabha on the 26th
March, 1978.

Statement

S. No. Name of Drug 1978-79 1979-80 1980-81
Rishikesh Plant
1. Pot. Penicillin (Saleable) MMU 3-73
2. Sod. Penicillin MMU 24.92 21.61 38.0
3. Procaine Penicillin MMU 26.17 20.45 22.8
4. Streptomycin Sulphate . Ton/Base 36.30 34-27 34-5
5. Tetracycline Hcl . Tons 62-93 66 68 91:3
6, Tetracyclin P.B. . Tons 4.86 6.17
7. Onxytetracycline Hel, . Tons 44.40 53 43 63.6
8. Oxytetracycline P.B. Tons 0-37 . 47
9. Erythromycin Tons 0.12 3-6
10. Ampicillin Trihydrate . Tons 0.18 6.1
11,  Amoxicillin . Tons
13, Dicloxicillin Tons .
13. Grizeofulvin . Tons 0-56
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8. No. Name of Drug Unit 19¥8-99  1979-80 1980.81
Hydsrabad Plant
1 Acetazolamide Tonnes 1.47 1.65 1.97
2 Analgmh . . ., . » 297.99 346.90 339.61
3 Amidopyrin . . . . . " 10.79 .
4 Chlorpropemide . ., . . s - 8.09
5 Doxycycline . . . . MMU 1.15 2.21
% Folic Acid , e Tonnes 3.23 3.51 5.91
7 Metronidazole . . . " o012 2.10 3.87
8 Furazolidone . . Yo 0.11 2.32 .
9 Nitrofurantoin » 2.14 3.35 -
10 Paracctamol . . . . . 27.62 1.10
11 (a) Phenecetin . . . . ” 103.01 92.20 7945
(b) P. Phenetidine (D) » 8.00 13.80 60.40
(c) P. Phenetidine (T . ” 1.00 o.11 0.03
12 Phenobarbitone » 20.25 23.60 15.82
43 Sod. Phenobarbitone . 0.28 2.81 0.30
14 Pierazinge Salts »
(a) Adipate . » 21.28 44.15 36.50
(b) Citrate . » 29.93 23.86 10.30
(c) Hydrate . » 5.68 434 25.18
(d) Phosphate . - . 16.11 14.87 7.95
a5 Sod. PAS . 122.81 151.20 124 35
16 Phthalyl Sulphathiazole " 20.10 6.48 11,68
a7 Sulphacyl » 9-38 10.12 8.94
18 Sod. Sulphacyl »» 6.15 22.95 14.90
19 Sulphadimidine , 37518 513.4¢  444°20
26 Sulphaguanidine . . . . " " 90.40 165.75 31570
21 Sulphanilamide : ”» 18.14 73.36 11-70
22 Sulphamethizole . . . . ”» 4.85 9.64 5-63
a3 Sulphamethoxazole - . 0,02 9.38 12'0y
24 Sulphaphenazole . . K » 3.65 0.16
25 Trimethoprim . . » ’ 0.20 5.28
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8. N». Nams of Drug Unit 1978-79 1979-80 1980- 81
26 Vitamin B
"~ {(a) HCL (Oral Grade) . Tonnes g.08 26,44 2.7

(b) Ampoules grade » 5.43 1.95
(c) Mononitrate . ” 20.21 16.89 14 .60

(d) Propyl Disulphide . ' 0.25
27 Vitamin B2 . » 6.45 7.44 8,93
28 Riboflavin-5-Phosphate » . o.o1 o.07
29 Glibenclamide » 0.04 0,06
g0 Phentoin Sod. s . o 51 0.71
q1 Sod. Ascorbate " 4.78 . 1,24

M izaffarpur Plant

t  Acetic Acid . 2 4b1. ¢ 2285. 61
2 Niainamide. » 2 9o
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Constraction of Fertilizer Facwty at

fialdia

"7380. SHRI NARAYAN CHOUBEY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaded to stdte:

(a) when wag the construction
work of the Fertilizer factory at Hal-
dia completed and when did it start;

(b) what was the initial estimated
cost of this plant and what is the real
cost;

(c) how many employees are emp-
loyed in thig favtory;

(d) what is the amount that has
beeh paid to 411 the employees as
salary and other allowanees and bonus
as ¥ét; and

(e) what has been the production
in this factory and what is the cost
of it?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
construction work of the fertilizer
factory at Haldia started in Decem-
ber, 1572 and the efection work was
completed in December, 1979.

() The initial approved cost of
this plant was Rs, 88.08 crores with
September, 1976 as the date of com-
mercial production. The latest esti-
mated cost is Rs. 281.91 crores with
1st April 1982 as th§ date of commer-
cial production.

¢¢) The number of persohs &frip-
loyed in the factory at present is
1710.

(d) The amount paid to all the
employees as salary and other allow-
ance_ang bonus upto March, 1981 is

- Rs. 8,15 crores.

(e) The plant has not yet started
production.

Production of documentaries on era-
dication of untouchability

7381. SHRI RAJESH PILOT: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) how many documentaries were
prodilce tq educate masses about era-
dxcatmg of untouchability during the
last one year;

(b) how many of ‘them Have reflec-
ted the evil of untotichability atroci-
ties of its harms; and

(c) how many times and for how
long haVve they been shown uand in
what areas?

THE DEPUTY MINISTER iN 1HE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M., JOSHI): (a) and (b).
One documentary film ‘Belchi to Nara-
yanpur’ depicting the atrocities com-
mitted on the Harijans anqg other
weaker seetions of the society and
relief provlded by the Government
to the affected persons was produced
by the Films Division during the last
one year.

(c) The Film was released on the
2nd May, 1980 and had covered nearly
two third cinema houses in the coun-
try,

Setting up regional film boards

7382. SHRI JAGDISH TYTLER:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Government are
consideting the setting up of more
Regionadl Film Censor Boards;

(b) if 5o, the details of the projpo-
sal; and

(¢c) when and where these Censor
Boards would be established?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (¢). A
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proposal to set up more regional offi-
ces of the Boarq of Film Censor has
been included in the Sixth Five Year
Plan (1980—85). The new regional
offices will be in Karnataka, Kerala
and Andhra Pradesh as also New
Delhi. The Cinematograph (Amend-
ment) Bill introduced in the Rajya
Sabha on 24th December 1980 provi-
des inter alia for increase in the num-
ber of members of the Board of Film
Censors. The new regional offices
would be established after the passing
of the amendments.

Raising of Alcohol Price

7383, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI~
ZERS be pleased to state when Gov-
ernment are going to take decision
about raising price of alcohol as de-
manded by alcohol manufacturing in-
dustry due to all round rige in prices?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): The request
of the manufacturers in this regard
is under examination by Government.
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Supply of power to Calcutta by DVC
at the cost of Bihar

7385. SHRI EDUARDO FALEIRO:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that DVC
is giving unrestricted power to Cal-
cutta at the cost of Bihar;

(b) whether Government are aware
of growing dissatisfaction in Bihar
with this state of affairs; and

(c) the reasons for such an arrange-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) and (c¢) Question does not
arise,

Transfer of a piece of lanqd in Farida.
bad

7386. SHRI CHINTAMANI JENA:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether negotiations with Har-
yana Government regarding the
transfer of land No, 5P-1, NIT, Fari-
dabad ang other properties of the De-
partment hag been going on and if
so, the facts-thereof;

(b) Since when the deal is going
on and by when a final decision in
the matter is expected; and

(c) whether the proposal is accep-
table to Haryana Government and if
so, what are the reasons for delay in
arriving at an early settlement?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). Ne-
gotiationg have since heen completed
and the residuary assets|work of Fari-
dabad Township have been transfer-
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red to the Govermment of Haryana
with effect from 31st March, 1981.

Proposal for Recording Experiences of
old freedom fighters

7387. PROF.  NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government have con-
sidereq the proposal made by the emi-
nent freedom fighters for recording
the experiences of the aged freedom
fighters regarding the freedom strug-
gle;

(b) if so, whether any beginning
has been made in this regard;

(c) if so, the nameg of the freedom
fighters whose experiences have been
recorded alongwith the names of
those who have been selected for this
purpose but whose experiences have
not so far been recorded; ang

(d) if not, the reasons therefor;
whether this suggestion made at the
84th Birthday celebrations of Netaji
Subhash Chandra Bose under the aus-
pices of the Netaji Subhash Revolu-
tionary Socialist Forum in 1980 is pro-
posed to be accepteq by Government?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI VASANT SATHE): (a) and
(b) Yes, Sir. Experiences|remini-
scences of freedom fighters were re-
corded in 1972 on the occasion of the
25th anniversary of Indepenedence.
A number of these recordings were
utilised in programmes broadcast from
various Stationg of AIR. Recording
of reminiscences of old freedom fight-
ers is a continuing process anq AIR
Stations have instructions to go on
recording such people whose remini-
scences or interviews have not been
record so far.

(c) A list of 300 freedom fighters,
recordings of whose experiences|remi-
niscences are available in AIR archi-
ves is in the enclosed. Statement laid
on the Table of the House, [Placed in
Library. See no. LT-2359/81].
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{(d) Government is not aware of
any such suggestion made by the
Netaji Subhash Revolutionary Social-
ist Forum in 1980. It would be consi-
dered as ang when it is brought to
the notice of the Government,

Complaint by L.P. Gas distributors for
assaulting their workers by customers

7388. SHRI V. N, GADGIL: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether L.P, Gas distributors
have complained about assaults at
their work places by irate customers;

(b) if so, what action Government
have taken in the matter; and

(¢c) whether Government have tak-
en any preventive measures?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) and (c) On receiving reports
the o0il companies immediately take
up the matter with police authorities
and State Governmens.

Separation of cadres of the Ministry of
Energy and Irrigation after bifurca-
tion

7389, SHRI BHEEKHABHAI: Will
the Minister of ENERGY be pleased
to state:

(a) whether it i a fact that cadres
of the Ministry of Energy ang irriga-
tion have not been separated so far
after bifurcation;

(b) if so, what are the
therefor; and

reasons

(¢) how much time it will take to
bifurcate the cadres?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) No decision for bifurcation of
the Irrigation and Power cadre for
the Central Secretariat Sevices has

APRIL 15, 1981
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been taken. The various Staff Associa-
tions have, however, made represen-
tation against the separation of the
Irrigation and Power cadre which
comprises the Department of Power,
the Ministry of Irrigation, the Central
Electricity Authority and the Central
Water Commission.

(¢) Does no arise.
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Registration of companies

7392. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number anq nature of com-
panies registered with the Govern-
ment in each one of the States/U.T’s
during th years 197879, 1979.80, 1980-
81;

(b) whether any applications for
registration are still pending with
Government; and

(c) if so, the period for which they
are pending and the reasons for their
non-registration so far?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a)
3488 companies limiteg by  shares
were registered under the Companies
Act, 1956 during 1978-79, 4986 during
1979-80 anqg 4661 during 1980-81 (from
1st April 1980 to 31st December (1980)
in the country as a whole. States|
Union Territory-wise break up- by
type of company is given in the State.
ment attached.

(by and (c¢) Receipt of applica-
tions for registration ang their proces-
sing by this Department is a continu-
ous process. The applications are
disposed of as expeditiously as possi-
ble provided the requisite information
as enjoined under law and procedure
is furnished by the applicants.
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Compilation and publication of bio-
graphies of eminent freedom fighters

7393. PROF, NARAIN CHAND PA-
RASHAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether the Publication Divi-
sion have undertaken the compilation
and publication of the biographies of
eminent freedom fighters at the na-
tional|State levels so as to cover the
entire country and thus prepare an
reliable record of the contribution of
the prominent India to the freedom
struggle;

(b) if so, the nameg of the titles
published so far in this sphere and the
names of the titles planned for pub-
lication in future; and

(c) whether Government propose
to ensure that all the States|Union
Territories are covered and represen-
ted in the selection?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): &(a) to (c).
Biographies of eminent freedom fight-
ers are not being published separate-
ly. There are, however, two series
viz. ‘Builders of Modern Inia Series’
ang the ‘Bharat Ke Amar Charitra
‘Series’ in which biographies of emi-
nent Indians, including freedom fight-
ers, are published. The attempt is to
publish biographies of eminent people
from various walks of life and from
the length and breadth of the coun-
try.

Biographies already publisheq and
under production are given in Anne-
xure I & II laid on the Table of the
House. [Placed in Library See No.
LT-2360/81].

Rural electrification scheme sanctioned
for Nadaun and Sujanpur Tihra Deve-
lopment Block, H.P.

7394, PROF. NARAIN CHAND PA-
RASHAR: Wil] the Minister of
ENERGY be pleased to state:
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(a) whether the Rural Electrifica-
tion Corporation had sanctioned a
scheme for the electrification of Na-
daun and Sujanpur Tihra Develop-
ment Blocks of Hamirpur district of
H. P,;

(b) if so, the date on which the
scheme was sanctioneq and tae
amount ag made available for this
purpose;

(c) whether the scheme was inten-
ded for intensive and total electrifica-
tion of the villages covered in that
blocks; and

(d) if so, the latest progress made
in the execution of the scheme, in-
cluding the total number of (i) Villa-
ges (ii) households &which have been
provided electricity and the data by
which the remaining villages by
households would be completely cov-
ered?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) A rural electrification scheme
for electrification of 299 new villages
and intensive electrification in 143
electrified villages in Nadaun and
Sujanpur Blocks of Hamirpur district
in Himachal Pradesh was sanctioned
by Rural Electrification Corporation
on 29th September, 197% for a ‘otal
loan assistance of Rs. 57,806 lakhs. The
loan against REC schemeg is released
in instalment on the basis of the phas-
ing of the construction schedule and
the progress achieved. Up to 3lst
March 1981, loan instalments amount-
ing to Rs. 46,553 lakhs have been re-
leased.

(¢) As indicated in the reply to
part (b) of the Question, the scheme
envisaged intensive electrification in
143 already electrified villages in addi-
tion to electrification of 299 new vil-
lages.

(d) According to the Progress Re-
port received upto September, 1980,
115 villages have been electrified and
th remaining villages are likelv to be
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electrified by the end of 1981-82. Elec-
tricity connections to households and
other consumers are released on the
basis of the demandjapplications re-
ceived. Till the end of September,
1980, 3828 Domestic|Commercial con-
sumers have availed of eleetric con-
pections under the scheme covering
Nadaun and Sujanpur Blocks.

faterchange of advisers in Ministry

7395, SHRI S, M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the charges held by
the two Advisers in hig Ministry who
are from the trade are interchange-
able;

(b) since how long they are hold-
ing their present charge anq their te-
nure of office;

(c) when does he propose to inter-
change them in view of the fact that
continuation in one seat develops
vested interests in view of the public
dealings handled by these two advisers
and the vast powers and discretion
enjoyed by them; and

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) There are
five Advisers in the Ministry of “et-
roleum, Chemicals and Fertilizers;
four have been drawn from the Public
Sector Undertakings and one from a
Government Department. The char-
ges held by them are not interchange-
able.

(b) They are holding charge from
the dates mentioneq below:

1. 26-7-1976 4. 3-8-1979
2. 1-9-1976 5. 9-1-196t
3. 21-2-1979

Ordinarily, the tenure is five years.
(c) and (d). Doss not arise.
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Agveement for indaxing puice of oil
by OPRE

7386. SHRI S. M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be

plegsed to state:

(a) whether Members of the Orga-
nisation of Petsoleum  Exporting
Countries (QPEC) have agreed on the
need to index the price of oil] to
maintain its purchasing in real terms,
according to the QPEC  Secretary-
General;

(b) whether the mqdus operandi of
indexing plan hag been spelt out by
the OPEC;

(c) if so, its broad outlines and how
it will work in contgining the rising
oil prices; and

(d) whether India is taking any
initiative in planning a long-term
strategy in this behalf and if so, what?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) According
to news-paper reports there is a pro-
pasal for controlled prices increases
indexed to industrial world inflation,
currency fluctuation and economic
growth. The OPEC have not yet tak-
en any decision on this subject,

(b) No, Sir,

(c) Does not arise.

(d) It is for the OPEC to take a
decision.

Shut down of Gujarat refinery units

7397. SHRI R. P. GAEKWAD; Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be-
pleased to state:

(a) whether it is fact that petroleum
praducts in the Gujarat refinery units
had come down due to shutting down.
some of its parts during the third’
weak of March, 1981;

(b) if so, the reasons thereof;
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“(c) the loss suffered by the power
houses and fertilizer plants thereto;
-and

(d) the measures proposed to re-
medy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). The Gujarat Refinery Kamdar
Sangh resorteg to ‘work-to-rule’ agita-
tion from 28th February 1981 as a
result of which the operation of
Koyali Refinery was affected, The
agitation was called off on 2nd .April,
1981,

(¢) and (d). The oil industry was
asked to maintain adequate supplies
of petroleum products to power hous-
es and fertilier plants, and it is not
possible to indicate whether any loss
was suffered by them due to inade-
quate availability of petroleum pro-
ducts.

Percentage of female employees of
Indian OQil Corporation

7388. SHR] SANAT KUMAR MAN-
DAL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS [be pleased to state:

(a) what is the percentage of
female employees in Indian Oil Cor-
poration (Refineries Division);

(b) whether their interests are well
safeguarded;

(c) whether they are asked to =it
late and asked to come even on holi-
days; and

(d) whether in case of promotions
only the male employees are given
‘preference at the cost of the female
employees?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to

(d) The information is being collect_
ed and will be laid on the Table of
the House,

APRIL 15, 1981
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Promotion policy in Indian Oi1 Corpo-
ration

7399. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what is the present promotion
policy in Indian Qil Corporation (Re-
fineries Division);

(b) why and how the Management
Trainees are engaged in Indian Oil
Corporation (Refineries Division) and
how they are regularised; and

(c) whether the Management of
Indian 0Oil Corporation (Refineries
Division) with the concurrence of the
existing union, promotees mainly male
employees thus jeoparidising the in-
terest of the female employees?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (ay In
principle, the promotion policy in the
Indian Qil Corporation (Refineries
Division) is based on merit-cum-se-
niority for promotions within the staff
cadre and on merit in the case of pro-
motions for officers,

(b) Professionally qualified candi-
dateg are initially recruited for a pe-
riod of one year as Management
practical training, Vacancieg are no-
tified on an All-India basis and the
candidates selected on the basis of
written test and interview. On sue-
cessful completion of practical train-
ing, Management Trainees are placed
in regular pay scale,

(c) No, Sir,

Newsprint released to dailies publish-
ed in Gujarati

7400, SHRI DAULAT SINHJI JA-
DEJA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the quantum of newsprint re-
leased for the dailies published in
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Gujarati from Gujarat during 1878,
1879 and 1980;

(b) the basis on which such quan-
tum of newsprint was released to
those Gujarati dailies;

(c) whether the Gujarati dailies
have requesteq for increase in its sup-
ply; and '

(d) if so, the details thereof and
the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The quan-
tum of newsprint released for the dai-
lies publisheq in Gujarati from Guja-
rat are as follows: _

1978-79 : 17,208.75 Tonnes
1979-80 : 18,780.60 Tonneg
1980-81 + 20,181.76 Tonneg

(b) Newsprint quota is calculated
on the basis of Newsprint Allocation
Policy of the year taking into account
the average circulation, average
pages, size of the newspaper ang num-
ber of publishing days,

(e) and (d), There is an inbuijlt
provision in the Newsprint Allocation
Policy of the Government to provide
for additional newsprit reuirement of
the neswpapers during the currency
of a year on the basis of their in-
crease in circulation. Requests for
additional quota received were acced-
ed to on this basis,

Construction of cinema theatres and
improvement in the quality of films

7401. SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
sAtNt]: BROADCASTING be pleased to

ate:

(a) keeping the need to increase the
cinema theatres in the country, the
measures under taken by his Ministry
in Sixth Plan period;

CHAITRA 25, 1903 (SAKA)
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(b) the State-wise breakdown of
cinema theatres existing today and
how many of them are in urbam, rural
and semi-rural areas;

(c) the steps taken to construct the
cinema theatres and to increase the
quality of the films for exhibition 1
these areas;

(d) State-wise loans sanctioned by
different Banks and NFDC for coastruc-
tion of theatres in the year 1980-81;

and

(e) the role of the NFDC and the
States for development of this media
so far?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) No specific allocation of
funds has been made in the Sixth Plan
for constructing cinema theatres in the
country. However, the National Film
Development, a public undertaking
under the Ministry of Information and
Broadcasting, finance construction of
low cost theatres. Government secur-
ed an interest-free loan of Rs. 1 crore
for the Corporation for this Scheme
from the blocked funds of MPEAA in
1979-80 and a proposal to get another
interest-free loan from these funds for
the Corporation is under considera~
tion.

(b) As on 31-12-1980 there were
10,889 cinema houses (3046 in the urban
areas and 7843 in the rural areas). A
State-wise list of these cinema houses
is attached Statement I.

(¢) Production, distribution and ex-
hibition of films are State subjects and
primarily it is the responsibility of
State Governments to devise measures
for promoting these aspects of the film
industry, Central Government iz how-
ever interested in promoting good
cinema movement in the country. It
has set up National Film Development
Corporation to plan, promote and orga-
nige gn integrated and efficient develop.
ment of the film industry. The Cor-
poration gives loans on easy terms for
production of good quality films and
construction of low cost theatres. Gov-
ernment have also instituted National
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Awards for Indjan films in order to
encourage film of artistic excellence,

(d) State-wise loans ganctioned by
NFDC in the year 1980-81 is attached
(Statement-II) Information in respect
of such loans sanctioned by Banks is
being collected and will be laid on the
Table of the House .

(e) Production, distribution and ex-
hibition of films being State subjects,
the over all responsibility to develope
the film medium rests with State Gov-
ernments. The National Film Develop-
ment Corporation has however, played
a significant role in the development of
film medium. It provides loan on easy
terms for (1) production of guality
films and (ii) construction of low cost
theatres. The other promotional roles
of the Corporation are: (i) importation
of good quaiity films from different
parts of the globe, (ii) promotion of
export of Indian feature films in world
markets, and (iii) establishment of
Film Development Advisory Panels at
important film production centres.

Statement I
State-wise list of cinema Houses in india as
on 315t  December 1980

- -

S. N
No. State/Union Territory gzbn:; of
Houses
1 2 s
1 Andaman & Nicobar . 2
2 Andhbra Pradesh 1904
3 Arunachal Pradesh 2
4 Assam 205
5 Bihar . . . . 926
6 Chandihgarh . . . 8
7 Dadar & Nagar Haveli . 1
8 Dehi . . . . 70
9 Goa Daman & Diu . 1y
10 Gujarat . . . 516

APRIL 15, 1881
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1 2 3
11 Haryana e
12 Himachal Pradegh . 30
13 Jammu & Kashmir . 34
14 Ramataks - . . 1021
15 Kerala . . . 11322
16 Madhya Pradesh . . 461
17 Maharashtra . . . 1064
18  Manipur 8
1g Meghalaya 7
20 Mizoram 2
21 Nagaland 6
22 Orissa . . . 159
23 Pondichery . . . 43
24 Punjab . . . 158
25 Rajasthan . . . 222
26 Sikkim . . . z
27 Tamil Nadu . . . 1814
28 Tripura . ) . 6
29 Uttar Pradesh . . 909
30 WestBengal . . . 659
ToraL . . 10,889
Statement —II

The State-wise loans sanctionsd by N.F.D.C.
Jor Theatre consiruction dyring 1980-81

5. No. of
No. Name of the State loans
sanctioned

1 Tamil Nady . . . 05

2 Maharastra . .. or

3 Kenla . . . or

4 Kamataka . . . o1

5. Orissa . . . oy

6 Andhra Pradesh . . o2

Torar . . 12
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Import of foreign films

7403. SHRI SUBHASH YADAV: wWill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetheér some foreign fillng have
been imported in the past;

502 LS—86.
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(b) if so, the details thereof for the
last five years;

“») the namos of countries from
which the films have been imported;
and

-

(d) what is the programme of the
import of films for the year 1981-82
and at what cost?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) Yes, Sir.

(b) Foreign feature films are import-
ed in India by three agencies, namely,
Nationai Film Development Corpora-
tion (earlier Film Finance Corporation)
Motion Picture Export Association of
America and Sovexport film. The num-
ber of films imported by each of them
during the last five years is given in
the statement attached.

(c) The countries from which roreign
feature films have been imported are:
Australia, Czechoslovakia, France,
Hungary, Hong Kong, Canada, Japan,
Italy, Poland, Sri Lanka, Spain, Tur-
key, UK, USA, West Germany, Yugo-
slavia and U. S, S, R.

(d), It is not possible to indicate
exact programme of impori of films as
this partly depends upon MPEAA
Sovexport films which bring films
piecemeal after getting the titles ap-
proved by the Government. As far as
NFDC is 'concemed, a budget provision
of Rs. 50—60 lakhs has been made for
importing absut 50 films during 1981-82.
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Details of film imported by NFDG , MPEAA and Sovesport film during the period 1976-77 to

1980-81.

1976-77  1977-78  1978-79  1970-80  19B0-B1
1. N.I.D.C./FFC 9 9 27 37 45
2. MPEAA . . . . 129 102 1y Q0 45*
3 Sovexport film . . . . 9 8 18 14*

+Upto g1-12-80.

Applications by drug Companies
under FERA

7405. SHRI K. P. SINGH DEQ: will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) how many drugs Companies ap-
plied under FERA; when FERA was
approved, can a Ministerial Order or a
Statement laid on the Table of the
House regularise illegal activities of
the companies with retrospective efiect,
if so, under what provisions;

(L) whether the administrative
Ministry delayed implementation of
FERA if so, the reasons; and

(¢) details firm-wise oi application
receivel from drug companies under
FERA, how many of them have oeen
finalised, with names of the companies
and hoiv many remain unfinalised, with
names of the companies and reasons
for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS: (SHRI
DALBIR SINGH): (a) and (b). 31
drug companies applied to the Reserve
Bank of India under Section 29 of fore-
ign Exchange Regulation Act in 1974.
These applications were held in abe-
yance pending finalisation of the Drug
Policy on the basis of various recom-
mendalions made by the (Hathi) Com-
mittee on Drugs & Pharmaceutical In-
dustry. The Drug Policy was gnnoun-
ced vicle Statement laid on the Table
of the Lok Sabha on 2§-3-78. As an-

nounced in the 1978 Drug Policy, a
High Level Committee was set up to
identify “bulk drugs not involving high
technology” manufactured by wvarious
drug companies. The guestion of deci-
ding the reduction in foreign equity of
these companies depended on the report
of this Committee. The report of this
Committee has since been received and
the level of permissible foreign equity
in these companies has to be decided
in accordance with FERA guidelines
and the Drug Policy. In view of the
above, the question of administrative
Minisiry delaying impiementation of
FERA does not arise. In fact the pend-
ing applications are being processed
with the help of the latest data collec-
ted by Reserve Bank of India.

(¢) Applications of the following
companies have already been  deci-
ded:—

1. Mfs. Anglo French Drug Co. (Eastern

Ltd. Bombay.
2. M/s. Abbott Labs. (I} Pvt. L d., Bom-
bay.
3. M/s. Carter Wallace & Co. Ltd., Bom
bay.
4. M/s. C.E. Fulford(I}Pvt., Ltd..Punibay.

5. M/s. Indian Schering Ltd., Bombay.
6. M/s. Nicholas of India Ltd., Bombay

7. M/s. Smith, Kline & French (I) Ltd.,
Bombay.

All the above companies were re-
quired to reduce non-resident equity

to 40 per cent.

have either already

Those at (1) to (8)
diluted or their

dilution schemes have been approved
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and are under implementation. The
scheme of company at No. 7 has been
recently received and is under examin-
ation,

1. Mfs. Subrid Geigy Ltd. . . .

2. Mjs. Richardson Hindustan Ltd.

8. M/s. Geoffrey Manners Lt.

4. M/s. Whiffens (India) Ltd.

In the case of 20 companies listed
in the attacheq Statement, it is pro-
posed to process the applicafions after
receipt of RBI’s comments ou individual

cases.
statement

1. M/s. Burroughs Wellcome & Company.
2. M/s. May & Baker (I) Limited,

3. M/s. Roche Products Ltd.

4+ M/s. Parke Davis (India Limited.

5. Mfs. Glaxo Laboratories.

6. M/s. Johnson & Johnson Ltd.
7. M/s. Pfizer Limited.

8. M/s. Ciba Geigy of India Limited.
9. M/s. E. Merck (I) Pvt. Limited.
10. M/s. Merck Sharp & Dhome.

11. M/s. Sandoz (India) Limited.

12. M/s. Boots Co. (India) Limited
13. M/s. Hoechst Pharmaceuticals Ltd.
14. M/s. Wamer Hindustan Limited.
15. M/s.. Organon India Limited.
16. M/s Uni-Sankyo Limited,

17. M/s. Wyeth Laboratories.

18. M/s. Bayer (India) Limited,

19. M/fs. Cynamid India Limited.

20. Mfs. Alkali Chemicals.

Written Answers 166

As regards the remaining companies,
the position in respect of 4 -cmpa-:ies
is as follows-

. This cumpa:g has on its  own cor jactely
disinvest; foreign equity .

. Directive issued to company for reduction

of equity %. Representation
by the Company is under scrutiny.

Directive issued for reduction to 40%.
Pricing of disinvested shares is under
consideration.

More than 40% of annual turnover ol thi®
company is accounted for by exports
Final decision is, however, yet to be tal en.

Posts reserved for SC/ST Candidates

7406. SHRI BHEEKHABHAI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 10
state:

(a) whether it is a fact that a num-
ber of posts reserved for Scheduled
Caste/Tribe candidates in  different
classes of services viz, B, C & D in
various Departments of the Ministry
of Law, Justice and Company Affairs
were filled up by general candidates;

(by if so, class-wise, department-
wise, details of such posts during the
years 1978, 1979 and 1980 and the
reasons iherefor; and

(c) whether Government will nunpose
a ban on exchange of Reserved »osts
with general posts in the interest of
Scheduled Caste/Tribe candidates?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIL
P. SHIV sHANKAR): (a) No Sir, nnly
a few.

(b) The information is being collect=
ed and wi:l be laid on the Table of the
House as soon as complete information
is available. )

The reasons for appointing some of
the general candidates against reserved
vacancies were:
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(i) eligible and suitable candidates
belonging to the SC and ST were
not available;

(ii) The intention of the Govern-
ment has throughout been to fill the
reserved vacancies out of candidates
belonging to SC/ST. Department has
been made only in cases where the
exigencies of service required other-
wise and that too after observing
the prescribed procedure of dere-
servation.

(¢) This is a question of policy
which is to be determined by the mini-
stry of Home Affairs (Department of
Personnel and Administrative Refor-
ms). As per the information received
from the said Departments as at pre-
sent there is no proposal to impose a
ban on the exchange of reserved posts
with general posts.

Illegal Coal Mining in Bihar

7407. SHRI R. P. DAS: will the
Minister of ENERGY be pleased to
siatn;

{1) whether Government are aware
that due to the scarcity and big prices
of coal some people are digging the
walls and pillars of abandoned coal
mines of Giridih and adjoining areas;

(h) if so, what steps Govermnment
have so far taken to stop this illegal
coal mining in Bihar; and

(c) the results achieved so far from
such steps?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) fo (c). The Sup-
reme Court in their judgement dated
11th April, 1980 and 7th May, 1080 has
already upheld the provisions of the
Coal Mines (Nationalisation) Amend-
ment Act, 1976 prohibiting any person
other than the persons authorised by
the Act to carry on coal mining opera-
tiong in India in any form and termina-
ting all leases relating to winning or
mining of coal granted in favour of
private companies except those enga-
ged in the production of iron and steel
After these judgements, the names of
illegal coal mining has been curbed to
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a great extent. Howeven, certain per-
sons at times violate these provisions
of law and indulge in illegal coal min-
ing. The coal companies and the State
Governments are taking preventive and
punitive action under the law as and
when offendersg are detected. The State
Governments have also issued instruc-
tions to the district authorities to take
action against offenders. The coal com-
panies and the State Governments con-
duct periodical raids and action is taken
against the offenders.

Concerns of Aminchand Piarelal

7408. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the names of the sister concerns
and the concems in which the House
of APJ/Aminchana Piarelal has inte-
rest;

(b) whether it is a fact that this
concern was black-listed on the basis
of the Report submitted by a Commuit-
tee appointed by the Minister of Steel
and Mines in 1966; and

(c) 1f so, details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) The following
nine undertakings, registered under
Section 26 of the MRTP Act, 1968 be-
longed to the APPEJAY group as on
31-12-1979:—

1. Aminchand Pyarelal (Firm).

2. Apeejay Structural Works Pvt.
Ltd.

3. Apeejay Shipping & Clearing
Co. Pvt. Ltd.

. Asian Signal Industries Pvt, Ltd.
. Kashmir Agencies Pvt. Ltd.

. Metal Import Pvt. Ltd.
. Rourkela Industries Pvt. Lid.
. Sagar Shipping Co, Lid.
9. Surendra Overseas Ltd.
(b) and (c). As per the information

furnished by the Ministry of Steel &
Mines, the Public Accounts Commijtee

@ -3 & ¢
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in its 50th Report (1865-866) had recom-
mended that a High Level Committee
should be set up to investigate the
transactions with this group of firms;
and, pending completion of the invest-
gation or pending fulfilment of export
obligations by these firms, Government
should suspend all further dealings
with the defaulting firms. The banmuog
orders were issued accordigly by the
Ministry o! Steel and Mines on 7th
May, 1966.

Violation of Company Laws by big-
Business Houses

7409. SHRI RAM VILAS PASWAN.
SWAM] INDER VESH:

SHRI RAJESH KUMAR
SINGH:

Wwill the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the names of the big-business
houses who have been violating The
Company Laws and whose cases have
been referred to the M.R.T.P. Com-
mission during the last three years,
year-wise; and -
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(b) the nature of action takem by
Government of India against them?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). No
reference for vielation of the provisioas
of the Companies Act is required under
law or otherwise to be made to ‘he
M.R.T.P. Commission. The legal frame.
work and scope of the Commission is
entirely difterent and is regulated by
the provisions of a different Act, viz.,
the Monopolies and Restrictive Trade
Practices Act, 1969. However, during
the last three years, three references
under Section 10(a)(ii} of the Mono=
colies and Restrictive Trade Practices
Act were made by Government to the
M R.T.P. Commission for enguiry into
the allegeq restrictive trade practices.
Details of these references are indi-
ta‘ed in the Statement attached.

V:olation of provisions of Companias
Act is a matter which fallg within the
administrative jurisdiction of the De«
partment of Company Affairs and these
provisions are common to all Companies
irrespective of their sizes.

Statement

Details of the rcferences made by the Central Gopernment to the M.K.T.P. Commssion under section
10 (a)(i") of the M.R.T.P. Act during the years 1978, 1979 and 1980

Allegations of restri- Details of action taken

trade practices.

4 5

sl Name of the Company Date of
No. reference
1 2 3
1978

1. (a) Moessers Firestone tv-e and Rubber  25-5-78

Cn. of India (P) Ltd.

{b) Messers Dunlo> India Ltd.

(c) Messers Ceat Tyres of India Lt
(d) Messers Gondyear India Ltd.

fe) M=ssers Premier Tyres Litd.

(f) Messers  Incheck Tvres Ltd.

w

Acting in concertin - Tl e M.R.T.P. cormi-
increasicn the price seion instituted an
of their products. enquiry 01 6-7458,
‘The enquiry is still
pe «ding before the

Commission.
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(g) Messers Madras Rubber Factory Ltd.
(b) Messers Apollo Tyres Ltd.

(i) Messers Modi Rubber Ltd.

(§) Messers J.K. Tyres Ltd.

2. (1) Fa.uone Cine Laboratoriesand ~ 8-12-758  Collective price fixation Commission instituted

studio Ltd.

(2) Ramnord Research Laboratories I'vi, i..r..
(3) Bomaby Films Laboratories Pvt. Ltd.
(4) Modern Sixteen Cine Laboratory

Pvt. Ltd.

(5) Tamous Cine Laboratory.

(6' Kine Sixteen.
(7) Quality Laboratories.

(8) India Cine Laboratory.

{9) Navrang Cine Centre.

(10) Film Centre.

(::) “lini-Sixteen Cine Laboratory.

(12) Gemini Colour Laboratory; and

(13) Cine Laboratories Association, Bom-

bay.

1979
NIL
zg8o

8. Messers Hindustan Motors Ltd. 12-2-80 Exclusive dealings

and collective boycott.

an enquiry under
section 10 (a)(iv)of
the M.R.T.P. Act
on11-6-%9. The
Commission passed
consent order on
21-11-80."

The M.R.T.P. Commi-
ssion instituteed an
enquiry on 5-4-80.

The enquiry is
still n?ng before
the jssion.
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Non commigsioning of State Power
Projects even on completion

7410. SHRI RAM VILAS PASWAN:
SWAMI INDERVESH:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of ENERGY be

pleased to state:

(a) the nmames of the State Power
Projects which have not started func-
tioning though they have been com-
pleted;

(b) what are the reasons thereof;
and

(¢) whether Central Government pro-
pose to ask those State Government to
start such power project immediately
in view of the power crisis in the coun-
try?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (¢). In any
power generation unit, after the physi-
cal works are completed, the unit takes
quite sometime to stabilise. When a
thermal unit is commissioned, it runs
for a few days and then the same i=
stopped for examination of the bear-
ings etc. to check variougs components
as prescribed for proper commission-
ing of the unit, The gap between rol-
ing (a prestage for synchronisation)
and final commissioning varies from a
few weeks to a few months depending
upon the teething troubles of the unit
concerned, There could be no case for
not operating a generating umit, provi-
ded it is in an operating condition and
has not been shut down to undertake
planned maintenance, when the coun-
try to facing a power shortage. The
State Governments are obviously aware
of their responsibilities in these matters
and there appears to be no need fo
address the State Govt. on this issue,
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Transfer of Editors of Magasines Under
The Publications Division

7411, SHRI RAM VILAS PASWAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) is it a fact that a number of
editors of magazines under the Publi~
cations Division have developed vested
interests in Delhi for publication of
articles on reciprocal basis;

(b) which of these have been sta-
tioned at Delhi, with one magazine or
the other and since when;

(c) the reasons why these editors
have not been transferred out of Delhi
to provide an opportunity to other {a-
lented people by rotation to caqntribu-
te to the improvements in the quality
of the stagnant Publications Division;

(d) do Government think that they
are the only capable people in the
C.I1S.; and

(e) if not, by what date the task of
transferring the editors sitting in
Delhi for a long time in one post or
the other would be completed?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRL
VASANT SATHE): (a) No, Sir.

(b) to (d). Does not arise.

(e) At present none of the Editors/
Assistant Editors has completed more
than 3 years in their present assign-
ment. They would be considered ‘for a
change in regular course on completion
of their usual tenure in their assign-
ments.

Compilation of Information in Respect
of Companies (Company- wise)

7412. SHRI RAM VILAS PASWAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the
totals given in the Annexure III or IV
of the answer to Unstarred Question
No. 2054 on the 2nd December, 1980
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have been compiled from the individual
company's information;

(b) is.it also a fact that these totals
could nol have been arrived at without
having the details ¢tompany-wise infor-
mation tabulated and totalled; and

(v) whether the company-wise in-
formation for all years (year-wise,
company-wise) from which these totals
were arrived at will be placed on the
Table of the House?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). Yes,
Sir.

(¢) The number o. branches of
foreign companies numbered 540 in
1973-74, 510 in 1974-75, 481 in 1975-76,
482 in 1976-77, 473 in 1977-78 and 358
in 1978-79. The subsidiaries of foreizgn
companies numbered 188 in 1973-74, 183
in 1974-75, 171 in 1975-76, 161 in 1976-77
146 in 1977-78 and 125 in 1978-79. The
furnishing of the information as sought
for in part (a) of the Question, branch
wise and/or subsidiary company-wise
for each of the years concerned would
entail enormous amount of time aund
labour. However, information on any
individual company or a group of com-
panies will be made available on de-
mand.

L.P. Gas connection holders

7413. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the number of L. P. Gas connec-
lion holders as on 1st January, 1981,
1st February, 1981 and 1lst March, 1931
in the country (State-wise and district-
wise);

{¢) the names of the districts where
and State-wise) where the new agen-
cies are proposed to be established for
supp' of L.P. Gas connectioas in each
distric. during 1981-82 and 1982-83;

() the names of the districts
where these facilities will not be ex-
tended during the next Five Year
Plan period and reasons therefor;
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(d) whether Government have made
arrangements for acquiring cylinders
and otfier equipment required tog the
purpose; and

(e) when and how agencies will be
established in the new district (State-
wise) and district-wise?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) The numbe1
of LPG (Cooking gas) connection hol-
ders as on 1st January 1981, 1st
February, 1981 and 1st March, 1981 in
the country (State-wise and district-
wise) is not readily available in s
Ministry. However, the State-wise list
of domestic gas consumers as on
31-3-1980 is as under:—

No. of
Name of State/Union oonnec-
Territory tions as
on
g1=3-1980
T T T,
Jammu & Kashmir . 19,450
Assam 25,387
Andhra Pradesh 1,97,965
Bihar . . . . .  1,03,093
Gujarat . 3:37,779
Haryana 53,904
Kaﬁmtaka 1 ,;l;,-l 5;
Himachal Pradesh . . . 5,358
Kerala 58,412
Meghalaya . . . . 3.130
Manipur . . . . 1,263
Mizoram . . . . 1,077
Madhya Pradesh 1,60,483
Nagaland . . . 2,400
Orissa . . 36,421 |
Punjab . 55,105
Rajasthan 51,299
Sikkim . . . . . 1,204
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1 2 1 2
T CT West Ben, *.- . . . 10
Tripura . . . . 1,128 gal
Jammu & Kashm:r . o5
VUttar Pradesh . 2,70,630
) Chandigarh (U.T.) . o1
"Tamil Nadu . 2,138,321
_ - Delli (U.T.) L. 03
Delhi (U.T.) . . . 813,321
Goa (U.T. . . . o
Chandigath (UT) . . 26757 (GeaUT) e -3
Pondicherry (U.T.) . . . 5.641 loraL . 328
The District-wise details are nnot
West Bengal . . )1 . g !
et Beng 73,149 readily available. Some agencies in-
Goa . . . . 12,150 cluded in the plan for 1980-81 and for
Maharash 8 which action has been initiated would
arashtra 195.377 also actually be established in 1981-82.
ToTAL . 81,47,569 The Plan for setting up of LPG agen-

(b) According to the Plan drawn “1p
by the oil industry for 1981-82, 328 new
agencies are proposed to be established
and the State-wise break up is as
follows:—

Number of cooking gas agencies planned
for the year 1981-82

—_— —

State/U.T. No. of

Ager.cies

1 2
Andbra Pradesh . . . 12
Bihar . . . . . 17
Gujarat. . . . . 20
Haryana . . . 12
HimachalTPradesh . . 04
Karnataka . . . 22
Kerala . . . : 10
Madhya Pradesh . . . a7
Maharasstra . . . 19
Orissa . . . . . 14
Punjab . . . . . 28
Rajasthan . . 32
Tamil Nadu . . . a5
Uutar Pradesh . . . 63

cieg for 1982-83 is vet to be formulated
by the oil industry.

(¢) All district headguarters uot
having any LPG supply have been .n-
cluded in the Plan for 1981-B2 excevt
those which do not have enough Je-
mand potential for cooking gas to
justif; the economic viability for
supply of LPG. )

(d) Yes, Sir.

(e) Establishment of agencies is a
continuous process. The appointment
of distributors of cooking gas are 1o
be made after inviting applications by
giviag advancements in the news-
papers in circulation in the area con-
cerned. Selection of candidales is io
be made on the recommendation of a
duly constituted Selection Committee
set up for the purpose by the respective
oil companies. After the selection, ‘he
selecied dealers are reyuired to out up
facilities ©y Zour months for commis-
sioniag ine agencies.

Noiaries Public

7414. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of LAW,
JUSTIUE AND COMPANY AFFAIRS
ke pleased to state:

(a) the number of Notaries Publie
in each Stale in the country as on
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1--1975, 1-1-1978, 1-1-11877, 1-1-1978,
1- 1-19'79. 1-1-1980 and 1-1-1981;

(b) whether Government propose to
increase the number of Notaries Public
in each State in view of the increase
ju the work of Notaries Public in courts
Banks, Institutions and other offices;

(¢) i so, when will it be put n
operation and if not, the reasons there-
for; and

(d) the number of Notaries Public
to be increased in each State?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI .
SHIV SHANKAR): (a) Under the
Notaries Act, 1952 both the Central
Government and the State Govern-
ments have powers fo appoint notaries
in their respective jurisdiction. A stat2-
ment giving the number of notaries ap-
pointed by the Central Government in
the various states as on 1-1-1975,
1-1-1976, 1-1-1977, 1-1-1978, 1-1-1879,
1-1-1980 and 1-1-1981 is given in
Statement, Similar information in
respect of the notaries appointed by
the State Governments is not readily
available.

(b) to (d). The Notaries Act, 1952

and the Notaries Rules, 1956 do mnot
contain any provision limiting *he

APRIL 15, 1081
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number of notaties who can be ap--
pointed to practise in a State ar part
thereof. However, by convention, to-
prevent unhealthy competition and
overcrowding in the profession, a lmit
has been fixed in some States by ad-
ministrative instructions on the number
of notaries to be appointed by t(he
State Government or by the Central
Government. The number is revise!
from time to time on the basis of pro-
posals received from the State Govern-
ments having regard to the increase 1n
work, industrial and commercial deve-
lopment and the increased need for
the services of a notary.

There is no general proposal at pre
sent under consideration to increase
the quota of notaries for all the Siates.
Recently, however, the Central Govern-
ment has increased in quota of notaries
for the States of Maharashtra, Xar-
nataka and Haryana on receipt of a
proposal from the concerned State
Governments. Similarly, proposal for
an increase in gquota from the State
of Rajasthan is under the active cor-
sideration of the Central Government.
Any request for an increase in tibe
guota received from a State Govern-
ment is considered on the merits in
light of the criteria set out above.

Statement
Notaries Appointed by the Central Gopernment in position on First Janm:r)

State 1975 1976 1977 1978 1979 g8 1981
Gujarat . . . . . ‘9 10 10 10 10 -IO 10
Harayana . . . . . . 1 1 1 X
Karnataka . . . 1 1 3 4
Kerala - . . . . . . . 1 I 1
Maharashtra . . . . 14 15 15 16 16 16 ar
Punjab . . . . . 9 9 9 10 10 9 9
Raiasthan . . . . 6 6 6 8 10 1o 10
‘Tamil nadu . . . . 4 4 4 4 4 4
Uttar Pradesh . . . . 3 4 4 4 8
West Bengal . . . . 17 17 15 17 17 l';’ ;o-
Delhi . . . . . . 9 9 2 12 13 14 15,
Gna . . . . . . .- .. . 1
7 7 7 8 8 o0 1oy
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Supply of Petroleum Products to
Badaun, Uttar Pradesh

7415. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTIL!-
ZERS be pleased to lay a statement
showing;

(a) the quantity of diesel, Petrol,
mobile oil motor oil, kerosene oil
supplieg by different Oil Companies
in the District of Badaun, Uttar Pra-
desh during the period—calendar
years 1975, 1976, 1977, 1978, 1979,
1980 and 1981 (till March, 1981),
separately by each such company to
the dealers and agents;

(b) the details separately for each
dealer/agérit and separately for each
commadity;

(c) the basis on which these supplier
were made from time to time to these
dealers;

(d) whether it is a fact the commo-
dity meant [or winter season was sup
plied in summer season and vice versa;
if so, the reasons therefor; and

(2) what steps Government are ‘zh
ing to ensure that the commodity meant
for a particular season is supplied in
that season and also to ensure that the
supply of motor oil/mobile oil etc. 1
correlated to the quantity of giesel and
petrol supplied?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (e). The
requisite information is being collec-
ted and will be laid on the Table of
the Sabha in due course,

Number of Villages Electrified in
Badaun District of Uttar
Pradesh

7416. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of ENERGY
be pleased to state:

(a) the number of villages ‘n Baltun
district of Uttar Pradesh electrified
under the Rural Electrification
Scheme
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(b) the number of villages oropored:
to be electrified during the next three
Yyears (year-wise and district-wise);

(c) whether a list of villages will
be laid on the Table of the House and
under what guidelines the said list
has been prepared;

(d) whether the target fixed for
electrification during the last three
years has been achieved; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRi VIK-
RAM MAHAJAN): (a) According to
the latest progress report received
from the Uttar Pradesh State Elect-i-
city Board, 763 villages have been elec-
trified in Badaun District of Uttar
Pradesh up to the end of December,
1980.

(b) and (¢). Rural electrification
schemes are formulated and implemen-
ted by the State Electricity Boards and
inter se priority for selecting the villa-
ges is decided by the State Govera-
ment/ State Electricity Board {rom
time lo time. As such, neither the num-
ber of villages to be electrified during-
the next three years nor their names.
are available.

(d) No, Sir.

(e) There are several reasons for
the shortfall in the targets fixed Ior:
village electrification during the !ast.
three years. These include, inter alia,
shortage of Power, scarcity of constru~
tion materials, natural calamities such
as floods in many parts of the coun-
try and also diversion of material in-
tended for rural electrificition to some-
other works.

Age Limit for Managing Directors of"

7417. SHRI R. PRABHU: Will tke
Minister of LAW, JUSTICE AND-
COMPANY AFFAIRS be pleased to.
state:

{(a) whether the Companies Act nt
present lays down any age limit for a
persor fo act as Managing Director of
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‘a company or a whole-time Director of
a company; and

(b) if not, whether Government pro-
pose prescribing any guidelines in 4bis
regard having regard to the heavy res-
ponstbilities which the office carries”

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P,
SHIV SHANKAR): (a) No, Sir.

(b) The matter is under considera-
tion of the Government,

Purchase of Diesel/Kerosene from Spet
Market

7418. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
PETROLEUM, CHEMICALS AND FFR-
TILIZERS be pleased to state how murh
gree of accuracy how much evtira
for purchasing high speed diesel and
kerosene oil from the open market?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZEPS
(SHRI P. C. SETHI): It is not possible
to estimate at this stage with any de-
gree of accuracy how much extra
amount will be spent in purchasing
HSD and SKO from the open market.
It will depend upon the availabilitv
from sources firmed up, quantities re-
quired, international market opricas
etc,

Financial A'location for New Coal
Mines

7419. SHRI M. V CHANDRASHE-
KARA MURTHY:

SHRI B. V. DESAI:

Will the Minister of ENERGY tle
pleased to state:

(a) whether the actual output of
coal in the vital gectors is stated to
fall short of the Sixth Plan target,
accarding to the sourceg of the De-
partment of Coal;

(b) if so, whether it is due to the

fact that financial allocation for new
mines a‘ter 1980-81 is negligible;
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(c) whether enough funds had not
been allotted for the coal output; and

(d) it so, whether his Ministry have
demanded more funds?

THE MINISTER OF STATE IN THR
MINISTRY OF ENERGY (SHR! VIK-
RAM MAHAJAN): (a) No, sir.

(b) Does not arise.

(¢) and (d). The Departmeni of Coal
has received a plan allocation of Rs.
625 crores for 1981-82. Qut of this, R=.
511 crores is for coal. The position will
be reviewed later in the year in 1he
light of progress of the projects and
avauabil'ty of resources.

Use of Canalised Raw Malerials By
M/S. Abbot

7420. SHRI K. P. SINGH DEO: WwWill
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it ir g fact that Govern-
ment have fixed the limi! of canalised
raw materials fc: M/s. Ahbol; f so,
limits of each o. the caanal.sed raw
materials fixed;

(b) whether it is also a fact rhat
these limits remain on paper only -~nd
due to policy for canalisation and nnt
imposing distritulion control, the com-
pany is using canalised raw materials
much in excess of limits specified ty
his Ministry; and '

(c) details of each of the canalivod
raw material proculed and consuired
by this company during the last three
years (vear-wise) and what steps are
proposed to he taken to ensure that
they do not utilise for in excess of
the'r enlitlement?

THE MINISTER OF STATE IN TU'E
MINISTRY OF PETROLEUM, CHFMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir. The
limits fixed by Government in 1977 far
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the then canalised drug items for M/s abbot are given belows»—

1. Vitamin B6

2."Vitamin G

3. Calcium Pantothenate

4. Sodium Pantothenate . .

5- D. Panthenol . . . .

6. Erythromycin Stearate . . B
4. Erythromycin Ethyl Succinate

8. Thiamine Amp. Grade/HC1/Mono

g Vitamin B2 . . . . .
10, Folic Acid

(b) and (c). The details of each of
the canalised raw waterials (drug
items) allocated by CPC and those, if
any procured and consumed by M/s.
Abbot Lads. during the last three
are being collected. Aifter scrutiny, the
required information will be laid on
the Table of the House.

Manufactire by M/s, Roussel Pharm-
ceuticals

7421: SHRI K. P SINGH DEO; Will
the M.nister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether M/s. Roussel Pharma-
ceuticals is a foreign company, details
of equity held by this company by dif-
ferent sources with names and ad-
dresses of such sources;

(b) is it a fact that M/s. Roussel
Pharmceuticals do not manufacture
any bulk drug at present;

(¢) whether they have been granted
gny Intent Letter/Industrial Lincence
during the year 1980-81 for the manu-
facture of any bulk drug or formula-
tions; and

(d) if so, bas's/criteria for the same
vis-g-vis new Drug Policy?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
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' . . . * 121641 Kgs.
. . . . . 19°12 Tonnes
. . . . . 687°27 Kgs.
. . . . . 2401 Ksgs
91°55 Kgs.
. .« « . . 830 Kes.
. . . . . 381 Kge.
. ©+« . 314651 Kssa
. . . . . 52745 Kgs.
. 985 Kgs.
CHEMICALS AND FERTILIZERS

(SHRI DALBIR SINGH): (a) A Com-
pany having direct foreign equity ex-
ceeding 40 per cent is treated as a
foreign company. Since M/s. Roussel
Pharmaceuticals direct foreign equity
ig less than 40 per cent, this is treated
as an Indian compaay. The direct fore-
ign equity of the company which is
equal to 331/3 per cent is held by M/s.
Rousse] Laboratories, U.K, The ba-
lance equity ie. 66 2/3 per cent s
held by M/s. Hoechst Pharmaceuticals,
Bombay whose direct foreign equity
is 50 per cent.

(b) Yes Sir.

(&) and (d). During 1980-81, M/s.
Roussel Pharmaceuticals, Bombay have
been granted two Letters of Intent for
manufacture of Synastat Tablets and
suspension . and Sofradex Eye/Ear
drops for export purposes only. The
provision of New Drug Policy and
Location Policy have peen relaxed, as
these are 100 per cent export oriented
proposals, thereby earning foreign
exchange to the country.

Trapsforemrs Supplied to lower Gyap
Hyde] Project in Sikkim found Defe-
ctive

7423. SHRI SUDHIR GIRI: Will the
Minister of ENERGY be pleased to
state:
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(a) whetber it is a fact that out of
12 transformers—8 of 100 KVA costing
Rs, 15,580 each and 4 of 300 KVA cost-
ing Rs. 387,345 each supplied by a firm
in 1975 for the Lower Gyap Hydel Pro-
ject in Sikkim, 8 transformers found
defective at sites of work taken back
by the supplyig firm and are still lying
with them without rectification and re-
placement;

(b) the actual amounts paid to the
firm on account of those defective trans-
formers;

(¢) the actual amount of loss and
damage caused to the said project for
those defective transformers; and

(d) the measures taken by Govern-
ment to eflect recovery from the firm of
the cost and damage on account of
those 8 transformers?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) In all 12
Nos. of transformers were procured,
viz., 8 Nos. of 100 KVA at Rs.
15,580 each and 4 Nos. of 300 KVA at
Rs. 37,345 each together with L.T. bu-
shing for Rs. 750, Total value of order
was Rs. 2,47,770. All the tronsformers
were found to be defective on receipt
and hence they wer returned to the
supplier. Subsequently 4 Nos. of trans-
formers viz.,, 2 Nos, each of 100 KVA
and 300 KVA balance of 8 Nos. are
and 300 KVA were repaired by the
supplier and balance of 8 Nos, are
still laying with the supplier

(by and (c). A sum of Rs, 2,47,293
being 90 per cent of the total cost, was
paid to the Supplier as advance, Out
of this, cost of 4 Nos. of transformers
already repaired is Rs. 1,05,850,

(d) Despite repeated reminders, the
firm has not responded to complete the
rectification/replacement of the defec-
tive transformers. Departmental action
against the concerned officer and legal
proceedings against the supplier are
Jbeing taken.
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Production of Fertilizer

7424. SHR] SUDHIR GIRI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state the quantity of fertilizers pro-
duced in the country during the period
from January, 1980 to February, 19817

THE MINISTER OF STATE IN
THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH):

The requiste details are given
below :~—

Production during the period from
January, 1980 to February, 1981.

(In lakh tonnes)
Nitrogen 24.61
P205 9.46

USS.R. Credit for Qil Exploration

7425. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZTRS be pleased to state:

(a) whether Government have nego-
tiated Soviet credit to he used for oil
hunt on a nation-wide scale;

(b) if so, the details of the credit to
be given by the Soviet Union during
1981 and 1982 and the States where 0il
will be explored;

(c) the details of the amount ear-
marked for oil hunt both off/on shore
and also whether it will be utilised for
repairs of oil wells; if so, the details
thereof; and

(d) which areas have been identified
for this oil-hunt through Soviet credit?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (d). The
ONGC are at present carrying oub
negotiat’ons with the Soviet team and
the details about the amount of the
Soviet credit etc. and itg use will be
available only after these negotiations
have been completeqd .
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Extraction of Oil from Coal

7426. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that Govern-
ment have finalised a plan for extrac-
tion of oil from coal;

(b) whether the plan is in line with
the technique followed in foreign
countries for this purpose; and

(c) if not, the salient features of
this new technique?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢). The
various aspects connected with setting
up such a plan are still under exami-
nation.

Setting up of second refinery in
Gujarat

7427. SHR] R. P. GAEKWAD: Will
the Minster fo PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government of Gujarat
‘have made 3 proposal to establish a
second Refinery in Gujarat; and

(b) if so, the progresg and outcome
thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(iSHRI DALBIR SINGH): (a) No,
Sir,

(b) Does not arise,

Landfall point for Bombay high and
Bassein Gas Pipline on shore of
Gujarat

7428. SHRI R, P, GAEKWAD: Wwill
‘the Minister of PETROLEUM, CHEMI-
‘CALS AND FERTILIZERS be pleased
to state:

(a) whethey it is a fact that Lovraj
Commitiee has recommended Ubhrat,

a place near Surat, as a landfall point
for the Bombay High and Bassein
Gag Pipline on the shore of Gujarat;

(b) if s0, whether Public Invest-
ment Board has cleared the project;
and

(c) if so, the cost involved in laying
the pipline ang the time schedule for
the completion of the said pipeline?

THE MINISTER OF PEPROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.
(b) Yes, Sir.

(c) The cost of the pipline, as indi-
cated by the Lovraj committee, is
Rs.127.3 crores. The pipeline is expec-
ted to be completed by the end of 1983.

Manufacture of Formulations by Drug
Firms in Indian Sector

7429. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
PETROLEUM , CHEMICALS AND
FERTILIZERS be pleased to lay a
statement showing:

(a) how many drug companies in
Indian Sector have been allowed manu-
facture of formulations based on
indigenous, imported or canalised raw
materials during the last three years,
and basis on which such approvals
were given;

(b) how many companies have not
been allowed manufacture of formula.
tions based on indigenous/imported/
canalised raw materials during this
period and basis for rejection of pro-
posals;

(c) how Government reconcile their
policy so as to allow expansion and
growth of Indian Sector specially when
foreign companies are producing large
number of formulations without indus-
trial licences/approvals; and

(d) the salient features in New Drug
Policy for 100 per cent Indian wunits,
companies with 40 per cent direct
foreign equity and MRTP and large
Indain houses, details of the same
and how there are more Incentiveg for
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the 100 per cent Indian units than the
others?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) During
the last three years, i.e. 1978 to 1980,
57 Indian companies have been gran-
ted 139 Industrial Licences for manu-
facture of bulk drugs and formula-
tions, These licences have ..ea
granted mainly on their satisfying
the provisiong of the New Drug
Policy Statement which was laig_on
the Table of the Lok Sabha on 29th
March, 1978 angq the location policy.
This is in addition to Letters on
Intent and registrations,

(b) 65 Indian companies have npot
been allowed to manufacture bulk drug
and formulations mainly due to their
not satisfying the ratio para meters
of 1:10 of the New Drug Policy and
locations not being in permissible
areas under Location Policy.

(¢) and (d). The activities of the
multi-national drug companies are
being regulated through the implemen-
tation of the following policy para
meteres contained in the Statement
laid on the Table of the Lok Sabha on
20-3-1978: —

(i) Foreign companies producing
only formulations or only bulk
drugs not involving high techno-
logy with or without formulations
are required to bring down their
foreign equity to 40 per cent.

(ii) Appendix [ activity (the core
industries of importance to the natio-
nal economy listed under Appendix I
of Industria] Policy) in respeet of
“Drugs & Pharmaceuticals” has been
re-defined to restrict the future

activities of foreign companies.

(iii) Foreign companies will be
allowed to take up manufacture only
of bulk drugs involving high techno-
logy from basic stages and formula-
tions linked therew:th.
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(iv) Foreign compsanies pidduicing
drug formulations based on imported
bulk of producing bulk drugs from
penultimate stages will have fo
maunfactu-e within a period of two
years bulk drugs concerned from
the basic stage.

(v) In the case of foreign com-
panies no expansion is to be granted
in capacity for any but high techno-
logy bulk drugs and intermediates.

(vi) Foreign companies are not to
be given fresh loan licences and the
small scale sector will be a prohibit-
ed area for them:.

(vii) Industrial Licences to foreign
companies are to be given subject to

the condition of supply of 50 per
cent of actual production of bulk
diugs to non-associateq formulators
and also subject to the condition
that the overall ratio of bulk drug
production to formulation is main-
taineq at 1:5,

Certain data has been collected from
varicus companies includ.ng foreign
companies with regard to production
of bulk drugs and drug formulations
for the purpose of regularisation of
excess production in terms of 1978
Drug Policy and also for recognition
of installed capacities in terms of De-
partment of Industrial Development
notification dateq 4-9-1980, This data
is being processed. No final view has
been taken on the claims made by
these companies on the authority bas-
ed on which they manufacture their
products,

Companies mentioned in part (d) of
the question are all treated as Indian
cornpanies under the Drug Policy ex-
cept in the case of MRTP Indlan com=-
panies who are required to part with
50 per cent actual production
bulk drugs to non-associated formu-
lators whereas other Indian companies
have to part with only 30 per cent of
actua] production of bulk drugs to
non-associated formulators.
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Shortage of kerosene in Disirlets and
Caplia] of West Bengal

7431. SHRI R. P. DAS: Will the
Minister of PETROLEUM, CHEMI-

582 LS--17

CALS AND mms be pleas-
ed to state;

(a) wheter Govermment are aware ol
the actue shortage of kérosene oil in
the districts and capital of West Bengaj
tor the last few months;

(b) if so, the reasons for such shor-
tage of kerosene in the State of West
Bengal particularly 1n the recent
months, and

(¢) what action has been taken by
Government to restore normal supply
kerusene 1n West Bengal?

THE MINISTER OF PETROLEUM,
CHEMICALS, AND FPFERTILIZERS
(SHRI P. C, SETHI): (a) During the
last few months, there was no report
concerning actue shortage of kerosene
in the districts of West Bengal and
Calcuita, In February, 1981, the Gove-
rnment of Wes{ Bengal had asked for
enhancemen of the kerosene allocation
for the States which was agreed to and
an additional quantity of 2000 tonnes of
kerosene was sanctioned.

(b) Does not arise.

(r) Monthly -allocation of kerosene to
all Siales/Union Territories, inclding
West Bengal aré made on the basis of
a 5 per ceni increase over the sales of
the product in the corresponding
month of the previous year. ad-hoc
increases in  allocation of kerosene
have also been given to West Bengal
keeping n view ilhe requirement of
the State Government.

Procurement of Yoreign technologies by
1.D.P.L.

7432. SHRI VIRDHI CHANDER
JAIN: Will the Minister of PETRO-
LEUM, CHEMICALS ANp FERTILI-
ZERS be pleased to state:

L

(a) details of foreign technologies
procured by 1. D. P. L. for different
drugs;

(b) date of procurement, date of
implementation, amoun t pald to
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country from which technology pro-
cured, results achieved; and

(c) whether Government are gatis-
fied with the perfarmance of I.D.P.L.?

THE MINISTER OF STATE IN
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CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (b).
The requisite information is given in
the enclosed statement,

THE MINISTRY OF PETROLEUM, (c) Yes, Sir.
. Statement
Date of Bne!' parncda.rs of Colla- Amount Name of Date Guarantee/Yield
Signing boration involving in the country  of Trial
the Agree- technical Collaborations us and the firm Offered Obtained
t:at only $ with which (IDPL-
collabora- Plant)
tion has
been
entered
into
14-6-76 For the supply of know- 50,000 M/s. Farma- Trial runs l:uwc been concluded
how ‘along with detailed to  fin Jualy successfully in accordance with
design mmncenng for 85,000 *“Alfafar” the Italian Technology during
the production  of plant, Italy. May, 1980.
Doxicycline Hyclate.
6-12-76 For the supply of know-
how high vyielding
strains w:th detailed
design engineering for
the production of :=—
(i) Potassium Penicillin 3,00,000 I.C.L.plant, 14-6-80 62-80/Bu/m® 8o, oy
to Italy. month
4,00,000
(ii) Tetracycline Hel. 2,60,000  Archifar 8-6-79 50-60 Kg/m® 55.98
to plant, Italy month
3,00,000
(iti) Erythromycin 2,50,000  Archifar 26-4-80  g-6-12.1f 10.523
estolate to plant, Itlay Kg/m/month
3,00,000 : :
(iv) semisynthetic peni-  5,00,000 L.C.L. plant, #28-3-Bo0  0.312/Bu 0.318
cillins—only  know, Italy
how with detailed
design engineering,

*(trial runs only for 6 APA completed whereas for Ampicillin, Amoxicillin, Dicloxa-
cillin are yet to be completed. Expert has already arrived at Rishkesh plant for comm-
encement of trial runs),

29-6-76 For the supply of tech- 20,00,000 M/s. A.B. Bofors, Sweden Trial runs for Methyl
nical know-how and some SwKr.and and M/s. Lonza, Ethylf Pyridine have
imported ¢quipments 14.6 Switzer-land been completed whereas
for the production of Me- millions Sw. trial runs for Niacin
thyl Ethyl Pyrdine Kr and Nijaciniaamide could
Niacin and Niacinamide. not be  completed,

M/s.. Bofor cxperts

have suggested certain
modifications and after
implementation of
these suggestions, tr'al
reu?ahnll be comp’e-
1
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Grim Power supply position in Punjab
creating Law and order situation in
Industrial Labour

7433. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of ENERGY be
pleased to state:

(a) whether grim power supply situ-
ation in Punjab is increasing into a law
and order problem with industrial
labour facing a threat of mass unems=
ployment;

(b) if so, reaction of the Government;
and

(c) steps taken or propose to be taken
to improve the power supply in the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir,

(b) Does not arise,

(c) A number of measures have
been taken to improve the power
availability in the State. These mea-
sures include:—

(i) better manageroent of load de-
mand;

(ii) max'mising generation from
the Bhatinda The small Power Sta-
tion; and )

{iii) expediting comissioning of
new nower proiects aggregating to
about 700 MW of additional genera-
ting capacity under various stages
of execution Tn addition, the State
will also get benefit from some of
the central Sertor power proiects
undey construction in the Northern
Region.

Work to Rule Agitation bv Power

Enginers in Punjab and Haryana
Affected power generation

7434. SHRI CHIRANJI LAJI, SHAR-
MA: Will the Minister of ENERGY be
pleased top state:

(a) whether it 18 a fact that the
‘work to rule’ agitation bv Power En-
gineers in Punjab and Haryana has
resulted in g sharp drop in power gene.
ration; and

CHAITRA 23, 19008 (SAKA)
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(b) it so, steps taken or proposed to
be taken to bring about an end to the
agitation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There was
no significant drop in power genera-
tion during the period of work to rule
agitation,

(b) The Engineers association have
since withdrawn the agitation.

News-item Captioned “Haryansa
Cabinet's concern at poor power gene-
ration

7435. SHRI CHIRANJT LAL SHAR-
MA : Will the Minister of ENERGY be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn towards the
news-item under the caption ‘Haryana
Cahinet concern at poor power genra-
tion” published in Times of India,
Delhi on 23rd January, 1981;

(b) it so, reaction of the Central
Government; and

(¢) steps taken or Droposed to be
taken tn heln the State Government to
overcome crises?

THE WINISTER OF STATE 1IN
THE MTNISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(M and (e) TTa~vana had heen facing
nower shortage nf abnut 20 per rent
from January till March primarilv due
to 1ow outrit at Bhakra and Pone due
to nowsr Engineer str'ke. unsatisface
farv mangnon in 1090 anAd Tanr layal of
conaratian at Faridshad and Paninat
Tharmal Pnweaw afatinma Acelafanre
e vandsred t. the Stata Wectricity
Rnna=d in amvanaine far av=aditine- ra.
nommileginming af tha thawnal units on
forred  ontages from time to time.
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Depurtmént of Coal and the Ministry

©f Rhilways have also been requestod
for making available adequate guality
and quantity of coal tg the thermal
power stations in Haryana. As a result
of these measures, 71,000 tonnes and
91,000 tonnes of coal were made availa-
ble to Haryana against which the
consumption was
64,000 fonnes only during February
and March 1981 respectively. As a
long term measure, an additional
capacity of about 453 MW is progra-
mmed to be added in the
State during the years 1980—85
The State will also get benegfit
of power supply from some of the Cen-
tral Sector projects in the region. At
present the power situation in Haryana
has considerably improved,

AR § g ¥w ¥ e
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Invesiment in organised sector of
Drug Industry

7437. SHRI JYTIRMOY BOSU; Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) tolal invesiment in the organised
sector of drug industry as at end of
December 1980 or March 1880;

(b) share of (1) Publ'c Sector, (2)
Indian Private Sector and (3) Private
Foreign Sector in the total investment;

(c) total wvalue of imports of vital
drugs in the country, year-wise from
1970 to 1980;

(d) whether India is self-gufficient in
the production of vital drugs; and

(e) if not, when the country is expec-
ted to achieve self-sufficiency?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
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CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (b).
The investment in terms of capital em-
ployed covering equity, reserves and
long term loans in the drug industry is
estimated to be of the order of Rs, 450
crores by the end of 1977-78. The com-
panies having foreign equity of more
than 40 per cent acoount for Rs, 195
crores out of the above investment.
The total investment intentions based
on the DGTD registrations, letttrs of
intents and industrial licences granted
to privae companies and public sector
intent and industrial licences granted
for the years 1978-79 and 1879-80 of
which public sector share is Rs. 58.99
crores. The share of private foreign sec-
tor for the years 1978-79 and 1979-80 is
not separately available,

{(¢) A Statement showing the total
cit. value of importg of drugs from
the year 1970-71 to 1879-80 is attach-
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(d) There are some vital drugg Hke
Chloramphenicol, Chloroquin, Tetra-
cycline, Streptomycin etc where indi-
genous production is indequate to
meet the demand, There are some
other drugs like Methyl Dopa, Am-
moxicillin ete for which there is no
indigenous production yet,

(e) Government expeaitiously con-
siders proposals for the gramt of in-
dustrial licences, letters of intent,
carrying on businesg licence etc. How-
ever, imports are not totally avoida-
ble as there are some drugs which
are not produced in the country for
want of technology or due to insuffi-
cient demand for economie produc-
tion. In the nature of things, it is
not possible for any country {o pro-
duced each and every drug. Due to
local factors, affecting production like
power cuts, industrial ynrest ete, im-
ports are also required to supple-
ment shortfall in indigenous produc-

ed. tion, if any.
J—
. Statement
8. No. Year Total value of import
(Rupees crores c.if)
1 3 )
1. 1970-71 . . . . . . . . 24.28
2. 1971-72 26,56
3. 1972-73 . . . . . . 22.94
4 1973-74 . . . . . . 26.43
5. 1974-75 . . . . 34 .21
6. 1975-76 . 46.02
7. 1976-77 . . . . . . 54.17
8. 1977-78 . . . . . . . 82.41
9197899 . . . . . . < e 95.32
to. 1979-8¢ . . . . . . 93.80
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Companies of Birla and Tata

7438, SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND CAMPANY AFFAIRS be pleased
to lay a statement showing:

(a) a list of companies under the
Control of Tatas and Birlas as at the
end of 1979 or 1978;

(b) total assests of each of the Birla
and Tata companies for the latest avail-
able year;

(c) how many of the Companies under
the control of Tatas and Birlas were
charged w.th violation of the Compa-
nies Act and MRTP Act;

(d) the nature of the charges in each
case; and

(e) what action, if any, has been
taken on the same?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR): (a) and (b) A
statement giving the names and assests
of Companies under the control of
Tatas and Birlas as per registraticus
under section 268 of the MRTP Act as
on 31.12.1979 is laid on the Table of
the House. [Placed iy Library (See
No. LT-2362/811].

(c) to (e). The requisite informa-
tion is being collected and will be
laid on the Table of the House.

W H ANay W v

7439, 3t fud gar fag e :
FqT FAT AT A TAX A FAT FET

tw e
(%) #ardw = fafam wma
gy A W w4 & ;

(&) = &t woerrd # gare
FW ®r gfew T g ¥ Nasr
Iq1EA # g w7 F fog wr Iqwu
ivd & Wi

APRIL 15, 1981

Written Answers 204

() ™r w sk & ¢ g9
aftifor;  awafr faifc & of §;
ofe g, & Gare e aar g?

st sorww § v wa (W aw
wEww) . (F) ;W OHEAT WX
FeTEw & AR foed ww § W war
¥ mwT wer AeE g @ 2w oA
e W gaTfas st B OqQ &
T &% 1 fe W F8 SuWmERTHT
%1 Fox A wdf ofwgs  wvandy
Fiemgal & avor wws gf §

(@) ®iax &1 SEIEw age &
fag, s/ o1@f § §i9-q19, §§ SOF
fFr W a—agwr "Et #y fasEt
N weand ¥ fog e wWWRT wwE
FE®T, FRET &6 GRS & fog
wfn  sfawge & w1 § ¥ saT
OT SH HEA & wEIaaT & Figwr
G W Fn AR waww @ feafi §
A FT 1w oW 5o
FETET & BETE®Y R FT SWTEA
114 fo &= & fand & = wgs war
WX T TWIT wew 5wl 113, 5 fio
&4 W W 9% T | SR ad w/
121 fro &5 a1 SoTRw we QU
F@ & far swws et € s

@& j

(®) Awmt wEw X ST
waf  (1980-85) ¥ wEwT SWW
& fog 2573 a3 T & fdw &
wiien &< faar & arfe S s
JWTER 1980-81 &F 113.50 fRo
T H T FT 1984-85F 165 Mo
o foar smad | @y & wa
faar oiv fomeh ffarde wwh
fwide & fou wesw 161 fvo ==
2 (Fo xo o & 144 fifo = WY



‘05  Written Answers CHAITRA 25, 1903 (SAKA) Written Answers 206
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Broadcast and Features Depicting life
of Tribal Cultural Heritage

7441. SHR1 BHEEKHABHAI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) wheher it is a fact that no efforts
have been made by Government {o pro.
duce and preserve rich heritage of colo-
ourful, cullural life of different iribes
in tribal-dominated Staie like Bihar,

Orissa. Madhya Pradesh, Gujarat,
Maharashtra and Rajasthan; )
(b) if nol, recordings year-wise,

State-wise and tribo-v’se; and

(c) whether Government have any
proposal for augmentation of broadcasis
features depicting life of tribal ~ultu-
ral heritage?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) No, Sir.

(by The details and figures of record-
ings year, State and tr'be-wige would
not be readily available with any of
the AIR Stations, It would be a very
difficult task to collect and compile
this data, which will not be commen-
surate with the result achieved, parti-
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cularly, in the absence of specific years
which than hon'ble Member may
have in mind.

(c) New Radio Stations are proposed
to be set up at Ita Negar (Arunachal
Pradesh), Gangtok (Sikkim), Tura
(Meghalaya) and local radic Stations at
Adilabad (Andhra Pradesh) and Di-
phu (Asam) which will be in predomi-
nantly tribal belts, It will augment
the radio coverage of the Tribal areas.
Similarly, 20 folk music units are also
being established which will record
and presarve the rare folk music
which may be available in remote and
interior pockets including Tribal Areas.

Educational Broadcasts for
Tribal Areas

7442, SHR;] BHEEKHABEAI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of educational
broadcasis on family welfare, agri-
culture, home, non-formal, health and
hygiene for the education of tribal
areas/districts for the last two years;

(b) to what extent these broad-
casts have helped in improving socio=-
economic conditions and eradication
of social evil like drinking;

(¢) to what extent these broad-
casts have disseminated information
relating to employment opportu-
nities;

(d) whether Government have
an proposal to involve tribal educat-
ed youth in educat’onal boadcasts; and

(e) if so, steps proposed to be
taken in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING( SHRI
VASANT SATHE): (a) The bulk of
AIR’s spoken-word and special audi-
ence programmes directed to rural
listeners, farmers, women, industrial
workers and tribal population are de-
velopment oriented embracing a
variety of subjects like agriculture, ani-
mal-husbandry, health, hygiene, fami-
ly welfare, rural and cottage indust-
rles and co-operation ete. for varying
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d;;atinn every day. The exact number
of such broadcasts for the last two
years would be very large. Since no
data of such broadcasts are maintain-
ed on a day-today bagis it would
be a very difficult task to collect in-
formation from 85 Radio Stations for
a period spread over two years. More-
over, the efforts involved in collect-
ing this information will not be com-
mensurate with the result likely to
be achieved,

(b) Broadcasts of A.LR. have made
good impact in improving the socio-
economic conditions of the community.
Although no actual survey has been
done about the role played by the
radio in eradication of social evils like
dr'nking etc, AIR broadcasts against
various forms of social evils are moti-
vational in nature and their success

would depend upon many other *ac-
tors.

(¢) Forty-two Stations of All India
Radio are regularly broadcasting in-
formation relating to employmenti op-
portunities in their Yuva Vanj pro-
grammes. Another 25 Stations broad-
cast such information as a part of
their general service programmes. The
proposal to start separate employment
news bulletins from all stations of
AIR is also being considered by the
Government.

{d) and (e).|Stations located in pre-
dominantly tribal areas do involve tri-
bal educated youth in their day to
day broadcasts. Government  have
sanctioned sefting up of new radio
stations in hitherto uncovered tribal
areas.

Firms regigtered with C.P.C.

7443, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many firms are registered
with CP.C. for allocation of cana-
lised ra'v materials, names of firms,
date of registration, allocation of raw

CHAITRA 25, 1908 (SAKA)

Written Answers 210
materials in last 5 years, item-wise
ang date.wise; and

(b) whether all these firms are re-
gistered, duration of their registra-
tion and details re: allocation bf cana-
lised raw materials, quanlity and
value, made in their favour by
C.PC, during last 3 years, year-wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (b).
The required information is being
collected from C.P.C. and 'will be laid
on the Table of the Sabha.

Application by Foreign Drug Firms
under FERA

7444. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) details of FERA appications
given by foreign drug firms with
more thap 40 per cent foreign equity
during last three years, names of
firms, itemg produced, production of
three years and items produced by
them in 1860, 1965 and 1970 and pri-
ces under which sold;

(b) how many new licences were
granted fo such firms, number of }i-
cences with details about productior
during last three years, and alloca-
tion of raw materials during this pe-
riod against each item; and

(¢) whether statutory provisions of
FERA can be kept in abeyance by the
orders of the Ministry, if so, the
authority for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRT DALBIR SINGH): (a) During
the last three years, no foreign drug
firm has applied under Section 29(2)
(a) of the FERA, 1973. However,
under Section 28(1) (a) of the said
Act, three foreign firmg applieq for
approva]l for permission to take up
manufacture of new d the de-
tails of which are given in attached
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statement. The details of items pro-
duced during 1960, 1965 and 1970 and
priceg under which sold by these
firms will be collected and laid on
the Table of the House.

(b) No new licences for the manu-
facture of new items have been
granteq during the last three years
to the firmg mentioned in the enclos-
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ed statement. Information regarding
detiaile about production and alloca-
tion of raw materialy during the last
three years is being collected and wiit-
be laig on the Table of the House.

(¢) Necessary information has been
furnished in reply to Lok Sabha Un-
starred Question No. 7405, dated
14.4.1981,

B Statement

S.No. Name of the Company

Bulk drug for which permission sought

1. M/s. Glaxo Laboratories (Ind’a) Ltd.
2. M/s. Hoechst Pharmaceuticals Ltd.

3. MJs. Uni-Sankyo Ltd. . . . .

Calcium Sennosides Meclozine Hydrochloride
1. Frusemide
2. Isoprophyl Antipyrine
3. Prenylamine Lactate
4. Phenylene disothio Cyanate and Scdivm
szlt of N-4 Carbzmine acidmetkbexy
ethylester

5. Foot and Mouth disese vaccines

6. Glybenclamide and Piperidine Ethyl
Chloride—Hcl.

« Human Chorionic Gonadotropin.

Manufacture of Synthetic Fibres

7445. SHRI S. M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILISERS be
pleased to refer to the reply given to
Unstarred Question No. 1109 dated
25th November, 1980 regarding issue
of licences to man-made fibre indus-
try and state:

(ay whether any decision has since
been taken on the pending applica-
tiong for industrial licences for the
manufacture of various $ynthetic
fibres;

(b) it so, the detailg thereof;

(¢) the names of the firms who
have been granted licences and the
capacity thereof and the names of
those whose applications have been
rejected; angd

(d) criteria followed in the rejec-
tion of applicatlions?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHD): (a) to (c). Let-
ters of intent have recenily been
issued to the following parties for the

manufacture of polyester filament
yarn for capacities shown against
each:—
Tonnes/annum
(i) J. K. Syntheticg Ltd. 6000
(ii) Orkay Silk Mills

(Py Ltd. 8000
(iii) Reliance Textile

Industries Ltd. 10000

A fina] decision on a number of
other applications for industrial l-
cenceg for the manufacture of various
synthetic fibreg iz yet to be taken.

(d) Doeg not arise,
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Production of Erythromycin Injec-
tiong and Thiopentone Sodiam by
Abbot

7446, SHR] KUSUMA KRISHNA
MURTHY: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether M/s. Abbot are pro-
ducing Erythromycin Injections and
Thiopentone Sodium without any in-
dustrial licence and if not, what for
they are utilising Erythromycin Ethyl
Sucrinate Injectable Grade;

(b) whether it is a fact that this
company is producing in excess of
their licensed capacity and are also
getting raw materials for "this un-
authorised expansion; and

(¢) if so, on what basis they are
getting these raw materials and whe-
ther any scrutiny of import of raw
materials ag well ag allocations of
canalised raw  materialg hag been
made and facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1I DALBIR SINGH): (a) M/s.
Abbot Laboratories are not reported
to be producing Erythromycin Injec-
tionsg and, therefore, the question of
utilising Erythromycin Ethyl Succi-
nate Injectable Grade does not arise.
They are authorised to manufacture
Pantotha] Sodium Granules ang Ery-
throncin Granules which requires-
Erythromycin Ethyl Succinate,

(b) On the basig of the data re-
ceiveq in connection with the regula-
risation of excesg production under
the Drug Policy, the company has
been found to be producing formula-
tions in excesg of their licensed capa-
cities.

(¢) Government have specified effec-
tive March 1877 the ceiling quantity
of canaliseq raw materials to be re-
leased to M/s. Abbot Laboratories on
the basis of their licensed capacities
for formulations.
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Suggestion for new priciig formula
by Drug Industry

7447, SHRI JANARDHANA
POOJARY. Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Drug Industry Associa-
tion has suggested new pricing for-
mula to Government; and

(b) if so, the details thereof and
reaction of Government to it?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZBRS
(SHRI DALBIR SINGH): (a) and (b).
The Organisation of Pharmaceutical
Producer of India (OPPI) in a memo-
randum dated the 27th February,
1981, had made certain alternative
suggestions like (i) removal of price
control of formulations, but keeping
profit control in the form of reason-
able ceilingg ag a certain percentage
of the sales turncver, (ii) regulating
the priceg of 3 few selected commonly
used highly essential vital formula-
tiong on the basis of total cost plus
reasonable return and decontrol the
prices of remaining formulation sub-
ject, however, to overall profitability
ceiling on all the formulations and
rationalising mark-upg in such a way
that Category I formulations which
would be highly essential ang vital
oneg should get up a mark.up of 75
per cent of the ex-factory cost and
lhe remaining formulafions mark-up
upto 125 per cent etc. Government
hag already started announcing revis-
ed prices of bulk drugs and formula-
tiong in accordance with the provi.
siong of the Drugs (Prices Control)
Order, 1979. The drug manufacturing
companies have been advised to sub-
mit profiles showing the effect of the
new Dpriceg on their profitability.
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Bomhay High Gag for Mangalere
Pellitization Plant

T448. SHRI JANARDHANA
POOJARY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government have de-
cided to give Bombay High Gas for
Mangalore Pellitization Plant; and

(by if so, what are the details in
this re_gard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) Does not arise.

Minus Growth Fall by Chemical
Industry

7449, SHRI JANARDHANA
POOJARY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that chemi-
ca] industry has suffered a minus
growth and shown 1.1 per cent fall
during 1980-81; and

(b) if so, what are the reasons

therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHI): (a) No, Sir.
During the period April 1980—Janu-
ary 1081, the D.G.T.D. units engaged
in the manufacturg of chemicals and
chemical products showeq a growth
rate of 0.1 per cent. '

(b) Dgeg not arise.

Provision of Television Sets in Bihar

7450, SHRI N, E. HORO: Wil] the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(s) whether Government of Bihar
hag approached the Centre to provide
some more television sets in  that
State;
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(b) if so, what is the number of
T.V. sets sanctioned;

(c) the details regarding the loca-
tions in which these T.V. gets are
likely to be installed; ang

(d) the names of the agencies *which
have been asked by the Centire to
prepare plang for providing T.V. pro-
grammes of interest to these regions?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

(b) 320 TV sets (20 being kept as
spare) have becn allotted for commu-
nity viewing scheme in Bihar,

(c) These sets are meant for inslal-
lation within the service range of
the transmitier at Muzaffarpur, in
electrifieq villages identified by State
Government. 220 gets have already
been installed. A list of 220 villages
where sets have been installed, is laid
on the Table of the House. (Placed in
Library., See No. LT-2363/81).

(d) No outside agency has been
asked by Doordarshan to prepare such

plants.

Installation of Diesel Generator Seis
in Coalfied instead of Thermal
Power Seis

7451. SHRTI N. E. HORO: Will the
Minister of ENERGY be pleased to
ﬂtﬂte;

(a) whether it is a fact that there is
a great shortage of diesel as compared
to power in the country;

(b) whether it ig also a fact that
Government have decided to install
diese] generator setg in the coalfield
instead of the thermal power sets; and

(c) if so, what is the comparative
cost and availability of diesel gene-
rator sefs as compared to thermal

power sets?

THE MINISTER OF STATE IN
THE MINIBSTRY OF ENERGY
(SHRT VIKRAM MAHAJAN): (a)
Supply of diesel to the coa] indusiry
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bag generally matched the require.
rhent, However, power shortage is
belfig experienced in Eastern region
of the couniry.

(b) Since the Coal Indusiry is fac-
ing an acute power shortage and is in
mmediate need of additional supplies
of power, the earlier availability and
shorter insiallation perfied of diesel
generator sets as compared io thermal
power sets have determined such a
choice.

(¢) The cost of thermal seis of ab-
out 10 MW capacity is around Rs.
15,000/- per KW anqd of diesel operat-
ed gas turbine type of similar capacity
is about Rs. 8,000/. per KW, Bmall
indigenous diesel sels of about 0.5 to
1 MW capacity cost about Rs. 16,000/-
per KW. Delivery period for thermal
sets is about two years with an addi-
tional year for installation period, For
gag turbine sets, the delivery period
is about 4 to 6 monthg and installa-
tion period 3 to 6 months. Delivery
period of small indigenous generating
sets ig about 12 months and installa-
tion perioq about 6 months

-

Per unit cost of production of
Electricity

7452, SHRI RAMA CHANDRA
RATH. Wil] the Minister of ENERGY
be pleased to state:

(a) what is the per unit cost of pro-
duction of electricity inclusive and
exclusive of administrative expenses
in each and every State;

(b) whether it is a fact that some
State Electricity Boardg are supply-
ing electricity to the Industrial Hou-
ses at a rate which is much below the
cost of production;

(¢) the name of those States;

(d) ihe total loss due to such re-
laxation given to the  Industrial
Houses in those States; ang

(e) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRT VIKRAM MAHAJAN): (a)
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1o (e). The information is being Col-
lecteq and will be laid on the Table
of the House.

Supply of more than 5 MW power to
major industries during last three
years

7453, SHRI RAMA CHANDRA
RATH; Will the Minister of ENERGY
be pleased to state;

(a) the major industries which were
supplied more than 5 Megawatts of
energy, year-wise, during the Ilast
three years; and

(b) what is the rate at which elec-
tric power was supplied to them?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRT VIKRAM MAHAJAN): )
The power to the Indusiries and
other consumers is supplieq by the
respective State  Electricity Boards.
However, available information giv-
ing the names of the major industries,
with coniract demand more than 5
MW, are shown in the Statement laid
on the Table of the House. [Placed in
Library. See No, LT-2364/81].

(by Rates at which power supply
wag made available to the major in-
dustries by the respective Electricity
Boards during 1977-78, 1978-79 and
1979-80 are laid on the Table of the
House. [Placed in Library. See No.
No. LT-2364/81].

Losses sustained by State Electricity
Board

7454. SHRI RAMA CHANDRA
RATH: Will the Minister of ENERGY
be pleased tp slate:

(a) which are the States whose elec-
tricity Boards in the totality of their
operationg suslained losses during the
last ten years; and

(b) the extent of losses incurred
and the stepg taken to improve their
financial position?

THE MINISTER OF STATE IN
THE  MINISTRY OF ENERGY
(SHRT VIKRAM MAHAJAN): (a)
and (b). The State Electricity Boards
of Andhra Pradesh, Bihar, Karnataka,
Madhya Pradesh, Maharashtra,
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Rajesthan ang Tamil Nadu bave not
incurred losses in totelity for the 5
years ended on 31st March, 1979 (for
which information is available), after
taking credit for rural electrification
gsubsidies, The following BState Elec-
tricity Boards have suffered losses for
the 5 years ended on 31st March,
1979 in totality after making provi-
sions for (i) Interest on Government
loans; (ii) Depreciation; ang (iii) Other
revenue deficits, if any:

State Electricity Boards

Losses

(Rs. crores)

(i) Uttay Pradesh 327
(ii) Haryana 43
(iii) Punjab 41
(iv) Orissa 40
(v) Gujarat 29
(vi) Himachal Pradesh 18
(vii) West Benga) 9
(viii) Kerala 1

Audited accountg for the year 1978-79
from the three remaining Boards of
Assam, Meghalaya and J. & K. have
not been received so far.
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The Management of State Electri.,
city Boards are under the control of
the respective State Government and
the Government of India have been
advising them from time to time on
the need to improve their financial
position,

Per unit cost of production of
electricity

7455. SHRI RAMA CHANDRA
RATH: Wil] the Minister of ENERGY
be pleased to state:

(a) what hag been the production
cost per unit of electricity in different
States during the last ten years
(year-wise); and

(b) whether the cost referreq to

above includes the administrative ex-
penses?

THE MINISTER OF STATE IN
THE MINISTRY  OF ENERGY
(SHRT VIKRAM MAHAJAN): (a}
The average cost of power generation
in respect of various State Eleciricity

Boards, as available,, is enclosed
(Statement),

" (by The average cost of power ge-
neration includes the administrative
expenses connected with generation
of power.

Btatement

Average cost of Power G:neration per KW H (In paise) as received from parious State Electricity Boards

———— i,

5. No. Name of Sate 1979-80
THyde | Themal | Aomie | Diedi
1. Andhra Prad=sh 6 g* 24°05
2. Assam 1672 e 6oy
8. Bihar 16°5 22-5
4. Gujarat *3-43 *20°26 *16:06
5. Haryana 5°3 31°43 .
6. Himachal Pradesh -1 L - 380
7. Karataka i

*62- 7
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- ——
t 2 3 4 6
8. Kerala *5°29 .
9. Madhya Pradssh 531 *12°g8 14'05

10. Maharashtra *4:89 *16-87

tr. Orissa *5°45 #1861

12. Punjab . . *2-8 *27-8 297
13. Rajasthan *5°31 #12-6 '
t4¢. Tamil Nadu *5:47 #32:07

15. Uttar Pradesh *10'61 2259 .
16. West Bzngal . . . #26-16 s11:89 3137
17. J&K 15°92 103

11-45%*

18. Mocghalaya

*Wasre in‘ormation for the year 1979-8o is not availble figures for 1978-79 have been

given,

*®+Aserag: oot of power generatioa from hyd-1/diesel for the year 1977-78.

Transfer of High Court Judges

74537. SHRI B. V, DESAI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state how many transfers of High
Court Judges have taken place dur-
ing the period from January, 1980 to
March 19817

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P SHIV SHANKAR) - No
Judge of a High Court wag transferred
during 1980 from one High Court to
the other. On 19-1-1981, transfer of
two Chief Justices, namely those of
the High Courtg of Madras and Patna
to the High Courts of Kerala and
Madrag respectively, were notified.
These iransfers have not yet been
effected ag the Supreme Court, in
which certain writ petitions challeng-
ing the transfers are pending, has
directed that status quo be main-
tained,

Building up coal stocks at Thermal
~ Power Station

7458, SHRI B. V. DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government propose 1o
build up coal stocks at the thermal
power stations so that power genera-
tion 1s not affected by coal shortage;

(b) if so, what will be the capacity;

(c) for how many days that wil
last;

(d) if so, what are the other steps
being taken for stepping up genera-
tion of power in thermal plants;

(e) whether the coal transportation
has fmproved during January, to
Maren 1981;

(f) it mo, whether the coal move-
mentg by railways have also improv.
ed; and
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(g) if so, to what extent?
THE MINISTER OF STATE IN

THE  MINISTRY OF ENERGY
(SHRT VIKRAM MAHAJAN): (@
Yes, Sir.

(b} and (c). Ag per guide lines, power
stations have been advised {0 keep coal
stocks of 4 to 6 weeks consumplion at
thérma)] power stations situated bey-
uond 350 Kmg from pit-head, 3 weeks
consumplion for thermal power sta-
tions situateq within 350 Kms. from
the pit-head and iwo weeks consump-
tion for thermal power stations situat-
ed at pit-heads.

“{d) A number of
and are being

steps have been
taken to improve the
performance of thermal power sta-
tions. These steps include: (i) imple-
mentation of g time-bound plant bet-
terment programme, (ii) Concerned
efforts to stabilise the newly commis-
sioned 200 MW units, (1i1) the ready
availability of spare-parts and (iv)
increased emphasig on training in
operationg and maintenance of ther-
mal power stations

(e) to (g). There has been improve-
ment in the movement of coal gpecially
by railways to thermal power stations
from January to March, 1981.

The total receipts of coal by Rail
have increased from 2426 thousand
tonnes in January, 81 to 2581 tenta-
tive thousang tonnes in March, 81, the
total receipts of coal from all sources
have inrreased from 3576 thousand
tonnes in January, 81 to 3680 tentative
thousand tonneg in March, 81.

Promotion of SC/ST Employees in
Talcher Fertlizer Plant

7459, SHRI ARJUN SETHI: Will
the Minisier of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes employees pro-
moted on the basis of seniority and
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perfcnrmanceg in the class IV and-IIl
categories of Talcher fertilizer plant;

(b) the number of employees who
were not considereq for such promo-
tion; and

(c) the specific reasong therefor and
whether there wag a deviatjon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (¢)
The required information is being
collected ang will be laid on the Table
of the House.

Losses imcurred in the Stock of Docu-
mentary Films

7460. SHRI ARJUN SETHI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2) whether there have been uny
losseg incurred in the stock of docu-
mentary filmg during the pveriod from
April, 1977 to December, 1979; and

(b) if so, the details alongwith rea-
song thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (KUMARI KU-
MUDBEN M. JOSHI): (a) to (b) In
so far as the Films Division is con-
cerned, there has been no loss in the
stock of documentary films during the
period from April, 1977 to December,
1979, as the origina] necgalives and
original sound tracks of all the films
produced by the Films Division have
been kept in the safe c i1stody.

2. However, printg of four films (5
reels) were reportedq as lost from
Delhi Office of the Films Division. The
cost of these prints wag less than Rs.
5,000/ -,

However, in March 1977 the Govern-
ment asked the Films Division to
withdraw 40 documentaries from its
theatrical circuit, 5 documentary films
from itg non-theatrica) circuit apart
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from 22 Indian News Reviews; and
Films Division was asked not to re-
lease 4 filmg and abandon production
of 2 films. The Film entitleq “Free-
dom from fear” which was initiated
by the then MIB was completed, but
the Filmg Division wag instructed not
to release it.

The total cost involved in produc.
tion and distribution of the documen-
taries and newsreels withdrawn from
circulation ig  approximately Rs.
1,66,00,000/-.

Tender for supply of Platforms to
O.NG.C.

7461. SHRI M. RAM GOPAL
REDDY. Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government have in-
viteg tenders for the supply of three

platformg to ON.G.C. for QST pro-
ject; .
(b) if 50, the mnames of the firms

who have staked their claims and the
details of the rateg terms and condi-
tions quoted by these firms;

(c) whether Government have final.
ly decided to awarg the order to any
of these firm; ang

(d) if so, what are the details in
this regard?

THE MINISTER OF PETROLEUM,
CHEMICALs AND FERTILIZERS
(SHRTI P. C. SETHI): (a) ONGC had
invited global open tenders on 16.12.80
for the fabrication ang installation of
3 well platforms; viz, SQ, ST & S8 in
Bombay High for the production of
‘rude oil.

(b) to (d). Although tender docu-
ments were purchased by 10 parties
m the tender opening date on 6.2.81,
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only two offers from the following for
the complete work were received:—

Quoted lump sum price
$|Million

(1) M/s, Micoperi, Italy/

M/s. Mennesmann,

West Germany. 70.729
(il) M/s. McDermoit Inter-

national, Dubai, 79.455

In order fo reach the planned rate
of production from Bombay High to
the leve] of 12 mtpa by 1982-83, ONGC
hag stipulateq the target dates for
the completion of these platforms be-
fore the monsoon of 1982 so that drill.
ing could be done by ONGC through
the monsoon of 1982, The target
dateg fixed by the ONGC and those
quoted by the two tenderers were a9
under : —

Target  Quoted  Quoted
%:tc?l by Mic i/ McDermby

operi ott
ONGC Mannesmann

5.0. . gi-1-82 6283 24-11-82
8.T. . 232282 7383 14-12-82
88. . 15382 5483 4-1-83

Further McDermott pending compleie
mechanical completion ag above had
offered to provide temporary deckg as
under to enable ONGC to drill through
monsoon of 1982.

McDermott
Temporary Deck
S.Q. . . 7-4-B2
S.T. . . 22-4-82
S.8. . . 15-5-82

It will be seen that none of the ten-
derers had agreed to meet the schedule
of ONGC. McDermott had agreed to
provide temporary decks to enable
ONGC to drill through monsoon of
1982 but no such offer wag made by
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Micoperi/Mennesmann. The proposal
of Micoperi/Mennessnann also envi-
saged fabrication of some of the decks
and jackets in a yard to be set up at
Kandla on the presumption that they
wil} be able to acquire a piece of
land for this purpose in the Trade
Free Zone by 15th March, 1881,

The ONGC, therefore held discus-
sions with both the parties to find
out whether they could advance the
dateg of completion offered by them;
1o Elve opportunity to Micoperi/
Mennesmanp for offering temporary
deckg if possible and various other
details which had to be sorted out.
M.coperi/Mennesmann had assured
that land would be available with
them by 15 March, 1981. Apart from
availability of land, setting up fabri-
cation facilities including civil works
for earth filling dry decks system etc.
would be necessary and it wag ihe
estimate of ONGC that Micoperi/
Mennesmann could not meet the deli-
very schedule of QST project. A study
wag carrieq out by EIL also which
confirmed thig position.

The prices quoted by both the firms
were also evaluated by ONGC and
these prices were loaded for various
deviations/excptions made by the
iwo partiegs in their offer. The evalu-
oted prices were as under:—

$[Mil]ions
(i) McDarmott 84.21
(ii) Micoperi/Mennesmann 84.42

Considering the above position and
the fact thal Micoperi/Mennesmann
had not produced any confirmation or
evidence of the acquisition of lang by
them for the fabrication yard, Govern-
ment's approval to the proposal of
ONGC for award of the coniract for
the QST project to M/s. McDermott,
Dubai wag given on 6th April, 1981.

Urge by Pharmaceutical Indusiry to
reseing Drug price control order

7462, SHRT M. RAMGOPAL RED-
DY. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZEIRS be pleased to state:
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(a) whether pharmaceutical indus-
try hag urged Government to rescind
the Drug Price Control Order;

(b) '‘whethey industry has also urged
Government to introduce a system
which would allow them to off-set the
increasing costs as and when input

prices went up without involving,
B.I.C.P.; and

(©) it so, reaction
thereto?

of Government

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Sugges-
tions for changes in the Drugs (Prices
Control) Order, 1978, have been re-
ceived from the pharmaccutical in.
dustry from time to time,

(b) and (c). Suggestions were also
receiveq for automatic adjustment in
the prices of bulk drugs and formula-
tions in order to take care of fluctua-
tions in the prices of raw materials
and other inputs. The prices of bulk
drugs and formulationg are adjusted
by the Government on the recommen-
dationg of an expert body in the mat-
ter of price determination, viz.. Bureau
of Industrial Costs ang Prices (BICP).
The suggestions for an acrosg the board
relief without implementing the DPCO,

1979, were not agreed to by Govern-
ment.

Hlegal Coal Mining

7463. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to state:

(a) what ig the extent gng inten-
sity of illegal coal mining in respec-
tive States and what gteps have been
or are being taken to stop them; and

(b) how many times such illegal
coal mining hag been reported by
the suthorities concerneg and what
action has been taken tg stop such
malpractices and bring those persons
to book, particularly in the Giridih
and Hazaribagh districts of Bihar?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b): The Supreme Court in
their judgements dated 11th April,
1980 and 7th May, 1880 had upheld
the provisions of the Coal Mines
(Nationalisation) = Amendment  Act,
1876 prohibiting any person other
than the persons authorised by the
Act, to carry on coal mining opera-
tions in India in any forrm end ter-
minating all leases relating to win-
ning or mining of coal granted in
favour of private companieg except
those engaged in the production of
iron ang steel. After these judge-
ments, illegal coal mining has been
curbed to a great extent. However,
certain persong at timeg violate these
provisions of law and indulge in
mlegal coal mining in West Bengal
ang Bihar, 1Illegal coa] mining has
already been made a cognizable
offence in 1878, punishable with the
imprisonment for a term extending
1o 3 years and fine extending to g sum
of Rs. 20,000/- by an amendmeni lo
coal Mines (Nationalisation) Aet. The
coa] companieg and the State Go-
vernments are taking concerted
action against the offenders, The
State Governments have glready
issueq instructions tp the district
authorities to take punitive and
preventive action under these acts
read with the provisiong of Indian
Pena] Code., The coal companies
have also been directed o  report
to the guthorities concerned ag and
when illega] coal mining is detected.
During the last one year over 100
raids were made by security person-
ne]l of the coal companieg and the
Law Enforcing Agencies of the State
Government in Bihar. The State
Government is reported to have sub-
mitted charge-sheels in 7 cases and
other caseg are being’ investigated.

Gap between the InStalled Capacity
Generatioin and Availability

7464. SHRI BHOGENDRA JHA:

Will the Minister of ENERGY be
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pleased to refer to the reply given
on 10th March, 1881 to Unstarred
Question No. 2931 regarding  fotal
installed rated capacily of power

generation Thermal, Hyde] Nuclear
eic ang state:
(a) what specific improvements

have taken place as g result of the
remedia] measureg undertaken in
terms of wactual generation and
availability;

(b) which are the States where
the gap between the installed capa-
city actual generation and availabi-
lity is highest and what specific steps
are being iaken io pull them up;

(c) whether an updategd project
report for Multi-Purpose High Dam
over river Koshi for generating 3300
megawatt of hydel power was drawn
up in October, 1980; and

(d) if so, reasons for not imple-
menting the same?

THE MINISTER OF STATE IN
THE MINISTRY  OF ENTRGY
(SHRI VIKRAM MAHAJAN): (a)
As a result of the remedial measures
iaken to improve generation from
the thermal power stat'ons, the over-
a]] generation has increaseg by about
13 per cent and thermal generation
has increased by 15.4 per cent dur-
ing the period October, 80 to March
1981 over the generation in the cor-
responding period last year. The
increage in thermal generation hes
been about 22 per cent in November
and December 1980, 14.6 per cent in
January 1981, 12.8 per cent in Febr.
uary 81 and 16.8 per cent in March,
1981, The plant utilisation factor
of therma] power stationg which was
42.2 per cent in June, 1980 went up
to 48.6 per cent in December 1880
and increaseq further to nearly 52
per cent in March, 1981.

(b) The gap between the plant
availability and plant loag factor as
related to the installed generating
capacity is relatively higher in the
States of Haryana, Gujarat, DVC,
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West Bengal and Bihar as compared
to the average All India factars. All
the States including these States have
been advised tg undertake plant bet-
terment programme, improve opera-
tion end maintenance of thermal
power stations and proper manage-
ment of the load demand ete. to
improve the availability of power;

(c) Yes, Sir,

(d) The scheme wil] be implemen-
ted after an agreement hag been rea-
ched between the Government of
Nepal ang Government of India,

Qualifications foy Managing Directors
of Companies

7465. SHRI R. PRABHU: Wil; the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose
to ameng the Companies Act suitably
to lay down minimum qualifications
for a person to act as Managing
Director of 3 company or a whole-time
Director of a company; and

(b) if not, whether (Government
propose prescribing any guidelinesg in
this regard having regarq to the
heavy responsibilities which the office
carries?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a)
and (b). An Expert Committee head-
ed by Mr. Justice Sachar appointed
by the Central Government in 1977
for the review, inter alia, of the Com-
panies Act hag made recommenda-
tiong for the professionalisation of
management in para 5.08 of the Re-
port. ‘The recommendations of this
Committee in thig regard are present-
ly under the consideration of the
Government.
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Applications for establishment of
New Drug Units

7486. SHRI RAM SINGH YADAYV:
Wil} the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

£32

(a) how many applicationg for the

establishment of new drug units were
received during the past three years;
item-wise, firm-wise;

(b) in how many caseg approval
for the manufacture of drugs Wwas
given and names of items, capacities
approved and main conditions under
such approvals; and

(c) in how many cases proposals
were rejected, partially/wholly and
main reasong for rejection and whe-
ther Government gives any prefe-
rence to new entrepreneurs, and if
s, details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) During
last three years i.e. 1978 to 1980, 21
Industrial Licence applicationg were
received from new Drug Units, The
details of these applications are given
in Annexure I.

LT.2365/81)

(b) 14 applications were approved
for grant of Letter of Intent/Indus-
trial Licences. The required details
are given in Annexure-IL

(¢) Seven applications were rejected
wholly and two partially. Reasons
for rejection in respect of each case
is given in Annexure-IIL. laid on the
Table of the House....2/- placed in
Library.(See no LT 2365/81)

All Industriel Licence applications
are examined in the light of New Drug
Policy which gives preferential treal-
ment to the proposalg from Indian
companies including new entreprene-
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urs. The Drug Policy Statement
wag laid on Table of the Sabha on

20th March, 1978,

Produaction of anti-TB drug

7487. SHRI RAM SINGH YADAYV:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) how may companieg in India
are producing Ethambuto] bulk and
ity formulations which ig anti-TB
drug, their licensed capacities for
bulk drug/formulationg ang their
production during the last 3 years,
year-wise;

(b) what are plan targets for this

drug ang whether any of the above
companieg hag produced in excess of

thejr licensed capacities ang what
action Government propase to take
against excesg utilisation of foreign
exchange in the form of #nported
raw materials; and

(c) whether any progress hag been
made for the development of techno-
logy by any of national laboretories,
the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Two
companies, namely M/s, Themis Che-
micals Lid, and M/s. Sarabhai M.
Chemicglg are at present, in produc-
tion of Ethambuto] bulk, Their
licenced capacity for bulk drugs and
production for the last 3 years are as
follows: —

Name of the company Licen Production during
capacity
ason 1978-79 1979-80 1980-81
1-1-1981 (tonnes)  (Estimated)
(’I‘onncs)
‘1. Themis Chemicals Ltd. ’ 15.00 10,18 23.58 26.00
1.00 Nil Nil 0.8

2. SarabhaiM. Chemicals

There are g number of formula-
tors, about 14. The production date
of formulation of Ethambuto] are not
monitorey and maintaineg by Go-
vernment. N

{b) The Working Group on Drugs
and Pharmaceuticals have worked out
the requirement of this bulk drug at
225 M. T. by 1984-85. Ag is evident
from ebove table, M/s, Themis
Chemicals Ltd. have produceq Eth-
ambutol in excess of their licensed
capacity. They have eubmitted an
application for regularisation of Ins-
talley capacity in termng Ministry of
Industry’s Notification dated 4.9.1980.
This application ig yet to be dealt
with,

(¢) The Central Drug Reasearch
Institute, Lucknow, iIs working on the
development of technology for the
manufacture of Ethambutol.

Study regarding listeners response to
the programmes over ALR. and
Doordarshan

7468. SHR1 K. PRADHANI: Wiil
the Minister of INFORMATION AND

BROADCASTING be plensed to
state:
(a) whether Government have

made any study regarding the liste-
ners responge to the programmes
over AIR and Doordarshan; and

(b) if so, what are the details
thereof?
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THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
VASANT SATHE); (a) Yes, 8Sir.
The Audience Research Unit is func-
tioning under Directorate General,
Al} Indig Radio. It undertakeg stu-
dies/surveys, hoth for All India Radio
and Doordarshan with a view to
organising quantitative feedback end
qualitative assessment of specific
programmes,

(b) The details about the Audience
Research Surveys are in the form of
recommendations about the program-
meg surveyed end differ from prog-
ramme to programme, station to
station ag well ag from time to time.
It will, therefore, not be possible to
give an omnibus finding or recom-
mendation.

Development of Coal Mines during
Sixth Five Year Plan 1o raise
output

7469. SHRI K, PRADHAN] Will
the Minister of ENERGY be pleased
to state;

(a) whelher it is m fact that Go-
verntment propose to make an invest-
menti of Rs. 3,000 crores for the deve-
lopment of coa] mines during the
Sixth Five Year Plan and raise the
out put to 169 million tonnes; and

(b) if so, the details regarding the
welfare plans for the workers engag-
ed in the coa] industry drawn up by
Government, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN); (a) During
the Sixth Five Year Plan an invest-
ment of Rs. 2573 crores has been
approved for the coal industry 1o
achieve p targetteq production of
165 million tonnes per annum by
1984-85:

(by Yes, Sir,

The welfare programme for the
workers engaged in the coal industry
envisages inter-aliag better living con-
ditions, more housing satisfaction,
improved availability of drinking
water, provision for electricily, set-
ting up mmedicyl dispensaries and
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hospitals, primary and high schools
and colleges etc;
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gow wrarwa ¥ e adell W@ FaT Welw Al § Al Frgfel &
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¥efiy dvee # wediw anefaey frw
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gee am fagqy 7T A7 1400 FMATE
F faeqe &® F YR T AAE
1979 % efwfe 3 i &1 afedistar
# qIW AFAT 2000 FwArE (5%
200 ATEAE 12X 500 HAERE )
Qi | afedsar #F 500 FAETE
#t wimmafre adwm FTdeT & 7T
a8 1987-88 ¥ AT & T FHEAT
2

(&) =t (w). =Ifs afedismr
wediq e H frarfaa & s <@ g,
wa: g W AEY SIAT |

Migrants from Occupied Kashmir not
granted Citizenship by Jammu and
Kashmir Government

7475. SHRI S. M. KRISHNA:
SHRI R. L. BHATIA:

Will the Minister of SUPPLY AND
REHABILI TATION be pleased to
state:

(a) whether the displaced persons
from occupied Kashmir who migrated to
India at the time of partition have not
so far been granted citizenship rights
by the Jammu and Kashmir Govern-
ment after the lapse of more than 23
years:

(b) if so, the reasons therefor;

(c) whether i{he Chie! Minister ol
Jammu. and Kashmir has asserted that
the rehebilitation of these persoms is
the respinsibility of the Central Gov-
ernment; and

APRIL 15, 1981
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_(d) if so, what posilive steps the
Cenral Government jg taking in this
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI BHAGWAT JHA
AZAD): (a) The displaced persons from
Pakistan occupied Kashmir were and
are citizens of Jammu & Kashmir
State and India.

{(b) Does not arise.

(c) and (d). These displaced persons
have, however, put forth certain Ae-
mands by submitting a petition in the
Rajya Sabha. The Committee on Peti-
tions have examined their demands
vide their 62nd report. The Depart-
ment of Rehabilitation is considering
the recommendations made by the
Committee

Capacity Utilisation of Thermal, Nu-
¢lear and Hydel Plants During 1980-81

7476. SHRI HARINATHA MISHRA:
Will the Minister of ENERGY be plea-
sed to state:

(a) the percentage of capacity utili-
sation in thermal, nuclear and hydel
plants during 1980-81;

(b) what was the percentage in
1979-80 and how far it was less than
ihe previous year:

(c¢) whether il is a fact that the id e
capacity has been outstripping the ad-
ditional capacity created in the power
plants; and

(d) if so, the measures Government
propose to take to improve the capaci-
ty utilisation of the power plants in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Capacity utili-
sation in the case of hydro power sta-
tions is not of significance to compare
and judge their performance as it is
dependent on design potential and
availability of water. The capacily uti-
lisation of thermal power plants and
nuclear power plants in the country
during 1980-81 was 44.6 per cent (tenta-
tive) and 47.0 per cent (tentative) res-
pectively.



253 . Written Angwers

(b) The percentage capacity utilisa-
tion of thermal and nuclear power
plantg in the country during 1979-80
was 44.7 and 51.2 respectively.

(e) and (d). Capacity utilisation of
thermal power stations depends on
various factors including the age of
the plant, conditions of eguipments,
quality of fuel, longer stabilisation per-
iod, of the newly commissioned units,
system conditions, Hydro-thermal sys-
tem mix and load factor etc. Excepting
for the capacity taken out for planned
maintenance and repair because of for-
ced outage, the remaining generating
capacity is generally utilised for power
generation if the load conditions so
demand. The other causeg for shortfall
in utilisation of the generating capa-
city could be partial unavailability and
low load during the nights. A number
of steps have been taken to improve
the capacity utilisation of thermal
power plants. These measures include:

(i) assistance to the electricity
boards to undertake plant betterment

programmes and betier preventive
maintenance schedule;
(1i) identification of deficiencies

in planit and equipments and taking
up Programme of their rectification
and replacement;

(iii) arranging timely supply of
spare parts from indigenous and for-
eign suppliers;

(iv) supply of adequate quality of
coal of right quality. Defaulting col-
lieries are being identified and ihe
representatives of the power stations
posted there for joint sampling coal
Companies have been required to
intensify handpicking of stones,
shades and other extraneous malte-
rials so as to improve the quality
Coal companies have ‘also been ad-
vised to instal portable permanent
crushers at mines and undertake
appropriate coal benefication pro-
grammes.

(v) undertaking training program-
mes for engineers and technical per-
sonnel entrusted with the operation
and maintenance of power stations.

CHAITRA 256 1903 (SAKA)
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Causes of Shorifall in Actual and Pro-
mised Additional Capaeity in the
previous Power Plan

7477. SHRI HARINATHA MISHRA:
Will the Minister of ENERGY be plea-
sed to state:

(a) the shortfall in actual and pro-
mised additional capacity as envisaged
in the previous power plan;

(b) whether scarcity of building ma-
terial, generating equipment, trained
manpower and lack of financial res-
ources were the main reasons for ihis
shortfall;

(¢) whether it is also a fact that
these limitations are likely to prove
more formidable during the present
plan because of sharply increased re-
quirements;

(d) the expected gquantity of cement,
steel and aluminium required by the
new Power Projects during the next
four years; and

(e) what special measures Govern-
ment propose to take to make available
the desired quantity of the above said
items for the power projects?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) As aga-
inst the envisaged capacity addition of
about 12500 MW during the Vth rive
year plan (1974—79) the actual capa-
city addition was about 10200 MW,

(b) These are, {0 some extent, am-
ong the various reasons for slippages
of the projects.

(c) The Govti.'s efiorts would be ob-
viousiy to remove the constraints in
completion of the new power projects
and the working would have to he
within the overall availability of re-
sources.

(d) As per report of the Working
Group on power constituted by the
Planning Commission for power deve-
lopment for the period 1980—85, the
requirements of cement, steel, and al-
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" Requirement in lakh tonnes

_ _?c;r ——————————————— Cement Steel Aluminium
193132_“: ————— . LT _‘ "'"";{5;,”_‘7{.'5" T 2.a8
1982-83 . . 26,29 20.00 2.41
198384 27.09 22. 50 2.47
198485 . . . . . 27.15 27.00 2-50

(The cement requirement is for ca-

lender year 1981, 1982, 1983 and 1084).

(e) As against the earlier arrange-
ment of power project authorities ob-
taining the cement from ihe respective
State Governments, cement is now
directly alloited to projects by the Ce-
ment Controller on the basis of the re-
commendations of the Central Electri-
city Authority. Allocations of Steel
also are similarly made by the Central
Electricit__y Authority. In order to brid-
ge the gap between demand and indi-
genous production of cement, steel and
aluminium, these items are also being
imported to the extent reguired.

Beiter Performance of Captlive Power
Plantg in Private Industry than
Public Sector

7478. SHRI HARINATHA MISHRA:
Will the Minister of ENERGY be plea-
sed to slate:

(a) whether it is a fact that captive
power plants in private industry are
able to generate 80 to 890 per cent of
their installed capacity;

(b) if so, the reasons for dismal per-
formance of public sector power units;
and

(c) what measures Government pro-
pose to take or have already taken to
improve the working of public sector
units?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIXK-
RAM MAHAJAN): (a) The aggregate
capacity of the captive power plants
during the year 1979-80 was about
2736 MW and these caplive plants had
generated 8037 million units and the
average plant load factor comes 1o
about 33.5 per cent. However, in some
industries, the average plant load fac-
tor of their captive plant varies from

" 50 per cent to 60 per cent and in the

case of a few industries it was between
80—93 per cent.

(b) The average plant load factor of
thermal power stations in the public
sector depends upon the variation !n
the load demand on the system parti-
cularly during the night time when the
load is practically half of the load de-
mand during the day as compared {o
the compartively steady load on the
captive plants. The plani load factor
of some of the thermal power plants
in the Public Sector is also compara-
ble to the plant load factor of the best
captive plants, e g. plant load factor of
Indraprastha power station (DESU)
was 62 per cent, Dhuvaran 71 per ceat,
Gandhinagar 55 per cent, Satpura
(1—5) 70 per cent, Amarkantak 56
per cent, Trombay 68 per cent, Koradi
60 per cent, Parli (1-2) 87 per cent,
Neyveli 60 per cent etc. during the
period April 1980—Feb. 1981.

(¢) A number of steps have heen
taken to improve the capacity utilisa-
tion of thermal power plants (utili-
ties). These measures include:

(i) assistance to the Electricity
Boards to undertake plant betterment
programmes angd belier preventive
maintenance schedule;

(ii) identification of deficiencies in
plant and equipments and taking up
programme of their rectification and
replacement; °

(iii) arranging timely supply of
spare parts from indigenous and for-
eign suppliers.

(iv) supply of adequate quality of
coal of the right guality. Defaulting
collieries are being identified and ihe
representativeg of the power statlons
posted there for joint sampling. Coal
companies have been required to in-
tensify handpicking of stones, shales
and other extraneous materialg so as
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fo improve the quality, Coal com-
inles hive also beer' advised to in-
sthl portable/permarient crushers at
mines and undertake appropriate
cpal benefication programmes.

(v) undertaking training program-
mes for engineers and technical per-
sonne] enfrusted with the operation
and maintenance of power stations.

As a result of these measures, the
capacity utilisation of thermal power
plants, has shown steady and continu-
ing improvement since October, 1980,

Number of Persons working in the
National Thermal Power Corporation,
Korba

“v7479. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to state:

(a) the number of people working in
different section/department in NTPC,
Korba;

(b) number of new recruits enrolled
during 1980;

(c) number of local residents en-
rolled during this period;

{d) whether any instructions/guide-
lines have been given to see that while
recruiting for jobs local persons -should
be given preference;

(e) if so, the details thereof; and

(f) steps taken to see that in all re-
cruitment of jobs local people are not
bypassed?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) At present a
total of 782 employees are working in
Korba project which includes 162 exe-
cutives and 620 non-executives. The de-
pariment-wise break-up is given below;

General Manager's Office 32
Personnel & Administration 127
Materials 82
Finance & Accounts 4
Eréction 244
Civil Construction 174

Transmission lines

Operation Services & Control &
Instrumentstion

#iz o
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(b) 402.

{c) 301.

(d) According te the guide-lines is-
sued by the Bureay of Public Enterpri-
ses recruitment in all non-executive
categories carrying pay scale of Rs.
500—800 and below has to be made
through Local Employment Exchange.
These guide-lines are being followed
by NTPC in the recruitment of Per-
sonnel in Korba Project.

(e) As per the Recruitment Policy
of NTPC, first preference in employ-
ment is given to an able-bodied adult
person from each family evicted from
landg acquired for the project. All non-
executive posts within the purview of
Employment Exchange (Compulsory
Notification of Vacancies) Act are noti-
fied to the Employment Exchange which
ensures consideration of local candida-
tes only. In all non-executive posts &
10 per cent weightage is given while
assessing the candidate’s suitability if
he is a permanent resident of Madhya
Pradesh.

(f) In all Selection Committees for
Supervisors and Workmen categories,
a State Government Representative is
invited as a Member to participate in
Selection proceedings with a view to
safe guard the interests of local per-
sons,

Net w1 FEE g weR & feg
wk et

7480, W@ Twrmne wralt
€11 SPfaa, o wit gl gt
o wA ¥ g w8 fie

(w) wm ug wx § fr woee ¥
aeifiee ¥ or yeTem g W ¥
forg ow wf e wn€ §; o
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. it mill be
(w) afk &, @ st ﬁég thew;am‘&?ﬂve Power Plad
wr %7 to Damanjodi Aluminium Smelter,

/ what will be approximate cost, !encth

. and economy thereof?
Wifeaw, Twam wie Ids S0

THE MINISTER OF STATE IN THR
(f wom ww W) (F) SR v OF ENERGY (SHRI VIK-
(). 9ATY J@r SWEA § RAM MAHAJAN): (a) The' 220 'KV
AgEATETEAT sdT ¥ 2873.58 transmigsion line from Balimela' to
d a fre Feaa B8 Talcher was covered under the Bali-
¥ w3 W fadm 9 mela Transmission Scheme of Orissa
gesdfy DAt (1980—85) for evacuating the pewer to be .genera-.
R ted at Balimela Hydro Eleciric Power
wifer a faar war g 1 Awar F Station (6x60 MW). The transmission
w4arT I 1980-81 F FIWT 11 line inter-connects the Balimela Hydro

fafrga Wo za w afta ¥7 * TR Electric Power Station with Talcher
Thermal Power Statien for optimum,

% I 1984-85 ¥ 21.6 o o utilisation of hydro and thermal geme-
T a§ IGiA T qeary fear waw g, ration.
n f& freafwfae § — (b) The Orissa State Electricity
Board have intimated that Rs. 19.62
- crores were spent on line, the milage
covered is 53¢ Km and the line was
s I completed in about 9 years. .-
(ﬁl‘o wro ZAT ﬂ") (¢) The transmission system ° for
meeting the 'load demands of Damah-
- " jodi Aluminium.. Smelter. Plant from
Pl Talcher Captive Plant, has not, begn
198081 10. 8 finalised. -
1981-82 16.9 ’
r982-83 20. 5 Construction of Low Cost Cinema H
1983-84 - 21.3 ses in Rural, Semi-urban and 'Urhn
1984-85 o 21.6 o Aress

7482. SHRI M. V. CHANDRASE-

) - KARA MURTHY: Will the Minister bt
A 7§ WR wi gfg &7 %ggnﬁang AND "hn,o:}nc:h%-

2 plegsed ‘to state how “ndhy *

® wﬁﬁm@i ) areas will be covered under the
Nauonal Films Development Corporg-~
tion ¥thenfe 'lo bonstruct low cost
cinema houses in rural, semij-ug-"

220 K. V. Line from Balimela to

Talcher in Orissa ban and urben-areas in . Kerndtika '
7481. SHRI GIRIDHAR GOMANGO:;  9Uring the current year?
Will the-Minister of ENERGY be plea- THE DEPUTY MINISTER N THE
sed to state: . MINISTRY OF INFORMATION m*

] '

(a) what was $he purpose of erect- BROADCASTING (KUMARI KUMUD -
ing 220 K. V. Live from Balimela to BEN M. JOSHI): NF.D.C. does not
Talcher by the Government of Orissa; bave a acheme for direct construction

o CL of theatres. It has, hoWéver, & ‘sscheme

(b) the money ‘spent, the milage to give loans for theatre constructiss
covered- and time taken -for completion by private entrepreneurs. So far ldan'
of the work; and | L. has been sanctioned by the Corpora~
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tion in one case Irom the State of
Karnataka during the year 1980-81.
Four more applications«for gramt, of
toan for theatre canstruction from this
State are pending with the Corporation.

ra

Importing Boilers and Turbo-Genera-
tors for Neyvel Power Station

' 7483. SHRI INDRAJIT GUPTA: will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that the hoi-
lers and turbo-generatory for theé lige
nite baseq power station gt Neyveli
are to be imported;

(b) if so, the details of the agree-
ments made in tms connection; and .

(t) whether it is a fact that BHEL
has not acquired technica]l capability
to manufacture lignite based boilers?

THE MINISTER OF STATE IN THE
‘MINISTRY OF ENERGY (SHRI VIE-
RAM MAHAJAN): (a) Yes, Sir.

(b) Neyveli Lignite Corporation I._,lml-
ted has placed orders on M/s. Tran-
selektro of Hungary for supnly of Boi-
lers and on MJs. Franco Tosi, Italy for
supply of Turbo-generators.

(c) Bharat Heavy Electricalg Limi-
ted is reported not to possess the
know-how for manutacture of lignite-
fired hoilers.

Allegation against illegal activities of
Eastern Coalfields Limited at Nimcha

484. SHRI BASUDEBR ACHARYA:
Will the Mmlster of ENERGY be plea-
sed to state:

(a) whether Government have recei-
ved an allegation against illegal activi-
ties of the Eastern Coallelds Limited
at Nimcha O.C.P. under Satgram Arza;
and

(b) it so, what steps have been
taken?

THE MINISTER OF STAYE'IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sic.,

.(0) ‘A report has besn>oktained f16m

‘the Easteln Coalfields Ltd..The Com-

pahy has not wiolatéd any law In re-
gard to the matters mentioned im ~the
memorandum and has caused no dama-
ge to standing crops. Ass regards .
volvement of officials in pilferage of
coal action has been taken against
guilty officials. - )

HE L

“ rHln. ;lm Chemicals Ltd.

‘Mss SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

{a) whether M/s. Jayshree Chemi-
calg Limited, a basic heavy Chemical
Industry. .Jocated in Ganjam, Orissa
hag- been given licence to expand the
factory further;

.(b) whether Government arg aware
that the factory iz having a free hand
in the disposal of effluents and gas
which hag ‘endangered health of near-
ly one lakh people, agriculiure and
fish life in the area; and .

(c) concrete steps taken by Govern-
ment to stop air and water pollution .
due to the discharge of gas and efflz-
ents by the saig,factory?

THE MINISTER OF.PETROLEUM, *
CHEMICALS AND FERTILIZERS
(SHRI' P. C. SETHD): (a) M's. Jay-
shree Chemicalg Ltd. are operating a
Causti¢ ‘Soda plant at Ganjam, in the '
State of Ol‘issa with an mstalled
capacity of 18, 500° tonnes Per “annum
(TPA) of Caustic Soda, 15000 TPA
of Hydrochloric Acid (33 per cent)
and 33,000 TPA of Calcium Hypochlo-
rlte.,_‘..m 1913 ,they were, al;o ismed

a licence for subs'fantﬁa'l expansién of
the Caustic Soda” plant. The capacity
after expansion will be 42,000 TPA of
caustic soda, 25000 ‘'TPA of Hydro-
chlaric Ac]d G per cept) -ang 25,000
TPA of Liquid’ also
hold llcenesflettu' of intlent for &,
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Sedium Hydrosylphite 'project for the
manufacture of 3,600 TPA aof Sodium
Hydrosulphite, 5000 TPA of Liquid
sulphur dioxide and 8,460 TPA
sulphuric acid, The project is yet to
- %o on stream.

(b) and (c). The Government of
Orissa as well ag the Committee on
Petitions of Rajya Sabha had enquired
into the complaintg received from the
neighbouring villages regarding pollu-
tion, caused by discharge from the
plant of effluents and gases. In their
52nd Report presented in the Rajya
Sabha on 8-12-717, the Committee made
certain recommendations. Follow-up
action taken on these recommenda-
tiong was reviewed by the Committee
from time to time. At the instance of
the Committee, the Government had
appointed an Expert Commitiee, un.
der the Chairmanship of Dr. Nilay
Choudhari, Chairman of the Central
Board for the Prevention and Control
of Water Pollution, Taking into con-
sideration the Report submitted by
thig Committee, the assurances given
by the Managing Director of the
Company and the overall interest of
the country ag a whole and of Orissa
in particular, the Commiltee decided
that the company should be allowed
to commission the sodium hydrosul-
phite plant. The company was also
directed to take necessary steps be-
fore 17th November, 1980 to bring
down the mercury content in the
efffuents to 0.035 mg/litre and to in-
crease the storage capacity of hydro.
chloric acid to 500 MT by 1980. The
company submitted a letter dated 28th
December, 1980 to the Chairman of
the Committee intimating that the
mercury content wag brought down
to 0.035 mg/litre and that the stipu-
Iated increase in the storage of hydro-
chloric acid would be completeg by
the end of December, 1980, Confirma-
tion in this regard iz awaiteq from
the State Government. Pending con-
firmation from the State Government
#and pending clearance by the Com.
mittee on Petlitjons, the lcence for
the substantial expansion of the caus-

tic soda plant has not been renewed.

v
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Transfer of Judges

7486, PROF. MADHU DANDA-
VATE: Wil] the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
he pleased to state:

(1) whether he had amnounced at
Chandigarh on March, 15, 1881 that
Covernment will not shirk its res-
ponsibility on the issme relating to
the transfer of judges; and

(b) if so, will Government spell out,
the details of this announcement and
clarify their attitude in regard to the
transfer of judges?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a) and
(b). No policy announcement was
made by me at Chandigarh on March
15, 1981. I had, however, observed
during the course of an address to the
Punjab, Haryana and Himachal Pra-
desh Young Lawyers Congress that
the Government ‘would not shirk its
responsibility of taking a decision on
the issue of transfer of High Court
Judges after considering all aspects
of the matter. I had also asked the
lawyers to consider the issue dispas-
sionately,

Transfers of two Chief Justices (of
the Madrag and Patna High Courts)
were notified in January, 1981. These
have been stayed by the Supreme
Court on certain writ petitions having
been filed challenging these transfers
point at issue in these writ petitions
is the transferability of High Court
Judges without their consent. The
writ petitions are still pending in the
Supreme Court.

Since ho policy announcement was
made by me at Chandigarh the gques-
tion of spelling out details does not
arise.

Accounty of National Herald (Asso-
ciated Gemerals Ltd.)

7487. SHR1 JYOTIRMOY .BOSU:
Will the Minister of LAW, JUSTICE
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AND COMPANY AFFAIRS be pleased
to state.

(a) whether it is a fact that in the
account bookg of ‘National Herald’
(Associated Generals Ltd.), receipts
of cash without any mention of names
of the owners from whom the cash
wag received hag been shown to the
extent of Rs. 82,67,476 during the pe-
roid from 31-3-1971 to 31-3.1977;

(b) is it also a fact that from 1st
April, 1977 to 31st August, 1977, the
amount came down as low as BRs.
74,800 ag compared to the previous
year's receipis of the same type of
about Rs, 14,00,000;

(e) whether he ig aware of the fact
that this amount were fictitious, re-
ceipts receiveq from Ghost Agents
scattered all over the couniry who
had no real business; and

(d) whether he would institute a
thorough probe?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) to
(d). Full facts rzlating to the question
are not readily available. Details will
be placed on the Table of the House
as soon ag the facts are collected.

Charges of violation of MLR.T.P. Act
and Companie; Act against MICO,
Bangalore

7488, SHRI NARAYAN CHOUBEY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ead to state;

(» whether there were charges of
violation of MRT.P. Act and Com-
panies Act against MICO, Bangalore;
ang

(b) if 50, the details thereof and the
action taken thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRY P, SHIV SHANKAR): (a) and
{b). The Government had received in
the past certain allegations that M]s.

Weitten Answers 266

Meotor Industries Company Lindite®
(MICO) had been indulging in restriee
tive and monopolistic trade practites
of various kinds. These allegations
were looked into by the MERTP.
Commission and three inquiries ‘were
instituted against the company dur-
ing the years 1975 and 1976 on the
basis of applications filed by the Re-
gistrar of [Restrictive Trade Agree-
ments before the Commission under
section 10(a) (iii) of the M.R.T.P. Act,
1969.

One of these inquiries wag termi-
neted by the Commission because the
agreement containing alleged restric-
tive clauses had expired by efllux of
time, The Commission did not pass
orderg in the other two inquiries be.
cause the company had undertaken to
dispense with the alleged restrictive
trade practices. The M.R.T.P. Com-
mission had also gone into the allega-
tions of monopolistic trade prarctices
of the concern but arrived at the con-
clusion that it would be difficult to
sustain any such allegation,

While processing the expansion pro-
posal received from the company in
February, 1980, it was noticeq that
the company had produced certain
itemg of fue] injection eqguipment in
excess of their licensed capacities. It
wag also observed that the company
had been manufacturing an item for
which it did not possess any indus.
trial licence. The expansion proposal
of the company hag been referreq 1o
the M.R.T.P. Commission for inguiry.

No instance of violation of the Com-
panieg Act,-1956, by the company has
come to the notice of the Govern-
ment.

Intlasion of Agricultural Workers
etec. under Minimyum Wages Act

7480. SHRI K. A. RAJAN: Will the
Minister o LABOUR be pleased to
state whether Government are consi-
fien'ng any measure for {he workers
including agricultural workers and
workers employed in scheduyled em-
ployment to introduce and/or to revise
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ﬁg rate of minimum wages under the
mwu;n Wages Act to a monthly
payment ot not less than Rs. 400/~
and to allow cost of living allowance
ag per variable C.F.I. Numbers?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): Minimum
Wages for agricultural- workers have
already been fixed by the Central Gov-
ernment and almost all the State Gov-
ernments and Union Territories. The
rates of minimum wages in this emp-
loyment as well as other scheduled
employments vary from State to State
and from employment to employment
depending on ]ocal cenditions. There is
no proposal to fix a minimum wage of
Rs. 400/ per morfthe gnd to allow
variable dearness allowance. The Sub-
Committee ‘D’ of the Standing Com-
mittee of Labour Ministers’, inter-alia,
recommended that each State may
consider introduction of variable flear
allowance s0 on element of mini-
mum wage wherever possible but it
may not be possible to introduce it in
all cases. Where introduction ot
V.ILA. is not possible there should be
greater regularity in revising the mini-
mum wages ana the procedures:should
be simplified g as to reduce' the time
involved in the process. .

Target and Production of Cement

7490. SHRI DAULAT  SINHJI
JADEJA: Will the Minister of
INDUSTRY be pleased to state:

(a) what was the target fixed for
producing cement in the country
during the year 1980-81;

{b) the actual quantity produced-

(c) whether any allocation for ia-
creasing the production of cement
during the Sixth Plan has been made;
and

{d) if so, the aetailg thereof and how
far tlfe target is going to be achieved
dQuring thg plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDOSTRY (SHR!
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CHARANJIT CHANANA): (a) and
(b). Against an estimate of produc-
tion of 20.00 million tonnes of cement
during - 1980-81 4ds assessed by the
Working Grotip for cement industry
appointed by the Planning Commis-

sion the production is estimated to be
of the order bt 18,56 million tonnes.

(c) ang «{d). Ewvery etfort is being
mad2’ to increase the-production of
cement in the country by better utili-
sation of existing capacity and sanc-
tioning new capacity for 'installatioh.
As on 1st April, 1981 an additional
capacity of 33.1 million tonnes has
been approbed for installation. The
Working Group on Cement Industry
for 1980—85 set up by the Planning
Commission have however, assessgd
that during the five year period an
additional capacity of about 22.7 mil-
lion tonnes is likely to materialise.

Registration of Surveyors

7491..SHR1 CHANDRADEO FPRA-
SAD VERMA:
PROF. AJIT KUMAR MEHTA:
will ‘thé Minister of HOME
AFFAIRS be pleaséd to state: '
(a) whether it is a fact that the

Delhi Municipal Act. 1957 provides for
the registration of surveyors;

(b) whether it is also a {fact that
the registration of a surveyor is not
being done now-a-days;

(c) if so, the reasons therefor; and

(9) whefher it'is a fact that D.M.C.
bye-laws framed’ so far under the
Delhi Municipal Act do not debar the
eligible candidates for registration as
approved surveyors?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
(a) tp (d). Section 2 of the Delhi
Municipal Corporation Act 1957 mere-
ly deals with definition Section 2(25}
of the Act reads ag under’—

“Licensed Architect, Licensed
Draftsman, Licensed Engineer, Lij-
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censed Plumber, Licensed Surveyo-s
‘and Licensed Town Planner means
respectively a person licensed under

the provision of the Act as an Archi-

tect, Draftsman Engineer, Plumber,
Surveyors and *“Town  Planner”

As per Buildig Bye-law No. 6, all
the -plang shall .be.duly signed by the
owner -and g licenseq Architect, Engi~
neer or Draftsman and should indicate
their names, addresses, qualifications
and licensed number. Accordingly,
the Municipal Corporation of Delhi
has prescribed rules and qualifications
for' registration of the following cate-
gories:—

(i) Architect,
(ii) Town Planner
 (ifi) Engineer
(iv) Draftsman
Since the registration of Surveyors
hag not been feit necessary, its provi-
sion hag not been made in the rules

and qualifications and hence no regis-
tration of Surveyors is being done.
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Representation from  villagérs'' of
Gada and Ajani regarding Firing
Practice at Kamptee

7493. SHRI R. K. MHALuI Wil
the Minister of DEFENCE ‘bé’ pleased

to state:

(a) whether it i¢'g’fact that Prime
Minister has received'a 'tepresenta-
tion in January 1981 from the villa-
gers of Gada ang Ajani villages near
Kamptee, District'Nagpur, Maharash-
tra regarding the immediate relief
from the Notification of Firing Prac-
tice of the Military Training Centre,
Kamptee; ..

(b) if so, the details of the demands
made in the Memorandum and

() ‘the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) ¥es, Sir.

(b) The Memorandum contains
three main demands. These are:

+]

o
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(13 Firing practice at the Gada
Range should be stopped jm-
mediately to enable villagers

to cultivate their lands freely;

{ii) The possibility of shifting the
range to some other site
shoula be explored yrgently,
and :

(iii) If neither o¢ these alternatives
is possible,” lands may be
acquired by Government af-
ter payment of full compeii-
sation to the owners,

(c) Pending a final decision on the
acquisition of lands, in order o reduce
inconvenience t{o the wvillagers, Army
authorities have stopped using the
range on Wednesdays, Saturdays,
Sundays and other holidays. In order
to reduce the possibility of accidents,
serveral measures such as, giving ad-
vance warning through civil police,
advance intimation to the wviflage
headmen of Gada and Ajani villages
and posting of security guards at all
points of ingress into the ranges have
already been initiated. Ramge of
firing hag also been reduced from 600
yards to 300 yards to ‘eliminate’ all
possibilities of accidents.

Arms and Ammunition Seizedg from
Dacoits

7484, SHRI MADHAVRAO SCIN-
DIA: Will the Mmister of HOME
AFFAIRS be pleased to state:

(a) the nature and extenl of arms
and ammunition seized from dacoils

1. Kosi Flood embankment and Afflux Bunds

3. Restoration and strengthemn,
between 3.9 km to 35 km

4 Est'mate for Revetment and Sl
of river Ganga between Digl

5. Punpun Right Embankment Scheme (Revised Est mate) .

6 Patra Tlood Provction Scheme

APRIL 13, 1981

Protoction works for Kosi Flood Embankments and Aflux Bunds

Written Auswers 292

operating in Northern region in asnd
around Dethi, Madhya Pradesh, U.P,
ang Rajasthan including those involv-
ed in train and bug lootings; and

(b) whether it iz a fact that a large
number of automatic weapons with
markings of Defence Ordnance Faclo-
ries and foreign marking have been
seized from the dacoits and robbers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR; YOGENDRA MAKWANA):
(a) and (). THe requisite :nforma-
tion is being collected from the State
Governmentg concerned and will be
laid on the Table gf the House on
receipt.

Flood Control Schemes for Bihar

7495. STRIMATI MADHURIL
SINGH: Will the Minister of PLAN-
NING be pleased to gtate:

(a) whether the Planning Commis-
sion has approved flood conirol
scheme for Bihar; and

{b) if so, the details thereof?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN .
DATT TIWARI): (a) Yes, Sir.

(by All the flood control, drainage
ana anti-water logging schemes, each
estimated to cost more than Rs. 60
lakhs are referred to the Planning
Commission for acceptance as per
prescribed procedure., The details of
such of the schemes accepted by the
Planning Commission during ‘80-81 for
Bihar are given below:

Estimated cost

(Rs. lakhs)
305.15
28g.65

g of Embankments and anti-erosion works
m Piprasi Pipgraghat Embankment 200.03

ope prolection works along right bank

1a to Didarganj . ., , 155.80
165 46

2713.pg
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mndmwrm
in Orissa

7498. SHRI GIRIDHAR GOMANGO:
Will the Minister of INDUSTRY he
pleased to state:

(a) the names of the Central Sec-
tor projects currently under imple-
mentation in the Orissa state:

(b) the estimated cost of the pro~
Jects;

(¢) the proposalg under considera-
tion py Government of India for set-

Written Anawera M

ting up central sector projects in that
State in the Sixth Five Year Plon;

(d) the names of the projects and
the estimated cost of the projects;
and

(e) the names of the projects clear-
ed for execution in the financial year
1981-827

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (e).
A statement is attached.

Statement

Various O-ntral Secter projects both Continuing and New in the States of Orissa included in
the draft Sixth Five Year Plan (1987 —85) along with the estimated costs arelisted below :—

(RS. i ovor es)

B T O ————

SchemefProject Estimated Sixth Plan
cost of the Qutlay
Project
1. Rourkela Steel Plant 422,43
Continuing Schemes
{a) Silicon Stecl Project 142° 32 87-21
(b) Modernisation of Hot Strip mill 31°65 661
(t) Additional naphtha reforming Plant 17-60 2°93
(d) Additions mod:fications , replacement township ete. 52 50
New Schemes
{8) CementPlant 12051 120 51
{b) Fertiliser plant diversification 25°25 20-00
{€) Modernisation of stee] plant 60000 50 00
¢d) Gaptive power plant 80-00 70 00
(e) Qoke oven (5th Battery) 12'g2 12 67
2. Second new Steel Plant (New-scheme) 300000 5000
, (approximzic)
3. National Aluminium Co. Ltd., Orissta Alumina Complex
(New Bcheme) . . . . . 1242 42 {60+ 00
4 Hindustan Zinc Ltd., —Sargipalli Lead Mines (New Scheme) 17-89 1410

——

——— -



275 Written Andwers - APRIL 18,'1981F °

Written Answers 276

-y P
x - 2 33 4
5. Bharat Aluminium C,mpany Ltd..—-Gmdhmardm Buunm
Mines (New Schemes) 10°00 8-00
6. Fertilizer Cor 1on of India—Talcher Fertilizer Project
(Continuing ﬁcmcj . . . . 234" 48 532
» t of Atomic Energy—Heavy Water Project
including Hommg Programmc at Talcher (Gommumg
Scheme) 52" 74 17+ 69
8.' ‘Indian Rare Earths Ltd.,—Orisia génd Complex '
(=) Continying Schemes .- . . . 81:46 59° 0o
3 “ ‘
(b) New Scheme { Producer Gas Plant) . . 9-00 1-0u

Sixth Five Year Plap (1980-85) in-
clude 3 number of projects for which
locational decisions are yet to be fina-
lised. However, there ig g proposal
for Setting up of a phosphatic Ferti-
liser Plant at Paradeep at an estimat-
ed cost of Rs. 187 crores during this

, Bharal Aluminium Co. Lid.—

Gandhamaradan Bauxite Mines.

6. Fertil.ser Corporation Ltd.—
Talcher

Fertiliser Project

(Continuing Schemes).
7. Department of Atomic En-

Plan Period. ergy—Heavy Waler Project
The various Central Seclor projects ra;e:‘}alcher (Continuing Sche~
in the State of Orissa includea in the
Annual Plan 1981-82 are s underi— 8. Indian Rare Earths Ltd., Orissa
1. Rourkela Steel Plant s-f:;l;?n . Complex (Continuing
Continuing Schemes
(a) Silicon Steel Plant
(b) Additional Naphtha reform- erat wiafmaw 1924 & wvivaw
ing unit.
(C) Additions, modiﬁcations re- 7497. q”r TIRTEHIT W Iy

placement and township.
New Schemes

I AT HAY YT TN W FAT F4GT

(a) Cement Plant Fo:
(b) Fertitiser Plant diversifica- (%) = 3g a= § fs ot NE
tion. wiafrum, 1924 a=elt g€ feafoai

(c) Modernisation of Steel
Plant,
(d) Coke Oven (5th Battery)

(e) Captive power plant.
2. Second new Steel Plant

3. National Aluminium Co. Ltd—
Orissa Aluminium Complex.

4, Hindustan Zinc Ltd. Sargipalll

% ofciem & guaT g wr g ;

(@) afx g, N w1 og W o=
g s xx wiafas § ddigs s A
wiw w€ wdf ¥ A or ¥ ;

(%) =fz g, N sa¥ Wik gwaw
w uyrar fadaw guenmfea v &

Mines. wr-w st § o §;
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Use of Hindi in Ministries

7498. SHRI DAYA RAM SHAKYA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the extent to which Hindi is used
by various officers in' farious Minis-
tries and offices under them;

(b) whether notes, letfers etc. are
written in Hindi by the Ministers,
Secretaries and their subordilates;

(¢) whether it is a fact that officers
in many Ministries/Depariments do not
send replies to Hindi letters in time
or send replies after a long time; and

(d) whether Government propose, to
issue instructions to concemed officers

in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and -(b). The Dfficial Language Act,
1963 and the Rules framed thereunder
provide for the progressive use of
Hindi for the official purposes of the
Union, At the same time, the afore-
said Act and the rules recognise the
situation of bilingualism, under which
Government emplayvees are free to use
Hindi or English for their official work.
If an employee uges Hindi in his work
he is not required to furnish a transla-
tion thereof in English. Similarly, an
employee doing his work in English
cannot be compelled to use Hindi in-
stead.

« In -the above situation, the use of
Hindi can be increased only through.
persuasion and goodwill. For the ful-
filment of the above objective the Der

partment of Official Language prepares

an annual programme of work which .
lays down targets for various items of

work. Some of the major items of the

annual programme relating to the in~

stant Question are;—~

(i) Letters received én Hindi
should be replied to in Hindi.

(ii) Correspondence with the Gov-
ernments of Regions ‘A’ and ‘B’ and
the Central Government Offices
situated in those regions should be
in Hindj according to the prescribed
propertion,

(iii) Manuals, Codes, General
Orders, Instructions, Circulars, Me-
maoranda, Notices and Forms should
be in bilingual form.  Similarly,
name-plates, sign-boards, rubber-
stamps and statiopery should also be
bilingual. .

A dbtailed review of the annual pro-
gramme is done by Hwadi Advisory
Committees"” and Official Language Im-
plementation Committees constituted at
various levels. These Committees make
appropriate arrangements and, where
necessary, give directions for prog-
ressively increasing the use of Hindi
in Official work.

As a result of constant and multi-
level monitoring, the use of Hindi in
Official work has been progressively
increasing. Generally at all levels in
the Ministries/Departments of the Cen-
tral Government Hindi is used in vary-
ing degrees for writing notes and
letters. The letfers received in Hindi
are replied fo in Hindi.

(¢) No such complaint has been re-
ceived by Government,

(d) Q;zesﬁon daes not arise.

Unauthorised construction by a busi-
ness man in Haux Quazl, Delk!

7499. SHRI SUBHASH YADAV: wul
the Minister o HOME AFFAIRS be
pleased to state:
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(a) whether it is a fact that a busi-
ness man of 4778, Aggarwal Market,
Hauz Quazi, Delhi hag constructed the
third floor without any plans getting
approved from the concerned authori-
ties in the building;

(b) the persons responsible for mnot
taking any action against him; and

(c) what efforts Government propose
1o take to get the building 4778, Hauz
Quazi, Delhi surveyed by senior offi-
cers and action proposed to be taken
against the persons responsible for the
said unauthorised construction? q

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA):
(a) Yes, Sur.

(b) and (¢). The Delhi Municipal
Corporation have reported that the un-
authorised construction was carried out
during the Diwali holidays from Tth to
9th Novemoer, 1980. This was noticed
after opening of the Zonal Office and
the Notice, as required under the pro-
visions of the Dellu Mumcipal Corpora-
tion Act, 1957, was issued on 11-11-1980.
But the owner/builder obtained a Stay
Order from the Court betore expiry of
the himitation period. The case was
remanded by the Court in January,
198) and as per the instructions of the
court fresh Notices were served but
the owner/builder brought another Stay
Order from the Court on 16-2-1981 for
the maintenance of status-guo. The case
is at present pending trial and is being
contested Ly the M C.D, Further action
wiill be taken after the decision of the
Court.

Prosecution in C.B.L for accepting
illegal gratification

7500. SHRI D.S.A. SIVAPRAKASAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether any person serving in
the Central Bureau of Investigation has
been prosecuted for accepting illegal
gratification  during the year 1979-80
and 1986-81; and

APRIL 185, 1861
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(b) i£ g0, the number and particulars
of such persons who were prosecuted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) No, Sir,

(b) Does not arise.

Employees in LR.E. Factory, Chavara

7501. SHRI B. K. NAIR: Will the
Minister of LABOUR be pleased to
state;

(a) the number of workers employed
in Mining, Transport and Shipping ia
the Indian Rare Earths Lumited Fac-
tory at Chavara;

(b) the privileges and amenitieg pro-
vided to these and the provisions of
Labour Laws that have been imple-
mented for their benefit;

(c) the progress made during the
past five years in eliminating the con-
tract system and taking the workers
on the regular rolls;

(d) whether 1t 1s a fact that main
burdle i this regard is the opposition
from the chief functionaries of the
R.S.P. controlled INTUS members;

(e) it so, what concrete sleps ire

proposed to be taken (o overcome this
obstacle; and

(f) whether the process is expected
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) It is re-
ported that there are about 1300 work-
ers (six hundred in mining operations
and seven hundred in Transport and
Shipping operations) engaged by dif-
ferent contractors in the Indian Rare
Earthg Ltd. Factory.

(b) The workers are paid by the
contractors on a piece rate basis. They
also have the benefits of fixed D.A.,
Bonus, Provident Fund, Leave with pay
Medical Benefits, Accident benefits and

also the facilities due under the Mices
Act.
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(c) The abolition of contract labour
has to be preceded by certain changes
in working methods. National Mineral
Development Corporation (NMDC) was
entrusted with the work of preparing
a detalled Engineering Report for mak-
ing improvements in Mining operations
and Transport of Raw Sand to the
plant with a view to departmentalise
mining work. A Draft report received
in the end of February, 1081 from
NMDC is under study by the manage-
ment of Indian Rare Earths. Discussions
are also being held with the unions
in association with A.L.C. (C), Erna-
kulam, ' ) -

(d) No.
(e_) and (f). Do not arise.

Revitalising of Refractory and
Ceramic Units-of Bura Standard
Company Ltd.

7502 SHRI HANNAN MOLLAH: will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the
Refractory and Ceramic units of Burn
Standard Company Ltd., Raniganj
which was taken over seven years ago,
is not provided with sufficient fund
and eguipment;

(b) whether Government have any
proposal to modernise, revitalise and
develop this unit; and

(c) if so, when it will be implement-
€d? ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
requirement in terms of funds snd
equipment for meeting the operational
needs of the Raniganj works are being
met time to time by Burn Standard Co.
Ltd As the cost of sales of refractories
produced at this unit de not cover all
charges relating to production, the
balance is made up by cash assistance.

(b) and (c¢). In view of the fact that
exisling resources have not been uti-
lised to fuil capacity, Investment on
Plan account is limited to urgent re-
quirements.
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Cord roceurces for Feeding the Digvi-
_ jay Cement Factery

7503. SHRI DIGVIJAY SINH: Wil
the Minister of INDUSTRY be pleased
to refer to the reply given to Unstarred :
Question No 3032 on 11th March, 1981:
regarding cord resources for feeding
the Digvijay Cement Factory and state:

(a) whether Digvijay Cement Com-
pany, Jamnagar, surrendered the min- -
ing lease for mining calcareous sand
near the cord reef zone of the Gult
of Kutch; and

(b) if not, what other steps are
planned to conserve the cords in this
proposed Marine National Park area?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
Mi|s. Shree Digvijay Cement Co. Ltd.
at Jamnagar while accepting the con-
ditions stipulated in the Letter of In-
tent, have in respect of this condition
indicated that it will be possible {o
surrender the mining please for min-
ing calcareous sand granted to them
only when all their kilns are converted
into dry ones and that this can be done
only in a phased manner depending
upon the grant of miniug leases for
adequate availability of limestone of
required quality, finances and other
infrastructure facility. This matter is
being examined.

Wy S & fwg wlEwew
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Fixation of rateable value of House in
Ashok Nagar, New Delhi

7505. SHRI BHEEKHABHAI will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether basss ¢f fixation of
House Tax difters from year to year
and depends on the cost of construction
of the year in which it was built;

(b) the rateable value of houses in
Block 30 to 69, Ashok Nagar, New
Delhi alongwith their covered area and
hasis for re-opening of old cases; and

(c) whether the Municipal Corpora-
tion, Delhi is also proposing to give
exemption to those house owners whose
rateable value 1s less than Rs. 1200- as
has-been done by the New Delh1 Muni-
cipal Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) The Municipal Corporation_of Delhi
has intimated ‘that the standard rent
of a property’ is computed on the

amount of reasonable cost of construc-
tion and the market price of the land
comprised in the premises on the date
-0f the commencement of construction
as provided under Section 6(2)(b) of
the Delhi Rent Contrdl Act, 1958, The
JFouse Tax is charged on the graduated
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sca.e of rate of tax as decided by the
Corporation’ on year to year basis. ' -

(h) The Municipal Corporation of
Dellii has intimated that there are
about 70N properties in Block No. 30
to ‘68, Ashok Nagar, New Dethi and
there are variations in rateable value
as also the carpet area o! theése pro-
perties. General objections to the as-
sessment under Section 124 of the Delhi
Municipal Corporation Act, 1957 are
invited every year in the month of
November and December. The objec-
tions received in response to public
notices are considered by the Corpora-
tion and rateable values revised wher-
ever necessary.

(e) No, Sir. The Corporailion has
reported that under Section 114(2) of
the D:M.C. Act, 1957 lands and build-
ings-of which the rateable value does
not exceed Rs. 100 are, however, ex-
empted from the payment of General
Tax !
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7508, SHRI A. K. ROY: Will the .

Minister of INDUSTRY be pleased io
state:

(a) whether he is aware of mini
cement plants running profitably in the

countries like China as a small scale

industry using intermédiate technology;

(b) whether such plants are also in
operation in India or any programme
is there in the Sixth Five Year Plan
to start this in a big way;

(c) whether Government are aware
of a new process developed in the
Indian Institute of Techhology, Kharag-
pur, West Bengal to make cement from
paddy husk to boost up rural economy;
and

(d) whether this has started com-
mercial production in the country,
specially as mini- cerent plant with
tacts in detalls?

i
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
mini cement plants are reported to he
in operation in countries like China,
Italy, Spain, West Germany, France
and Yogoslavia. Howéver, this Minis-
try has no information in regard to
profitability of such plants.

{b) The policy of the Government has
been to encourage setting up of mini
cement plants in the country. Approvals
have been given for establishment of
mini cement plants for a total capacity
of 4.45 million tonnes.

(c) and (d) Information is being
collected and will be laid on the Table
of the House.

Yacancies reserved for service cfficers
in DGI

4

7509. SHRI M. KANDASWAMY: Will
the Minister of DEFENCE be pleased
to state:

{a) how many vacancies of Direc-
tors, Controllers and Senior Inspec-
tors are reserved for service officers in
D.G.I. Organisation;

(b) out of these, how many of them
are held by permanently seconded offi-
cers and how many by tenure ofilcers;
and

¢c) the reasons why tenure officers
from Army are denied equal number
of posts?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No vacan-
¢les of Director, Controller and Senior
Inspector in the DGI Organisation are
specifically reserved for service officers.
‘These posts can be held either by ser-
vice officers or civilian officers.

(b) The requisite information is as

d—
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Poat Held by Held by
Permanently Service
seconded officers on
service tenure
officers basis.
Director . 6 2
Controller . 12 -
Senior Inspector 23 7

(c) All the Service officers are ap-
pointed in the DGI Organisation initi-
ally on tenure basis in the rank of
Major and in.exceptional cases in the
rank of Lt. Col. In order fo provide
continuity of experience and to induct
fresh officers in the DGI Organisation
Government have decided that 6 per
cent of the Service officers should bhe
permanently seconded and 40 per cent
should be on tenure basis. Only per-
manently seconded Service officers are
eligible for promotion to higher ranks
of Lt. Col. and above in the DGI orga-
nisation.

Defence personmel from South not
getting promotion for lack of knowledge
of Hindi

7510. SHRI C. CHINNASWAMY:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Defence
personnel from South are not getting
their promotion due to their lack of
knowledge in Hindi;

(b) whether it is also a fact that
only due to the lack of knowledge In
Hind, their promotion has been stopped
although they got required qualifica-
tion ete; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF (DEFENCE
SHIVRAJ V. PATIL): (a) to (¢) In
the case of Comrmissioned officers in
the Army, the Navy sad the Air Ferce
there is Do requirement that one should
knéw Hindi for being eligiblé for prd-

(SHRI .
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motion to higher ramks. There has
been no case of any officer having been
denied promotion due to lack of know-
ledge of Hindi.

2. In the case of Navy and Air Force
personne] below the officer cadre,
again, there is no requirement that
one should know Hindi for promotion
to higher ranks. However, Army per-
sonnel below the level of Commissioned
officers are imparted working know-
Jedge of Hindi to ensure that instruc-
tions/orders given to them in Hindi are
fully understood and assimilated, For
purposes of promotion, there are pres-
cribed examinations in which working
knowledge of Hindi is also tested.
Special coaching arrangements are
made to ensure that those who are
weak in Hindi or other subjects pick
up the requisite standard for qualify-
ing in the examinations. [f in spite
of the special coaching and efforts, an
individual does not qualify in Ifthdi,
then his promotion prospects are likely
to be affected. This position applies
equally io all Defence personnel irres-
pective of the region from which they
originally hail. -

Naming of Regiments

7511. SHRI AMAR ROYPRADHAN:
Will the Minister of DEFENCE Ue
pleased to state:

(a) what is the basis of naming the
Maratha Regiment, Punjab Regiment,
Rajput Regiment;

(b) whether Government propose ‘o
name a Benga:.i Regiment to fulfill the
wishes of West Bengal people; and

|
(c) if so, when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SHIV-
RAJ V. PATIL): (a) to (c) During
pre-Independence days certain Regi-
ments were named after the predomi-
nent class/Class/area represented by it.
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Since Independence, it has been the
policy of the Government not to name
any new Regiment after a particular
class/community/religion or  region.
The existing names are, however, being
retained for historical reasons.

Congistent with this policy, there is

no proposal to raise a Bengali Regi-
ment.
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Animal Skin and Setting up of Tan
o ning Units In M. P.

7513. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

]

(a) the estimated availability of

hides, sking and boneg in the State of

Madhya Pradesh and the main places
of their availability;

(b) whether it is a fact that the
available forest raw material is not
being properly utilised for want of
processing industries and suitable
units; i) &

(¢) what was the quantity and value
of hides, skins and bones processed in
Madhya Pradesh during the years
1978, 1979 and 1980;

(d) whether the State Forest Cor-
poration or any State Unit have set up
tanneries to properly utilise above ma-
terial or make them exportable;

(e) whether the Central Government
propose setting up tannery units in
Madhya Pradesh; and )

(f) if so, detai.s thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
availability of hides and skins as esti-
mated in 1977-78 in Madhya Pradesh
wag ag follows: —

Cattle hides + 3i-g90 lakh picces
Buffalo hides 1060, »
Shecp skins 50 , 4,
Goat skins 42:80 ”»
Bones ‘0-65 Iakhs tonnes

The available hides and skins are
distributed in different Districts but
the main markets are situated at
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' Bhopal, Raisen, Beora, Bhilai and Raj-
nandgaon.

(b) Babul bark, myrabolam nuts and
other vegetable tanning material are
available from the State forests. The
local tanneries, especially those in the
cottage and small scale sector are uti-
lising forest based tanning materials
such as Babul bark, Dhawa, Ghotar
and small quantities of Myrabolam
Nuts for tanning purposes. Moreover,
six units for the manufacture of vege-
table tanning extract, such as katha,
cutch and myrabolam have been regis-
tered with the DGTD recently and one
of them has also commenced produce
tion.

(c) Although exact information is
not available, it is estimated that the
existing tanneries in the organised,
small scale and cottage sectors are uti-
lising about 7.5 lakh pieces of hides
and 15 lakh pieces of skins per annum,
As regards bones, there are nearly 12
small scale units making crushed bones
for export and for manufacture of
Ossein, Geletine and Glue. There is
also one unit at Jabalpur in the organi-
sed sector engaged in the manufaciure
of Ossein and Geletine and its produc-
tion during the last three years is as
follows: —

Item of Production (in tonnes)
manufacture
1978 1979 1980
(i) Ossein 1868 1550 1043
(ii) Geletine 1544 1718 1575

Another unit has been registered with
the DGTD ifor setting up a factory
near Mandideep for the manutacture
of 1,000 tonnes each of geletine and
ossein,

(d) Information is being collected
and will be laid on the Table of the
House.

(e) The Centiral Government has no
proposal for the present to set up tan-
ning units in Madhya Pradesh.

{f) TDwoes not grise.
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Promotion of IPS Officers

7514. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that Govern-
ment has provisionally decided to pro-
mote 9 State Government IP.S. Offi-
cers by enhancing their seniority ign-
oring the claim of about 60 IP.S. offi-
cers on the basis of recommendation
by the Government of West Bengal;

(b) if so, the facts in detail;

(c) whether it is a fact that 25
State Police Service officers were pro-
moted by the Government of West
Bengal in excess of quota fixed by the
Government o! India by violating the
Indian Police Service (Recruitment
and Promotion) Rules 1954, though
direct I.P.S. Officers were available at
that time for promotion; and

(d) if so, whether the mandatory
approvai required from the Union
Home Ministry and the Union Public
Service Commission was taken by Gov-
ernment of West Bengal?. .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). In pursuance of the Order
dated 25-7-1980 of the Calcutta High
Court, the Government of India have
taken steps to consider the cases of
fixation of seniority in the Indian Poli-
ce Service of the petitioners and other
affected officers with reference to the
proposal sent to them by the Govern-
ment of West Bengal in September
1974. It has tentatively been decided
by the Government of India to fix/refix
the seniority of 9 promoted IP.S. offi-
cers of the State Government in relaxa-
tion of the rules, andg a Show-cause
Memorandum was issued on 9-2-1981 to
57 officers who are likely to be affec-
ted by this decision, asking them to
s}:bmit their representations and to in-
timate whether they would like to be
heard in person.

A final decision in this regard will be
taken after due consideration of the re-
Presentations submitted if any and
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personal hearing to officers who so wish
to be heard.

The Hon'ble High Court of Calcutfa
hag directed the Government of India
to hear and dispose of the representa-
tions and make their final recommenda-
tions by 28-6-1981. This is a part heard
case and would come up for fixing the
date of further hearing on 2-7-1981.

(¢) and (d). Information from Gov-
ernment of West Bengal is awaited.

Takeover of Karnataka Scooters Lid,

7515. SHRI 8. M. KRISHNA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether his Ministry has got the
\proposal regarding the takeover of the
State owned Karnataka Scooters Ltd.
by the Falcon Tyres Limited, a joint
sector company with the Karnataka
Government;

(b) it so, whether it has since been
cleared and if not the stage at which
it stands; and

(c) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No pro-
posal for the take over of Karnataka
Scooters by Falcon Tyres Ltd. has been
received by the Central Government.

(b) and (c). Do not arise.

Shortage of Cement in Goa

7516. SHRI EDUARDO FALEIRO:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of acute shortage of cement in Goa;

(b) if so, what steps have been
taken or are proposed to be taken to
meet thig shortage;

(c¢) what was the quota of allot-
ment of cement to Goa during the last
four years and actual supply, year-
wise; and

-
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(d, steps taken by Government to
meet the demang of Goa?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
There is a general scarcity of cement
in the country including Goa.

(b) The Government are making
every effort to increase the availability
of cement in the country by way of
better utilisation of existing capaci-
ties, sanctioning new capacities and
imports.

(¢) The allocation and despatches
of cement made in favour of Goa

during the last four years were as
follows:

Year Allocation  Despatches
1977 . . 89,700 61,300
978 . . 1,12,000 95,600
1979 . . 1,27,300 73,300
1980 . 1,20,200 1,15,800

(d) Enhanced allocations to the
States including Goa will be possible
only when the availability position of
cement in the country improves for
which every effort is being made,
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Visit by Libyan Experts to explore
Investment in India

7518, SHRI SUDHIR GIRI: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the Libyan Experis are
visiting India to explore the possibi«
lities of investment here; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRI CHARANJIT CHANANA): (a)
and (b). At the Third Session of the
Indo-Libyan Joint Commission which
met in Tripoli from 26th February to
and March, 1981, it has been agreed
that a delegation from Libya would
visit India to explore the possibility
of Libyan investments in India with-
in the framework of the foreign in-
vestment policy of the Governmeat of
India. This delegation is yet to visit
India,

Issue of Licences to big business houses

7510. SHRI RAM VILAS PASWAN:
SWAMI INDERVESH:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of INDUSTRY be
pleased to state:

(a) how many licences have been
issued to each big business house of
the country during the last five years,
Year-wise and House-wise; angd

(b) whether Government propose
to put a ban on all big Indusiries
Houses for issue of fresh licence and
if not, what are the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
A, SANGMA): (a) The following
number of Industrial Licences were
issued to undertakings registered
under the MRTP Act, 1969 during

1976 to 1980,

Year No. of Licences
granted

1976 87

1977 7

1978 67

1979 71

1980 68

The details of letters of intent|in-
dustrial licences showing the name of
the applicant, article of manufacture
and capacity sanctioned, together with
the proposed location are published
monthly in the supplement to the

CHAITRA 25, 1908 (SAKA)
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Indian Investment Centres monthly
news letter, copies of which are made
available to Parliament Library.

(b) Under the existing Liceasing
Policy, MRTP Undertakings|Industrial
Houses can participate in industrial
activities connected with industries
listed in appendix (I) to the Press
Note of 2ad February, 1973. There
is no proposal to ban MRTP|Indust-
rial Houses going into the permitted
areas of industria] activity.

Liberalised guidlines regarding Mer-
ger of MERTF ang nen-MRTP compa.
nies

7520. SHRIMATI MOHSINA KID-
WAI: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it ig a fact that Gov-
ermnment have substantially liberalisedq
guidellnes regarding the merger of
monopolies and Restrictive Trade
Practices companies and non-MRTP
companies in the case of taking over
of sick industrial units;

(b) if so, the relaxations thus made
in the statute; and

(c) whether any sick unit have
been iaken over after thig liberalisa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA): (a)
to (c). Presumably, the Hon'ble
Member js referring to the merger of
sick industrial undertakings with
healthy ones for the purpose of grant
of tax benefits under section 72-A of
the Income Tax Act, 1961. Such mer.
gers continue to be subject to the pro-
visions of the Monopolies and Restric-
tive Trade Practices Act, 1869, wher-
ever applicable. Ny specific relaxs-
tions have been made in this regard
in the revised guidelineg issued in
February, 1981 for processing appli-
cations for mergers for the above pur.
pose.
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Implementation of Palekar award by
Bennett Coleman and Company Litd.

7521, SHRI JYOTIRMOY BOSU:
SHRI SHIV KUMAR SINGH
THAKUR:

SHRI INDRAJIT GUPTA:

Will the Minister of LABOUR be
pleased to state:

(a) the names of dailies and their
owners who have implemented the
final modified version of the Palekar
Award;

(b) whether Government are aware
that Bennett Coleman and Company
Limited, a closely held company, own.
ers of the The Times of India publi-
cations, have refused to implement the
Palekar Award; and

(e) if so, what are the facts there-
of and the action taken thereon?

APRIL 15, 1981
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) A statement containing the avail.
able information about the news-
papers who have implemented the ve-
commendationg of the Tribunals of
Working Journalists and non-Journa-
list Newspaper Employees ag accept-
ed by the Government is 1aig on the
Table of the House.

(by and (c). M|s, Bennett Coleman
and Company have filed a writ peti-
tion challenging inter alia Govern.
ment orders on the recommendations
of Palekar Tribunals in the High
Court of Delhi. The High Court has
passed interim stay order and the next
hearing is reported to have been fixed
for 30th April, 1981,
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New post of Joint Director in Training
) Division

7522, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether there is a proposal to
create a new post of Joint Director
(Rs. 1500—1800) in Training Division
of the Department of Personnel] and
Administrative Reforms;

(b) whether work study hag beep
carried out to justify creation of this
new post; and

(c) if so, the justification for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): (a) The
proposal to create a post of Joint
Director in Training Division of the
Department of Personnel and Admi-
nistrative Reforms is under conside-
ration and no final decision has been
taken in this regard.

(b) Since the proposal involves
only conversion of an existing post of
Deputy Secretary to Joint Director,
there is no need to carry out a regu-
lay work study while examining the
aforesaid proposal.

(c) In view of (a) and (b) does
not arise, )

Sick Mills

7523. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the number and names of sick
mills in each State of the country and
extent of loss being incurred in each
mill during the last three years, year-
wise and mill-wise;

(b) the number of mills taken over
by Government,

(c) the number of sick mills which
remain closeq and the number of per-
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sons rendered unemployed in each
closed mill, separately; and

(d) the action taken or being taken
to provide alternative employment to
those rendered unemployed?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (d). In accordance with itg adopt-
ed denfinition of sgickness, the Re-
serve Bank of India is compiling data,
Statewise, in relation to large indust-
rial units (i.e. those enjoying bank cre-
dit of Rs, 1 crore and above). The
RBI has gpecially collected data, State.
wise, for units in the small scale sec-
tor for 1979. The latest available
statistical data were furnisheq to the
Lok Sabha in reply to Unstarred
Question No, 5070 answered on 25th
March, 1881,

As on 1st April, 1981, 52 sick in-
dustrial units are being managed by
authorised persons nominated by the
Government of India under the pro-
visions of the Industries (Develop-
ment & Regulation) Act, 1951,

The Government of India does not
centrally maintain information regard.
ing losses by individual sick units,
number of persons rendered unem-
ployed, etc.

Banks ang financial institutions have
set-up arrangements to detect sickmess
in an undertaking at an early stage
50 as to take appropriate corrective
action. They also prepare and im-
plement schemeg to nurse ang rehabi-
litate sick units which are potentially
viable. The Government also takes
necessary remedial action where re-
quired. It is the policy of the Gov-
ernment to ensure that State Govern-
ments, banks, financial institutiong and
the labour cooperate effectively for
revival of sick units. These remedial
measures are expected to take care,
inter-aliq of the problem of workers
rendered unemployed due to closure
of sick Industrial undertakings,
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New Regiment in the name of Orissa
in Army

7524, SHRI LAKSHMAN MAL-
LICK: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up a new Regiment in the name
of Orissa in the Indian Army; and

(b) if so, what are the details in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No, Sir.

(b) Does not arise.

Issue of Licences to States

7525. SHRI CHHITTUBHAI GA-
MIT: Will the Ministey of INDUS-
TRY be pleased to state:

(a) how many applications are
pending for disposal for issuing licence
from each State; and

(b) how many applicationg have
been rejected of each State in 19807

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P, A. SANGMA): (a) and (b). The
details of pending applications for
industrial licences (including those
received from State Governments)
are not revealed until Government
hag considered the application, and
taken a view thereon. Thereafter, de-
tails of gpproval ana rejections are
published in the supplement to month
ly newsletters of the Indian Investment
Centre, copies of which are available
in Parligment Library,

Limeca

7626. SHRI DHARAM DAS SHAS-
TRI:

SHRI K, LAKKAPPA:
Will the Minister of INDUSTRY be

CHAITRA 25, 133 (S.AKA)
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pleased to state:

(a) whether Limca is a product of
an Italian company and if so, how it
came to be introduced to the Indian
market;

(b) whether any permission was
obtaineg for use of the Italian formula
and trademark by M]ls, Bislerl India
(P) Litd;

(c) in the event that the Limca is
not a foreign formula or trademark
and the company is unable to substan.
tiate such a claim, whether Govern-
ment intends to take up the matter
with the concerned company to see
that it does not mislead the public
through wrongful labelling ang ad-
vertising and direct it to remove the
description from the bottle and run
corrective advertising; and

(d) by what time the action would
be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P, A SANGMA): (a) and (b).
‘Limca’ a soft drink, is reported to be
a product based on a formula of Bis-
leri, Italy. This soft drink was in-
troduced in the Indian market in
February-March, 1971 by Bisleri
India (Pvt.) Lid, a emall scale unit
registered with the Maharashtra Go-
vernment. Whether permission of the
Government wag obtained for use of
the above formula is bing looked into.
The trade mark ‘Limca’ was originally
riegistered in the name of Bisleri
India (Pvt) Ltd, as registered pro-
prietorg thereof. It was subsequently
assigned to Parle (Exports) Pvt.
Ltd, by virtue of an assignment deed
dated 22nd December, 1977.

(c) and (d). In case the proprietors
of the trade mark or the usersg there-
of are making misleading publications
regarding the formula used for the
manufacture of Limea products in the
form of wrongful labelling ang ad-
vertising, such an action amounts to
false trade description and constitutes
an offence under the Trade and Mer-
chandise Act, 1858, Action for such
offences can be initiated by any person
who has knowledge of the commission
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Pension to Home Internment Prison-
ers for Freedom struggle

7529. SHRI' ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have con=-
sidered the valuable services of hone
internment prisoners during the Nat-
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onal freedom struggle and provided
them with pensions from the Centre;

(b) it so, the details thereaf;

(c) if not, the number of such pri-
soners awaiting their pension from the
Government (State-wise); and

(d) what specific steps are being
taken to provide them relief for their
sacrifice ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) Yes, Sir.

(b) Under the Swatantrata Sainik
Samman Pension Scheme formerly
known as Freedom Fighter’s Pension
Scheme, 1972, there is already a
provision to grant pension to a per-
son who suffered internment in his
home for a minimum period of six
months on account his participation in
National Freedom Movement. In this
regard a relaxation had also been
made from 1-8-1980 in respect of
acceptance of evidence/documents
under the liberalisation of Pension Sec.
heme, to the extent of accepting cer-
tificates from personal knowledge from
prominent freedom fighters who had
themselves undergone actual impri-
sonment for a period more than 5
years, in the event of their inability
to produce evidence from official re-
cords due to various reasons as was
earlier requireq under the Schems.

{c) and (d) Does not arise,
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Exploitation of Uranium Reserves fo
meet Nuclear Energy Programme

7531. SHRI MANMOHAN TUDU:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government have &
proposal to exploit more uranium
reserves to meet the requirement
of nuclear energy programme;

(b) whether any feasibility report
has been approved thereon;

(¢) when action will be initiated
for preparing detailed engineering re-
ports in this regard; and

(d) the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECT-
RONICS (SHRI C,P.N. SINGH): (a)
Yes, Sir.

(b), (¢)) and (d) Uranium Cor~
poration of India Limited, which is
‘engaged in the mining and processing
of uranium ore, has prepared Feasi-
bility Reports for setting wup new
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mines at Bhatin, Narwapahar and
Turamdih, Bihar and for processing
Copper Tailings from the plants - of
Hindustan Copper Limited at Rakha
and Mosabani, Bihar. Administrative
approval in respect of Bhatin mine
was issued in July 1980 and work has
been taken up. Consultants for pre-
paration of Detailed Project Reports
for the projects at Narwapahar and

Turamdih are likely to be appointed
shortly.
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Establishment exempted under E.P.F.
Act

7584, SHRI R. L. P. VERMA: Will
the Minister of LABOUR be pleased
to state: 1

(a) the total number of covered
establishments exemepted under the
Employees Provident Fund Act, 1952;

(b) the ftotal number bf exempted
establishments which have not trans-
ferred their provident fund contri-
butions to their Provident Fund
Boards and the total amount involved
therein;

(¢) the names and details of each
such establishment which have de-
faulcated the provident fund meoneys
and the action taken by Government
against them; and

(d) if appropriate action hasz not
been taken against any such establish-
ment, the reasons thereof and by
which date the action as provided
under the Provident Fund Act and
Scheme, will be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):

(a) to (d). The requsite informa-
tion 15 being collected and will be
laid on the Table of the Sabha.

Stagnation of employees of forensic
Science )aboratory of CBI

75635. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether several employees of
the Forensic Science Laboratory of
CBI are under stagnation for the last
many years;

(b) whether Cadre review of such
posts has been done;

(c) if so, how many posts were
increased; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) No. Sir,

(b) No, Sir,

{c) Does not arise,

(d) Does not arise.
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Seiting up of Growth Ceatre In
Orissa *

7636. SHRY K. PRADHANI; Wil
“4he Minister of PLANNING be pleased
to state: .

(a) whether any recommendation
was made by the National Committee
on the Development of Backward
Areag for the creation of some growth
centres for large and medium indust-
Ties;

(b) if so, by when such industrial
growth centres are going to be creat-
ed’ and some growth centres are go-
ing to be started in the State of
‘Otissa; and

(¢) if so, the details thereof?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (¢). The
National Committee on Development
of Backward Areag in its Report on
‘Industrial Dispersal’ has made a set
of inter-related recommendations for
the industrial development of back-
ward areas including identification and
development of growth centres for
large and medium industries. These
recommendationg are under examina-
tion in consultation with the State
‘Governments, concerned Ministries
and the Financial Institutions.

Conference of Chairman of State
Public Service Commission

7537. SHRI JITENDRA PRASAD
SHRI NAWAL KISHORE
SHARMA:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a Conference of Chair-
men, State Public Service Commis-
sions took place at New Delhi in the
last week of November, 1980;

(b) whether the consensus arrived
at the Conference was in favour of
devising ways and means to help
students from rural and backward
areas in successfully competing for
UPSC posts;

(c) whether the Prime Minister
in her inaugural address in the said
Conference also highlighted the jus-

tifiabllity of devising methods of re-
cruitment to ensure that disparities
in the standard of life, type of edu-
cation and social background did not
tilt the balance in favour of the more
privileged people;

(d) if so, the copojustions of the
Conference; and

(e) the salientvfea'turﬂ of the new
recruitment procedute devised after
the conclusions and recommendations
of the State Public Service Com-
missions Co and setting up
of the recruitment trend by the
Prime Minister?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes,
Sir.

(b) There was, general agreement
in the Conference that the suitabili-
ty of dandidates coming from rural
and backward areas should be assess-
ed with sympathy and understanding
with regard to their background,

(c) Yes, Sir,

(d) The Conferénce has recommen=
ded:—

(i) opening of more centres of
examinations so as to make it easy
for candidates to appear at the exami-
nations conducted by the Commission;

(ii) the questions set in the exa-
minations should be rural oriented;

(iii) ) additional facilities of spe-
cial training and financial assistgnce
on the lines of similar facilities
given to the Scheduled Castes and
Scheduled Tribes should be pro-
vided; and

(iv) steps should be taken fo
construct hostels where such cane
didates could be prowided accom-
modation at subsidised rates.

{e) The Gowv is considering
the recomm gtions made by the
Conference.

.Ja
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Malstendnve of Padisn Navy Safiors’
Hesie i Boridiy unsatistaclory

7538. SHRI SAFISH PRASAD SIN-
GH: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is.a fact that the
maintenance of the Indian Navy Sai-
lors’ Home at Bambay is anything
but satisfactory, securily latches in
the cabins are missing, heaters and
refrigerators in the kitchen are de-

fective and the guadity of food served
is deterigrating; and

(b) it so, whether Government pro-
pose to take steps to bring this Home
for Jawans upto the desired level,
serve quality food and dishes reduc-
ing 1ts margin of profit and bring
general standard of mainténance up-
to-date making someone responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b). The Sailors’ Home at Bom-
bay is not a Government institulion
nor does it receive any subsidy from
the Government. It is a welfare or-
ganisation, which ig run from non-
public funds of the Indian Navy. This
Home is run under the supervision
and control of a Management Council
consisting of oﬂ‘lcerf and sailors.

A phased programme for the im-
provement of this Home has been
drawn up by the Management Coun-
cil, The Council also triés to maintain
the quality of the food while keep-
ing ihe prices within the reach of
sailors.

The Sailors’ Home being a wellare
organisation, the margin of profit is
kept lovw.
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Diese] Engines manufactured by
Hindustan Motorg

7540. SHRI PRATAP BHANU
SHARMA: Will the Minister of IN.
DUSTRY be pleased to state:

(a) how many diesel engine fitted
Ambhassagdor care were manufactured
by Hindustan Moters Lid, during the
walendar year 1980;

(b) what is their performance in
field end sctual yse;

(¢) whethey Hindustan Motors has
Teceived any complaint uptil now; and

(d) how many diess] Ambassadar
cars pave been permitted for the
current yesr?

MENISTER OF STATE IN THE
xgmw OF INDUSTRY (SHRI
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CHARANJIT CHANANA): (a)
Twelve Hundred and"!'ﬁtby Two.

(b) and (c). It has been reported by
the manufacturers that the fle}y per-
formance of the Ambassador carg fit-
ted with diesel engiiés has been satis-
factory and there have been ho major

complaints. -

(d) M/g Hindust2n Motor Ltd. were
granted an ad hoc peryission to manu-
facture 300 Ambassador oarg fitted
with diesel engines in 1978. The Com-~
pany was again permitteg in 1979 to
manufacture another 1500 Asmmbassa-
dor cars fitted with diesel engines for
trial eng demonstration purposes.

Amendment to Gratuity Act

7541. SHRI HARINATHA MISHRA:
Will the Minister of LABOUR be plea-
sed to state:

(a) whether Government’s atten.
tion has been drawn {o a recent judge-
ment of the Supreme Court pointing
out lacunae in the Gratuity Act;

{b) if so, the reaction of Govcrn-
ment thereto;

(c) whether Government propose
to introduce amended legiglation on
the subject; and

(d) if so, when and if not, the rea-
sons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MAT] RAM DULARI SINHA): (a)
Yes, Sir.

(b) to (d). The matter is wunder
Government’s cansideration.

Ratio of Store Keepers and Com-
batants
7S48 SHR L. 8., TUR: Will the
wquhnw to
8

ta) Wewther it is a fact that esta-
Dlddimbettt of civilian Store Xeepers
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and combatants is in the ratio of 20:80
in all static units in Air Force;

(b) whether it ig aso a fact that a
SIU Committee set up by Government
has recommended the gemployment of
civillan and combatpnts in the ratio
of 50:50; and

(¢) If so, the reasons for not imple-
menting the recommendations of the
Committee; and what ig the Present
ratip in establishment of civilian
Store Keepers ang combatants?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
SHIVRAJ V. PATIL): (a) An overal
ratio of 20:80 between the cadreg of
Civilian Store Keepers ang Airmen
(Equipment Assistants) is authorised
in the establishment of static units of
Air Force.

(b) The Staff Inspection TUnit of
Government has not undertaken any
study in regard to laying down the
ratio between the Civilian Store Keep-
erg and Combatants.

(c) In view of (b) above, the ques-
tion of not implementing recommen-
dations of SIU does not arise. The
present ratio between the Civilian
Storekeepers and Combatantg in the
establishment of static units is 20:80.

Incentives for manufacturing of
bagasse paper

7543, SHRI BALASAHEB VIKHE
PATIL. Will the Minister of INDUS-
TRY be pleased {o state:

(a) whether Government have de-
cided to give varioug concessions to
the manufacturers of varioug types of
paperg including paper manufactured
out of agricultural waste and bagasse
in particular;

(b) whether there is a demand for
total exemption of excise duty on cor-
rugated media paper manufactured by
using more than 70 per cent of bagasse
as raw material in erder o ¥ivp in-
centive for more produttion of such
paper;
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(¢) when ig this decision likely to
be taken; and

(d) what other incentives are being
given or proposed to be given for in-
creasing the production of paper
through the use of bagasse and other
agricultural waste?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Ex-~
cise rebates have been allowed to Pa-
per Mills for the use of unconvention-
al raw materials, Writing and Print-
ing Paper containing not{ less than
75 percent by weight of pulp made
from bagasse has been exernpted from
the whole of the excise duty leviable
thereon.

(b) and (c). Yes, Sir. The proposal
is being examineg in consultalion with
the concerneq authorities.

(d) There is no other proposal gt
present ty give any further incentives
for utilisation of agricultural residues
or bagasse, for the manufacture of

paper.

Closure of RAPP for Repairg

7544. SHRI N. K. SHEJWAILKAR:
Wil the PRIME MINISTER be plea-
sed to state:

(a) whether the Rmjasthan Atomic
Power Station at Kota is to be closed
for repairs;

(b) whether the closure at this
juncture will create future hardship
to the farmerg and the industry in
the State because the State ig already
short of power;

(c) whether Government have re-
ceived representation in this regard;
and

(d) if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENTS (SHRI C.P.N.
SINGH): (a) No, Sir,

(b) to (d). Do not arise:
UNDP Fellowships for Lower Officers

7545. SHRI GANGADHAR S, KU-
CHAN: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether two UNDP Fellowships
meant for lower officers were convert-
eq intp two four week round the work
trips during Janata regime for the
benefit of two senior officers;

(b) whether the same officerg were
benefited from the Conversion who
had initiated the proposal;

(¢) wheher one of these two officers
hag made false declaration that he
never availeg any training opportunity
abroad in order to avail the four
week round the worlg trip financed
by UNDP; and

(d) what action Government pro-
pose to initiate against the of!icer for
making false declaration and also
for misusing his position for personal
gain?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): (a)
No, Sir,

(b) In view of (a), does not arise

(c) No, Sir.

(d) In view of (a), (b) and (c),
does not arise,

Modifications for the District Industries
Centres

7546. SHRI K. RAMAMURTHY: Will
the Minister of ENERGY be pleased to
state:

{a) the modifications that have been
suggesied for the distriet industries
centres;

{b) the steps being takém to tailor
the incentive pattern to meet the

growth needs of different areas cove-
redundamncpemetordevelopmmt
of centrally backward areas;

(c) the steps being taken to industri-
alise the stateg suffering from pro-
blems of total lack of infrastructure
on the one hand ang the total lack
o¢ entrepreneurin] initiative on the
other affecting industrial develop-
ment; and

(d) the steps béing taken fo trans-
late the concept of development bank-
ing in industrially backward areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) and (b). At the
recent State Industries Ministers’ con-
ference there was general agreement
on the proposals to restructure the
DICs to increase their project formula-
tion and implementation capability. To
this end, the proposals envisage conti-
nuation of the present level of Central
assistance to the Dics, subject to shar-
ing of the cost of General WManager
and three other Managers at the rate
of 25 per cent and, in addition, cent
percent Central funding for up to 4
project managers in each DIC with ex-
pertise in the dominant local resources
of the area and its economic uses, all
within a ceiling of Rs. 2.5 lakhs per
DIC, so that the growth needs of the
different areas can be adequately met.

(c) While the primary responsibili-
ty for formulation of scheme for indus-
trial development for any District/Re-
gion is that of the State Govt, the
Centre has taken a number of enabling
measures to facilitate industrialisation
and development of backward areas,
inter-alia, provision of capital invest-
ment subsidy, Transport subsidy, seed/
margin money at low rate of interest
and arrangement for concessional fin-
ance to units coming up in these areas
and conduct of entrepreneurial deve-
lopment programmes etc. It is also pro-
posed to set up nucleus plants with
necessary forward and backward linka-
ges in the shape of ancillaries in back-
ward areas to plan and build-up mo-
mentum of industfi,_u growth.

(d) A number of .steps have been
taken to increase the flow of institu-
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tiona] eredit to pféjects located in in-
dustrially backward areas. The com-
mercial banks and other financial In-
stitutions have attached high priority
to small industries and projects loca-
ted in such areas and evolved certain
concessional terms. in the form of low
rate of interest, longer repayment sche-
dules, lower promoters’ contribution
etc. Besides, Banks have also been as-
ked that they should strive to even out
regional imbalances. in the develop-
ment of credit and explore the passi-
bility of Additional credit develop-
ment in backward areas.

Manufacture of Computer by E.C.I.

7547. SHRI NIREN GHOSH: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Electroniecs Corpora-
tion of India has been able to manu-
facture a computer;

(b) if so, the details thereof;

(c) how many such computers meet
the needs of India; and

(d) when the computers can be indi-
genously manufactured, why these are
being imported?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Yes, Sir.

(b) From the time computer opera-
tions commenced in ECIL in 1969, till
March 1981, ECIL has manufactured
and supplied 209 computers catering to
the needs of : business data processing,
scientific applications and real time
process control applications. It has sup-
plied 16 TDC-12 computers, 50 TDC-
312 computers, 56 TDC-316 computers
and 87 micro computer-based systems.

The 32-BIT medium large computer,
TDC-382 is productionised and supplies
will commence in the financial year
1981-82. The first twa TDC-332 com-
puter systems are being supplied for
use in critical areas like real time and
scientific data processing required in
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the space programme at Srihariketa
and for nuclear power plant simula-
tion and training at Kota.

(c) ECIL is almost the only indigen-
ous computer manufacturer which has
undertaken development and supply of
special purpose and custom-built com-
puter based systems in the field or
real time process control and communi-
cations for agencies like the Depart-
ments of Atomic BEnergy, Space and
Defence. Furthermore, ECIL’s compu-
ter systems are in a position to meet
mast of the needs of the small to medi-
um-large user in commercial datg pro-
cessing, and scientific and R & D ap-
plications. However, in areas where
very large computing power is needed,
the requirement cannot be met by
ECIL’s present systems.

(d) Under a special policy aand pro-
cedure, import of any computer is per-
mitted by the Department of Electro-
nics only when detailed technical scru-
tiny by computer specialists in the de-
partment has led to the eanclusion that
the specifications and performance of
the computer, as finalised by the De-
partment in consultation with the user,
cannet be met by indigenously produ-
ced systems. Keeping in mind the pro-
gress made by ECIL in computer manu-
facture as set out in (c) above, im-
ports are being permitted largely when
(i) the system involved is a large/very
large computer as for major R&D cen-
tres like those of Atomic Energy and
Space departments; or (ii) for the
multi-user Regional Computer Centres
being set up an a planned basis by the
Department of Electronics itself; or (iii)
the user is to undertake a programme
of export of specialised software, which
calls for his using a particular type
of computer for the purpose.

Wages earned by Labour in collecting
Beedi Leaves

7548. SHRI G. NARASIMHA RED-
DY: Will the Minister of LABOUR be
pleased to state:

(a) the total wages earned by rural
labourers and the rate at which they
are paid in different States collecting
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beedi leaves in beedi Jeaves producing
States in 1979 and 1980;

(b) whether in 1980 in some States,
particularly Madhya Pradesh, where
Government agencies like (i) MP. Co-
operative marketing Federation, (ii)
Forest Department have been allotled
<ertain number of beedl leaves, uynits
for eollecting beedi leaves have collec-
ted very less quantity compared to
either notified bags or previous years’
collection due to which the rural la-
bourers bhave beem deprived of this
normal and regular earning;

(c) i so, total wages paid to labour-
ers for collecting beedi leaves in the
units allotted to (i) M. P. Co-operative
Marketing Federation, (ii) Forest De-
partment in 1980 gnd wages paid n
ithe same units by other agencies in
1979; and

(d) whether the Centiral Government
are considering to lay down uniform
policy regarding rate etc. for all beedi
Jeaves producing States in the interest
of rural labourers?

THE MINISTER QF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to (¢). In-
formation is being collected from the
States and will be laid on the able of
the House when received. '

(d) There is no such proposal as
under the Minimum Wages Act, the
State Governments gre the appropriate
‘Governmants for fixation of minimum
wages for warkers engaged in the ceol-
lection of beedi Jeaves.

Chairman of Defunct Import Substitute
Committee

7549, SHRI SANAT KUMAR MAN-
DAL: Wil] the Minister of INDUSTRY
be pleased to refer toc the reply given
to Unstarred Question No. 2336 on the
3rd Decemhbher, 1080 regarding Report
of Import Suhstitute Cammittee and
state:

(a) whether the Chairman of the de-
Tunet import Substitute Commities was
a Telegraph Service Officer; if so, how
his suitgbility was determined;
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(b) whether he was also getting pen-
sion and i so, how.-his monthly honp-
raria were determined; )

(c) whether it is commomn practice
to allot Government accommodation {0

20y po [BjURUIBAR( JO MEULIsy) yons
Committees and also provide staff cars;

(d) whether the facility of Govern-
ment accommodation and also other
amenities like use of staff car were
evaluated in terms of monetary bene-
fit if so, with what result; and

(e) when did he retire from Govern-
ment service and when was he appoin-
ted to this Committee and whether he
still continues to occupy the same ac-
comodation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) Yes, Sir. His
considerable technica] background and
working experience were considered
by Government when appointing him
as Chairman of the Committee,

(b) Yes, Sir. In addition, an hono-
rarium of Rs. 2,000/- per month was
paid. Under the rules, he could be paid
honorarium not exceeding last pay
drawn minus pension and pension equi-
valent of gratuity.

(c) and (d). Government may decide
to provide accommodation in appro-
priate cases, together with other faci-
lities.

(e) Shri Agarwal superannuated »n
1st August, 1978 and was appointed as
the Chairman of the Import Substitu-
tion Committee on 26th June, 1979. He
has not yet vacated the Government
accommodation allotted to him, though
eviction orders were passed against
him on 22nd January, 1981.

Proposal from Kerala for starting
Valve Division of BHEL

7550. SHRI M. M. LAWRANCE:
Will the Minister of INDUSTRY be
Pleased to state:

(a) whether Govermment heave
received any representation from the
Government of Kerala for starting a
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Valve Division of Bharat Heavy
Electricals Ltd., to feed the Heavy
Boiler Plant in Tiruchirapally;

(b) if so, the reply given to the
State Government; and

(c) the present stage of proposal?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{(a) Yes, Sir.

(b) Government of Kerala were
informed that the proposal for estab-
lishing facilities for the manufacture
of valves ‘was under [consideration)
and that BHEL had been asked to
keep in mind the points raised by
the Government of Kerala before a
final decision in the matter was
taken.

(¢) BHEL is examining the details
of the project for manufacture of
valves.

Study of ESI. and EP.F. by Inter-
national Council of Social Welfare

7551. SHRI CHITTA BASU: Wwill
the Minister of LABOUR be pleased
to state:

(a) whether a pilot stuty recently
sponsored by the International Coun-
cil of Social Welfare and Internation-
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al Social Security Association, under-
lined the need to extend the coverage
by ES.I. and E.P.F. Scheme; and

{b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAMDULAR] SINHA):
(a) Yes,

(b) The observations of the Stud-
will be kept in view, while consider-
ing proposals for further extension of
the two schemes.

Setting up of a Paper Plant in Maha-
dawal Distt. of Basti

7552. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it has been decided
to set up a paper manufacturing piant
at Mahadawal, district Basti 1mn
Uttar Pradesh keeping in view the
fact that the required raw material
1s available in plenty in that areaj
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Letters of intent have
been issued to the following parties
for setting up new wunits for the
manufacture of paper, in  District
Basti, Uttar Pradesh:

Sa—

Name of the unit

Location

Capacity

———

M/s. P. V. K. Papers.
M)s, Ranjit Papers . . '

(Tonnes per annum)

Teh. Haria, Dt. Basti. 8,250
Dt. Basti (exact location not indicated) 10,000
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No proposal has been received for
setting up a plant at Mahadawal,
District Basti, U. P. for the manu-
facture of paper.

New promotion scheme for 1. A. F.

7553. SHRI M, RAM GOPAL RED-
DY: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government have 2p-
proved new pay promotion scheme for
I AF personnel; and

(b) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
Yes, Sir. Government have authoris-
ed selection pay grades forsgn. Ldis.
and Wg. Cdrs. in the scales of Rs.
1800-50-1300 and Rs. 2000-50-2100 res-
pectively. The number of selection
grade posts in the rank of §q. Ldr. will
be 20 per cent of the strength of Sq.
Ldrs. subject to the condition that in
any one year the number of selection
grade posts plus the number of posts
upgraded to the rank of Wg. Cdr. will
not exceed 60 per cent of the strength
of Sq. Ldrs, The number of selection
grade posts in the rank of Wg. Cdr.
will be 10 per cent of the posts of
Wg. Cdrs. subject to the condition
that ithe number of selection grade
posts in any one year plus upgrada-
tions to the rank of Gp. Cpt. will not
exceed 50 per cent of the strength of
‘Wg. Cdrs.

Setting up of Paper Plants in Pauri

and Tehri, U.P. !

7554. SHRI T. S. NEGI: Wil the

Minister of INDUSTRY be pleased to
atate:
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(8) whether there is enough raw
material available in the hill districts
of UP. for making paper;

(b)y if so, whether Government pro-
pose to get up mini-paper plants in
the Pauri ang Tehri Districts; and

(c) by when these plants are likely
to be set up to remove the present
paper crisis?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). A letter of intent has been
issued to M/s. Garhwal Mandal Vikas
Nigam Ltd., Dehra Dun for setting up
a new unit for the manufacture of
paper in Garhwal in the State of U.P.,
based on the raw material resources
of the region. However, the firm has
not taken any effective steps for im-
plementation of the scheme.

Newg Items captlioned “Global Bid for
India’s Power Project—Soviet Siemens
Tussle for BHEL Tie-up”

7555. SHRI SURAJ BHAN: Wil
the Minister of INDUSTRY be pleased

to state;

(a) whether the attention of Gov-
ernment has been drawn towards a
news item appearing in the “Econo-
mic Times” dated 3rd February, 1981
under the caption “Global Bid for
India’s Power Projects—Soviet Sie-
meng Tussle for BHEL tie-up™;

(b) the names of the countries Which
have offereq collaboration for BHEL
ang details of their offers;

(c) the details of reaction of Gov-
ernment to such offers and the names
of the countries which will be favour.
ed ang reasong therefor;

(d) the names and status of the-
leaders and other members of delega-
tiong who visited India in this connec-
tion, duration of their stay and de-
tails of discussion held by each dele-
gation ang ouicome thereof; and

(e) the nameg of the countries whose
termsg are most tavourablg to India
angd the reasong therefor?
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THRE MINISTER OF STATE IN
“THE MINSTRY OF INDUSTRY
ASHRI CHARANIT CHANANA):
(a) Yes, Sir,

(b) to (e). Technological collabora.
tions are not determined or entered
on the basis of global tenders. As a
commercial organisation, PBHEL, like
other Companies, identifies the areas/
products where collaboration is need-
ea and is free to invite, evaluate and
choose between affers keeping in view
the overall commercial interests of
the Company. Its choice in the matter
is, however, gubject t{o Government
approval. Offers of collaboration are
also received during various Joint
Commission meetings which are held
from time to time at Government
level In the recent past, such offers
were received, among others, from
UK. and USSR These offers are to
be duly assessed by BHEL.
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Reservation of Posis in Directorate
General of Inspection

7568 SHRI MUKUNDA MANDAL:
Wil] the Minmister of DEFENCE be
pleaseq to state

(a) whether it 1s a fact that a ruling
was given by Secretary (Defence Pro-
duction) that no post should be sepa-
rately reserved for civihan or service
officergs 1n the Directorate General of
Inspection,

(b) whether 1t was also ruled that
all posts in and above the level of SSO
I/Major should be shared in the ratio
of 50 50 by awvihan and service

officers,

(c) whether a meeting to imple-
ment the above rulings was held by
Jomt Secretary (PS) on 6th February,
1980,

(d) whether some permanently Se.
conded service officers are intentional-
ly standing in the way of implemen~
tation of the above rulmgs, and

(e) 1f not, the probable date for im-
plementing the same”

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V PATIL) (a) and (b) In
December 1979, the then Secretary
(Defence Production) had proposed
for further processing in the normal
manner, that no post should be sepa-
rately reserved for the civilan or
Service officers 1n the Directorate Gew
neral of Inspection and that all posts
in and above the leve] of SSO I/Major
should be shareqd in the ratio of 50 50
by civihan and Service Officers.

(c) Yes, Sir,
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(d) No, 8ix,

(e) The suggestiong made in Decem-
ber 1979 by the then Secretary (De-
fence Production) are being consider-
ed and a review of the cadre structure
of the officers in the DGI Organisa-
tion ig under active consideration of
the Government. The cadre review is
proposed to be completed as early as
possible in consultation with Depari.
ment of Personnel & Administrative
Reformg and the Ministry of Finance.
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Appointment of a Hindi Adhikari in
Maruti Lid.

7560, SHRI CHANDRAPAL SHAI.
LANI. Wil the Minister of INDUS-
TRY be pleased to state:

(2) whether provisions of the offi-
cial Act are being followed
up in Maruti Udyog Itd.; ang
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(b) if s0, whether necessary action
hag been taken for the appointment
of Hindi Adhikari in executive cadre
at the initial gtage?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The new Company has
been incorporated recently. The gques-
tion of appointing Hindi Officers etc.
is under consideration,

Palekar Wage Tribunal Award

7561. SHRI SONTOSH MOHAN
DEV: Will the Minister of LABOUR
be pleased to state:

(a) the dailies in Assam 'which have
implemented the Palekar Wage Tri-
bunal Awarg for Journalists and non-
journalists; and

(b) when the remaining dailies are
likely to implement it?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) It
hag been reporteg by the State Gov-
ernment of Assam that three dailies
viz, The Assam Tribune, Assam Bani
and Dainik Assam have implemented
the recommendations of the Palekar
Tribunals.

(b) The matter has been taken up
with the Government of Assam and
their final report is awaited.

Transfer of LA.F. Responsibilities (o
HAL

7562. SHRI ANWAR AHMAD:
SHRI BHEEKHABHAI:

W:l the Minister of DEFENCE be
Dpleased to state:

(a) whether the Air Force is regu=
larly transferring the IAF responsis
bilities of HAL and other Organisa-
tions which in turn mar the career
of Civilian employees; and

(b) if so, the reasons why emplo-
yees are also not tranferred along-
with the responsibilitieg to improve
their career prospects ?
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THE MINISTER OF STATE IN:
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
For better utilisation of the infrastruc-
ture and manpower available with
the IAF and HAL for manufac-
ture/repair/overhaul of aircraft and
its systems some tasks performed by
the IAF in the past have been trans-
ferred to HAL during the past few
yvears. The employees of IAF were
not transferred as these were not re-
quired by the HAI, No employee has
been retrenched comsequent on trans-
fer of tasks. Transferring the IAF
employees to HAL does not necessa-
rily improve the'r career prospects.

Incentives givem by Delhi State In-
dustrial Development Corporation

7863. SHRI BHIKU RAM JAIN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Delhi State Incdus-
trial Development Corporation has
launched a scheme to provide {acili-
ties and incentives to workers and
artisans belonging to weaker sect ons
and residing in resettlement colonies:
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b). Yes, Sir. DSIDC has esta-
blisheq Community Work Centres in
23 resettlement colonies to provide
working space in built up sheds for
self-employment in cottage & small
scale industr'es to the workers and
artisans belonging to weaker sections.
8pace is provided according to require-
ment of machinery/equipment to be
installed by individual allottees who
are selecteg by a Committee consis-
ting of representatives of DSIDC,
Delhi Administration and Banks. The
basic ideg is to provide work and
livelihood to artisang work-men in
various flelds and trades as near to
their houses $s possible,
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Industrial ' undertaking run by M/s.
T.V. Sundasuin Iyyengir

7564, SHRI N, DENNIS : Will the
Minister of INDUSTRY be pleaged to
state:

(a) the details of the industrial
under takings in which the family of
M/s. T.V. Sundaram Iyyengar and
sons are engaged at present; and

(b) the details of the expansion proe
grammes o these industrial under-
takings for the celendar years 1977-
78-797 -

THE DEPUTY-MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
A. SANGMA): (a) The following un+
dertakings belong to T.V.S. Iyyengar
group as per the listing by Deptt. of
Company Affairs:

1. Brakes India Limited.

2. India Motor Parts and Acces-
sories Limited.

3. Lucas Electrical Tractor Ser-
vices Limited.

4. Lucas India Services Limited,

5. Lucas T.V.S. Limited.

6. Madanapalle Spinning Mills
Limited.

7. Sansar Machines Limited.

8. Singer Sewing Machineg Co.

9. Singer T.V,S. Limited.

10. Southern Roadways Limited.
11. Sundaram Abex Limited.

12. Sundaram Clayton Limited.

13. Sundaram Fasteners Limited.

14, Sundaram Finance Limited,

15. Sundaram Industries Limited.

18. Sundaram Textiles Limited.
17. Sundharamg (P) Limited.

18. T. V. Sundaram Iyangar &
Sons Limited.

19. Torzion Products Limited.

20. Trichy Steel Rolling Mills
Limited.

21. Wheel Indla Ltd.
(b) A Statement iz enclosed
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Break in Service of Persons going
from Army to Civillan Posts

7565. SHRIMATI SANYOGITA
RANE: Wl the Minister of EOME
AFFAIRS be pleased to state:

(a) whether it is a fact that when
persons from the army go to the civi-
lian posts, it (s treated as a break in
service and not regarded as continu-
ous service;

(b) the cases in which it is deemed
as a contindous service and in what
cases 1t 1s not so; and

(¢) whether Government propose to
remedy this anomaly?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and

(b), The Defence Services and
the Civil Services are two
different services. @ On retire-

meat or release from the armed
forces, such ex-servicemen may be
appointed in the Civil Services/Pnsts
in accordance wilh the relevant re-
cruitment rules. In such cases they are
irealed as fresh entrants in the civil
services. Such ex-servicemen are
allowed pensionary benefits for their
service in the armed forces, if eligi-
ble for the same. However, they have
an option to forego the pensionary
benefits from the defence services and
count their military service for the
purposes of civil pension

(¢) There appears to be no anomaly
in the exisling orders.
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g

(@) dad@  aws weé fafwes
W A & dqg  foarm & 9
Fear wed we fAuigsdl & faaiw
F far wrfew ®EAW FUT W
@R A 1 =i, 1960 ¥ 5 Ful
1 wafg ¥ fag A9 Har ar )
W FUT %0 wafg 1 g9q 97 9%
FEIG[ AAr A Wi 31-3-1971 AT
uffan  wwg-afg s g 8-1-
1968 I W7y Y & HIF HA IF
wd 9T & 7§ o f5 qwd awrs WA
fafrde & g U # garfea & 19
q CHr swrd 1 fadawat/quy
fsawr fasrg geaia w< A1 wefy &
TR foar €1 X ¥ gur/fawe
5% § % T A WA FE@T AR,
& FUTF AT A AN SE] F
fagtr @ @y arfaate  wiasTy
grar  =fgg

(%) smr  (w). ¥WE FIA
w@ fafde § =amr ¢ v acd
fraifwat wee FrqAr WX AT A(F-
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SAFRT FTE IR araw I8 sy
AT T X dqF IR ww i
N awT e ¥ faate & fawg
d-wifaewt wmiwg ¥ OF gEEA(
2T fFar & AT o qAS wE( (afade
92 50 fafqar zedA & fag <@ Y
fear 8 1\ Red aaiw we fafass
¥ Farar g & 3 A w9y wEA
#r 4 FW@ *F fowqg  Aad aFv
Q0 HEAT H(% Jo UHo To H{ AIAT
wedt  fagw fEar &

<X Wt F60 AY A NgAF w0 WA
At wrgifa Sl wws’ wWdw
CETE Ts

7567. Wl wifew Aigrax @i
7 AT AAT T TN T F P
f&

(%) Fai AIHT F7 A A%
W TigFR” feqid 21 WA, 1981
H g a7 340 ¥ H 72T 1 AQT——
Tl @ gfa & wwiw”’ ods &
wiidq oY amie w1 " fRami war
g 9K

(&) =i i, a1 qcgey =90
FTi § AIC FIHT | IF I F}47 qfq-
o a?

It HAAT § uer WO (st
Ay wmar) o (w) S, gl
qarare 9% foqi wqr g 1 Sa¥ faar
T fyaeor agr T4 §

(&) waa faato, faiw v ofnad,
82 § weafeaa fauto vl # At =r
IR @A AT @Y S
B wlr 1 g FA-F fag ag
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favra fear wgi ar fe fafmw siagl a3
ar g wF @ Frarelt o
W A F @xd K wigqwr @ favg
wiga faeslt Trvg wifas fasra qaa
¥ faforw @@l § awq/gzd & fag
sa faafwar sd s@& g
wrifaa #r 75 @f \ Sigar W@ fayg
¥ ak ¥ gewgw fafazr 800 ¥
wfr fexw & fag wrea g€ i Sfea
grafega quff & e &t sl |
qd & AIAT NEE  Fga ¥ fagr
T ZRHT I Fd ) dhar strawr
gF W i@ fsawr €T 517 &%
gfafta & faqg 41, scafos
sfreaaicrs gifer g = tafeg
38 3z Fd T faqr 750 | AW TF
feeeft wow wYdifns fasre fram &
INET 300 T® wWfafga ar Jfwa
wq ¥ T YT & wewda  faeely
sy wiafe faem fAom =aaw
517 5 FfaiEa SR 1 Tiwd F
fg siwaesr €1 430 8 IW qAIH
mevdr § wigw fofy o g@Ew &
o qdo Ao, Fo o F1 LR IRCE
oW NI T | TRWT ¥® I8
& o frdft gx gy
F1§ W7 wrwe A § | FaT @fqa
gar§ g5 ®faq defanr gde &
frafer us Cdr worelt @ fora e
T X7 ¥y wias garf 5@ & faq 793
faapria smt & @y g «@if®
Fgdt g A *t wiEgE & g0 waces
g% | TEEQ TJE WM FEIR
AR fgedlt sterrea & v gTFUL T
w§ I agy gur ¥

Disbursement of Loans hy Directorate
of Industries

7568. PROF. AJIT KUMAR MEHTA:
Will the Minisier of INDUSTRY be
pleased to state:
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ta) whether there are any comp-
laintg about disbursement of loans by
Directorate of Industries, Delhi;

{b) the number of applications for
loan for industrial purpose pending
with the Directorate during the last
three years; and

(¢) the number of registered so-
cleties who applied for industrial loan
but have not received loans since
March, 1979 to March, 19817

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

{b) and (c). Under Block Loan
Scheme two cases are pending for
want of requisile recommendation of
the Registrar of Cooperative Sncieties,
Delhi and execution of legal docu-
ments respectively. Under the KVI
Scheme, three cagses were rejected
during the period from March, 1979
to March, 1981 as the partieg concern-
ed did not comply with the stipulated
conditions or they failed to furnish
the requisite documents,

Police Assistance sought by Jawahar-
ial Nehru University

7569. SHRI INDRAJIT GUPTA-
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Delhi Police assistance
was sought recently by the authori-
ties of Jawaharlal Nehry University
to prevent unlawfully entry into the
Campus and undesirable activities
therein of one Rajbir Singh Hooda,

a non-student and well-known anti-
social element:

{b) if so, whether police took no

action in the matter ang the reasons
therefor; and

(c) whether complaints against
Hooda were also received from some
students’ organisations and it so the
nature thereof? )

APRIL 15, 1981
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THE MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFAIRS (NHRI
YOGENDRA MAKWANA): (a) and
(b). On 9-3-1981, Jawaharlal Nehru
University had sent to the police a
cyclostyled letter intimating ihat the
University Campus was out of bounds
for Shri Rajbir Singh Hooda. Subse-
quently, on receipt of a letter dated,
13-3-1981 from the Vice-Chancellor,
Jawaharlal Nehruy University, inti-
mating that Shri Rajbir Singh Hooda
was reported to have been seen in ithe
campus, a case FIR No. 68 dated
13-3-1981 u/s 448 IPC, Police Station
Vasant Vihar was registered. Shri
Hooda was arrested and later bailed
out. Preventive proceedings  have
also been initiated against Shri IHooda
u/s 107/150 Cr. P. C. and the same
is pending trial in the Court of Assis-
tant Commissioner of Police, Delhi
Cantt.

(e) No complaint has been received
by the local police from any students
organisations against Shri Rajb'r
Singh Hooda. However, on the com-
plaint of one Shri Shailender Yadav,
resident of 73, Jubilee Hall, a  case
FIR No 127, daled 27-2-1981 u/s 324
IPC has been registered at Police Sta-
tion Roshan Ara.

femrast wim ¥ wunit « e

7570, St gwor I GO :
AT TUNT HAT TE TATH AT FAT w4
s

(%) ot dwadfz v wafw
% fewraw wqw ¥ fr-fer el Y
oqIIAT T NS T

(@) Tso goRTC A v o ¥
vy ¥ figafer It o saray
* fg famfor & §; o=
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(w) Faad® oot & womi W
A & X F gewre A s Nfa
2 Wk gegvaedt sRT wr § 7

o waaw § wew s (s
wowsia wmaAr ) o (¥) ¥ (7).
ox fea<or @m0

faraer

qTErd g 7 Fg qfeamst
¥ QAT aeAE-wiee ST
gz wiaTika g § 1 feeg, |Uw
Aq & FAwT ¥ weaia fgwwa w3
sy wAfrs faem R & o3
qaaffy Msar 1981-85 ¥ AR
fraeaan & fag Frefalag I &
qar qwAC g\

(1) 998 wAEE AX  WEAT

(daz frfafor Hfaaew)
(2) wiEr-maga W@ AT
a0

(3) wrifirs faad @ geat |
(4) wiefrs  weeREgd |
(5) wrew-famsfer &% |
(6) fafaws wmaigE |
(7) fafas Farfaex/afanwan
(8) Trf wwAT |

(9) Exmergwr wFwAT |
(10) @Az woad

T ¥ TEm T WG & g
S gL W uey fTw Fow
ik wifre @6 & fasm A9
Awad & |

AT @ dq § T THR
#  Tgrwar 2@ ® sy 0 feg,
faaY A ¥ o wHr ¥ Fuw & dada
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% foag ¥ a0 woq g AW
fafww wor & gfaard, ggraar wic
Steargt warw frg Wiy § 1 wd
1980-85 ¥ B3 duadiy dAxaT ¥
ey ¥ fgaraw w3w @R ¥
1984-85 ¥ Wiy oF ey ¥ X
8800 MY TFHT 1 TqrqaAr Fv If-
AT AT )

K47 WEITT TR FA F fag
WIRT §TER { wrgihre gfee 3 fawd
gal § TR B cqraAr & fag awg-
g7 w3 wxs  fearmdt W ghaarsy
& oryor &7 § 1 ga¥ fearady faa,
7 579 B I LA [wiTRT gAufow
wr€ gofr-frdw o & wwagraar,
qfcaga Twrag@an (¥aq agrEdr qaAy
¥) wma-we ¥ gz wifx wifwa § o

TEH AAMRT A THF & (T T~
TR JA, ;v g agm@ar wAAy
9 A & ITFN AR F v
w1 fawy girard svaea § 0

Posting of Military Oficers in Ministry
of Defence

7571, SHRI ERA ANBARASU: Will
the Minister of DEFENCE be pleased
to state:

(a) the reasons why officers from
the Army, Navy and Air Force are
not posted in the Ministry of Defence
in place of senior IAS officers;

(b) the reasons why large number
of civilian staff are employed in De-
fence establishments: and

(c) the reasons why these civilian
personnel are not replaced by regular
serving personnel and ex-service-
men?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
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(SLHR\I SHIVRAJ V. FATIL): (a) The
Defence Ministry Secretariat is func-
tioning in the same pattern as other
Ministries|Departments of the Gov-
ernment of India and the appoint-
ment to various posts is made in ac-
cordance with the central policy laid
down by the Ministry of Home Affairs
{Department of Personnel and Admi-
nistrative Reforms),

(b) and (c). The civilian staff are
employed in Defence establishments
on posts where dutieg are essentially
non-military in character, The guiding
factor in determining whether a civi-
lian or service personnel is appointed,
is based on job requirement. Againsf
this background, the gquestion of re-
placing one category by another, does
not arise.

Manufacture of Chetak Helicopter

7572. SHRI K, MALLANNA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the
Chopper for sale-Chetak, ig built en-
tirely indigenously by the Helicopter
and Light Aircraft; Division of HAL;
and

(b) if so, the details considering the
input-output ratio and man hours sav-
ed through Chetak from the economi-
cal point of view while comparing it
with a passenger car?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a)
Chetak Helicopter 1s being manufac-
tureq indigenously by Helicopter Di-
vision of HAL. However, the raw
materials and certain components
which are uneconomical to manufac-

ture in India are procured from ab-
road.

(b) Input-output ratio of a helicop-
ter and a passenger car is not strictly
comparable. Depending on such fac-
torg ag distance and terrain, the use
of Helicopter ecould be more economi-
cal in ferms of man hourg saved,
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Modernisation of Cement Industries

7573. SHRI RAMA CHANDRA
RATH: Will the Ministey of INDUS-
TRY be pleased fo state:

(a) whether Government have a
proposal for stepping up the pace of
modernisation and rehabilitation of
the central industries;

(b) whether it is a fact that certain
sums are going to be collected from
each cement buyer to credit that
amount in the Cement Development
Fund; and

(¢) if go the details about the
amount proposeq to be collecteq and
utilised in the modernisation and re-
habilitation programme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (¢). The need for modernisation
of cement industry has been engaging
the attention of the Government. The
details are bing worked out.

AoH wrurde wEAT e wee W
e saardt vfusy ffe st wd=rd
VIR AW Gt o gevar rfent

7574. st ™ Tag wrww : Farv
qIT WAl A TLA FT Fur ¥R ¢

() «ar g 9 ¢ f& awrave
AN feq FFET, Fo o fafeew,
AN GTH & FIAA, TFTE—2 F M
wFRATY wiwsy ffy o w91rQ wsa
AT DA KT 7T F ager T2 afw
FFEAT E ; WR

(&) =fz g, @ IJuIrwr wwafaEt
¥ frgg mar FAad ¥ af
afs wr§ sdadr wff f wf R,
W@y wur wroew § ?

a3 3
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wRwaraa § Tew wa (s i T wa oF erfid
wm gR fagr) %) s & faae g ?

o (&) . AT THEA B AT G
& W AIF &0 WS 4 @ &0 AAR

Gt Axwa ¥ Tex war (o

wHE@ WA (F) WK (W),

el WidE wdae 84 (dve

xawa ¥ | ¥ daat € e Feud TRRgT 50w sfoeui) ¥ um

IYHTT AT A HTATC Wed WRW H

Ty & woerdi e

s Trar wrsr Qv fEoor @avy

7575. Wt qlo WiTo HLE! :
FU4T FAT WAL UL T {0 B FACFA

fe faqer—1 ¥ faur war § 1 @

(%) wex wxw ¥ 3 fordi & sadt Ehﬁ ﬂ; jg . WT;T
FUr WIH g SigF AT &L 4@Ar At wm‘%’:j‘. :fi nr?' .H’ ('.'fm /
a wre TeAw oy Q'Eﬁ?l farcdc- ’a'l‘l'i'l'ii-:ﬂ'ljf.f%i::ﬁ?f c‘li:fﬂ\:a:- qgl-
fif idc AT I4AET § WY T4 e Ff"a-’Tr'—"‘;-"b T U XA S "fr:
EETETCE S (Rt X N g r:;,':frr"z.\_"rﬁfq R
R W feAR a . e Hﬂ’d’ﬁ FATFa q'T: ﬂll“fﬁ' ﬂq’@fﬁ ¥

§ AT WA ¥ [T w6

(") 3+ FA w¢ WG T Tl ATHT 38+ & fa 37 QAET o0 I

weqe YTiet Wi ¥ S4qsT § agr wF BINAT g SO
famreor —
(W3r<) & F0F R0 T H

wx o . HTY gfa- TE N T

o

1 2 3 4 5 6

1 FE . . 125,55 33.04 1200.00 1358.59

2 " 2.80 - — 2.80

3 HIHIL . . 14,26 '— ' 300.00 314.26

4 "I S 76.00 41.40 115.39 232.70

5 T . . —_ 37.10 56.09 93.19

6 TN . . 75.35 150.00 225.00 449,35
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1 2 3 4 5 6

7 HIWIX . . 192.76 — 23.76  216.51
8 ¥ 8.82 — 352.84  361.66
9 feampE . . 237.00 — 297.00 534,00
10 g . . 18. 25 — 21.07 39,32
11 IAR . . 62. 37 —_ 412.83  475.20
12 IMag ‘ . 41.20 23.13 — 64.33
13 QWqEE . —_ 39,45 —_ 39.45

14 UsAgmT . 830. 00 315.08 1545.70 2691.14

1684, 35 639.20 4549.68 6873.23

faara—I1
Lo arét &1 J qIIAT € -
o
1 2 3
1 dgT @ . . . adagm, e =THE
2 faear o AqhTFRIT Fo gaar, e waar |
3 & ' "rE sfvear fqo faegdt, fire fasrmge
4 ¥z FrEw wE gfvear foe #ww, fore walT o
5 —af— wawa, fro fasrrage
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1 2 3

6 woE Fua faew . wegRe,  fo fasmage

7 uafggee drde Fadr oo . wqe, o g '

8 |/IQ dde . . . fasr, oo wmgR

9 uaifeee drie FeOda foro . AR, fo wqEwIT

10 #i&r @Y fero wgara, f&eo Ty

11 & 19 weEF gifagr, firo wam® |

12 TfSiaT gad owiEwA agdre w1 fro TAgR

13 T g e . . Faar a0

14 GYo Fo FEATITT . . wara, fio &€ 0

15 gfeads d~ @oE Fead . agdr W fo wlam

16. €9F @i e . . ofrTEE, fe "TT 0

17 wufaFr gveesr (se ) fo . FAeET, o T

18 @@ wEEr L . . R, fe 8T

19 WMo ¥ fag . . . foar Gar

20 Sw g sonfrafor s -, . Twgedan, fao e 0

21 ¥ro Yo [IYAT . . Txag, o @ |

22 &aAY WA ot ww . foar T

23 FWIC TIT . . . Foar Tmag

24 TEAA4T gACAATCT FrgaddY faar  qrereTe |
Setting up of (SHRI CHARANJIT CHANANA):

cement plant in Naga-
land

7576. SHRI CHINGWANG EKON-
YAK: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether in view of wvast lime
stone deposits large quantities of clay,
ang coal reserve in close proximity,
Government have under consideration
a ten-year cement developmnt plan
for the State of Nagaland; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(a) and (b). A ‘Ten-year Cement
Plan for the North Eastern Region’,
has been prepared by the North East-
ern Council. This plan includes
amongst others a project for a Mini
Cement Plant at Wazeho in Phek Dis-
trict with a capacity of 50 tonmes per
day and another cement plant at
Nimi in Tuensang District, Nagaland
with a capacity of 300 tonneg per
day,



3yt Written Answerg

Letters of intent to entrepremeurs in
Orissa

7577. SHRI NITYANANDA MIS-
RA: Will the Minister of INDUSTRY
be pleased to state:

(a) the number of letters of intent
igsued to entrepreneurs in Qrissa dur-
ing the year 1880;

(b) what ig the amount of invest-
ment involved and the employment
potential likely to be generated;

(c) what are the industries likely
to come up;

(d) of them how many letters of
intent have been issued to private
sector, Public sector and joint sector;
and

" (e) how many of them have been
jssued with industrial licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
A, SANGMA): (a) 14,

(b) The amount of investment
actually involved and employment po-
tential to be generated depend on the
aclual implemeatation of the letter of
inteni and no centralized statistics are
maintainad in respect of these in the
Secretariat for Industrial Approvals
of the Department of Industrial De-
velopment.

(c) The above 14 Lettes of Intent
were issued for taking up the manu-
facture of itemg pertaining to the
scheduled industries:

Scheduled Industry Letter of
intent
granted

Metallurigical Industries 2
Fuels . . . . . 1
Electrical equipment . . 3
Misc. Mech. & Engg.

Industries. . . . . I

APRIL 15, 1081
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Scheduled Letter of
Industry intent granted
Chemicals . . . . 2
Paper & Pulp lnclud.mg Papcr 3
Products. .
Rubber Goods. . . . 1
Cement & Gypsum Product . I
(d) Total Issued 14
Private Sector . . . 9
Public Sector . . . —
State Indl. Devl. Corporation. $

(e) None of these Letters of Intent
issued during 1980 hag so far been
converted into Industrial Licences.

Utilization of installegq capacity in
public sector defence produciion units

757¢. SHRI P, K. KODIYAN: Will
the Minister oy DEFENCE be pleased
to state:

(a) whether ‘hg installed capacity
in various public sector defence pro-
duction wnits under the Ministry is
fully utilised at present; and

(b) if not, the nameg of the units
where there is under utilisation and
the reasins therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) ang
(b) The overall capacity utilisation in
each of the Defence Public Sector
Undertakings with some exceptions,
ig quite satisfactory. There is idle
capacity in the Bangalore Complex
and the Kanpur Division of Hindus-
tan Aeronautics Ltd.; Bharat Dyna-
mics Ltd., Hyderabad; and the Ranchi-
based Marme Diesel Engine Plant of
Garden Reach Ship-builders and En-
gineers Ltd., due to lack of orders.
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Nuimber of Sick Units in 1980-81

7578. SHRI XAVIER ARAKAL:
Will the Minister of INDUSTRY be

pleased to state:

(a) how many industrial units are
declared sick in the year 1980-81 and
what are the causes; a list of these
sick units;

(b) what is the follow up action in
pursuant to the statement on indus-
trial policy in July, 1980; and

(c) whether it ig a fact that many
tiny ang small scale units have be-
come sick in the year 1980-817

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (c). The Reserve Bank of
India is regluarly compiling data,
statewise, of large sick industrial units
in accordance with its own definition
of sickness, The Bank specially col-
lected data for sick unitg in the small
scale sector for 1979, The latest
availatle statewise statistical data
have already been furnished in reply
to Lok Sabha Unstarred Question No.
5070 on the 25th March, 1981. Data
subsequent to 1979 are not available
so far. Several factors contribute to
industrial sickness such ag incompe-
tent|dishoaest management, financial
indiscipline, old and worn-out plant
and machinery, technical obsolescence
demand constraints, labour vroblems,
shortage of inputsg ete.

(b) Guidelines for processing appli-
cation for approval of merger of sick
undertakings with healthy ones for
the purpose of tax Lenefits under
Section 72-A of the Income Tax Act
have been liberalised and the revised
guidelines were announced in Februry
1881, Some other aspects of the poli-
¢y on sick industrieg are under con-
sideration,

T Sm W Wi W o
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faara s sivenrfnd site ganenfasd
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Solar pumping

7583. PROF. MADHU DANDA-
VATE: Will the Minister of SCIENCE
AND TECHNOLOGY be pleaseq to
state:

(a) whether Government have any
proposal for ‘solar pumping;’

(b) if so, the salient features there-
of including its cost-benefit survey;
and

(c) the steps proposed to be taken
to implement the scheme?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS AND ENVIRONMENT
(SHRI C. P. N, SINGH): (a) to (e).
Ag part of the programme to promote
the use of solar energy, Government
has supported the development and
evaluation of technology for solar
pumping. Central Electronicg Limi-
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ted (CEL), a public sector undertak-
ing under the Department of Science
and Technology, has developed a
1/3rd H.P. pump which can deliver
30,000 to 40,000 litres of water

per day under bkright sunshine
conditions. The electricity needed
to operate the pump is gene-

rated by photovoltaic panels made
by CEL, A few such pumps have
been installed for demonstration
and evaluation. Additional locations
have been identified in various parts
of the country. A pre-commercial
pilot plant, to produce photo-voltaic
moduleg at an annual rate of 1 MW
by 1985, is to be set yp by CEL dur-
ing the Sixth Plan. About 75—80
per cent of this production is likely
to be used for irrigation or drinking
water supply. Efforts are also under-
way to impove the efficiency of the
pumps,

Some studies regarding the cost and
benefits of solar pumping have been
made, At present the capital cost of a
solar pump set is high in relation to
conventional pump sets Efforty are
underwav to reduce the cost of the
photovoltaic modules through research
ang development on the materials
and on processing technology, ag well
as through improving the -efficiency
of the pumps. The indicationg are
that as prices of conventional fules
rise and those of photovoltaic systems
come down, solar pumping will be-
come economically viable in about 5
Years, especially in remote locations.

The Department of Science and
Technology is also supporting work
on the development of a solar thermal
pump and the use of wind mills ‘for
pumping water,

Biomasg Research Centres

7584, SHRI S.B. SINDAL: Will the
Minjster of SCIENCE AND TECH-
NOLOGY be pleased to stats :

(a) whether it is proposed to set
up biomass research centreg in the
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country during the Sixth Plan period;
and

(b) if so, the detailg thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS AND ENVIRONMENT
(SHRI C. P, N. SINGH): (a) and
{b). Two Biomasg Research Centres,
one at the Madurai Kamraj Univer-
sity, Madurai, and the other at Na-
tional Botanical Research Institute,
Lucknow, have already been set up
by the Department of Science and
Technology. The main objectives of
these Centies are: to survey and
screen the potential plan species
adaptable to soil alkalinity and other
adverse conditions; to study photo-
synthetic mechanisms, nitrogen eco-
nomy, hutrient cycling and to stand-
ardise the agro-techuniques etc.; to
undertake feasibility studies on more
efficient generation and use of biomass
for obtaining maximum energy out-
puts ang particularly through biocon-
version processes. Based on the ex-
perience gained at thess two Cen-
tres, locations for other Biomass Cen-
tros will be identified during this
plan period,

Bonded Labour in Haryana

7585. SHRI RASHEED MASOOD:
SHRI B. D. SINGH:
SHRI JAG PAL SINGH:
SHRI CHITTA BASU:

SHRI MADHAVRAO SCIN-
DIA:

SHRI RAM VILAS PASWAN:

SWAMI INDERVESH:

Will the Minister of LABOUR be
pleaseq to state:

(a) whether Government are aware
of the large scale existance of the
bonded labour in Haryana State, par-
ticularly in the brick-kilp industry;
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(k) if so, the reaction of Govern-
ment thereto; and

(c) the steps taken by Government
during the last one year to curb the
practice of boaded labour in various
partg of the country and the results
achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) and (b). The State Government
have denied existence of bonded
labour in Haryana. Nevertheless, we
are again trying to get the position
re-verified,

(c) A Central Scheme has bzen in
force from 1978-79 to provide finan-
cial assistance to the State Govern-
ments for rehabilitating the bonded
labour indentified and freed. During
1280-81, a sum of Rs. 1,98 93,000|- was
released to the State Governments
under thiz scheme to rehabilitate
19,300 bonded labourers.

Constitution of Indian Medical Ser-
vice

7586. DR. A. KALANIDHI: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the
Indian Medical Service hag been
constituted;

(b) ¥ so, the detailg thereof;

(c) what are the modalities for
selection to the said service;

(d) whether there is any proposal
before the Union Goverament to give
preference to CGHS doctors recruited
through the combined medical exa-
minations conducteq by UPSC for ad-
mission to the said service; and

(e) if so, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN T9YE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
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(SHRI P. VENKATASUBBAIAH): (a)
to (e), A statement is laid on the
Table of the House.

Statement

INDIAN MEDICAL AND HEALTH
SERVICE

The All India Services Act, 1851
was amonded in September 1963 to
provide for the creation of inter-alia
an Iadian Medical and Helath Ser-
vice. Orders were issued, under Sec-
tion 2-A of the All India Service Act,
19531 cuasiiluting the Service, with
effect from the 1st February, 1969.
Basic ruleg regardiag recruitment and
cadre management were also finalised
in consultation with the State Gov-
eruments and the Union Public Ser-
vice Commission and notifieg in the
Gazette of India. However, no action
could be taken eilher to constitute the
State Cadres of the Service or to
make initial recruitment thereto be-
cause scven State Governments, na-
mely Assam, Jammu and Kashmir,
Karnataka, Maharashtra, Punjab,
Tamil Nadu and West Bengal,
who had earlier agreed to parti-
cipate in the Service, subsequently
eith~r withdrew their consent to
participate in the Service of ex-
press:d cerlain reservations regard-
ing the neeg for the formation of this
Scrvice. The matter was taken up
with the dissenting State Govern-
ments requesting them to agree to
paiticipate in the Service in the larger
national interest. Ag a result of these
efforts, the position as it emerged in
December 1976/January 1977, was that
all the State Governments had agreed
to principle to the constitution of the
Indian Medica] and Health Service,
except Jammu and Kashmir, Maha-
rashira and Tamil Nadu.

The previous Government decided
in March, 1978 inter gl‘a that the
question of constituting cadres of the
Indian Medical and Health Service
should not be pursued, The question
is, however, now receiving the atten-
tion of Government.
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House Tax recovered from Sagarpur
Colony, Delthi

7587. SHRI KESHAORAO PRADHI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(2} the total amount of house fax
received year-wise by the Delhi Muni-
cinal Corporation from the house-
owners in Sagarpur, an unapproved
colony in Palam Zone of Delhi; and

(h) 1the works taken up by the Delhi
Municipal Corporation so far for vro-
viding basic amenities like drainage,
street light, roads, etc. in the said
colony?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):
(a) 1977-78 Rs. 5.076.10
1978-79 Rs. 13,428.65
1979-80 Rs. 22,066.70

(b) The Municipal Corporation of
Delhi has intimated that recovery of
House Tax has nothing to do with the
provision of civic amenities by the
Municipal Corporation. However, ihe
Corporation provides basic amenities
out o! its revenue budget in the un-
authoriset colonies depending on the
availahility of funds during the finan-
cial year.

The Corporation has also intimated
that the expenditure incurred for pro-
viding basic amenities in the Colony
is as under:—

1978-79
Construction of brick paved lanes
Rs 50,000

1979-80
Construction of brick paved lanes
Rs. 55,000

1980-81
Constructions.of brick paved lanes
and drains

Rs. 40,000
Rs. 1,45,000
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University to have own Secarity Force

7588. SHRI SATISH AGARWAL:
SHRI N. K. SHEJWALKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Na-
tional Police Commission has recom-
mended that the University should have
their own securily forces to avoid
Police-Student confrontation;

(b) whether Government have passed
on this recommendation to the different
Umversities;

(c) if so, their reaction in this re-
gard: and

(d) whether in regard fo the Central
Universities, the Central Government
have taken any decision and if so, the
cdetails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(8) Yes, Sir.

(b) The recommendation is under
consideration of the Government.

(¢} Does not arise in view of the
reply to (b).

(d) The recommendation regarding
Universities having a separate protec-
tion force is contained in the Sixth
Report of the National Police Commis-
sion which was submitted to the Gov-
ernment of India on 4th March, 1981.
This Report is under the consideration
of the Government,

Closure of “The Bharat” daily

7589. SHRI R. N. RAKESH: Will the
Minister of LABOUR bhe pleased to
state:

(a) whether the owners of “The
Bharat” a daily published from Prayag
(Allahabad) have discontinued its pub-
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lication with a view to avoid the im-
plementation of the Palekar Award;

(b) the number of employees, journ-
alists and other concerned persons who
lost their employment due to closure of
this newspaper; and

(c) the action being taken by Gov-
ernment to ensure that its Publication
is restarted?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to (c¢). It
has been reported by the State Govern-
ment of UP., that owners of *The
Bharat” published from Allahabad have
discontinued its publication from
18-1-1981 due to continued iosses in-
cluding financial burden accruing due
to the implementation of the recom-
mendations of the Palekar Tribunals.
Eighty-four workmen including journal-
ists are reported to have been affected,
of whom four have been re-employed
on other jobs. For re-starting ihe
daily, negotiations were held. On the
basis of the consensus reached in the
negotiations held on 6-2-1981 the matter
has been entrusted to a Study Group.

Italian firm’s offer for mational grid for
transportation of coal by slurry process

7590. SHRI JANARDHANA POO-
JARY: Will the Minister of PLANNING
be pleased to state:

(a) whether an Italian firm is iikely
to take up a feasibility study for crea-
tion of national grid for transportation
of coal by slurry process;

(b) if so, when the study is likely
to be completed;

(c) when the work on grid will com-
mence and when it will go on stream;
and

(d) the total expenditure involved?

THE MINISTER OF PLANNING AND
LABOUR (SHRI NARAYAN DATT
TIWARI): (a) and (b). The techno-
economic feasibility of transportation
of coal in slurry form to power houses
in certain high-density segments of
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movement is under examination, No
decision in regard to the appointment
of any foreign consultant has been
taken.

(e) and (d). These issues will be con~
sidered after the techno-economic
feasibility has been assessed and es-
tablished.

Requirement and Production Capacity
of Boatg and Barges in India

7591. SHRI R. P. GAEKWAD: Will
the Minister of INDUSTRY be pleased
to state:

(a) what is the rejuirement and
production capacity of boals and barges
in India; and 1

(b) the steps proposed for its de-
velopment and improvement?

TIIE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The ex-
pected demand during the ten year
period from 1978 to 1988 was estimated
as under:—

Barges valued at Rs. 80 crores,
Launches Ferry vessels valued at
Rs. 75 crores.

The annual production capacity of ship-
yards capable of manufacturing various
types of floating crafts including boats
and barges in the country is estimated
at Rs. 131 crores.

(b) The Government have prepared
a 10-Year Perspective Plan for develop-
ment of floating crafts building indus-
try which envisages an integrated ap-
proach for technology development,
improvement in production methodo-

logy and development of supporting
facilities.

Revision in rate of overtime allowance

7592. SHRI JANARDHANA
POOJARY:
PROF. AJIT KUMAR MEHTA:

Will the Minister of HOME AFFAIRS
be pleased to state:
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(2) whether Government have a pro-
posal under their consideration to raise
the rate of overtime allowance paid
to the Central Government Employees;

(b) if so, the proposed revised rates
and when the decision is likely to he
taken by Government; and

{c) if not, the reasons therefor”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) No, Sir.

{b) Does not arise,

(¢) In view of the need for utmost
economy in the administrative expendi-
ture o! the Central Government, it is
not considered possible to raise the
rates of overtime allowance to Central
Government employees,

Socio-Economic Schemes for Tribal
Development in Gujarat

7593. SHRI R. P. GAEKWAD: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any socio-economic
schemes for the Tribals have been for-
mulated for implementation during the
current flnancial year in Gujarat; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The Government of Gujarat
have formulated various developmental
programmes for socio-economic deve-
lopment of Scheduled Tribes in the
Tribal sub-Plan areas. The sector-wise
atlocations made and proposed by the
State Government respectively for the
years 1980-81 and 1981-82 are as
under:—

Allocation Tentative

(1) Agriculture and allied Services

(2) Community Development

(8) Co-operation .

(4) Water & Power Development

(5) Village & Small Scale Industries .
(6) Transport & Communication

(7) Miscellancous schemes including Social & Communi .

1980-81¢ allo;_:::inn

198r.82

(_Rs. in lakhs)
1923 oz 2506 it
270" 39 17 44
228 oo 234 56
o81-00 1402°50
265 o0 442° 00
976 00 1000 00

antrm, Administrative Machinery, mesm Sur-

. . . . . . . . . 1071°32  2130° 00
ToravL: 5714°73 7886 94

Rdntmdueﬂmorce-hndoulecuon
Under Beedi Workers Welfare Cess Act

7504. SHRI K. A. RAJAN: Will the
Minister of LABOUR be pleased to

562 LS-—13.

.-

(a) whether Government are conci-
dering to re-introduce the Cess Fund
collection under the Beedi Workers
Welfare Cess Act, 1976;
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(b) whether mmy siternetive measu-
res has been suggested by Govem-
ment;

(c) whether Government propose to
extend the benefits of E.P. Funds Act
to Beedi Workers and to fix a national
minimum wages with suitable variable
deamess allowance; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b). Yes,
Sir. The question of alternative source
to finance the Beedi Welfare Fund is
under consideration of the Govern-
ment.

(¢) and (d). The Employees Provi-
dent Funds and Miscellaneous Provi-
sions Act, 1952 were made applicable
to beedi industry with eflect from
31-5-77. Certain employers engaged in
manufacture of beedi, filed writ peti-
tions in Courts to stay the operation
of the orders. The Supreme Court on
23-4-80 has stayed the operation of the
Notification The matter is being pur-
sued for getting the stay vacated.

At present no proposal for fixation
of national minimum wage for Beedi
Workers with suitable variable dear-
ness allowance, is under consideration
of the Government.

Survey of Indian Ocean

7595. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state: B

(a) whether any survey has been
conducted of the Indian Ocean by the
Ocean Science Board; and

(b) if so, the main results achieved?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH): (a) and (b). No surveys have
#0 far been conducted by the Orcean
Science and  Technology  Ageney
(OSTA). Research and surveys are
planned to be undertaken under
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the aegis of OBTA  after the ac-
quisition of oceanographic research
tacilities, The first of these, the Oceano-
graphic Research Vessel, for R&D on
non-living resources and for sea bed
studies is likely to be commissioned
during 1982. The programme for re-
search and surveys are being dram} up
by interagency expert panels constitu-
ted by OSTA. Acquisition of the re-
search vessels is being processed simul-
taneously. Surveys relating to mineral
and hydrocarbon deposits, and oceano-
graphic studies of a physical, chemical
and biological mature have been, and
continue to be carried out by the Na-
tional Institute of Oceanography (Goa)
using its research vessel RV GAVE-
SHINI. Institute of Petroleum Explora-
tion/ONGC are also engaged in geo-
physical surveys with their vessel
“ANVESHVAK".

Foreign Vessels Operating in Indian
Ocean

7596. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that certain
foreign fishing trawlers are operating
in Indian Ocean; and

(b) if so, the number and details of
foreign trawlers seized during the year
1980-81 and the area where they were
operating?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) During 1980-81, 68 foreign traw-
lers, mostly Taiwanese and Thai, were
apprehended by the Naval and Coast
Guard vessels, off the Coasts of Saura-
shtra, Kerala, Orissa, West Bengal and
Andaman and Nicobar Islands

Freedom Fighters' Pension to Ex-INA
Personnel of Himachal Pradesh

7597. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of freedom fighters
including ex-INA Personnel, who hive
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been sanctioned freedom fighters' pen-
sion by the Government of India in
each of 12 districts of Himachal Pra-
desh; and the year in which they were
sanctioned pension;

(b) the number of such freedom figh-
ters among them as have died since
then and whether their widows/minotr
dependents are getting this pension;

(¢) if not, the reasons therefor and
whether the cases for award of pension
to the widows/dependents have still
not been decided; and

(d) the likely date by which all such
cases would be decided?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
A statement is attached.

(b) 269. In 254 cases the eligible
widows and unmarried daughters of
deceased freedom fighters have been
sanctioned family/dependent pension.

(¢) and (d). In 15 cases the final de-
cision regarding grant of pension is
awaiting furnishing of requisite infor-
mation/documents from the applicants
and reports from State Governments/
Defence Record Offices Final decisidon
in these cases will be taken as soon as
the requisite information becomes
available. State Government have been
requested to accord higher priority in

these cases.
~ Statement
Number of cases in which Central
Freedom Fighters Pension (August,
1972) sanctioned in Districts of Hima-
chal Pradesh,
Name of the District No. of freedom figh-

ter including ex-INA
personnal sanctioned

. ___pension
Simla- . . . 50
Kangra 508
Una . 103
Hamirpur . . a8s
Bilaspur . . . 163
Solan 38
Kula 18
Mahasu 13
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Mandi . . . 261
Sirmur - . - 52
Chamba . . 42

Total 1625

Pension to freedom Fighters in Hima-
chal Pradesh

7508. PROF. NARAIN CHAND
PARASHAR: Will the Minisler of
HOME AFFAIRS be pleased to state:

(a) the number of freedom fighlers of
Hamirpur, Bilaspur, Una and Kangra
districts of Himachal Pradesh whose
applications for the sanction of free-
dom fighters’ pension are pending with
Government for decisions;

(b) the period for which the applica-
tions are pending alongwith the reasonsg
for which no decision has been made
so far; and

(¢) the likely date by which the de-
cision would be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
A statement is attached.

(b) and (c). There 1s no application
pending Initial serutiny. However a
final decision in thege cases could mot
be taken for want of requisite informa-
tion from the individual and/or reports
fromg the State Government/Military
records offices in respect of claims of
ex-INA personnel, These cases will be
finalised as soon as the informatien
from the indiyiduals and/or reports
from the State Government/Military
Tecords office is fecejved.

390
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Statement
The Number of cases in Himackal Pradesk (Disirict-wise) Not yet  Finalised.

FF INA Total

District
Hamirpur 6 36 42
Bilaspur . 12 28 30
Una 1 17 18
Kangra 16 49 65
TorAr:

35 130 165

— — e

This also includes the number of fresh applications received under the liberalisation of the
Pension Scheme from 1-8-1¢80, which arc entertained upto gist July, 1g81.

Palekar award

7599. SHRI R. K. MHALGI: Wil
the Minister of LABOUR be pleased to
state : '

(a) whether it is a fact that he has
received a representation dated the
26th February, 1981 from the employees
of Ajanta of Aurangabad, Maharashtra
regarding the grievances of non-im-
Dlementation of the Palekar Award;

(b) it s0, the details thereof; and

(c) the action taken or proposed to
be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULAR] SINHA): (a) to (c). A
letter dated 26/2/81 was received from
three employees of the Ajanta Daily of
Aurangabad, Maharashtra requesting
amendment of the recommendations of
the Tribunals of Working Journalists
and Non-journalist Newspaper Emp-
loyeeg so that the bill collectors might
be eligible for betiter scale of pay snd
better service conditions. The Govern-
ment have already accepted the recom-
mendations of The Tribunals (except

those relating to DA) with certain
modifications., Order to this effect has
already been issued on 26-12-80. There
is no proposal to amend the orders.

Scheme for funding research projects
for SC and ST Voluntary Organisa-
tiong

7600. SHR] R. R. BHOLE: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether there is any specific
scheme of his Ministry for funding res-
earch projects from independent scho-
lars/voluntary organisations on prob-
lems of Scheduled Castes and Scheduled
Tribes at the National and Regional
levels;

(b) if so, the particulars thereof; and
(¢) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) and (b). Provision exists in the
budget of the Ministry of Home Aff-
airs for supporting research projects
of all-India of inter-State nature spon-
sored by autonomous organisation.
Independent scholars are not generally
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supported under the scheme. Such pro-
jects should have a bearing on deve-
iopment of scheduled castes and sche-
duled tribes.

(c) Does not arise.

Tribal Research Institutes

7601. SHRI R. R. HOLE: Will the
M nister of HOME AFFAIRS be pleased
to state:

(a) whether a study team appointed
by the Planning Commission in
1069, on the recommendation
of a Panel on Welfare of
Backward Classes for the Fourth
Plan, to examine functions and
actual working of the Tribal
Research  Institutes and to sug-
gest ways and means to improve
their activities recommended the need
for setting up a Central Research and
Training Institute at the national level
for Scheduled Caste and Scheduled
Tribe and Denotified Communities;

(b) whether a similar recommenda-
tion had been made earlier by the
Commissioner for Scheduled Castes and
Scheduled Tribes and various other
Commission/Committees;

(c) it so, the actions so {ar taken by
Government to give effect to the propo-
sal; and

(d) the grounds for not establishing
such an Institute so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
The Study Team on Tribal Research
Institutes (1969) considered the desir-
abililty of having a Central Tribal Re-
search and Training Institute., It ob-
served that “While appreciating the
need of the functions which such an
institute could perform, it is fej that
these functions could be performed
with equal efficiency by a Central Re-
search Advisory Council for Tribal Re-
search Institutes in Department of So-
cial Welfare at the Centre,
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(b) The Scheduled Areas and Sche-
duled Tribes Commission, the Study
Team on Social Welfare and Welfare
of Backward Classes, and Commissio-
ner for Scheduled Castes and Scheduled
Tribes (1969-70) proposed creation of &
Central Institutes of Tribal Welfare to
co-ordinate research on an all-India
level and take up studies of special
problems which extend beyand the ter-
ritorial limits of any one State,

(c) and (d). Central Research &
Training Institute has not been set up
because it was not considered a prio-
rity item. Co-ordination and guidance
in the working of Tribal Research
Institutes is ensured through holding
periodical formal and Irequent infor-
mal meetings. The question of esta-
blishment of a Central Institute will
now be examined.

Incentives and Retention Price of
Paper

7602. SHRI S. M. KRISHNA: will
the Minister of INDUSTRY tLe pleased
to state:

(a) whehter Government are consi-
dering introduction of a package of in-
centives/comprising retention price for
the paper indusiry on the lines of the
cement industry;

(b) if so, the broad details thereof
and whether the proposed retention
price will vary for different qualities
of paper; and

(c) the modus operandi for cperat-
ing these incentives and retention
Price and when these are likely to be
introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (c). Government had already offer-
ed various incentives for encouraging
the growth of the paper industry, which
is expected to result in adequale capa-
city being built up. There is no pro-
posa] at present to introduce retentjon
prices for paper mills on the lines of the
cement industry.
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Infrastructure Oommittee

7603. SHRI S.M. KRISHNA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether an inier-ministerial in-
fra-structure Comrnittee has been sel
up by him to deal with any bottle-neck
in industrial production due to infra-
structura] difficulties;

(b) if so, its composition and precise
terms of reference; and

(c) whether it wiill be tagged to his
M'nistry as an independent under his
unit or work under his supervision?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No, Sir.

(b} and (c). Do not arise.

Tribal Sub-Plan in Sikar
7604. SHRIMATI MADHURI
SINGH: Will the Minister of HOME
AFFAIRS be pleased io state:

(a) details of the Tribal sub-Plans
implemented during the 1980-81 year
in Bihat under the Integrated Tribe
‘Development Projects; and

(b) the outlay proposed thereon ?

AFPRIL 15, 1981
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THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA) :

(a) The Tribal sub-Plan covers
an area of about 43,600 sq. kms,
a total population 74,98 lakhs and
scheduled tribe population of
37.86 lakhs, The sub-Plan area is
comprised of 14 Integrated Tribal De-
velopment Projects (L. T.D.P.s). In 1980~
81 an outlay of Rs. 91.38 crores was pro-
posed out of State Plan funds and Rs.
8.29 crores as Special Central Assis-
tance. The 1980-81 sub-Plan proposed
proportionately higher investments
in minor irrigation, soil conservation,
forest, rural water supply, general edu-
cation ete. with pbout 33.86 per cent,
4364 per cent, 61.82 per cent,
28.89 per cent and 3475 per cent
respectively of the respective
State Plan outlays. Larger investments
were proposed for sectors that might
improve the economic status of the
_people in near future e.g, crop husban-
dry, soil conservation, forest, animal
husbandry and dairy debelopment, co-
operation, small-scale industries which
account far about 27.74 per cent flow of
the total State Plan to Tribal sub-Plan.

(b) The broad sectoral outlays in
Tribal sub-Plan 1980-81 are indicated in
the Statement,

396

Statement
Proposed Tribal Sub-Plan outlay for the State of Bthar 1981-82
(Rs.in lakhs)
S.No. Sector Flow from Special  Total
State Plan Central
Assistance
1 2 3 4 3
1. Agriculture & Allied 197775 360 oo 2337'75
2. Co-operation 180° 00 125 00 305° 00
3. Irrigation & Power . 38gY- 50 o 3299° 50
4. Industries & Minerals 282- 0o 154 00 486' 00
mm & Communication. . 1032° 00 gu-oo 106200
2346-45 120000 2466 45
g Economic Services (Evaluanon ‘and Sta.tnua) 450 e 4" 50
General Services (Admmntrauve buildi Plannmgxnl.cln
nery, Prmuns Press, Project Administration, District
Reorganisation uhldinga md Autonomous opment
Authority). . . . 15 Bo 40" 00 55 8o
Toraw: 9138-00  B29-00  9gb7- 00
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Setting wp of Central Sestor Projects
in States

7605. SHR] GIRIDHAR GOMANGO:
Wil the Minister of INDUSTRY be
pleased to state:

(a) the names of the Central Sector
projects sanctioned and under imple-
mentation in current year, State-wise;

(b) the estimated cost of the said
projects and the time fixed for cumple-
tion; and

{(e) the Central Sector Projects
_identified for setting up in the period
of Sixth Five Year Plan, the names
of the projects and the places selected
for, State-wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
(a) to (e). List of Central
Public Sector Projects {Conti-
nuing and New Schemes) to-
gether with locations and Plan outiays
ere published in the Draft Sixth Five
‘Year Plan (1980—85) Document, copies
of which are supplied to the Parl.ament
Library. The Plan also includes some
of the projects for which locational
decisions are yet to be finalised.

Use of Solar Cells in Redios, T.V.s,
Fans and Irrigation Pamps

7606. SHRI R.N. RAKESH: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state: —

(a) whether there would be large
scale production of solar cells by the
end of the Sixth Five VYear Plan as a
result of which it would be possible to
operate radios, televisions, fans znd
irrigation pumps, etc. by the solar
energ, generateq in ample quantity;
and

{b) if so, the outlines of Govern-
ment’'s scheme in this regard?

THE MINISTER OF STATE IN
THE DEPATMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
'NICS AND ENVIRONMENT (SHRI
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C. P. N, SINGH) : (a) and (b).
A bB-year project for the es-
tablishment of Pilot plant faci-
lities at the Central Electronics Ltd.
(a public sector undertak'ngs under the
Department of Science and Techno-
logy) has been initiated to produce
solar photovoltaic cells ang modules
with an annual aggregate generation
capacity of at least 1 MW by 1985.
The solar cells enable direct conver-
sion of solar energy into electricity
which can be used to operate radio
and television sets, irrigation pumps
etc. The main objectives of the pro- -
ject are to develop and pro-
duce photovoltaic systems for these
and other applications such as lighting,
communication equipment and remote
area use. Necessary equipment and
facilities, including buildings and man-
power, will be provided under this
project. Research and development
wil] alsg be carried put with a view t»
reduce the costs of solar photovo.taic
systems. A large number of demons-
tration units will be installed in diffe-
rent parts of the country under this
project. The project involves an out-
lay of Rs. 12 crores.

Annual programme of use of Hindi

7607. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Official Languages
Department of the Ministry of Home
Affairs draws up an annual program-
me about the use of Hindi for official
purposes for ‘A’, ‘B’ and ‘C’ States
undey the provisions of the' Official
Languages Act, 1963;
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(b) whether this programme is be-
ing receiveq by the Ministry of De-
fence regularly;

(c) if so, the details of the pro-
gramme drawn up for the above cate-
gories of States for the year 1980;

(d) whether his Ministry has made
any efforts to implement this pro-
gramme; and

(e) if so, the percentage use of offi-
cial language Hindi for official pur-
poses in the above categories of Stateg
in the year 19807

THE MINISTER QOF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL): (a) to (c). A
statement is attached.

Statement

The annual programme prepared by
the Department of Official Language
for progressive use of Hindi in all
Central Government offices on the
basis of the regions ‘A’, ‘B’ and ‘C' is
received in the Ministry of Defence
and Communicateq to all concerned
in the Defence Organisation for com-
pliance, A statement showing the
broad points of the programme pre-
pared for all three categories of
States is placed at Annex. ‘A’

The annual programme prepared for
the year 1980-81 was accordingly sent
to all concerneg in the Defence Orga-
nisation. However, the three Services
which form a -na%,0, part of the
Defence Organisation have been ex-
periencing some difficulty in imple-
menting the programme on the basis
of the regiong ‘A’, ‘B' and ‘C’ because
of their compact organisational set
up. Though the units are scattered
al] over the country, they cannot work
in isolation, This difficulty ‘being
faced by the three services has been
brought to the notice of the Depart-
ment of Official Language who are
examining the matter,

In view of this, it is not possible to
indicate in terms of percentage the
progresgs made in the implementation
of the annua] programme. However,

APRIL 15, 1961
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some of the major achievements in
the progressive use of Hindi in the
Defence Organisation are as follows:—

(i) The Hindi Salahakar Samiti
is functioning in this Ministry
under the chairmanship of Defence
Minister. The second meéting of
this Samiti was held on 26th
December 1980 to review the pro-
gress with regard to the wuse of
Hindi in the Defence Organisation.

(ii) A broad based Implementa-
tion Committee is also functioning
in the Ministry of Defence, This
hag representatives from Service
Headquarters, Inter Service Orga-
nisations, etc. In addition, Imple-
mentation Committees have been
set up in each office|unit to ensure
speedy implementation of the provi-
sions of the Official Languages Act
and ruleg framed thereunder,

(iii) Hindi letters are now replied
to in Hindi.

(iv) Notifications, Service Instruc-
tions, Service Orders, administrative
reports, etc. are issued bilingually.

(v) 101 offices, which have 80 per
cent or more staff knowing Hindi,
have so far been notified in the
Gazette of India,

(vi) About 3,600 Hindi typewriters
are available in Defence Organisa-
tion and a provision has been made
to procure about 3000 additional
Hindi typewriters by the year 1983-
84 so that each office/unit hag at-
least one Hindi typewriter.

(vii) Translation staff hag been
sanctioned to various offices and
proposals to provide Hindi staff to
other offices are under considera-
tion.

(viii) Name-boards, sign boards,
rubber stamps and forms are now
generally bilingual,

(ix) Use of Hindi has been per-
mitted ag a medium of Department-
al examinations conducted by va-
rious offices under Ministry of De-
fence for Clasg III ang Class IV
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posts. Questions papers for such
examinations are bilingual

(x) Check points have been laid
dowa to ensure compliance of-va_-
rious instructions on use of Hindi

(xi) Inspection programmes are
prepared and organised so as  to
see the extent Government instruc-
tions on the use of Hindi are being
complied with by the various offi-
ces and the deficiencies if any are

removed,
ANNEXURE
THE PROGRAMME PREPARED FOR

ALL THE THREE CATEGORIES
OF THE STATES FOR THE YEAR
1980-81.

REGION ‘A’ STATES

1, Use of Hindi for prescribed
purposes,

2. Use of both Hindi and English
languages for specified purposes.

3. Sending of telegrams in.Deva-
nagari to Offices located in Region
‘A,

4, Provision of Hindi (Devana-
gari) typewriters,

5. Optional use of Hindi as an al-
ternative medium in the Examina-
tion for recruitment to subordinate
serviceg and posts.

8. Arrangement of optional yse of
Hindi as a medium of imparting
training in the training centres,

7. Optional use of Hindi in addi-
tion to English in various Depart-
mental Examinations,

8. Intensive steps to be taken to
increase use of Hindi in some selec-
ted cities.

9. Setting up of check points to
ensure compliance of orderg ins-
tructions etc.

10. Inspection of offices,
REGION ‘B’ STATES

1. Provision of Hindi Typewrit-
€rs.

2. Use of Hindi and English for
agreements contracts ang tenders
forms etc.

3. Preparation of Intemationfl.
Treaties and Agreements signed in
India both in Hindi and English,

4 Concerted efforts to increase
the use of Hindi in certain specified
cities.

5, Notification in the Gazette of
Central Government offices under
Rule 10(4) of the Official Langua-
ges (use of Official purposes of the
Union) Rules 19786,

6. Stepping up the use of Hindi
in Central Government offices loca-
ted in states which have adopifed
Hindi for purposes of correspon-
dence with the Central Govern-
ment.

7. Issue of press communique,
ete, both in Hindi and English,

8. Government advertisements to
be released both in Hindi and Eng-
lish.

9. Use of Hindi by Companies|
Corporationg owned or controlled
by the Central Government,

10, City official language imple-
mentation Committee constitutioa
of.

REGION ‘C’ STATES

1. Provision of Hindi typewrit=
ers.

2. Use of both Hindi and English
for agreements contracts and ten-
der forms, etc.

3. Preparation both in Hindi and
English of International treatiey and
agreementg signed in India,

4. Notification in the Gazette of
Central Government offices undey
rule 10(4) of the Official
(Use of official purposes of the
Union) Rules, 197¢.
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§. Inspections of offices being car-
riad out by the officers of HQ (ie.
Branch Officer and other officers of
Hindi Cell) at regular intervals,

6. Issuing of press communiques
etc. both in Hindi and English,

7. Issuing Advertisements both in
Hindi and English.

8. Functiong of the Official Lan-
guage Implementation Committee in
the Central Government offices
located in non-Hindi speaking areas
—enlargement of.

Number of government employees who
went abread to participate in trade
uniong functions

7608. SHRI DAYA RAM SHAKYA:
Will the Minister of LABOUR be
pleased to state the total number of
Government employees who were al-
lowd to go abroad to attend|partici-
pate in trade union functions and
to which Labour Organisations these
employees belonged during 19807

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): The
Ministry of Labour do not depute
Government servantg to go abroad
for attending/participating in trade
union functions.

g & fafn g e qdw
§ R W QA

7609. =it fagrs Tag : =1
e qA( A¢ THT T P4 FW@
f& :

(%) #41 ag wa g fo sac W
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wfad awe ¥ wAIRA & faator
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Ordinance Establishment other ihan
AFE[Q Civilians

7610. SHRI DAYA RAM SHAKYA:
Will the Minister off DEFENCE be
pleased to refer to the reply given to
Unstarred Question No, 210 dated the
16th February, 1881 regarding Cen-
tral Provision Cells attached to Army,
Navy and Air Headquarters where in
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it has been stated that the employees
of the Central provision Cel
(Ordnance Directorate) are actually
employees of lower formation and
their terms and conditions of service
are different from Armed Forces HQ
civilians and the reply to Unstarred
Question No. 1342 dated the 25th
February, 1981 wherein it has been
stateg that the termg and conditions
of service of CP cell employees are at
par with other ordnance establish-
ments under the Army HQ ang state:

(a) if so, which are these other
ordnance establishments, giving their
names; and

(b) whether it is a faet that the
terms and conditions of service of the
CP cel] employees are same gs appli-
cable in CODs?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL):
(a) The names of other Ordnance
Establishments are as follows:—

1. Central Ordnance Depots,

2. Central Vehicle Depots/Cen-
tral Armoured Fighting Vehicle
Depot.

3. Centra] Ammunition Depot

4, Ordnance Depots

5. Ammunition Depots

6. Field Ordnance Depots

1. Field Ammunition Depotg

8. Advance Base Ordnance Depots

9. Vehicle Companies,

10, Ordnance Transit Group
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11, Army Ordnance Corps. Centire
12, Army Ordmunce Corps School

13. Ordnance Stores Section attach-
ed to Army Base Workshopg

14, Inventory and Budgetary Con-
troj Cells

15, Staff with Major Generals
Army Ordnance Corps/Brigadiers
Army Ordnance Corps at Command
HQrs. and Ordnance Directorate
Army HQrs.

{b) Yes, Sir.

Vehicles ang Automobiles manufac-~
tured by Ashok Lelyand, Tata
Mercedes and others

7611, SHRI MOHAMMAD ASRAR
AHMED: Wilj the Minisler of IN.
DUSTRY be pleased to state:

(a) the number of cars, trucks/bus
chassis and mini-buses ang three-
wheeler passenger vehicleg and other
automobiles manufactured by M/s.
Ashok Leyland, Tata Mercedes and
others from 1975 to 1980 (year-wise)
and the percentage of capacity of pro-
duction ulilised each year manufac-
ture-wise;

(b) the number of carg (diesel/
petrol) chassis (buses/trucks) and
other vehicles proposed {o be manu-
factureg by the above companies dur-
ing 1981-82, 1982-83 and 1083-84; the
demand for these vehicles assessed at
present;

(c) whether there js any shorifall
in their production vis-a-vis demand;
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(d) if so, how do Government pro-
pose to meet the situation;

(e) the procedure for obtaining
these vehicles from the dealers/
manufacturers; and

(f) whether Government are aware
that heavy premium ig charged by
dealers/manufacturers for supply of
the same and how Government pro-
pose to put a stop to it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b), A statement is enclosed.

(¢) There is a general shortage of
commercial vehicles of the preferred
makes, viz, Ashok Leyland and
Telco.

(d) The Government aave taken
steps to augment the production

APRIL 15, 1981
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through input support, technicaj sup-
port, import of compoaents wunder
concessional rate of custom duty, as
alsp through approval o creation of
additional capacity.

(e) The Government doeg not exer-
cise any contro] on the sale and dis-
tribution of any of the vehicles,
These vehicleg are sold by the manu-
facturerg in accordance with the com-
mercial procedure established by
them.

(f) The manufacturers have repcri-
ed that no intending customer is 1e-
quired to pay any price in excesg of
the authorised price to their dealers.
However, to curb any tendencieg for
speculative buying or s2lling of com-
mercia] vehicles, Goverament have
imposed ban on resale of commercial
vehicles for a period of two years,
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Setting up of Rursl Training Imstitate
at Nagpur

7612. SHRI B, V, DESAIL: Wi} the
Minister of LABOUR be pleased to
state:

(a) whether the National Con-
ference of Regional Directors of Wor-
kers Bducation hag recommended ihat
a rural training institute should be set
up at Nagpur to prepare ; separate
cadre of rura] workers education
officers;

(b) if so, what were the other sub-
jects discussed in the Conference;

(¢) whether any report has been
submiited to Governmenti; ang

(d) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULAR] SINHA): (a)
Yes, Sir., National Conference of
Regiona] Directors under the Central
Board for Workers’ Education held
in New Delhi on the 6ih and 7ih
March, 1981 recoonmendaq that there
can be g special cadre ¢f Rural Edu-
cation Officers and a Rural Labour
Education Institute may be opened in
Nagpur.

(b) The other subjects discusseg in
the Conference related 1o new direc-
tions and dimensions of workerg edu-
cations and the shift in approach {o
the subject.

{c) Yes, Sir.

(d) Five copies of the Report have
been placed in the Parliament Library
for use of the Members.

Production of crown corks by M/s.
Parle Botiling Co. (P) Ltd.

7618. SHRI DHARAM DASS
SHASTRI:

SHRI K. LAKKAPPA.

Vll; the Minister of INDUSTRY be
pleased to stmte:
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(a) whether M/s. Parle Bottling
Company (P) Ltd, is « registered unit
for manufacture of crown corks in
Bombay;

(b) since when they stopped pro-
duction of crown corks and are re-

porting nil production;

(c¢) whether it is true that they have
shifted the machinery to Farldabad to
be set up in the name of Crown Corks
(P) Limited without Government
permission;

(d) the action Government have
taken to find out the reasong for clns-
ing the factory at Bombay and the
fate of the employees; '

(e) whether this violation js dealt
with under rule 24A of IDR Act and
clause 4(d), (g), (j) and section 5 of
the import trade controy act 1947 and
if so, whether any action had been
take under these clauses against this
firm; if not, reasons therefor; and

(f) action contemplatag by Govern-
ment against this company?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). No firm in the name
and style of M/s, Parle Rottling Co,
Pvt Ltd., was registered with Direc-
torate General of Technica] Develop-
ment for manufacture of Crown
Corkg in Bombay. Howz2ver, 5 com-
pany in the name and style of Mys.
Parle Crown Corks Maaufacturing Co.
was registered with them in March
1967 for manufacture of Crown Corks,
This unit reported production upto
June, 1971

() No company in the name and
style of M|s. Crown Corks Pvt. Lid,
Faridabad is registered with DGTD.
However, a company in the name and
style of M|s. Crown Caps Pvt. Ltd,
wag registered in December 1071 far
manufacture of Crown Corks ang this
unit reporteq production upto March
1977. According to record available
with Government, this unit wag to be
established with fresh investment om
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Jand building and machinery. The
Government is not aware of shifting
of machinery from Bombkay {o Farida-
bad.

(d) to (f). These do not arise in
view of reply to (a) and (b).

Reocognition of UNIDO as a gpecialised
Agency of UN.

7614. PROF., NARAIN CHAND PA-
RASHAR: Will the Minister of IN-
DUSTRY be pleaseq to state:

(1) whether India has taken up the
recognition of United Nations Indus-
trial Development Organisation as a
specialised agency of the United Na-
tions; and

(b) if so, the latest progress made
in this regard and the likely date by
which this aim would be achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The Constituion of the
United Nations Industrial Develop-
ment Organisation as a Specialised
Agency of the United Nations provi-
des that the Constitution ghall enter
into force when atleast 8g Stateg that
have deposited instruments of ratifi-
cation, acceptance or approval notifv
the Depository that they have agreed,
after consultation among themselves,
that the Constitution shal] enter into
force, So far only 30 States, includ-
ing India, have ratifieq the Constitu-
tion. Although, India has been urg-
ing Member States at varioug interna-
tional fora to take early aection for
ratification of the Constitution, it is
not possible to indicate a precise date
by which the objective would be
achieved.

Number of Barges Exported from
Ramsar

7615. SHRI R. P, GAEKWAD: will
the Minister of INDUSTRY be pleas-
ed {o state:
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(8) the number of barges exported
from Ramsar to different coOuntries
during the last five vears;

(b) whether it is a fact that a good
deal of capacity and talent ig avail-
able in Gujarat State for building
boats and barges; and

(¢) what sleps are proposed to in-
crease and develop this capacity for
meeting indigenous and export de-
mands?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
No exports have been reported by
any shipyard al Ramsar,

(b) Yes, Sir,

(c) Lack of capacity is not the con-
siraint in meeting the demand

Price index

7616. SHRI R P. GAEKWAD: Will
the Minister of LABOUR be pleased
to lay a statement showing:

(ay the 12 monthly average of the
cost of living Index; and

(b) whether there has been increase
in the cost of living index duriag the
last 12 months as against the corres-
ponding period of previoug year?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR-
(SHRIMATI RAM DULAR] SINHA):
(a) and (b), A statement showing Al
India Consumer Price Index Numbers
during March '80 to Februwary '81 with
comparative figureg for Mal_'ch "9 t;:;
February '80 is attached, The twelve
monthly woving average for February
‘81 at 39692 showed a rise of @0.59
points over Febmary ’80.
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Btatemment

" All India Average Consumer Price Index Numbers (General) and Twelvé Monthly Moving
Average on Base 1960 100

e Moot Mombly Lader 12 Monihly
1979 Maerch . . . . - . . .o 382 331.43
April . . . s . " . . 837 332.67
May . . . . ‘ . . . 339 334.00
Jue . . . . . ... 345 335. 50
Juy . . oo 00w e 353 337.49
August . . . . . . gbo 339.83
September , . . . . . . . 363 342,08
October ., . . . . . . . 366 344.17
November , , , . . e . 368 346,50
December . ., . . . . . . 374 349.17
1980 Janvary . . . . . . . . 371 353.00
February ., . c e e 369 356.33
March . . . . . . . . 33 359.75
April . . . . . . . 875 862,92
Mfa.y . . . ) . . . . . 382 36550
June . . . . . . . . . 386 369.92
Juy . . . . . . 394 373 33
August . . . . . ... 397 376.42
September . . . . . . . . 402 379.67
October . . . . . . . . 406 384,08
November . . . . . . . . 411 386, 67
December . . . . . . . . 408 389.50
198:  Janumry . . ) 411 392.8%
February . . . . . . . . 418 396,92
Isun & fusrw it fsire & vereTee Rww ¥ 11 WA, 1981 ¥ war<t-
forvm  gror wmpit w e fee swr wwar 3143 W fal 3o

& gy ¥ ag e WY g e R fe :

. 7617. st fgew Vg :  war (%) 15 3T, 1981 =
oW Wl fame e fedlg S wifr aw ow of oY wafy & fag
frew g wrm & TeNww feld ord INw & famer o fie Swyereer

520 LS—13 '
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ufr swm@r g ;
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e gy w A€ §; Wk

(T) w31 gz oA sEqAT faaa
w1 SN Ie v ET §; Wk qfx

g, ) AIET TR0 @ qET F a0
wrdarfy ¥y w § ?
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wirez fafiy wifrerfat ar W og
R & wEr 30-9-80 M 3731
sfre € 1| e 2R arfew qogd
T a9 w7 FT @rAAial ¥ R
TFIE IAew At § |

(@) % (7). wd=rd vy
drr frre & waER, SRR & ST
¥ 38,98,376 T M ufw I3,
1981 F oy aw M FAE X 0
sfyss a ®IT 520,052 TWA #
ufr FFrAar @ 1 O FIIT IIWW
(vsfmswwr)  wfufaw, 1074 &
wdfta  frgas da ogR & we
Trar TraR fear war 9y TR AT
ag  fpar war o wfase fafy wrfa-
A & /TR FTHA ¥ AKIL,
1980 IF HWIATT WAT HAAT & |
TR A w3y F grrea ¥ A feafe
wr amreT fear S @ g ) ashin-
FOT T A qAT F AR F 6. 37
@ 51 afwr Iz § | ¥ it
® agh ¥ fag @ ag ¥ g
ST 9 Q@ for ny & 1 foa
TRR | e 7 qFmar ufw F fag
feg oy 1w owaw (-
weor)  whafaaw, 1974 ¥ wam
frgee @7 s ¥ g geql
Farqr ufa & gerea & < qra fear
Tt ®1 W a7 T g
Frer wearey Wi w@iefe & frg wiam
oy

(7) @ w=dr gra s=dr
WAl W1 ITHAT ¥ qEyeAT FIA
o T o TeltcratrR
qe oo fear wrdar o
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Funds for research studics on SC
. and ST

7619, SHRI R. R, BHOLE: Wil
the Minister of HOME AFFAIRS be
pleaseq to state :

(a) whether any action has been
taken by his Ministry on the recom-
mendationg made by the Commis-
sioner for Scheduled Castes and
Scheduled Tribes in his 21st and
22nd Reports for placing some funds
at hig disposal for financing some
urgent studies through eminent
scholar]institutions;

(b) if so, the particulars thereof
and if not, the reasong therefor;

(c) whether the new Commission
for Scheduled Castes and Scheduled
Tribes has been provided with speci-
fic funds for undertaking such re-
search studies by its own staff and
outside scholars|institutions; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) and (b), The Ministry of
Home Affairs is giving grants to
the Research Units for undertaking
research studies pertaining to the pro.
blems of Scheduledq Castes and
Scheduleq Tribes. One of the func-
tions of the field offices is to under-
take research studies pertaining to
the problems of Scheduled Castes
and Scheduled Tribes and the Com
missioner can utilise the services of
field offices for this work. However,
if any specific proposals for sponso-
ring such studies are received from
the Commissioner for Scheduled
Castes and Scheduled Tribes, they
could be considered on merits.

(c) ang (d), The Commission for
Scheduleq Castes and Scheduled
‘Tribes has been given an elaborate
field organisation consisting of 17
field offices which js wel] equipped
with adequate number of research
personnel. One of the functions of
the fleld organisation is to under-
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take research|evaluative studies per-
taining to varioug problems * of
Sch:duleq 'Castes and Scheduled
Tribes and the programmes under-
taken for their development.

Non Enforcement of Statutory Relaxa-
tion of SC/ST in Recruitment and
Promotion

7620, SHRI N. E. HORO:
SHRI K. PRADHANT:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some cases have come
to the notice of Governmment that the
statutoty  relaxation gllowed to
Scheduleg Castes/Scheduled Tribes
candidates ia qualifications and ex-
perience is not being followeqg strictly
in 1ecruitment and promotion for the
reserved posts; and

(b) if so, what action Government

proposed to take to enforce the above
statutory relaxation.

THE MINISTER OF STATE IN THE .
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). AIll relaxation, benefits
and other concessions far SC|ST have
been provided by executive instruc-
tiong and there are no statutory enact-
ments in this regard. Government has
issued instructions that the Minisiries/
Departmentg should observe the pres-
cribed procedure for fllling reserved
vacancies and other orders relating to
representation of SC/ST in services
strictly. It has been further provided
that instances of discrimination or
deliberate infraction of the orders
relating to reservation and concessiong
in favour of SC/ST jn any officg
should be brought tp the notice of ap-
propriate authorities for suitable ac-
tion.
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wawgT § qw ak ¥ & waneil &
wel  fwaa

7621. St W WX w4l : %
T WA g T O WG

(%) *0  Sqqg F W W
wrea™ ¥ fufwg weaeal & s43 @14
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1981 M SEWYR & wodiw OF AT
¥ ¥5  MNurarex TARS FA W
R 3 wrer fewa w1 AEN qwrAnT-
qAEE F TG ANX WA ® AL X AW
TE g o= Wik o wrEAe feuy
¥ fwd & v

(m) w¥c (m)
fHsrwd T

qAHIT T A1

Illegal Eniranits from Eastern and
Western Borders

7622. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of HOME
ATFFAIRS be pleaseg to state:

(a) the number of illegal entrants
into India during each month of the

APRIL 15, 1981
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last three years including the curzent
year from Eastern and Western
borders;

(b) how many of them are from
Bangladesh and the action taken to
deport them: and

(c) how many of them were aclual-
ly deported during each of the last
13 months?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c) The information is being col-
lected from the various State Govern-
ments and Union Territories ana will
be laid on the Table of the House.

Setting up of Standing Commitiees for
Backward Areas

7623. SHRI AJOY BISWAS: Will
the Minister of INDUSTRY be pleased
to state;

(a) whether the All India Emall
Industiries Boarq have taken any de-
cision to get up different standing
committees for different backward
areas; and

(b) if so, how many Standing Com-
mittees have been set up for the
North-Eastern region witp details
and objective thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) The Al] India Small
Scale Industries Board have not taken
any decision to constitute different
standing Committeeg for different
backwarg areas. However, a decision
wag taken by the previous SSI Board
ia its session held in February 19%8
to constitute a Standing Committee
to look after the development of smal}
scale industries in the North East
Region, This Standing Committee is
headeq by the Joint Secretary, In-
charge of Small Scale Industries in
the Ministry of Industry and with 20
representatives of the State Govern-
ments, KVIC, All India Handicrafta
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Boards, Banks, Associat;on of Small
Scale Industries etc, has since finalis-
ed its report on measuras to promote
the development of village and gmall
scale industries in the region. The re-
port will be considered by the SSI
Board at its next meeting.

Yodustrialisation of North Eastera Re-
gion

7624. SHRI AJOY BISWAS: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether any proposal was made
for development of backward areas in
the meeting of the -All India Small
Industries Board in 1980-Bl; and

(b) if so, what specific proposals
were made for the development of in-
dustrially backward districts of Nerth-
Eastern Regions, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANJIT CHANANA):
(a) No, Sir,

(b) Does not arise.

Staff position in .1LS.IL Agartala

7625. SHRI AJOY BISWAS: Will
the Munister of INDUSTRY be pleased
to state:

(a) whether Government are aware
that tha lbranch of Small Industries
Service Institute at Apgartala is not
equipped with sufficient officers, staff
and vehicles resulting in failure to cope
with the need of the Stat=;

{b) if se, whether Government have
any proposal to effect improvement in
the situation; and

(c) when, and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY - OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The staff strength of Branch Insti-
Tute, Agartala, is considered adequate

to cope with the present requlremmtl’
of the State. The Institute does not
have any vehicle at present,

(b) and (c) No, Sir. Because of
the current need for stringent eco-
nomy, no vehicle can be provided at
present.

#fe uammT
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Plan to Lure Harijans to Islam

7627. SHRI R. L, BHATIA: Wil] the
Minister of HOME AFFAIRS be pleas-
ed to state;

(a) whether Government's atten-
tion has been invited to the news item
captioned Concern at plan to lure
Herijans to Islam’ appearing in the
“Times of India’, New Delhi dated the
21st March, 1981; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir. '

APRIL 18, 1881
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(b) The State Governments are fully
competent to take appropriate legal
action if any violation of law comes
to notice,

W, @ A A W T
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Amenities Employment fo next of
Kins of Victims of Dacoities/Riots

7629. SHRI RAJESH KUMAR
SINGH:

SWAMY INDERVESH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that U.P.
Goverment hag recently announced to
provide employment and other amenie~
ties to the next of Kkins who were
killed by dacoits in that State;

(b) whether the Central Govern-
ment proposed to issue such instruc-
tions to all State Governments to pro-
vide such amenities/employment to

-those who, are victimg of dacoities and

commung] riots; and

{c) if not the reasons therefor?

THE MINISTER OF STATE IN THE

-MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):
(a) Provision already exists in U.P.
to provide employment for one of the
family * members of a Government
gservant dying on duty as also in cases
of policemen laying down their lives
in encounters with dacoits in recent
months. Provision also exists for
allowing extraordinary vpeénsion to
dependents of non-officiel publicmen,
like cultivators, village-chaukidars,
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small: income -shopkeepers etc. and
also in respect of policemen losing life
in encounters with the dacoits, armed
criminals or foreign intruders.

(b) and (c). No such proposal is
urider consideration of the Central
Government in regard tq victims of
dacoities. The Minorities Commission
have, however, recommended that
adequate monetary assistance should
be given to the victims of communal
riots to enable them to rebuild their
houses/shops burnt or looted during
the riots, and to the.victims who are
killed as a result of the injuries
during the riots. The families of
those whose earning members are
killed should also pe given adequate
monetary assistance to enable them
to maintain themselveg and in addi-
tion employment should be porvidad
to one member of each of the affected
families. A scheme in this regard is
under consideration of the Govern-
ment

Increasing the output of Heavy Water

7630, SHRI RAJESH KUMAR
SINGH:; Wilj the PRIME MINISTER
be pleased to state:

(a) whether Government propose
to increase the output of heavy water
in the country;

(b) if so, the plants where such
production will be increased;

(¢) how much production is likely
to be increased; and

(d) the
thereof?

financial implications

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
. AND ENVIRONMENT (SHRI C, P. N.
SINGH): (a) and (b), Yes, Sir.
Work on three new Heavy Water
Plants is proposed to be taken up
during the current financial year to
increase the indigenoug production of
heavy water. Efforts are also being
made to optimise the production ef
heavy water at the existing plants,
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(¢) and (d). Detaily are being
worked out.

Job Reservationg for Women

7631, SHRI RAJESH KUMAR
SINGH:

SHR] RAMAVATAR
SHASTRI:

SWAMI INDERVESH:

Will the Minister of
AFFAIRS be pleased to state:

(a) whether a seminar on the
Indian Women wag held in the capital
on 15th March, 1931;

(b) if so, whether the seminar has
suggested the Government for job
reservation for poor women of the
country;

HOME

(c) whether Government have con-
sidered the suggestion; and

(d) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): (a) and

(b). Yes, Sir.

(¢) and (d). Government has seen
only press report regarding this
seminar and the suggestion made in
the seminar for job reservation for
poor women, but has not formally
receiveq any such suggestion for con-
sideration, However, Article 16 of
the constitution prohibits any dis-
crimination on ground of sex, among
other grounds, for appointment to any
office under the State

Manufacture of auto-engines working
with aloohol and petrol mixture

7632, SHRI RAJESH PILOT: Will
the Minister of INDUSTRY be pleased
to state;

(a) the steps Government have
taken to develop ang help manufac-
cture of auto-engines working with
aleohol and petro] mixture; ang
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- (b)- When do Gevernment hope to
introduce the oil import reducing
wventure?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a)
and (b). Government are encouraging
experiments and research by various
agencies into the technical and opera-
tiona] aspects relating to the use of
alcohol fuel blends for the purpose.
The commercial and regular use of
alcohol fuel blends will require
further studies relating to availability
and gstorage of alcohol, long-term
performance of the internal ecom-
bustion engines and the need and
extent of modifications requiredq on
existing engines. ) :

Eradication of Unemployment

7633. SHRI RAJESH PILOT: Will
the Minister of PLANNING be pleased
to state;

(a) whether Government are aware
of the unreliability and irrelevancy
of the flgures available about the un-
employment:

{b) whether Government are also
aware that even in advanced countries
where such figures are available, the
planning goes tangentially off and
that even though the causeg for
un-employment are known, the short
and long term measures to meet as it
have not met with success;

(¢) whether Government are also
aware that the vocationalising pro-
grammes through 10+24-3 scheme of
education have also not Dbeen
successful; and

(d) if so, what steps have Govern-
ment taken to link employment with
education, proper planning and deve-
lopment?

THE MINISTER OF PLANNING
AND LABOUR (SHR; NARAYAN
DATT TIWARI): (a) The Govern-
ment feel that in view of some of
their limitations, the estimates of

unemployment have to be used with
caution.

(b) Yes, Sir.

(¢) and (d). It is too early to
comment upon the suscess or other-
wige of the vocationalisation pro-
gramme. After careful considera-
tion, the Sixth Plan states that
“One of the important links between
education and development i3 pro-
vided by manpower development
through vocationalisation of secon-
dary education related to employ-
ment”.

Mes=ting or Indo-France Joiut
Business Council

7634. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Wil the
Minister of INDUSTRY be pleased
to state:

(a) whether the Indo-France Joint
Business Council which held its
meeting in Delhi on 3rd February,
1981 has decided that the first thrust
in co-operation between the tiwo
countries should be jn the direction
of medium scale enterprises;

(b) if so, what were the main
reagons for going in for medium scale
enterprises; and

(c) whether the French Govern-
ment has indicateq the projecls in
which France will help India during
the financial year 1981-827

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(c). The first meeting of the Indo-
French Joint Buisness Council set
up jointly by the conseil National de
Patronat Francis (CNPF) and the
Ferderation of Indian Chambers of
Commerce and Industry (FICCI)
was held in New Delhj on the 3rd
February, 1981. The meeting did not
specifically decide that the first thrust
in cooperation between the two
countries should be in the direction
of medium scale enterprises. The
CNPF, however, proposed to set up
an office in Bombay jn order to
facilitate transfer of French techno-
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logy to India and joint venture with
Indian partners, specially for the
small and medium size firms. As
this was a meeting of business men
anly, the question of French Govern-
ment indicating the projects in which
France could help India did not arise,

Unrest of Eastern Border

7635, SHRI M. V., CHANDRA-
SHEKARA MURTHY: Will the
Minister of HOME AFFAIBS be
pléased to state:

(a) whether borders connected
with PBurma, Bangladesh and China
have witnegsed a great unrest and
tension during March, 1981;

(b) if so, whether rebel Nagas and
Mizos have béen very active during
the month; .

(c) whether many cases of wviola-
tions and arms and ammunition was
found on these borders; and

(d) if so, the action taken by
Government in this regard?

THE MINISTER ‘OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Two incidents of violence
were reported from East District of
Manipur during March, 1981, which
resulted in death of 4 persons and
injury to 2 others.

Underground Nagas who had re-
turned from China in 1976 and 1977
and who have peen staying in Burma
across our borders are reported to
be responsible for these acts of
violence.

Strict vigilance continues to be
maintained by security forces along
the international border.

Conference of Science and Techno-
logy Ministers of C.E.C.D. held at
Paris

7636. SHR] MOHAMMAD ASRAR
AHMAD: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to lay a statement showing:
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. (a) whether g Conference of
Science ang Technology Ministers of
OECD (Organisation for Economic
Cooperation ang Development) was
held at Paris on the 19th and 20th
March, 1981;

(b) if so,
and

the subject discussed;

(¢) resolutions passed or con-
sensus obtained on subjects dis«
cussed?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. AND ELECTRO-
NICS AND ENVIRONMENTS (SHRI
C. P, N, .SINGH)zt.: (a), Yes, Sir.

(b) and (c). The ,theme of the
Meeting w2, “Su2ace,  Technology
and Ir->ex'on in the  1980s—
National mrd International .Perspec-
tives™.

Three poinis were dealt with, ie.
(i) Policies for Innovation;

(ii) Future, jmpact of Science and
(iii) International Codperational,

Ministers reviewed current’state of
Science and Technology olicies in

‘OECD countnes in the light of the

many ecanomlc and social challenges
facing them, They discussed national
and international approaches needed
to meet these challenges through re-
search, development and innova-
tion.

A declaration stressing the need
for integration of policies for Sciemce
and Technology was adopted.

Allocation for WeéRlare of Adivasis of
South Vayanad in Kerala

7637. SHRy V. §, VIJAYARAGHA-
VAN: Will the Minister of PLANN-
ING be pleased to state:

(a) the amount allotted end spent
so far for the welfare of Adivasis of
South Vayanad in Kerala umder the
Western Ghats Development Scheme;
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) whether a programme of con-
E{;ﬁm of houses has been under-

{c) -if so, the number of houses
constructed and the expenditure in-
curred thereon; and

(LA .
(d) whether any amount has
lapsed, and if so, the reasons thereof?

THE MINISTER OF PLANNING
:AND LABOUR (SHRI NARAYAN
DATT TIWARI); (a) to (d). In-
forrmation has been sought from the
State Government ang would be laid
on the Table of the House as soon as
the same is received,

Preferencé in granting licences to
backward areas

7638. SHRI JAGDISH TYTLER:
Wil] the Minister of INDUSTRY be
pleaseq to state:

(a) whether Government propose
giving preference to backward dis-
iricls in the grant of licences; ,

(b) if so, the details of the scheme;
and

(¢) the number of districts that
have been identified as industrially
backward and where these are locat-
ed, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

CHARANJIT CHANANA): (a) and
" (B). Regional dispersal is a critical
ingredient of the Government’s licens-
ing policy. Sub-regional licensing
preferences are for industrially back-
ward districts.

(c) 246 districts [as at Annexure
1 [Laid on the Table of the House.
Placed in Library. (See No. LT-2366/
81.] In the country have been declared
as industrially backwarg eligible for
Concessional Finance and other faci-
lities. Out of these, 101 districts/areas
Annexure II [Laid on the Table of
the House. Placed in Library. See No.
LT-2366/81.] have been further identi-
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fied for benefit under +the Central

Investment Subsidy Scheme,

Low Payment of Interest on EP.F, by
Big BuSiness Houses

7639. SHRI ARJUN SETHI: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government are
aware that most of the multinationals,
monopoly and big business houses in
exempted category pay a very low
rate of interest on Provident Fund
deposits to their employees in .come«
parison to other public sector under-
takings;

(b) if go, the details regarding such
big business houses; and

{c) the steps Government propose
to take and check these big multina-
tionals and other companies to pay the
same rate of interest ag paid by public
sector undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and
(c). According to the information
furnisheg by the Provident Fund
Authorities, many exempted estab-
lishments including some monopoly
houses and multinationals are paying
interest on Provident Fund Accotint
for their employees at rates lower
than these fixed by the Government
of India. The reasons for payment
of interests at such low rates by the
exempted establishments are wunder
investigation.

In the meantime Provident Fund
Authorities are taking action under
Section 14(2)(A) o the Employees’
Provident funds ang Miscellaneous
Provisions Act, 1952 and Section 406/
409 of Indian Pena] Code against the
employers of such establishments who
have defaulted in transferring the
Provident Fund Contribution to their
respective Boards of Trustees.

(b) Information is being collected
and will be lajd on the Table of the
House.
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7640. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the actual number of Scheduled
Castes and Scheduled Tribe candi-
-dates who finally got into LAS,, LP.S,,
Allted Services etc, during the last
three years out of the coaching
cventres being held in the country;

(b) whether the percentage of
‘such category of candidates are upto
the mark and satisfactory in com-
+parison to the previous years; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHR] YOGENDRA MAKWANA):
{a) Avaliable information shows
.that 135 Schedulej Castes/Scheduled
Tribe candidates trained by the Pre-
‘examination Training Centres have
been -recommended for appointment
into these Services on the results of
“the Indian Administrative (now Civil
Services) Examination held by the
"U.P.S.C. during the years 1977, 1978
‘and 1970. i '

(b) and (c¢). Almost all the vacan-
cies reserved jn the Indian Adminis-
trative Services, Indian Police Service
and other Central Services for Sche-
duled Caste: and to a large extent for
-Scheduled Tribes, are being filled by
the candidates belonging to these com-
munities.

Direct commission to Schedubed
Caste/Schedulid Tribe in Armed. .
Forceg

7641, SHRI CHINTAMANI JENA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose
any provision for direct{ recruitment
0f the Scheduled Castes ang Schedul-
ed Tribes in the commissioneq staff in
Army, Navy gnd Air Force of Defence

"Services; and
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(b) it s0, the details regarding the
scheme of Government in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a). and (b).
Recruitment to the Commizssioned
ranks in the Armed Forces is made
amongst Indian nationals on an all
India basig through written examina-
tions conducted by the Union Public
Service Commission as well asg direct
entry in the case of Technical
Graduates through the Secvices
Selection Boards. The candidates
belonging to Scheduled Castes and
Scheduled Tribes, like others, are
eligible to appear at thess ex-
aminations. There is, however, no
raservation for such candidates.

Setling up of Turnkey Projecis

7642, SHRIMAT] MOHSINA KID-
WAI: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the National Small
Industries Corporation iy planning
to start about a number of turnkey
projects in developing countries; if
so, how many;

(b) whether detailed project reportis
for the same have been finalised in
consultation with the countries where
these projects are to be set up; and

(c) the names of these countries
and the natur= of the projects to be
set up and the net gaing of the
Wational Small Industries Corpora.
tion?

THE MINISTER OF STATE I[N THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). National Small Industries Cor-
poration has been receiving requests
from various developing countries for
supply of project information, equip-
ment, erection ang commissioning of
machinery anq rendering other
services suitable for establishment of
small scale industrial units. So far,
however, NSIC hag supplied equip~
ment far 49 smal] scale industrial
units to be set up in Tanzania and one
unit to be set up in Kenya. The
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Government of Nigeria have requested
NBSIC for the preparation of two pro-
ject reports. NSIC js in touch with
the Nigerian Government for finalis-
ing commercial arrangements to enable
it to prepare project reports,

(c) Inquiries have also been re-
ceived by NSIC from the following
countries:

(i) Bangladesh
(ii) Indonesia
{ili) Kenya

({iv) People’s Democratic Republic
- of Yemen

(v) Afghanistan
(vi) Iran, and
(vii) Baharain.

These relate to supply of project
information, equipment, erection and
commissioning of machinery and/or
rendering other services suitable for
establishment of small units.

Besides NSIC's income from supply
of project reports, personnel, erection
and commissioning of plants, NSIC’s
efforts would also result in export of
machinery and other products from
India.
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Number of Exempted Establishments
ander E.P.F, Act and Check Invest-
ment of Provident Fung Money

7645. SHRI R. L. 'P. VERMA: Will
the Minmister of LABOUR be pleased
‘to state;

(a) the number of exempted estab-
lishment covereq under the Employees
Provident Fund and Miscellaneous
Provisions Act 1952;

(b) whether any check has been
provided for investment of provident
fund moneys according to the presecri-
bed pattern of investment in view
of large scale of misuse of provident
fund moneys of exempted establish-
Jnents;

(c) if so, whether the accounts of
all the establishments have been
checked and how many establishments
were found to be in default for non-
investment of Provident Fund moneys
according tp prescribed norms along-
with their name:

(d) the action .proposed to be
taken|action taken against each of
<such establishment (s); and

{e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to (e).

"The requisite informatien is being
collected and will be laid on the
Table of the Sabha,

APRIL 15, 10881

Written Am!erf 444

a

W A ¥ o ﬂf-wm

7646. S WITo THo TIBW ; ¥4I
IG(T HAY I AT W FAT I
fw .

(F) *a1 QTHCFT 49 3§ q
FN W iiqr § fo 78 a0 A W
IR STAT A Tqaar s v
fer o< feq a3t o @@ 3, W

(u) afz g, arga s;qrﬂf R AR T3

IAN waaq ¥ Twog day (S
qTOTWIA wrAAT ) o (F) &, 780

(@) we & 7@ 3701 1 faaam
arafer fifa & wxda g ax
9T (1) WRA Fi 1971 F FHATTAT,
F ORI QW A@ & Af4F Aq&\r
T WEL W AT W Ad FY AT
& WL WIS IF FAGAAT F HYFIL
5@ & wigs sqgear @ vgT A
sreqiferet € & meae frdy ot A%
ariifrx afafely & foaq wyafa ad
& ot g 1+ feg Iadzx Aifa &t
T7q 7€ F© gz fafase A
¥ fog segwr difa ¥ waae 7o
fafrsz wat & fadg gz &t o wsar
¢ wa: faega Frfee fegrm Sl
feg o &)

Incentives and price rise of Writing
and Printing Paper

7647, SHRI- B. V., DESAI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government are con-
sidering introduction of package of
incentives comprising excise duty
relief soft term loan for modérnisa-
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-—

tien.mnd prowvision of cheap institu-
tional licance for registration of forest
resources with a view to luring private
sector investment in the paper indus-
iry;

(b) if so, whether this has been
necessitated py a virtual lack of in-
vestment in the establishment of
larger paper mills in the country over
the last decade;

(c¢) whether Government are also
considering the industria] demand for
a further hike in the administered
price of white writing and printing
paper following a sharp increase in
the production cost of such varieties
of papers;

(d) if so, the details of the same;
and

(e) when the final decision in this
regarg is likely to be faken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a)
Government have already given excise
duty concessiong to small paper mills
and for the wuse of unconventional
raw materialg such ag cereal straws,
bacasse etc. The question of exten-
sion of soft loan racilities to the paper
industry for modernisation purposes
hag also been taken up.

(b) The installed eapacity for the
production of paper and paper board
has been registering a steady growth
and while two large integrated pulp
and paper mills have already come
" into ovproduction in 1979, further
schemes are likely to materialise in
the Sixth Plan period, to ensure
adequate capacity to meet future re-
quirements.

(c) to (e). There ig no proposa) at
present to revise the price of white
printing paper,

Amount required fer enhancing
Cement production '

7648. SHRI B, V. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether an amount of Rs. 200
crores will be required for enhancing
the cement production capacity over
the next five years to meet the coun-
try’s growing demand;

i

(b) if so, whether the study on
cement industry also suggests that
another Rs. 1000 crore will be requir-
ed to scrap the obsolescent plants in
the cement industry and replace them
by new ones; and

(¢) if so, to what extent Govern-
ment are proposing to take the steps
to meet the demand of cement and
also to improve the cement produc-
tion in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). The Working Group on Cement
Industry set up by the Planning
Commission has assessed that the
yearly average investments required
at the current price leve] are ex-
pected to be ranging from Rs. 235
crores for the first three years to
Rs. 380 crores per year duing the last
twyo years of the Sixth Plan. Invest-
ments required for modernisation of
the cement plants were however not
been worked out by this Group.

(c) Every effort is being made by
the Government to increase produc-
tion of cement by making available
the requisite inputs to the industry
and also approving additional capa-
city.

Census of Sick Industries

7649, SHRI B.V. DESAI: Will the
Minister of INDUSTRY be pleasea to
state:

(a) whether Union Government
have written to all States requesting
them to conduct 5 sensus of sick in-
dustries in their States and submit a
report to Government,

(b) if so, whether any report in this
regard has been submitted by the State
Governments. and
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(c) it 80, the details of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(c). The Development Commissioner,
Small Scale Industries has initiated
action to conduct studies of sick units
through the Small Industries Service
Institutes, It is expected that these
studieg would reveal the extent of
sickness, causes of sickness the invest-
ment blocked in such umts ana the
rol¢ of the State level Committee in
Teviving sick units,

Exemption to Licenced Deajers and
Licencees from Section 7 of Arms Act

7650. SHRI JITENDRA PRASAD:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 4153 on the
17th December, 1930 regarding exemp-
tion to licenced dealers and licencees
from Section 7 of Arms Act and state:

(a) whether any specific decision on
the question of conversion of prohibit-
ed ammunition into number cartridges
has gince been taken and conveyed to
the licenced aealers and the licencees
for iheir necessary action and
guidance;

(b) if so, the details thereof: and

(c) if not, whelher the exemption
pericd which expires in June 1981 will
again be extended further till such a
decision js taken and prohibited am-
munition is converted into number
carlridges by the dealers through the
ordnance factories etc?

THE MINISTER OF STATE IN THE
MINISTEY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir. '

(b) Does not arise,

(¢). 'Government will consider ex-
fenaing the period beyond June, 1981,
if need arises.
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Suspension of Supdiies to (Orimanee
Factories by Private Firmg

7651. SHR1I JITENDRA PRASAD:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that supplies
of raw material to Ordnance factores
were suspended from January, 1981 to
31st March, 1981 by private firms due
1o non-payment of bills by Govern-
ment;

(b) if so, whether the production of
vital Defence equipment was hampered
due io non availability of raw mate-
rials; and )

(¢) what action Government have
taken in the matler and who is res-
ponsible for it?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) A few firms
suspended supply of raw-materials
during thig period,

(b) No, Sir.

(¢) Does not arise since aelay in
making payment was due {o budgetary
constraints.

Combatant Soldiers at Delhi

7652. SHRI1 SATISH PRASAD
SINGH: Wall the Minister of DHFENCE
be pleased to state: )

(a) whether it is a fact that there
are large number of combatant sol-
diers held over much in excess of tne
authorised sanctioned strength by the
Army, Navy and Air Beaaquarters at
Delhi thereby depleting the working
strength of the units;

(b) whethey it is also a fact that
ihese personnel are not deploved on
any productive work: and

(¢) if so, what steps Government
propose to take of ensure that no per-
sonnel in excess of the strength sanc~
tioned are retained at Delhi and the
excess gleg above the sanctioned
strength routed back to their réspec~
tive units?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (c).
Normally the Services Headquarters
function with the authorised comple-
ment of Service personnel. However,
to meet shorttenm requirements of
certain ad-hoec and time-bound pro-
grammes, the work force at the Heaa
quarters is augmented in gpecific cases
by temporarily drawing upon the re-
sources of the lower formations/units
without dislocating the work of the
latter. The position regarding man-
power at the Headquarters is reviewed
periodically and personne] gre posted
out from time to time when they are
not required.

Cases Taken up by CBI during 1980

7653. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of casesg taken up
by the CBI during 1980;

(b) the number of
Government
therein?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFXIRS
AND Ixy THE DEPARTMENT OF
PARLIAMENTARY AFFAIR (SHRI
P. VENKATASUBBAIAH): (a) 1194.

(b) 2245 persons consisting of 915
Central Government employees, 663
other public servantg and 667 private
persbns.

persons and
employees involved
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Facilities given to Gujarat Indusirially
Backward Districts

7655. SHRI DAULATSINHJI JA-
DEJA: Will the Minisier of INDUSTRY
be pleased to state:

(a) whether Government have libe-
ralised the facilities for opening small
scale industries for promoting employ-
ment and rapid cevelopment of back-
ward areas and the detailg of facilities
pt'ovided; and

(b) if so, the name of the industrial-
ly backward districts of Gujarat State
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which have been benefited hy the said
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) For
the development of backward areas,
the Central Government offer the
following assistance and i.aci'h‘ﬂes:

(i) Central Scheme of Investment
Subsidy.

(ii) Transport Bubsidy Scheme.

(ili) Concessional finance facilities
from the All India Term
Lending Financial Institutions.

{iv) Tax concessions.

{(v) Hire purchase of WMachinery
by amall scale industries,

(vi) Consultancy for technical ser-
vices,

(vii)Special facilities for import of
raw materials,

(vii1) Rural Industries Projects

Programme,
(ix) Rural Artisans Programme.
(x) District Industries Centre.

(xi) Seed/Margin Money Assist-
ance.

For liberalising the (facilities for
promotion of small scale industries,
Government have initiated measures
such as buffer stocking of raw mate-
rials, margin money scheme for sick
units, establishment of testing centres,
proposed revamping of DICs, and
reservation ana exclusive purchase of
selected itemg from small ‘scale sector.

(b) The following 10 district in
Gujarat have been declareg backward
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1o qualify for concessional finance
facilities from term-lending financial
institutions.
Amreli, Banaskantha, Bhavnagar,
Broach, Junagadh, Kutch, Mehsa~
na, Panchamahals, Sabarkantha
and Surendranagar.
Panchamanals, Broach ang Surendra-
nagar have been further identified as
eligible for Central Invesiment Sub-
sidy.

Dry Batiery Cell manufacturing Co.

7656. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of INDUSTRY
be pleased to state:

(a) the names of 1{he
which are manufacturing dry battery
cells in the country;

companies

(b) since when they are cealing in
this manufacture;

(c) whether any new firms have
applied for the issue of licence for
manufacturing dry battery cells; and

(d) it so, the details thereof and the
action taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). The names of the unils engaged
in the manufacture of dry ‘battery cells
and the years of commencement of
production are given in the statement
attached.

(c) and (d). Yes Sir. In June,
1980 M/s. Asoka Battery Limited
applied for industrial ' Licence for ' a
capacity of 6g million Nos. Theé com-
pany has been issued letter of intent
aated 20-9-1980 for the capacity
applied for.
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Statement '
5. No. Name of the Company " Year of commencement
- of production
1. Geep Industrial Syndicate Ltd, . 1968
2. Indo National Limited :
Nellore Unit (A.l?'.} 1973
Tada Unit (A.P.) 1980
3. Lakhanpal National Limited, Baroda . 1973
4. Punjab Anand Batteries Ltd., Mohali 1974
5. Toshiba Anand Batteries Ltd., Cochin 1972
‘6, Union Carbide India Limited
(a) Calcutta Unit 1924
(b} Madras Unit 1952
(¢) Hyderabad Unit 1967
1975

<. J- K. Batteries Limited
8. Estrella Batteries Limited

The unit has been
in existence since
Industries  ( Deve-
lopment and Res
gulation) Act, 1951
came into ferce.

Ban on Import of second hand paper

planis machinery
7657 SHRI PRATAP BHANU
SHARMA: Wil] the Minister of

INDUSTRY be pleased to state:

(a) what are the facilities and con-
cessiong given by Government for
paper industries, specially for mini-
paper plants;

(b) whether recenily Government
have banned the import of gecond hand
paper plant machinery; and

(¢) if 5o, in the light of this decision
what other facilities Government are
thinking 1o allow for entrepreneurs
coming up in this 1ine?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a), Gow
ermnment had taken the following steps

for increasing the production of

paperi—

(i) Promoting the setting up of
paper mills based on second-
ary raw materials which Joes
not involve foreign exchange
expenditure has been Jelicen~
ced,

(ii) The import of pulp has been
liberalized.

(iil) The import duty on waste
paper used for paper making
Hag been walved.

(iv) Excise rebates have been
allowed to smal] paper mills
for the use of unconveénflon®t
raw materials,

(v) Special incentives have beeny
offered for the ytilisation of
Bagasse for paper ma¥King.
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{b). Having regard to the stage 71
development and capacity of the indi-
genous paper machinery building in-
dustry, it has been decided to discon-
tinue the scheme of allowing import of
second hand paper plants upto a capa-
city of 30 tonnes per day.

(¢). The indigenous paper machine-
ry building industry is in g position to
offer _plant and equipment covering
almost the entire range of require-
ments of the aper inaustry.

Manufacture of Diesel Engine fitted
Premier Padmani Carg

7658. SHRI PRATAP BHANU
SHARMA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether ’'Government Thave
received any proposal from Premier
Automobijles Limited, Bombay for the
manufacture of diesel engine fitted
Premier Padminj cars;

(b) if so, the details thereof; and

(c) Government’s reaction to it?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
{(b). M/s. Premier Automobiles Ltd,
Bombay have sought permission to
manufacture diesel cars upto 25 per-
cent of their production,

(¢). The question of dieselisation
of passenger cars is under examina-
tior having regard tp the availability
of aiesel and petrol vis-a-avis demand
and the techno-economic and techno-
logical aspects of switch over to diesel.

Defects in Amabassador Qars

7859. SHRI PRATXP BHANU
SHARMA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are aware
of the fact that the design dies of Am-
bassador cars are mostly worn out or
damaged and due tp that reason the
ftling and workmanship of cars manu-
factured by Hindustan Motorg Ltd. are
wery poor now a-days;
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(b) what are the reasons for not
changing the model and design of am-
bassador car for last 10 years;

(c) whether Government have drawn
attention of the company towards these
defects and poor workmanship; and

(d) whether Government have issued
instructiong for quality control of Am-
bassador cars?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) 1o
(c). The press tool dies of the Am-
bassador car have been ysed for a
number of years. M/s. Hindustan
Motors propose to introduce a new
mode] for which they have been per-
mitted import of technical drawings,
designs gng aocumentations and of
complete sets of press tool dies.

(d), Yes, Sir.

Prisons for Women Prisoners

7660, SHRI SUDHIR GIRL: wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of prisons, if any
existing separately for the women
prisoners in India;

(b) the names of states in which
such prisoners exist; and

(c) the measures taken to correck
the women criminals?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). Andhra Pradesh, Mahara-
shtra. Punjab, Tami] Nadu and Uttar
Pradeh each have a separate prison for
women prisoners.

(c). Incoeasea attention jg general--
1y being paid by State Governments to
provide correctional facilities such as
education and vocational training in
different trades and crafts like tailor-
ing, Weavin‘r olnhrﬂidﬂl'.?' . apd hl’b
making In these jails. In somie jalls,
religious and moral lectures are com
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ducted for the benefit of women pri-
soners. Lady Prison Welfare Officers
have also been appointed in some
States to assist the prisoners in their
social aajustment in and outside pri-
sons,

Issue of Licenceg to West Bengal

7661. SHRI SUDHIR GIRI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of applications for-
warded by the Government of West
Bengal for seeking licenceg to open
new industrial units in the state during
the period from January, 1979 to Feb-
Tuary, 1981;

(b) the number of licences issued by
the Central Government uyp to March,
1981; and

(c) the reasong for not issuing licen-
ces for all the units sought for?

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
A, SANGMA): (a) to {c). 77 applica-
tions for the grant of industrial licen-
ces for gefting up mnew industrial
undertakingg in West Bengal were
received during the pericd from Jan-
uary, 1978 to February, 1981. Out of
these, 25 have been approvea and
Letters of Intent issued 38 have been
rejected, 12 have been otherwise dis-
posed of and two are at various stages
of consideration.

Applicationg which are rejected are
mainly on grounds of eapacity already
having been licensed, non-availability
of raw material locational constraints
©r other relevant factors,

Tralning imparted to Foreigners by
BHEL

7662. SHRI SUDHIR GIRI: Will the
:gnlster of INDUSTRY be pleased to
te;

- {a) the total number of foreign per-
sonnel trained by BHEL, Bhopal unit

CHAITRA 25, 1803 (SAKA)
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under its “Development Programme";
and

(b) the total amount of expenditure
incurred in this connection?

v
THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a). Under
the ‘Development Programme’ the
Bhopal Unit of Bharat Heavy Electri-
cals Ltd. has trained 2¢ foregners
during the last three years, viz. from
1978-79 to 1980-81.

(b) No direct expenditure exclu-
sively for training of foreign person-
nel was incyrred by BHEL except an
amount of Rs. 23,000/- by way of D.A.,
boarding and lodging during the last
three years. Training establishment
expenditure which is fixed, covers ex-
penditure on training of Indian and
foreign personnel.

Activities of Foreign Missionaries

7663. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) the nameg and particulars of
foreign missionary organisationg who
have been carrying on activitieg in
India;

(b) the types of activities they have
been carrying on in India; and

(c) what are their sources of funas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The names of important foreign
miksionary organisations operating in
India are given in the statement laid
on the Table of the House. Placed in
Library, [See No. LT-2367|81).

(b), These organisations are main-
ly engaged in evangelical activities.
They are also running schools, colleges,

hospitals, orphanages and other wel-
fare institutions.

(c). Besides income derived from
broperty owned by them, they get
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donations from within the country
and contributions from abroad.

Collaboration with various Multina-
tionals

7664. SHRY JYOTIRMOY BOSU:
Will the Minister of INDUSTRY bhe
pleased to state;

(r) whether the foreign multina-
tiona] companies—General Motors,
U.S.A, Ford US.A, ITT, USA ICI
PBritain and Expon, U.S.A. have got
any collaboration agreements with
Indian business houses in some form
or other;

(b)y if so, details of these agree-
ments, including termg and conditions?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI

APRIL 15, 1881
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P. A. SANGMA): (a). A Statement
indicating the particulars of the colla-
boration approvals issued to Indian
parties with these companies during
the periog 1874 to March 1981 is
attached,

No approval has been issued during
this period to any Indian party for
foreign collaboration with ITT, U.S.A.

(b). As will be seen all the agree-
ments enfered intp are for technical
collaboration. No foreign equity is
involved in these. Commercial agree-
meats entereq into by parties for ap-
proved foreign technical collaboration
would suffer if their details and terms
and conditions are divulged, as their
competitors might thereby derive yn~
due benefits, ’

Statement

Details of approvals issued to Indian parties during the pericdéeam 1974 to March 1981 for
entering into collaboration a.rra.ngemcnts with g} General Motors, U.S.A. (ii) Ford, U.S.A.
(iv) Exon, US.A

(iii) ICI, Britain an

8l Name of foreign col-

Name of Indian Party

Item of manu-  Nature ol col-

No. laborator facture laboration
1 General Motors Corpora- Hindustan Motors Haulers, Dum-  Technical
tion, Hudson, Chio 4423, Limuited, 9/1 Rajendra pers, Scra s,
U.S.A. Nath Mulkherjee Road, Front-end Loa-
Calcutta ders.
2 Ford Motor Co. 2500, Escorts Tractors Ltd.. Agricultural Technical
East Maple Road Troy, <‘Escort House” Rosha- Tractors
Michigan 48084 U.S.A.  nara Road, Delhi.
(i) Qaprihans (India)  Fibrillated Technical
3 ICI, UK. Pyt. Ltd. Block ‘D’ (Suede-Like)
. Shivasagar Estate, Dr PVC Fabric
Annie Basant Road and ded
Bombay. Vinyl ted
Fabric. )
(ii) Goodlass Nerolac Phthalocyaninc  Technical '
Paints Ltd. Forbes blue
Building Charanjit
Rai Marg, Fort,
Bombay
(iii) Gujarat Industrial =~ Methyl Alcohol Tcchnical

Investment Corpn.

(Methanol)

Ltd., 4th floor, Mis-

try Chambers,
Khanpur, Ahmeda-
bad.
(iv) Indian Explosives Primary Steam- Technical
Ltd., 34, Chowrin- Naphtha Re-
ghee, Calcutta. '{ormal.ion Cata-
y!tg

4 Expon R.u::’nrch & Engg. Hindu.lmLPatrolcw; Cor- Eatai - c:r;t:-—1
ew Jersey. ration Ltd., 1%, Jam- ing Unit ( Fue
El?edjce Tata RoZd, (

Co,,
Bombay.

Technical
Refinery)




461 Writlen Answers CHAITRA 25, 1003 (SAKA) Wrilten Answers 462

Forelgn Companies Subsidiaries Engag-
ed In Production of Electrosic
Goods

7665. SHRI JYOTIRMOY BOSU:
Will the PRIME MINISTER be pleased
to state.

(a) the names and particulars of
branches and subsidiaries of foreign
companies engaged in production and
sale of electronic goods ana have
financial ov technical collaboration
agreements in India; and

(b) the details of these agreements
in each case?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
THECHNOLOGY AND ELECTHONICS
AND ENVIRONMENT (SHRI C, P. N.
SINGH): (a) ang (b). The following
are the branches of forelgn companies
engaged in the production and sale, of
electronic products:

1. English Electric Co, Ltd., UK.

2. W_ T. Henley's Telegraph Work;
Co. Ltd., UK.

Accoraing {o the Companies Act, 1958,
a subsidiary of a foreign company is
one in which g single foreign pody’
corporate holdg morg than 50 per cent
of the paid up equity capital. Such
subsidiaries of foreign companies
engaged in the production and sale of
electronic products at present are:

1. M/s. English Electric Co, of
India Ltd., Madras.

2. M/s. Polydor of Indig Lid,

Bombay.

A statement indicating the degree
of foreign equity holding, electronic
products for which industrial appro-
vals have been jssued to them, the
terms of foreign collaboration for the
manufacture of those products ete. for
such foreign subsidiaries is attached
as statement,
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on India-Bangladesh Border

7666. DR. VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that recent
reportg from Bangladesh~India border
indicate large scale deployment of
para military forces along Assam
Maghalaya-Tripura border; ang

(b) whether it is a fact that the
Indian border security forces has
been alerted for every preparedness &s
a result of recent reports from Bangla-
desh-Indig border?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) There are
no reliable reports of any large scale
movement of Bangladesh para-military
forces along Assam-Meghalaya.Tri-
pura border.

(b) Indian border securliy forces are
alwayg kept alert to maintain full vigil
at all times.

CHAITRA 28, 1908 (SAKA)
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Import and shortage of cement

7667. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) what is the total quantity and
value of cement imported during each
month of 1980;

(b) what percentage of the above
imported cement was earmarked for
use by agriculturists, ordinary con-
sumers and for low and middle income
housing schemeg of the public; and

(c) what is the estimated shortidll
of cement during 1981 and 1982 a&na
what stepg are being taken to over-
come to same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

. CHARANJIT CHANANA): (a) Month

wise figures of quantity of cement
imported In 1980 and value thereof as
reported by the State Trading Corpo-
ration of India gre ag follows:—

Month uantity Value

(Lakh tonnes)  (Rs. lakhs)

Jan., 8o 1-36 816- 00
Feb., 80 8- 0% 1830- 00
March, 8o . 3-38 2028- 00
April, 8o 2-30 1360° 00
May, 8o - 177 1062- 00
June, 8o . 1-8s 1110- 00
July,80 . . . . . . o 91 346 00
August, 8o . . 1oy &ﬁ o0
Sept., 8o . . . . I-o1 606- 0o
O, 8 . . . . 185 1190+ 00
Nov.,80 . . 2-08 1248 00
Dec,80 . . ) 219 1258-00
Total . 2286 13716 0o
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(b) The imported cement is taken
as a part of overall availability along
with indigenoug production and distri-
buted in bulk to various States and
Central Government Departments. The
States are free to sub-allocate this
bulk allotment at their disposal among
varioug sectors, as considered neces-

sary.

(¢) The Working Group for Cement
Industry appointed by the Planning
Commission have estimated the de-
mang for cement during 1981-82 and
1982-83 as 30.22 and 32.64 million
tonnes respectively. The indigenous
production_durlng the calendar years
198] ana 1982 ig at present estimaled
t0 be of the order of 23 and 27 million
tonnes respectively. Gowvernment are
making every effort fo increase the
indigenous production of cement in the
country by better utilisation of exist-
ing capacities anq installation of new
capacities.

~APRIL 15, 1081
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Stagnating” Civilian Store Keepers in
Aly Force

7668. SHRI I, S. TUR: Will the
Minister of DEFENCE be pleased to
state:

(a) the number of civilian gtore
keepers working in Air Force and the
number of them who are stagnating
for more than 2 years in one gcale
grade-wise;

(b) whether a Career Planning Com-
mittee was appointed by the Govern-
ment to go into the problem of stag-
nation in civilian Store Keepers and
other related matters, ang

(c) if so, the recommendations mage
by the Committee and action taken on
each of them?

THE MINISTER CF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The num-
ber of civilian Storekeepers working
in the Air Force and number of Civi-
lian Storekeepers stagnating for more
than 2 years in their scale are given
below: ) -

Grade Total No. in No. stagnating

the AF for morr than

2 years in one
scale
Senior Store Superintendent 126 58
Store Supcrintendent 196 37
Senior Storekeeper 388 18
Storekeeper 273 2
Assistant Storekecper 45 Nil

(b) Government have not appointed -
any Career Planning Committee fo go .

into the problem of stagnation in Civi-
lian Storekeepers and other pelated
matters. )

(¢) Does not arise in view of (b)
above.

Subsidy for Imstallation of Bio-Gas
Plants

7669. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
refer to the reply given to Unstarred
Question No. 4053 on the 18th March,
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1981 regarding manufacture of gobar
gas plants and state:

(a) whether Government have drawn
any scheme to give subsidy to meet the
installation cost to the farmers and
others who instal bio-gas plants for
purposeg of driving pump-setg for irri-
gation and water heating purposes; and

~ (b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) and (b). A scheme for
promotion of bio-gas has been included
in the Sixth Plan of the Department of
Agriculture and Cooperation with an
outlay of Rs. 50 crores. The scheme
envisages providing subsidy to the
beneficiaries fo cover part of the capital
cost of the bio-gas plants, The sub-
sidy will be provided to beneficiar.es
irrespective of whether these plants
are used for fertiliser and man-
ure or for using the gas for mective
power. The exact quantum of subsidy
to be provided is being worked out.
In addit'on to the atove prngramme,
the Department of Science and Tech-
nology will be installing a large num-
ber of bio-gas plants during the VIth
Plan period thronghout the courtry for
demoenstration purpns~3; and to gain
extensive field experience on opera-
tional and cast aspects.

N s fare st (Qere
w ) wiafw
7670. St ®o Wo IWM : T
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CHAITRA 20, 1903 (SAKA)

Written Answers 470

fafid & wrfrer wor W€ faaefr
fawrgy wfza w6 o fawre w3 @Y
% ok

() afe &f, @ awEd &
| g ?

oW swreg ¥ gween  (sf d@vo
o |y O (F) ¥ (W)
A oz fiome FFF (Yo W)
wfafms, 1966 & wratrays Ft TET
FIA & forg, 21 StAady, 1981 M OF
faqea do7 marfom o € 1 w8
gfafa A fawrfot ®t srws wd-
Er & fag avw I & IqH A
fear s &1 a&fafa & oIl &
a7z fysrfar &t & $fi€Y
I FH 417 T4® a9 ¥ fawd @
Y £ e & e, arfe wfw-
fram & Fmaterge & yeafaa quemsl
N gag-a%a 9 o agr fag T
froraY ax Y 7 FraATE F oSO ¥
oar ¥ | wfafer & salegey 0
grltar v §F fog FEw @I
or Frise ard favea wiwfa drs-
afse s |

Plan and non-plan Allocation in the
Annual Plan for the Stateg for 1980-81

7671. SHRI GIRIDHAR GOMANGO:
Will the Minister of PLANNING be
pleased to state:

(a) the plan and non-plan allocation
made by the States in the Annual Plan
1980-81 State-wise;

(b) the Central assistance and spe-
cial Central assistance and grant-in-
ajd provided by the Centre for tribal
sub-plan areas;

(c) the utilisation of plan and non-
plan funds upto end of February, 1981,
Statewise;
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(d) how the rest of the plan funds
will be utilised in one month by the
.States where huge sum of funds remain
unspent; and

(e) the measures taken by the Centre
in this regard?

THE MINISTER OF PLANNING AND
LABOUR: (SHRI NARAYAN DATT
TIWARI): (a) A Statementi-(i) is laid
on the Table of the House indicating
the required information as furnished

AFPRIL 15, 1881
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by the States during September- Dece-
mber, 80 in connection with the assegs-
ment of financial resources for the
States’ Annual Plan 1981-82.

(b) A Statement-(ii) is laid on the
Table of the House.

(c) Information is not avaiable as
monthwise data of utilisation of funds
is not reported by the States.

(d) and (e). Do not arise.

Statement—I
) (Rs. crores)
States Plan Non-Plan
as indicated by the On Revenue on ca-
States in the dis- Account  pital
cussions held dur- account®
ing Sept.-Dec. 1980
1. Andhra Pradesh . 501° 00 Q14 47 92° 27
2. Amam . . 198 00 271+ 18 26 29
3. Bihar . . 49164 683-15  of- o3
4 Gujarat . 528- 54 725° 97 Br-g7
3. Haryama™ . . 250° 12 38193  20°9d
6. Himachal Pradesh . 90° 00 128- 13 5-95
7. Jammu & Kashmir 14748 200 00 181y
8. Kamataka 38455 - 67245 99° 10
H Keala. . . . . . 273: 00 55401 30°73
10. Mncihyal’nduh . . . 504 51 439" 32 111-98
1. Maharashtra . . . @82: g0 1579'44  111-67
2. Manpur . . . 41°85 5497 1377 -
13. Meghalaya™ . . . 43" 531 4089 275
14 Nagaland . . . g6 13 6g-12 (-) o006
15. Orisa . . . 250° 13 386- 67 8- 56
16. Punjab . . . 300° GO 407-20 “ 17
17. Rajasthan . . . 333° 86 551-61 4365
18. Sikkim . . . . 21-02 1463 063
tg. Tamil Nadu . . . 411-23 938-43 88-g5
20. Tripura . . . 39- 81 64" 45 3-08
1. Uttar Pradesh . . . . . 939- 83 118585 15515
ag. West Bengal . . . . . 57510 1014°52  161-42

*Included repayment of loans, Non-Phan capital outlay, non-plan Joans and advances and

State trading (net) etc.
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Soaternent—I1
Ce niral Assisiance allocated to States for 1980-81 Annual Plan .
(Rs. crores)
Assistance Tribal Sub-Plans
included in Gol.
(2)
1 2 3
1. Andhra Pradesh . . . . . . 202 49 2-29
2, Assam . . . . . . . . 138-39 3' 19
g. Bihar . . . . . . . . . 251-63 8- 25
4. Gljarat . . . . . . . . . 110° 04 4-8o
5. Haryana . . . . . . . . 5106
6. Himachal Pradesh . . . . . . . 77" 54 031
7. Jammu & Kashmr . . . . . . 153" 37 .
8. Karnataka . . . . . . . . 103- 67 o' 13
g. Kerala . . . . . . . . . 83 42 o-67
10. Madhya Pradesh . . . 202 41 16 11
11, Maharashtra . . . . . . . . 19402 482
12. Manipur . . . . . . . . 37-87 112
13. Meghalaya . . . S .. . 34+ 60 ..
14. Nagaland . . . . . . . . 3720
15. Orissa . . . . . . . . . 152- 8o 770
16. Punjab . . . . . . . . . 6224
17. Rajasthan . . . . . . . . 14238 2:56
18, Sikkim . . . . . . » . . 20° 17 .
19. Tamil Nadu . . . . . . . . 142* 8o o-6g
go. Tripura . . . . . . . . . 3348 113
21. Uttar Pradesh . . . . . . 393 89 o-16
22. West Bengal . . . . . . . . 145°99 3'54
Special Central Assistance not included above
(2) For Hill Areas . . . . - . 24- 76
(b) For Tribal Sub-Plans . . . 12- 53 12°53@
{c) N.E.C. Programme . . . . . 54' 40
GRAND TOTAL . . . . . 2864- o5 70 00 B

@For Primitive Tribes and Union Territories cte.
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Applicability of Indian Constitution to
Sikkim

7673. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Fi-
mance Minister, Sikkim told the As-
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sembly recently that the Indian Cons-
titution was not applicable to Sikkim
unti] the iaws of the erstwhile Chog-
val were repealed by competent legis-
lation: and

() if so, details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI YOGENDRA MAKAWANA):
(a) and (b). Government have seen
reports in the Press on this issue.

State Government have forwarded
copy of a clarification issued by the
State Finance Minister, which is ap-
rended.

Statement

Clarfication given by the Finance
Minister of Sikkim,

“It appears trom Press report that a
stalemeni made by me on 18th March,
1981 on the floor of the Sikkim Assem-
bly has given rise to some misinterpre-
tation leading to certain misgivings. 1
am a Minister ofthe 22nd State of
India and I took the oath of allegiance
to the Constitution of India, Therefore
the question of my saying that the
Constitution of India does not apply to
the State of Sikkim cannot arise and
I never intended to say anything of
this sort. In my statement, on the
other hand, there is g specific emphasis
on Article 371 F(k) of the Constitution
which itself is a part of the Constitu-
tion of India. The opening words of
Article 371F are “Notwithstanding any-
thing in this Constitution”. I was
making my statement with reference
to Revenue Order No. 1 of 1917. 1f
clause ‘K of Article 371 F is read with
the opening words of Article 371 F it
is apparent that Revenue Order No. 1
of 1917 continues to be in force in Sik-
kim notwithstanding anything in the
Constitution of India, until amended or
repealed by a competent legislature or
authority.
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Deputation of Officers fo Mizoram

7674. DR. R. ROTHUAMA: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether the Central Government
propose to stop or atleast very sparing-
ly adont the present system of sending
out officers from the Centre to Mizo-
ram on deputation basis; and

(b) if so, what action Government
propose to take in this regard?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANAN):
(a) and (b). Officers are brought on
deputation when suitable candidates
are nct available locally. This is done
in the best interest of public service in
the Uition Territory.

Opening of Certain Jammu and Kash-
mir Areas for Tourists

7675. SHRI P. NAMGYAL: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether the Central .Govern-
ment have received any proposal from
the Jammu and Kashmir Government
for opening part of Nubra Valiey (Des-
kit and Panamik) and part of Chang-
thang (Fangong Lake, Korzok and
Tsokar) areas which are lying in the
inner lines for tourists;

(b) whether Cenira) Government
propose to open these areas for tou-
rists; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKAWANA):
{a) No, Sir.

(b) and (c) Do not arise,
Fan Production

7676. SHRI CHINTAMAN] JENA:
Will the Minister of INDUSTRY be
Pleased to state:

- (a) whether it is a fact that the
small fan manufacturing units have
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adversely affected the growth of genu-
ine small scale units recenily after the
decision of Government to allow total
exemption of excise duties; and

(b) if so, the details regarding the
policy of Government as well as the
annual production of fans and the de-
tails regarding the annual foreign ex-
change earnings through this export?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir.

(b) Does not arise.

Development of solar energy Applian-
ces by Central Arid Research Institute,
Jodhpur.

7677. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Central Arid Zone
Research Institute of Jodhpur had de-
veloped solar energy appliances for
domestic, agricultural and industrial
purposes;

(b) if so, the details thereof;

(¢) whether Government propose to
subsidise the production of these ap-
pliances;

(d) if so, when these apliances would
be available for use by a common man
so that precious energy may be saved;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (ay and (b) Yes, Sir.

A detailed statement from CAZRI is
attached.

(c¢) The question of fiscal incentives
(including subsidies), both for manu-
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facturers and users of renewable ener-
gy devices and systems, is receiving
urgent attention of Government. An
enhanceq depreciation allowance has
already been announced. The Finance
Minister while presenting the 1981-82
Budget to Pariament stated:

“While the search for additional
quantities of oil should continue with
unabated vigour, there ig also gn ur-
gent need to accelerate the develop-
ment and use of renewable energy re-
sources and to promote their utilisa-
tion. The renewable energy sources
which have already been brought to
the threshold of commercial use by our
scientists and engineers include solar
biomass and wind energy. Some fiscal
incentives to promote use of these non-
conventional forms ol energy are cail-
led for. I, therefore, propose to enhance
the depreciation allowance on machi-
nery or plant installed for manuiactur-
ing renewable energy devices and sys-
tems from 10 per cent available at
present to 30 per cent. Depreciation
on renewable energy devices and sys-
tems used tor business or profession
wiil also be allowed at the enhanced
rate. Other measures under contempla-
tion by the Government include loans
to the relevant industries on suitable
terms from financial institutions and
exempt.on {rom certain taxes and
duties”.

(d) and (e) Government is giving
pariicular emphasis to demostration
and field trials of renewable enerzy
devices gnd systems, already developed
on the basis of which reduction in costs
and improvements in efficiency can be
brought about and meaningiul coms-
mercialization accomplished. Wide-
spread utilization will come about when
their economic competitiveness  is
established with respect to conventio-
nai alternatives.

Statement

Solar Eﬂ:B'l"ﬂy Appliances developed at
' CAZRI

(i) Solar oven: The solar oven can
be used on clear sunny days for cook-
ing rice, vegetables and dal, baking
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cakes, boiling milk and tea and roast-
ing potatoes amd sweet potatoes. The
solar oven can save about 50 per cent
fuel consumption for a small family
during 8 to 9 months in an year. Its
cost is about Rs. 400/-.

(ii) Solar water heaters: The built.
in storage type of water heater can be
used for heating 100 litres water upto
about 60° C during winter after-
noong and 70° C during summer after.
noons. The temperature of the water
in the eariy mornings will be about
40° C compared to tap water tempera-
ture of 15 to 20° C even during winter
season. The unit costs about Rs. 550/-.

A low cost domestic solar water
heater of 50 litres capacity has also
been developed. The unit can pro-
vide 50 litres of hot water at about 53
to 60° C during winter afternoons.
The hot water has to be transferred to
an insulated drum during the evenings
for use next morning at a temperature
of about 40° C. The cost of the water

heater is Rs. 150/- excluding storage
drum.

(iii) Solar water heater cum solar
still: The unit can be used for getting
100 litres hot water at about 50° C to
60° C in the afternoonsg and also dis-
tilled water of about 3 to 6 litres per
day depending upon the season. Pro-
vision for collection of rain water is
aiso incorporated. The cost of the
unit is about Rs. 600/-.

(iv) Solar water heater cum steam
cooker: The unit can supply about 100
litres of hot water at about 50° C 1n
the early mornings. The steam coo-
ker can be used for cooking rice, vege-
tables and dal during summer season.
The cost of the unit is about Rs. 1200/-.

(v) Multi-purpose solar energy de-
vice: The unit can be useq as a solar
water cum solar still through out the
year for getting hot water of about
litres at about 50 to 60° C during the
afternoons in addition to about 3 to 6
litres of distilled water per day. With
slight adjustments, the unit can also
be used as a solar cabinet dryer dur-
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ing harvesting season for dehydrating
about 15 to 20 kg. of vegetabies, fruits,
chillies etc. at a time, A hot bhox type
cooker has been incorporated in the
unit for cooking rice, vegetables and
dal during summer season and for war-
ming the food during the remaining
period of the year. The cost of the
unit is about Rs. 650/~

(vi) Solar stills: The design of the
solar still has peen optimised for get-
ting maximum distilled water per unit
area throughout the year., The cost of
the unit is about Rs. 200/- per square
meter area and it can be used for con-
verling brackish water into potable
water.

(vii) Solar cabinet dryers; An imp-
raved solar cabinet dryer which can be
used tor dehydrating 15 to 20 kg. of
vegetal..., {tulls and chillies at a tem-
perature of about 60 C. The dried
product will relain its colour and
flavour. The cost of the unit is about
Rs. 350/-.

(viii) Forceq convention type dryer:
The torced convention type dryer cost-
ing about Rs. 5000/- can be used for
dehydrating 1 quintal of chillies in one
day. The unit is provided with an
electsic blower for circulating air and
theretore 1t can be used only in elec-
trified villages.

(ix) Solar air heaters: The solar air
heaters can be used in industries
wherever some space heating or dry-
ing is required. Four different types
at air heaters were developed and
tested and the air heater with iron
scraps in Letween the duct are found
%o be more efficient. The cost of pro-
duction of air heaters will be about Rs.
300/~ per square meter area.

(x) Solar water heaters: The designs
of efficient solar water heaters of 100,
200 and 600 litres capacities were test-

"ed at CAZRI. These water heaters
can provide hot water at about 50 to
80 C during afternoons and 50 to
70 C next morning. These kind of
water heaters can be used in industries
for drawing hot water as and when re-
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quired, The water heater of 600 litres
capacity will cost about Rs. 9000/-,

Employees of defence cinemas thrown
out of jobs

7678. SHRI SATYA NARAIN
JATIYA: Will the Maister of DE-
FENCE be pleased {o state:

(a) whether permanent employees of
Delence Cinemas have been thrown
out of jobs on the disman.linz ot De-
fence cinemas;

(b) how many of such employees
have been taken in service elsewhere;

(c) whether such employees are of-
fered lower posts in tar ofl placeg from
residence;

(d) if so, the reasons therefor; and

(e) will the Ministry give proper
posts {o such employees considering
their length of service in the Depart-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The Garrison
Cinemas which were being run by the
Canteen Stores Department (India)
from 1953 onwards were closed on 30th
September 1975 and were handed over
to the loca: Formations/Units of the
Armed Forces. The services of the
cinema employees were terminated
after giving them three month's notice
with all the terminal benefits admissi-
ble to them.

(b) The new management of Defence
Cinemas absorbed 68 employees and
123 have been absorbed in the Canteen
Stores Department. 52 ex-Defence Ci-
nema employees declined offers of al-
ternative appointments.

(¢) and (d) The Canteen Stores De-
partment could offer these ex-employees
only those posts for which they were
qualified and which could be filled de-
partmentally and at places where va-
cancies were available,
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(€) these ex-employees were not Go-
vernment servants and since they had
peen given full terminal befne'ﬁts, the
question of the Ministry giving them
proper posts does not arise.

Change in name of Fort William to
Netajl Subhash Chandra Bose

7679. SHRI AMAR ROY PRADHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose %0
change the name of Fort William, Cal~
cuita, in the name of NETAJI
SUBHASH CHANDRA BOSE; and

(b) if so, when and if not, the rea-
sons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR] SHIV-
RAJ V. PATIL): (a) No, Sir.

(b) Fort Willaim 1s a place intima-
tely connecfed with the ustory of East
India Company. Placeg of historical im-
portance are sometimes named after
some great personalities if they have
had some association with such places.
In this particular case, since no such
association is known, there is no pro-
posal to name this parlicular place
after Netaji Subhash Chandra Bose,

Survey of Tribal Areas Regarding De-
velopment made affer each plan

7680. SHRI GIRIDHAR GOMANGO:
Will the Minister of PLANNING be
pleased to state:

(a) whether the States and the Gov-
ernment of India surveyed the tribal
areas of the couniry to identify the
degree of development made in these
areas after completion of every five
year plan; .

(b) if so, the deveiopment made so
far, State-wise and Ministry-wise in
these areas;

(c) the names of the Central Minis-
tries which identified problems and
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programmes in tribal sreas in Sixth
Plan and funds earmarked by them for
these areas therefor; and

(d) the measureg taken by his Minig-
try for issuing guidelines to the States
and Central Ministries for tribal areas?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (d) Appraisal
studies have been made by Com-
mittees|Commisions appointed by the
Government of India fromtime to
time to report on the development
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problems and steps to be taken for .

development of tribal areas. These
include: Renuka Ray Committee
(1959), Elwin Committee (1960),
Dhebar Commission (1960-61) and
Shilu Ao Committee (1969)., The
recommendations made by these
bodies were taken into consideration
when formulating programmes and poli-
cies for development of tribals in the
various plans No surveys, however, of
the tribal areas of the country were
carried out to identify the degree of
development made in these areas after
completion of every Five Year Plan.

2. Backwardness of an area can be
the result of a combination of a number
of factors. An area may be backward
because of its being droughi prone or
chronically flood-affected or as a desert
area, or a coastal area affected by sali-
nity or undeveloped hilly area or part
of an educationally and economically
backward tribal concentration.

3 The Central Ministries generally
concerned with Tribal Sub-Pian pro-
grammes are Agriculture and Irriga-
tion, Rural Reconstruction, Indusiry,
Education, Social Welfare, Health,
Works & Housing etc, The outlays for
tribal sub-plan are yet to be quantified
by the various Ministries.

4. Before the formulation of the Sixth
Five Year Plan, guidelines were issued
both to the States and the Central
Ministries on the points to be kept in
view while formulating the Sixth Plan
proposals for tribal development. In
the Tribal sub-plan development

*

1
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approach, currently under implemen-
tation al) the factors contributing to
the backwardness of the areq are kept
in view and an integrated package of
development is aimed at.

Peoaple Below Poverty line in Orissa

7681. SHR1 CHINTAMANI JENA:
Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that 88 per
cent of the people of Orissa were under
poverty line till 1980-81 as per the sta-
tistics furnished by the Bureau of Sta-
tistics of Orissa; if so, what is the per-
centage of people remained under
poverty line till 1870-71; and

(b) whether il is a fact that the per-
centage of people under poverty line
1s increasing in Orissa every year?

THE MINISTER OF PLANNING
AND\_LABOUR (SHR1 NARAYAN
DATT TIWARI): (a) and (b) The
Government of Orissa, in their Draft
Sixth Five Year Plan 1980—85 Docu-
ment submitied to the Planning Com-
mission, has indicateq ihat the popu-
lation below poverty line in Orissa in
1978-79 was about 88 per cent as against
64 per cent in 1971. However, on the
basis of the disiribution of house-holds
-according 1o various ranges of consum-
plion expenditure as available from the
National Sample Survey (NSS) in their
different rounds, the proportion of
people Living below the poverty line in
various States including Orissa has
been worked out, according to which
the people below poverty line in Orissa
on 3 comparable basis is 68.60 per cent
in 1972-73 ang 66.40 per cent in 1977-
78. As these estimateg are not availa-
ble on wn annual basis, it ig not possi-
ble to indicate conclusively if the per-
centage of people below proverty line
i:_n Orissa hag been increasing over

ime,
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Guidelines for purchase/Allgtment of
Transport Vehicles

7682, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of INDUS-
TRY be pleased to state:

(a) the guidelines set by Govern-
ment for the purchase/aliotment of the
transport wvehicles (buses, trucks and
mini buses and other vehicles) on prio-
rity basis; and

(b) the numher and make of such
vehicles for which priority allotment
was made during the 1st January, 1980
to 15th March, 1981 (month-wise and
company-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) There
is no Government control on sale and
distribution of commercial vehicles
The Government has, however, advised
manufacturers of commercial vehicles
to accord priority in the alloiment of
vehicles to the following categories:—

(1) Educated unemployed registered
with local employment exchange.

(2) Applicants opelonging to the
Scheduled Castes/Scheduled Tribes
Communities.

(3) Co-operalives of transporl opers-
tors and cooperatives of marketing 4nd
sales.

(4) National|Composite permit hol-
ders.

(5) Applicants who have been direc-
ted by the State Transport Authority
to replace their vehicles within a sti-
pulated period.

(6) Self-employed ex-servicemen,

(b) Information is being collected
and will be laid on the Table of the
House.

Token strike by Samachar Bharti
News Agency

7683. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR be pleased to
time,
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(a) whether Government are aware
that the employees of the Samachar
Bharli News Agency observed hour's
token strike on 18th March, 1981;

(b) if so, the details thereof;

(c) whether i1t is a fact that some
cf the employees have not been paid
bonus for 1979,

(d) if so, the delails thereof; and

(e) the steps beng iaken to see ihat
Lonus is paid 1o them without any de-
lay?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b)
According 1o Delhi Administration, the
management of Samachar Bharti News
Agency have informed them that the
correspondent staff had observed a
protest ior one hour on 18.3.81 against
aileged non-fulfilment of their demands
lor betterment of their service condi-
i.ons. The management have further
irformed that no specific demand notice
was received but some workers have
grievances regarding promotions,
tiansfers etc. which are looked into as
and when received.

(¢) to (e) The Delhi Administration
have also intimated that according to
the management bonus at the rate of
8.33 per cenl of wages was paid to all
tut 20 employees on 10281 and
11.2.81 and that information was await-
ed from the branches.
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Increase in the Amount of Pension
under EP.F. Act to Industrial workers

7685. SHRI K. PRADHANI: Wil] the
Minister of LABOQUR be pleased to
state:

(a) whether there is any proposal
under the consideration to increase 1n
the amount of pension under Emp-
loyees’ Provident Fund Act for indus-
trial workers in view of continuous
rise in prices; and

(b) if so, the details of the revised
scheme of Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Proposals for amendment of the Emp-
loyees’ Family Pension Scheme with a
view to enhance the quantum of the
tamily pension and other benefits are
under consideration of Government
and for this purpose an actuarial valua-
tion of the Family Pension Fund has
been undertaken. In the meantime the
minimum amount of family pension in
respect of deceased members of the
Family Pension Fund (whose monthly
pay was below Rs. 200/- and who en-
tered the Family Pension Fund before

, attaining the age of 25) has been en-
hanced from Rs, 40/~ to Rs. 60/- and
the amount of life assurance benefit
has been enhanced from Rs, 1000/- to
Rs. 3000/~ with effort from 1-3-1980.

Programme for better health and
education for iribals

7686. SHRIMATI MADHURI SINGH.:
Will the Minister of HOME AFFAIRS

be pleased lo state:

(a) the specific schemes introduced
and allocation made during the year
1980-81 on programmes for better
;nutrltion, improved environmental
sanitation and health education for the
tribal population; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OprF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) Specific schemes for bet-
ter nutrition, improved environmental
sanitation and health education imple-
mented guring 1980-81 under the tribal
sub-plan include ICDS, special nutri-
tion programme for pre-school children
and pregnant and nursing mothers,
applied nutrition programme, mid-day
meals to school children, sewerage gnd
water supply, community health worker
scheme, mass education and extension
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programmes audio-visual propoganda,
audit education,

The ocutley for 1980-81 for the sectors
covering these programmes was of the
order of Rs. 47.71 crores.
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Death of Cavemen of Nilambur forests.

7688. SHRI V. S. VLJAYARAGHA-
VAN: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that out of
350 “Cholanaikkans” the cavemen of
Nilambur forests in Northen Kerala,
75 per sons died:

(b) if so, the reasons thereof;

(c) the steps taken to protect this
tribe from becoming extinct; and

(d) how much amount has been
sanctioned so far for the purpose and
how much has been spent?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). No, Sir. There are two
Cholanaikkans settlementg neay Nila-
mbur consisting of 80 farnilies. Their
population is 351. After 1977 only 13
Cholanaikkans have died. Eleven peo-
ple died of old age and disease and 2
were killed by wild elephants.

(c) and (d). Whenever any symp-
toms of diseases are noticed, docotors
from the nearby Primary Health Centre
visit the Cholanaikkans and medicines
are administered. During lean months,
tice, cloth and other essential articles
are made available to them free of cost.
Two collection depots functioning under
the Kalkulam Girijan Service Co-
operative Society supply essential com-
modities to the Cholanaikkans and
collect minor forest produce from them
On payment of reasonsable wages.

During 1980-81 rice and cloth worth
Rs. 20,000/- have been supplied free.
An amount of Rs. 1.18 lakhs has been
drawn and placed at the disposal of
the Kalkulam Girijan Cooperative
Society for improvement of a road
leading to the Cholanaikkan colony at
Punchakolly.

—

12,00 hrs.

Re. Adjn. Motiong etc,
ETC,

(Interruptions) **

MR. SPEAKER: Nothing is going
on record without my  permission.
(Interruptions) **

PROF. MADHU DANDAVATE
(Rajdpur): One b one you can hear,

Sir.

MR. SPEAKER: That is what I
wanted to do.

(Interruptions) **
MR. SPEAKER: Nothing ig going

on record without my permission.
(Interruptions) **

MR. SPEAKER: Please sit down.
(Interruptions) **

SHRI SATISH AGARWAL: Rose

MR. SPEAKER: f¥g orzwe gt

Y areT gy &

What is your point of order?
ft e v (g )

W@ wERT, WY S oHver garfr
foar mar &, g ¥ @) fasdt 3 a2

**Not recorded.
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- [t wiew wyae]

# awey 7 w1 fow fear ward, S
;AT Taudt & gravg ¥ ¥ 7 w€aq A
®t wegn fergu @ wa g7 awasl
FIRZT AW I faeat & ax #
HNTT 7Y ME garsta A 1 TwW
axg ¥ g @1 AR AN w1 T TEA
FIA FTOF  TEAT QI &7 7147 1

oF al Fqeqfa F XA
Fieafa F1  Fwd g ag § v
R Gl & AR GETED AL FT Wr
& 99 %F grag § gAY WEqTE far ar
At gqy A waw ¥ g FE &
FHF &

WeUW WERA  HIT J4qasq TG
w@r g, @ we g4 g fF asasy
a& wEr o

ot ANA WANK : T AR
M W osfirr #0F 98 w33 &
arfe ga 1 AHT & wrE fad

woAR WA ST WA
giar & a1 «isT PTG E | WAL AveY
@Rz AT &, AL IS K1 &4 OF
gFar g 1

W adtw GuLtw I F AR A
PEaFrf faarefann A gz

L (smaarm ) L.

wewer WG @ W FAU I
afag 1 377 ¥ ww ¥ Afsiga

W af@ wWAIT ;. I4 TP
¥ & ¥ neidle qrova f7y & oF &9
oo Wrfe W0 T H faard 1 ..
(zagav) . ., .
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MR. SPEAKER: That ig all. Nothing
is allowed. I have not allowed it. Or-
der please.

(Interruptions) **

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, I have given you notice,
I have drawn your gttention to two
very important matters. It is for you
to decide how you will permit them
to be raised....

MR. SPEAKER: 1 have not al-
lowed it.

SHRI INDRAJIT GUPTA: One is
the question of.... (Interruptions)

PROF. K. K. TEWARY (Buxar):
Dange has been expelled, He should
raise the matter.

SHRI INDRAJIT GUPTA: Dange
expulsion you should raise; because
he joined you, you should raise it!

(Interruptions)

MR. SPEAKER: Why are you talk-
ing? 1 will call you ¢

SHRI INDRAJIT GUPTA: g-
elections to 7 State Assembly seais
and 1 Parliamentary seat in West
Bengal are due to be held on the 17th
. ... (Interruptions) These people are
shouting here that the Government in
West Bengal has not got  popular
backing, Why don’t they have an
election there?

MR. SPEAKER: I cannot do it It
is for the Election Commission.

SHRI INDRAJIT GUPTA: Why
don’t you ask them to hold election?
Elections have been postponed...

MR. SPEAKER: It is for the Elec-
tion Commission.

SHRI INDRAJIT GUPTA: Then
my friend Shri Satish Agarwal was

**Not recorded.
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trying to raise the LIC matter. Strike
js going on for 12 days...

MR. SPEAKER: I cannot do any-
thing.

SHRI INDRAJIT GUPTA: Supre-
me Court has given them the order
to pay them the bonus according to
1974 agreement. They are flouting the
Supreme Court order, Deyou not re-
cognise this to be an important mat-
ter?. .. (Interruptions), !

MR, SPEAKER: No, no. Now, Shri
R. P. Yadav.

W Ty gAY arew  (FEIY) ¢
weqw weew, fage & feww o ¥
150 FEMTHE ¥AIAAE) W F
Tk #F gy wifar waafear g 1
(waagits)

MR. SPEAKER:
facts.

Wt gherw =gne (TAR)

wexR  WErew, foedr & uw fRly
gratfes & ¢F  9vIEE F7 fEET

I am getting the

w3 foqr war 81 AW T WEh
WY wwar g |
(Interruptions) **

MR. SPEAKER: That is nothing.
No, I am not going to allow it.

(Interruptions) **

MR. SPEAKER: No, I am noi al-
lowing it.

SHRI NIREN GHOSH (Dum
Dum): By-eleclion in West Bengal
has been pusiponed.

MR. SPEAKER: That is for the
Election Commission, Order please.
Prof. Dandavate, what is your point?

PROF, MADHU DANDAVATE:
I warnt to know about the freedom
of the press and the law and order

CHAITRA 28, 1808 (SAKA)
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position in the city of Delhi. It is not
solved yet. It is within the jurisdic-
tion of the Centre. (Interruptions).

MR. SPEAKER: It is coming up.
The Home Ministry’s Demands for
Grants are coming up, You can con-
sider it then, It is open for discus-
sion. )

PROF. MADHU DANDAVATE:
Will they refer to it?

MR. SPEAKER: You refer to it
and they will reply.

Motions etc.

PROF. MADHU DANDAVATE:
I have given an  adjournment mo-
tion. ...

MR. SPEAKER: 1 have already
rejected it. There is no question of
adjournment motion,

(Interruptions) **
PROF. MADHU DANDAVATE:
Will they give a statement on that?

MR. SPEAKER: You make them to
give A statement on that. You refer
to it.

(Interruptions) **
Wt IWEMT AT (TEA7)
weaw o, 7 ceNd¥z Mo four
g

WEIN NERT : AT 3 FAY,
wT @E W § 7
ot TwEaT weat o fEEs
UM #Er SR wPE 99, SEw
@R 'W F ogwe.

MR. SPEAKER: No, no. We are
going to discuss it. That iz why she
is coming here,

st URTRAR w1 fegen
FCATEY |

**Not recorded.
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el g : F WT @
fearg FAr § s wr FAT § 7

Wt WA wEE : 3 Fafag
o @ g 7

ARET WMeA: AT FEF A
wr &

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, airocities are be-
ing committed on the ethnic minori-
ties in  Great Britain..... (Inter-
ruptions).

-

MR. SPEAKER: We are going to
talk with them. That is why she is
coming here.

SHRI RATANSINH RAJDA: But,
Sir, ....

MR. SPEAKER: No, no, Not al-
lowed.

(Interruptions)**

sft Qo gare sinare (i )
oY AT FFT 91, grea # FF A
UF ®W WS uw Ao uefie fear
%ﬁ%ﬁ moﬁo%qliaﬁﬁﬁ'ﬁi’-ﬁf
wF 99 i@ w9 & fag

MR. SPEAKER:
ready been discussed.

st gAW R ATAT : FT G R
?

That has al-

¢

MR. SPEAKER: We have already
discussed that.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): Sir, I have
given notice of adjournment motion.
I have written a letter to you regard-
ing three continuous, frequent and
unnatural suspected deaths. ..

(Interruptions)
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MR. SPEAKER: Not allowed. Noth-
ing is going on record, ‘
(Interruptions) **

MR. SPEAKER: Nothing is going on
record. You can discuss it when the
Demands for Grants for the Home
Ministry are taken up. Not allowed.
Why don’t you listen to me? It is not
allowed, You are supposed to be the
leader of your party.

(Interruptions) **

SHRI R. K. MHALGI (Thane):
Sir, during the last week, I had given
notice of an adjournment motion, At
that time, hon. Deputy-Speaker had
said that the facts were being ascer-
tained on the point of the Law Minis~
ter’'s Circular to the Chief Ministers

of States regarding the.... (Interrup-
tions).

MR. SPEAKER: That is coming
up in tomorrow’s Calling Attention

Motion. I have decided that just
now,

it ooy qromw Kfewy (IiT ) ¢
HeqT AZET, TF HTAT I F GEITH
1 S

MR. SPEAKER: No. The Home Mi-
nistry’s Demands are coming up.
Nothing is going on record.

(Interruptions) **

SHRI K. A. RAJAN (Trichur): Sir,

the L.I.C. employees are on strike.
(Interruptions).

MR. SPEAKER: Not
Nothing is going on record.

allowed.

(Interruptions) **

**Not recorded.

—
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SHRIMATI GEETA MUKHERJEE
(Panskura): I have pgiven notice of
an adjournment motion on the fai-

lure to conduct by-election in West
Bengal. ...

MR. SPEAKER: Not allowed, It
is for the Election Commission. Ma-
dam, you should not disobey the
Chair. I do not expect it from you.
Not allowed. Nothing is going on re-
cord,

(Interruplions) **
SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta-South): Kindly

hear me and then take your decision.
The question is of momentus impor-
tance. It concerns the democracy of
our country....

MR. SPEAKER: It 1s for the Elec-
tion Commission.

SHRI SATYASADHAN CHAKRA-
BORTY: I have not finished.

MR, SPEAKER:
decided.

SHRI SATYASADHAN CHAKRA-
BORTY: How can you read my
mind and disallow jit?

MR. SPEAKER: I have already
disallowed it. You read my mind
and I read yours.

SHRI SATYASADHAN CHAKRA-
BORTY: I want to draw your atten-
tion. ... (Interruptions)**,

I have already

MR. SPEAKER: Not allowed. My
attention has already been drawn
and I have come to the conclusion.

(Interruptions) **

MR. SPEAKER: Nothing is going
on record. The Demands for Grants
of the Home Ministry are coming up
and you can discuss it then.

(Interruptions) **

MR. SPEAKER: I have already
disallowed you... Nothing is going
on record, what you agre saying...

CHAITRA 28, 1903 (SAKA)
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st rorw yere Frg (Frdarane ):
AT, OF dga @ qge fre
N MT §F FOFT 717 WTHEQ TN
ARTE ) I FomeT Wy
e fearew grr ) W W@ W
WU W T arer §, w@ieg @
o ¢ fF 929 #7537 W /T Iwiea
@ar =rfgg  wrelra srfas 9
TR R E A Iaar Fafer
qEr Ar @

MR. SPEAKER: The Prime Minis=
ter is coming here for discussions.

(Interruptions) **

MR. SPEAKER: Not allowed. She

is coming here, We shal] discuss it
if nothing comes out.

Mo woftar e Agen (weiye):
AT weqer Ag1Eq, § AT ATgar
g fF ¥ gwgRawen 1 awE™
Mt =Tqr FE FAr TR g ?

qewet wEET © AT gar™ @r
FET AGAE, I A T QT Jam
FTW® T

Sto  wefw were  Agar ;&
AT HTH{T FATIEET E ... )

wouRt wgreR @ fEw a@ w7

sito wofter 0T AgAr :  F ST
IrRaT g 7 8T qaear w1 ATHr v
MfY =1 FT AT o1 gwar §
gredige ¥ fred  are avr wend
..., |

MR. SPEAKER: This is g law and
order problem. I cannot allow it. It
is a State subject.

**Not recorded.
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st qfre Wt wvEw (WETOYR):
R R, HN AAFT SAA WEAAHE
e & gror &iEr A

weom wgRT : N wars A
fiwar ar

oft afew sttt woww : frgEl a3
AT Hat I @O ...

wsaw AgRT : A wASE Ty
fFr @, a8 &z gkl g
wror feaigg =1 @t &  ww feewn
T Y § —

"This is a State subject. It is open to
you to discuss it during the Demands
for Grants of the Ministry.

MaHE aw qWA : JZ qEA
qra T 45 gwar |

weqw wgwwa : F FT FEAE
fe w7 <R

Nt afas A goes: Qo A
LI ST
(Interruptiong) **
MR, SPEAKER: Nothing is going
on record now. fewigqy o @ §,

I I WT TIT FRIAT |

stufrs s woew :  femise
@A A & I ApfHwar F oA
afer

weqw wEvAw : W O§
arwriasa v & 8, A g fewigy
o ar § A A An w\oAd @
TR, AT ¥ IR =R
|t A T W
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W waew e (fgare): wem
W, A TE AN N F gowr e

wEfva  wOAT Wgar g
wsaw WgRwT : oF & A
sfeg

Mt R U@ cFa@ W ar
fad oeat oF W § waw 2 2
w1 Aw | fram qe A s g L.

W wgRT . fHgE A @ A
T G F A IT qA T

%Y wArOs antyr c 3a¥  ag
T T agusrFrazwd, 2w

T g ...,

wqETR WERA : WO qdH w
TwEA, W sy §, qH aany
F & qar w01 1 T9FT wwEE w7
#ifsrg 1| I am open to suggestions.

SHRI A. NEELALOHITHADASAN
NADAR: rose

AN

MR. SPEAKER: An hon. Member
is already on his legs. Please sit
down. I have alloweq you earlier.
Now I have allowed him, This is not
the proper way. '

st RAYTw qF ;T A FEY
¥ irErds, 7 & qRw FAas 7R
FE ¥ @ifaeard AR 7 F afaerm
FY AT I5 TG & AT I 1 HG AT T
F X RXANFS AT T 98 § TWF
FI— (SGANTH ) FE TAEO AT FG)
g1 fra &g Iwwa ¥ ghewal &
AEAX 9T q5q 9 W 97 aq A7 wEr
qr f5 QT & SR 98 FX AW WY
qT §T HaA! 72 QAT IO AM0RY

**Not recorded.
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wsrA wgRa : W &3 A |
% qam fear g 1

1 wARE anTEY : 99§ owar
g 27 wifr ux Al oY ¥ wEr
qr  TREETE AE g gFar g |
g3 ¥ @i g avarg ! wgfa-
T FY AT AT 95 WY E 1 AT Aga
HETIO WA § ORI USEHT T W
ME ¥ T IS AT A A W I
far=re AT T —

WETR WA 1 HITH[ CEAHE
g #3 qar § 1 AfeA qEedEe
T A & TFar |

I am saying....

{InteTruptions)

MR. SPEAKER: Mr, Nadar, have
you got some sort of decorum in the
House? When I am gpeaking you are
butting in! You must listen to me.
Sit down. You must listen o me.
Sit down.

7§ TF TG & MW A& A
TR aqd § fegaa gl farar st @war
g TmAAQATEAE N M F
fag wadt Arrqfa & foag o a6 @
WTETd BT § | wEr Wt Srar
st Seeyfaew wiefr i o
oIS @R A N A q@ FQ@AT
Bz v AT am A Fary 1+ agpfEa
ARG &) IFT g1 Araraeer H agfaa
gy Fr ;fww agr # s awd
g 1 =@ q¢ Mivw §ifsre fve qaF Fax
feagm @ & srear Qo S g o

ot wafere AT 184 #

o fear gur & o

CHAITRA 25, 1903 (SAKA)
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MR, SPEAKER: Then we will pee
to it, I will like it to be discussed
thoroughly and any fendency to be~
little the country should be curbed in
the bud. It should not be allowed.
Mr, Parmar,

(Interruptions)

MR. SPEAKER' Mr. Parmar has
been allowed, I have alloweg Mr.
Parmar, Professor Sahib, you are a
very highly intelligent person, I
have allowed this gentleman,

Mr. Parmar, what do you want to
say, Sir? (Interruptions):

Under what rule?

ot T ErT WICo QAT (TEN):
# gF TofiT QATH Fr AT WA
o™ dfn srAgar g1 D few
d feely & ...,

AN wEEET A9 QT & g AR
W H AT W g

weww Wgaw: g fafaet w7t
fewiga =1 @i & a7 Wi a9 @A

g1

M AM Ao g : o
gragre R e fafs — (saams) . .

e

12.17 hrs,

PAPERS LAID ON THE TAELE

ImporTtEp CEMENT CONTROL (AMEND-

MENT) ORrDER, 1981 AND D=xTAILED

DremanDps FOR GRANTS oF MINISTRY OF
INDUSTRY FOR 1981-82

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA);

I beg to lay on the Table?
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(1) A copy of the Imported Ce-
ment Control (Amendment) Order
1681 (Hindi and English versions)
published in Notification No. S.0.
264(E) in Gazette of India dated the
31st March, 1981, under sub-sec-
tign (6)) of section 3 of the Essen-
tral Comrnodities Act, 1955, [Placed
in Library. See No. LT-2337/81].

(2) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Ministry of Indus-
try for 1981-82, [Placeq in Library.
See No. LT-2338/81].

DETAILED DEMANDS FOR GRANTS OF
MINISTRY OF ENERGY FGR 1981-82

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN);

I beg to lay on the Table a copy of
the Detailed Demands for Grants
(Hindi and English versions) of Min-
istry of Energy for 1981-82. [Placed
in Library. See No. LT-2339/81].

DETAILED DEMANDS FOR (GRANTg OF
DEPARTMENT OF ELECTRONERg FOR
1981-82

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P, N, SINGH):

I beg to lay on the Table a copy of
the Detailed Demands for Grants
(Hindi and English versions) of De-
partment of Electronics for 1981-82.
[Rlaced in Library. See NoLT-2340/
81},

REpORT OF THE EMPLOYEES PROVIDENT

Funp Review COMMITTEES ANNUAL

ACCOUNTS OF EMLPOYEEs PROVIDENT

FunNp ORGANISATION FOR 1978-79 anp
A STATEMENT FOR DELAY

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA):

I beg to lay on the Table :«
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(1) A copy of the Report (Hindi
and English versions) of the Emp-
loyee’s Provident Fund Review Com-
mittee. [Placeg in Library, See.
No LT-2341/81.]

(2) (i) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Employees Provident Fund
Organisation for the year 1978-79
together with Audit Report thereon.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment. [Placed in Library, See. No.
LT-2342/81].

NOTIFICATION UNDER CENTRAL INDUS~

TRIAL SECURITY FORCE AcT, 1968 AnD A

STATEMENT FOR DELAY AND NOTIFICA=~

TIONS UNDER ALL INDIA SERVICES AcCT.
1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, with your permission on behalf of
my colleague, Shri P, Venkatasub-
baiah,

I beg to lay on the Table :-

(1) A copy of Notification No.
G.S.R. 784 (Hindi version) publish-
ed in Gazette of India dated the
2nd August, 1980 containing Corri-
genda to the Hindi version of the
Central -Industrial Security Force
(Amendment) Rules, @ 1980, publi-
shed in Notification No. G.S.R. 544
dated the 17th May, 1980, under sub-
section (3) of section 22 of the Cen-
tral Industrial Security Force Act,
1968. [Placed in Library, See, No.
LT-2343/81].

(2) A statement (Hindi version
showing reasons for delay in laying
the above Notification, [Placed in
Library. See. No. LT-2343/81].

@The Rules were laid on the Table on
the 16th July, 1g80.
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(3) A copy each of the following
Notifications (Hindi and  English
versions) under sub-section (2) of
section 3 of the All Indig Services
Act, 1851 ;-

(i) The All India Services
(Death-cum-~Retirement Benefits)
Amendment Rules, 1981 published
in Notification No. G.S.R. 248 in
Gazette of India dated the 7th
March, 1981.

(ii) The All India Services
(Death-cum-Retirement Benefits)
Second Amendment Rules, 1981,
published in Notification No.
G.S.R. 276 in Gazette of India
the 14th March, 1981.

(iii) The Indian Administra-
tive Services (Pay) Third Amend-
ment Rules, 1981, published in
Notification No. G.S.R, 285 in Gaz-
ette of India dated the 21st March,
1981.

(iv) The Indian Administrative
Service (Fixation of Cadre Stren-
gth) Third Amendment Regula-
tions, 1981, published in Noitfic-
ation No. G.S.R. 324 in Gazette of
India dated the 28th March, 1981,

[Placed in Library, See No. LT-
2344/81.]

NOTIFICATIONs UNDER CENTRAL EXCISES

AND SALT AcT, 1944, NOTIFICAION RE-

GARDING FLOTATION OF MARKET LOANS

BY THE CENTRAL GOVERNMENT AND

NOTIFICATION UNDER CENTRAL EXCISE
RULEs, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT):

I beg to lay on the Table :-

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 38 of the
Central Excises and Salt Act, 1944: -

(i) The Central Excise (Eighth
Amendment) Rules, 1981 publi-
shed in Notification No. G.S.R.

CHAITRA 25, 1903 (SAKA)
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329 in Gazette of India dated the
28th March, 1981,

(ii) The Central Excise (Ninth
Amendment) Rules, 1981, publi-
shed in Notufication No. G.S.R.
326 in Gazette of India dated
the 28th March, 1981 [Placeg in
Library, See. No, L.T-2345/81].

(2) A copy of Notification No, F.
4(5) W & M|81 (Hindi and Eng-
lish versions) dated the 13th April,
1981 regarding floatation of Market
loans by the Central Government.
[Placed in Library, See. No. LT-
234681,

(3) A copy of Notification No.
G.S.R. 821 (E) (Hindi and English
versions) published in Gazette of
India dated the 8th April, 1981 to-
gether with an explanatory memo=
randum making certain amendment
to notification No. 233|77-CE dated
the 15th July, 1977 so ag to extend
the period for production of Textile
Commissioner’s permission {o
manufacture cotton fabrics on
powerlooms upto 30th June, 1981,
issued under the Central Excire
Rules, 1944. [Placeq in Library.
See. No, LT-2347/81].

12. 19 hrs.
PUBLIC ACCOUNTS COMMITTEE

THIRTY~FIRST AND THITRY-THIRD
REPORTS ..

SHRIY CHANDRAJIT YADAV
(Azamgarh): I beg to present the fol-
lowing Reports (Hindi and English
versions) of the Public Accounts
Committee :-

(1) Thirty-first Report on action
taken by Government on the re-
commendations contained in  the
Twenty-seventh Report (Sixth Lok
Sabha) on Purchase of fertilisers
from abroad.

(2) Thirty-third Report on delay
in development and manufacture of
an aireraft and manufacture of
defecti.e cartridge caseg for an
emmunition,
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12,19 hys,
ESTIMATES COMMITTEE
NINTH REPORT AND MINUTES

SHRI S. B. P. PATTABHI RAMA
RAO (Rajahmundry): I beg to
present the Ninth Report (Hindji and
English versions) of the Estimates
Committee on the Ministry of Finance
(Department of Revenue) -. Income-
Tax Department and Minutes of the

gittings of the Committee relating
thereto.

—
12.20 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED UNEARTHING OF A COAL RACKEp
IN BIHAR _,

MR. SPEAKFER: Shri Ram Vilas
Paswan. Absent. Shri A, K. Roy.
Absent. Shri Nawal Kishore Sharma.
Absent,

T F1 FRTEA WEAIF AEATE
wienr gdwa ¥ Wi E @ war g
ft gQw 3

it gfow wox fag v (werever ):

& gfgerrdta a% qgea & freafafaa

faw 9 Mz 97 7t Fr e faerran

g oI srdar w3ar § 5 9g 5@ Ot
#® UF d%ag T ¢

“fag ¥ FaX F wF 3T NI

F TAT X AAT gAAE T

& =R &, fag g

wErar F73 ary frdg wv

Al & FT wRg §,

frmar fro I FammEe”

(Interruptions)
SHRI HARIKESH BAHADUR (Gor-
akhpur): We have a right to speak.

MR. SPEAKER : All hon. Members
are my esteemed friends and collea-
gues and I am their servant.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN) Sir, I have to in-

a coal rackét th Bihar 512
(CA)
form the Hosue that raids were con-
ducted by the C.BI, Ranchi\ from
December, 1979 to February, 1980 and
three cases were registered by them
for investigation into alleged release
of a huge quantity of hard coke in
favour of non-existing and fictitious
firms on the basis of forged delivery
ordeis. According to the investiga-
tions so far carried out by the C.B.L,
a number of persons including three
officers of CIL, are suspected to be
involved in these three cases. Some
of the suspects have already been
arrested. Shri T. P. Sinha alias Guru
suspected to be the ring leader of the
gang of coal racketeers was arrested
on 6.4.1981 and he is still in judicial
custody.
12.21 hrs.
[Mr, DepPUTY-SPEAKER in the Chair]
2. The modus operandi adopted by
the accused persons in these cases was
that they submitted the release orders
to the Sales Departments of the Coal
Companies along with the requisite
Bank drafts. They forged the signa-
tures of the State Government offi-
cials and also forged the authorisation
letters requesting therein to issue
delivery orders on behalf of a parti-
cular firm to a particular middle man.
The signatures on the authorisation
letter on behalf of non-existing firms
were made by the accused persons in
differcnt assumed names both in the
capacity of proprietor as well as the
middle man|authorised representative.
They lifted hard coke from the colli-
ery concerned and sold the same in
the black market at a premiium price.
As already pointed out, investiga-
tions are still going on and full facts
in regard to this matter would be
known after C.B.I. completes investi-
gations in all the three cases.

it ghow o+ fag waw oeie):
srengr  oft, & wratg waar vy oof
AR 3% framr A gerae ¥ F
fr IR N ad 1980-81) ¥ My
frrerer @ wew TAT 9T 9O 5 WTW
wfgs waar e 1 T adR
¥ Wa 9 qEw @ XA orAv
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T ¥ TP FL 16. 5 TUT A FW
F Ot TE WYX WG H O LT FET
7 &) Y mdimamgR ¥ ar
Wt olT S & gaAr sfas wer &
Torfe % F e ot ;T g fE
Faer  FINIERTET B 7@ T @
g sRIr ¥y, Wi feelt §
efan ot wEf Afn, wT SR Fadaw
HTETT IeWIFArET F) 7@ e ®@re
ggr wefla garg & o ghaifd
I F aga o gAT 98 WS HE
feaTor wurely @ Red aga wuw
/T TN R § Sy fadw
FE AT yriow & Er § A §&F
TEET F, ¥ @ ¥ R wrAs(ww
faawor swmeft v & 7 T F
@ e, TR R YFIE T A, W
IGH ATT At FS-T PN & [T
g o IwhT s wE Ffaw qo
TFT FCHF YEOTCHT GATH F &
% T SEE wmaTE | A gw At
wTqaT ke fafws sogh ¥ ot §
FIF FEA I IRA 9§ T &
Ty wiaer a7 g @t <@ |
SHIT FT Sl TEESHE ATTH HEard &
BUT R T AT WE §, WIT RV AT
¥ g fa< o< @ & 5 e 9
ey g g FT F gWr
fasfl % = ?

T e g g fe st safi|
THEET TAT § T, W G H G
Wt I A@ AT ga< i § arrondy
 Fwee o® ‘s’ gEEI ¥
®R wrdwa’’ seE # S qear ¥
frmar & 9u & WY1 WK qTEGE
o, N AR I BN T B
e At gerwr FT gaTE § " e
@ serg wrEer "t # 4T Al
w2 ¥ fagr war a7 gE} add an
Y % Rear man, s e @g g

(CAa)

YT Y y@wE qT 1 q) R
qar N Adf s N wwifear &
wigwrd § T a0 g wf
faaft way ar wiswis @ 48 & 7
gay WY YW ST 4T ORI VU G,
A I YAT W THF WG TR A
FIeat &t N0 TR O av )

& wradAG qd WEHEG H T
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Ady ot 7 F, fia 0T TR A
T N AT AF AR AT, IT A
&1 wTarEr 7oas T fae oax
wREAE & 48 qT AT acer [
4, WIS TEgley aWl X wE
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weT A 9, FUTAHTS WY 59 wigwiay
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T FTAATE FT S, YT T AGY
g ?

# ug Wiv FEAr IEAT F fin
wfaste Fawr WF v ¥ oo
ST giar § AT ST w7 o
WA F a1l Ffog & 7gr a7
P & wEd fag wr frafey ord
fwr Fgraufa @ g?

yferm YRS ¥ NET FAAT ”TA
FE T owuw g W agt Wy
g Sy gul BT 6 g
® gW A Wl AW AWy
wiw feafedar @ & & qar
Tk § fF sy, faw gt
O WY, g IRy
I FT A0S & & S aqe
st &, wur ofvwlt darer & gt
¥ qg wEcwew 7
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IFT FIT T el wR
NAYarsr F ggq § 430 F0LITE A
W AP O RIT A IAIMKR
wrgdz A9 T gt H a1, IEET
TLTFO T T wT TG FEH
qa F @@ TG0 T A0 FEFEL 7Y
WY & § ot 93 2 747 53 gfRaifaa
grfstwr # ow 3 A & fF7 v
¥ AWMU FiIX F IOAREA B A7
¥ A TOF T a@ & faww fwar
oy 7 wg ifear & wmigsdr ar
' - aifewr ¥ giewiag adf g 7
& wEd¥ ®7 I F  wEAAF Hay
¥ wmAr A@at g

THE MINISTER OF ENERGY
(SHRI A. B. AL GHANI KHAN
CHAUDHURI): When we took over
in January, 1980 I found that there
had been no distribution policy for
coal. What was being done 1lill then
was a carry over of ithe prenationali-
sation days, in which the entire ass-
essment of the demand of coal was
made by the Railways. This assess-
ment by the Railways was artifieial
in the sense that it was done on the
basis of the wagons that were avail-
able for loading of coal and did not
really take inlo consideration the
real demand. This had, therefore,
created artificial scarcilty of coal con-
sequently leading 1o increase in pri-
ces. This artificial scarcity had also
created mafias of gangsters,

SHRI INDRAJIT GUPTA (Basir-
hat) ; This is a very serious reflection
on the Railway Ministry. If one min-
ister is allowed to make this kind of
insinuation and  aspersion against
another sister Ministry I do not know
what will happen,

PROF. MADHU DANDAVATE : So

long as he does not criticise the Prime
Minister he is safe
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SHRI A. B, A, GHAN] KHAN
CHAUDHURI: You can draw your
own inference. But I am telling the
prevailing state of affairs.

PROF, MADHU DANDAVATE: The
allegation may be correct but the
point is whether he can say that.

SHRI VIKRAM MAHAJAN: This
wasg in January, 1980 just after the
nationalisation,

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There are two aspects
of this. What is the production of
coal? There was not enough produc-
tion and with that production, they
could not meet the requirements of
the country. And there was trans-
port bottleneck. Till today, we have
not been able to do away with the
transport bottleneck but definitely,
it has increased a lot.

MR. DEPUTY-SPEAKER: Bottle-
neck?
SHR] A. B. A. GHANI KHAN

CHAUDHURI: Transport.

SHRI VIKRAM MAHAJAN: Trans-
port has improved.

SHRI A. B. AL GHANI KHAN
CHAUDHURI: Even today, Delhi s
not getting to the extent of 1500 wa-
gons which are required by the Cosl
India. If we would have got this, I
think, Mr. Deputy-Speaker, Sir......

PROF, MADHU DANDAVATE: It
is irrelevant.

MR. DEPUTY-SPEAKER: He is
replying to Mr. Rawat, '

SHRI A. B. A, GHANI KHAN
CHAUDHURI. ... We would have
flooded the market with coal. There
is no doubt about it. Now we have
put different {ypes ang varieties of
coal on free sale. I think this free
sale will do away with a lot of corru-
ption. We have given to the buyers
the places where certain types and
qualities of coal would be available
to him without any permit. He need
not go anywhere else. At the same
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time, we are seeking the help of the
State Government, We inform them
the details of the people who are
taking coal under the free sale system,
This is the position with regard to in-
ferior type of coal

So far as superior type of coal is
concerned, we want that this should
be made available to the actual con-
sumers, who require such grades of
coal for technical reasons on an ad
hoc basis. We have decided that in
such cases coal should be allotted to
the genuine users of coal. He should
file an affidavit, furnishing the details
of the requirements, the sales tax
registration number etec. together witi
the security deposit. In this way, it
will be ensured that the genuine con-
sumers are not put to any hardship.
At the same time, in the case of those
who file false affidavils, legal pro-
ceedings would be taken so that there
cannot be any bogus purchases, We
want to fight against corruption in this
way. Here I want 1o see the co-oper-
ation of the members of the opposi-
tion. It is serious matter and so all
of us concerned should try to combat
this corruption.

In this particular case, the CBI eon-
quiry is still in progress. On receipt
of the romplete report, we will de-
cide on what action is to be taken.
I can assure the House that we will
not spare anybody, however big that
guy may be,

PROF. MADHU DANDAVATE
(Rajapur): Sir, in reply to the Cal-
ling Atlention Notice that we have
tabled, we had one statement from the
Minister of State for Energy and now
there is another statement by the Min-
ister of Energy. I do not know how
he anticipated the questions that were
going to be asked by one of the
Members. Anyway, I will revert to
the first statement that has been read
over here.

Firstly, let me complain that this is
a very cursory statement, and I have
a sspicion that probably, instead of
collecting information from the Gov-

(CA)

ernment sources, only siray material
has been collected from mnewspapers
and placed before the Hosue. There-
fore, I would like to ask specific ques~
tions about the original subject of the
Calling Attention Notice. To remund
the Hosues and to remind the Minister
I would like to tell you, Sir, that the
subject matter of the Calling Atten-
tion was ‘“the reported unearthing of
a big coal rackei in Bihar and arrest
at Dhanbad of a person suspected to
be the ring leader of a gang of coal
racketeers”, I will now revert to the
original Calling Attention Notice and
I will ask specific guestions.

Is it not a fact that on G6th April
1981 one Shri T. P, Sinha was arrcsted
at Dhanbad Railway Siation? He had
come from Calcutta. Are the Gov-
ernment aware of the fact that this
person, in the course of the last two
years, is supposed to have amassed
wealth to the tune of Rs. 5  crores
through a chain of fictitious agencies
that he has already set up in various
coal fields? 1 would also like to know
from the hon Minister whether it is
a fact that the modus operandi  of
Shri Sinha, as he himself admitted in
his statement, was to forge the deli-
very or rclease order in the names of
some fictitious persons or in the names
of fictitious firms and collect coal and
try to sell that coal in the blackmar-
ket, and through this mondus operandi
he has tried to collect wealth, and
that wealth accumulated in two years
to the tune of Rs. 5 crores. I also
want to know whether it is a fact that
as it has appeared in the press some
top officials of the Bharat Coking
Coal Limited and also the Ceniral
Coal Fields Limited were involved in
thig racket. Sir, I do not want to
make mention of any name. 1 only
want to make a query as to whether
this particular aspect is being in-
quired into when the CBI inquiry has
already been insiituted and whethor
all precautions are taken to see that
the records which are maintained in
the office are not at all tampered
with when the CBI investigation will
go ahead unhampered. Is it a fact or
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not that gnly g few days back the CBr
had arresteq 17 persong who are
Singh’s associates including two BCCL
officials and is it not a surprising thing
that out of the 17 persons who were
arrested, 10 have already escaped?
I would like to have a specific reply
on this. And these 17 persons also
include 2 BCCL officials and I would
+like to know whether out of the 17,
ten have already escaped.

MR. DEPUTY-SPEAKER: Escaped
cut of India or are they in India?

PROF. MADHU DANDAVATE :
They have escaped. In this space age,
they might have also escaped from
the gravitalional pull of the earth, if
they have escape velocity. '

I would also like 10 know from the
hon. Minister that since the entire
Call Attention notice is about mal-
practices committed by a particular
individual, whether it is not a fact
that Mr. Singh who is also called
‘Guru’ -- I do not know whose Guru
he is -~ got a job in the railways. And
is it not a fact that he wa s sacked
again after being convicted for pic-
king a wagon and stealing costly mat-
erials of the railways. I would like
to know whether it is a fact or nol.
I also want to know from the hon.
Minister whether it is a fact or not
that later on, after ihis malpractice,
after he was removed from the rail-
ways when Mr, Singh was working
as a canteen sunervisor for the Durga-
pur Steel Plant, he was caught for-
ging documents and vouchers and also
whether there is any evidence and
whether the investigations are procee-
ding on proper lines so that all these
aspects are properly covered. I would
also like to know whether after being
dismissed he is allegedly supposed to
have forged documents to secure a
job in the Eastern Coalfields Limited,
that is, ECI. He prepared certain
forged documents, forged recommen-
dations, and I would like to know
from the hon. Minister whether with
the help of those documents he was
able to secure a job in the Eastern

a coal Tacket in Bihar 520

(CAa)
Coalfields Limited. Also, I would
like to know from him whether he was
able to sct up a number of puppet
agencies and he showed that he was
the Managing Director of one promin-
ent firm and on behalf of that particu-
lar firm whether he sent a number of
letters and communications and tried
to secure coal for a particular firm
and thenn sold it in the blackrmarket.
I would like to know whether it is
a fact....

MR. DEPUTY-SPEAKER: On one
question, now you are in (i) in the
(a), (b), (c) order. So, put the ques-
tions. That is what 1 want to tell
you.

PROF. MADHU DANDAVATE:
There ig a simple sentence and there
is a compound sentence. It is a ques-
tion in a compound form. You treat
it that way.

I would like to know from the hon,
Minister whether it is a fact or not
that thig Mr. Singh had printed a num-
ber of letter-heads in hig name in the
name of 100 firms. I want to ask
specifically—I am giving you the num-
ber—whether it iz a fact that he had
prepared letter-heads for 100 firms
and he was entering into correspon-
dence with various departments of
the Government on behalf of the 100
firms and whether on behalf of the
100 firms he applied to the BCCL and
CIL for hard coke release and deli-
very orders. I would like to have an
answer to this specific question.

I would also like to know, was the
gang with which he was connected.
in active connivance with some of
the officials who allegedly forged
delivery orders? Signatures of senior
officers and recommendation letters
from West Bengal were also forged.
He not only forged letters of those
connected with the Central Govern-
ment but forged certain letters in the
name of West Bengal Government
offifficials also. I woud like to know
whether that aspect is correct.
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Lastly I would like to ask ome
quesfion which is on a very delicate
matter. When the house of Singh’s
flance at Calcutta was raided, the
police recovered jwellery worth Rs.
20 lakhs gnd hard cash Rs. 1.53 lakhs
from that place. I do not know the
name of that fiance I cannot quote
the name. Probably the hon. Minis-
ter might be knowing. If he knows
that, he can revea]l that. No defama-
tory remarks have been passed. I
have not mentioned the name. There-
fore, I do not attract 353. I am,
therefore, not required to give any
notice. Is it a fact that fiance was
caught at Calcutta? The amount as
mentioned by me of jewellery and
cash wag caught hold of If those
activities were going on under forged
signatures, under false documents.
under fictitious names and wunder
fictitious firms, what concrete steps
are being taken to see that such mal-
practices are avoided in future and
for past conduct, penal punishment is
given to those who are found guilty.

SHRI A. B. A, GHANI KHAN
CHAUDHURI; I have already ex-
plaineq that sometimes system is res-
ponsible for making a man corrupt.
Public Distribution system jis wonder-
ful if it is an bonest one. If it is in-
efficient. it ig not honest, then it is
worse than the open market system.
We have to change the entire system.
I have read the whole thing to you
which probably sounded to you as
quite irrelevant. But it is not yrrele-
vant in the sense that we are serious-
1y ¢{rving to combat this sort of thing
about which you have mentioned. I
think we can unly combat if we change
the entire system and we are deter-

minéd to change the system ...
{Interruptions) '
PROF. MADHU DANDAVATE:

Let me intervene. The subject mat-
ter of Call Attention Notice ...

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I am coming.

PROF. MADHU DANDAVATE:
1t is specific. Call Attention Notice
is gbout the malpractice committed by

(CA)

a particular individual I would
like to get an answer to that rather
then the general policy sermons.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There are twg aspects.
One aspect is about the said system.
The hon. Member has mentioned about
the various offences that the parti-
cular man hags committed. That total
report is not with us. I am afraid, I
cannot tell a, b, ¢, d, e. f, g, h, because
the tfotal report has not been ...
(Interruptions)

Unless the total report reaches us,
we cannot say anything. But I can
assure you on behalf of the Govern-
ment that we will not spare anybody.
I can gssure that to the House. But
unless the Report comes, who are the
offenders who have done gll this, who
are the officers who are conniving
with these people, we cannot punish
them. We must know all this before
punishing somebody.

FPROF., MADHU DANDAVATE:
You must protect the Members of this
House. Calling Attention Notice has
been admitted by the Speaker. So, he
has accepted the prima facie case that
there are certain malpractices and on
that certain reply must come. If this
is the statement that the hon. Minis-
ter is going to make. I think he ecould
have got up and made a statement--

‘the matter is under comsideration
and, therefore, my “statement is
over' . (Interruptions)

MR. DEPUTY-SPEAKER: You will
not be satisfieg because you have put
So manv questions even in the Cal-
ling Attent'on. In the reply as given,
by the Government it has been made
very clear—

“As already pointed out, investi-
gations are still going on and full
facts in regard to this matter would
be known afier C.B.I. completes

investigations in all the three cases™

That is why in a general nature he
hag stated. “We are not afraid of any-
body; stringent action would be
taken.” Because you asked me, T
say. I am satisfled with the reply.
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PROF. MADHU DANDAVATE:
Your satisfaction is very easy.

12.45 hrs.

STATEMENT RE; SETTING UP OF

A COMMISSION FOR A HIGH

COURT BENCH IN WESTERN UTTAR,
PRADESH

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): Mr. Speaker,
Sir, Demands have been made from
time to time for establishment of &
Bench of the Allahabad High Court
in western Uttar Pradesh, Various
authorities have expressed different
views from time to time. A large
number of representations continue to
be received from different sections.
Different locations for the Bench are
also suggested. The State Govern-
ment have recently recommended the
establishment of a Bench to cater to
the needs of the western districts of
Uttar Pradesh compriseg in the Com-
missioner’s Divisions of Garhwal,
Meerut, Agra, Moradabad, Bareilly
and Kumaon and left the decision
about the seat of the proposed Bench
to the Government of India. The
State Government have reguested for
legislation on the subject. They have
further requested the Government of
India to look into the matter from all
aspects and take mnecessary action.
On 23rq March, 1981 in response to a
Calling Attention Motion, I hag stated
in this House that the matter was
engaging the attention of the Govern-
ment.

As the matter needs detailed exa-
mination from all angles, the Gov-
ernment of India have decided to set
up a three-member Commission to
consider all zspects arising out of the
demand for the constitution of a
Bench for the western districts of
Uttar Pradesh and the various aspects
of the recommendation made by the

APRIL 15, las] Vanagpati
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State Government. The names of the
memberg of the Commission will be
gnnounced very soon.

The Commission will submit its
1eport within six months of the date
of ils appointment. It will devise its
own procedures n the discharge of its
functions.

I hope the setting up of this Com-
mission will be welcomed by all the
Memberg of the House, I take this
opportunity to make an gppeal to all
concerned to extend full co-operation
to the Commission ang withdraw all
agitlational approach.

(Interruptions)*
MR. DEPUTY-SPEAKER: No dis-
cussion; nothing will go on record.

(Interruptions) *

MR. DEPUTY-SPEAKER: This will
not go on record. I am not permit-
ting.

1247 hrs,

STATEMENT RE: VANASPATI
PRICES

THE MINISTER OF AGRICUL~
TURE AND RURAIL, RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA SINGH).
Sir, I rise to make a statement on
vanaspati prices.

2. Government had viewed with
grave concern the rise in the vanaspati
prices in the recent past. A series of
discussions was held by the Ministry
of Civil Supplies with the two associa-
tions of wvanaspati manufacturers, I
am glad to inform the House that in &
meeting with me held on the 1lth
April, 1981, the representatives of the
vanaspati manufacturers’ associations
have agree to announce and observe
voluntary price-restraint by the indus-
try, to sell vanaspati at an ex-factory
price not exceeding Rs. 192/—for a tin
of 16.5 Kgs, inclusive of excise duty.
The price of small packs would be
suitable refixed. The representatives
of the two associations have also been

*Not recorded.
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advised to re-fix the wholesale and re-

4ai] prices of wvanaspati and give wide
publicity for the benefit of consumers.

The voluntary price-resiraint announc-
ed by the industry, which has already

come into force, is to continue till the
end of the current oil-year ie, 3lst
October, 1981. The representatives
of the two associations have also as-
sured to maintain production of vanas-
pati at the desired level sp as to ensure
its easy availability at all times, Im-
ported oils would continue to be sup-
plied to the industry so as to maintain
adequate production of vanaspati,

3. Government are keeping a constant
watch on the situation and would take
such further steps ag are considered
neceasary from fime to time. The
State Governments are being suitable
advised accordingly.

12.50 hrs.
MATTERS UNDER RULE 377
MR. DEPUTY-SPEAKER: Matters
under rule 371.

(i) ALLEGED DISFIGURING
AMBEDEAR’S STATUE.

st woe amer (fegEre)
gorers wg\Ew, fraw 377 ¥ wdw
% freafafen gor T =mEar
E'_

“Tro wsATET wEfeaw, feodt
¥ & ST W F TR FTF
gfrg & wf ax agi e AR F@T fF
Frar wRw B g afved 37 7 @,
INHT qET I frgr wn € AR
g Wt ger ey § wR g oF
afr faeger T € g fow &
ghor, wifya st afra o & Y
Tt AHfE T qgEAr § | TR
af T X & sY@ATA H qw
feg sl gl @ Ao @ s
s ged qfa o s o o@ o

or Dg,
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(i) NEED 20 SEXT UP A FERTILIZER
GAS BASED UNIT IN BaNDA DIS~
TRICT OF UTTAR FPRADESH.

SHRI RAMNATH DUBEY (Banda):
The Central Government has decided
to set up about four Fertilizer Gas~
based plants in the State of Uttar
Pradesh, The district of Banda In
Uttar Pradesh i{g economically a back=
ward area. It has large area of land
and the poor Harijan labour is in
abundance. The people of the area
are demanding for setting up of some
big industry to solve the unemploy-
ment problem to some extent. Setting
up of Fertilizer plant at Banda
would help in solving the unemploy=
ment problem of poor labour and their
gconomic condition is likely to improve
to a very great extent

The Central Team of Experts should
visit this area immediately to survery
the possibility of seiting up of the
plant. The Ministry of Petroleum and
Chemicals should take steps for instal-
lation of Fertilizer Plant in this area.

(ili) DISTRIBUTION OF Sopa ASH IN
THe UNION TERRITORY OF DEeLmr

SHRI BHIKU RAM JAIN (Chandni
Chowk): Soda ash is a basic heavy
chemical and raw material which is
required by Dhobies, Launderers and
also by Medium and large-scale indust-
ries manufacturing sodium silicate,
glass, bichromates, detergents, hand-
loom/textiles etc. During 1978 there
was a marginal shortage of Soda Ash
and the Government resoried to ‘mports
to meet the gap between demand and
supply. In fact, the item, Soda ash
was placed under OGL for the Ilast
2 years because of which lot of imports
have taken place, both by actual users
and export houses. Because of these
measures, the availabllity of Soda Ash
in the country, today, is much better
compared o what it was 2 years back.

In spite of the above easy position,
Government have kept this item under
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OGL even in the current policy, which
is valid up to 31st March, 1982, Precious
foreign exchange, whith is being spent
on these imports could well be diverted
for import of various other critical
items which are in sh ly in
the country today. In spite of these
prog:ammes of import and other mea-
sures takem by the Government, the
small consumers viz. house-wives,
petty dhobie and small consumers in
° the small-scale sector are still finding
it difficult to obtain supplies because,
of restrictions imposed in the distribu-
tion of this chemica] in certain pockets
in the country. For instance, Delhi
Administration clampeg distribution
Order on 30th June, 1978, regulating
the stocking, sale and distribution of
Soda Ash within the Delhi territory.
As per this Control Order, nobody ex-
cept manufacturers of their distribu-
tors or co-operative stores can buy,
stock and sell and that too only to the
industrial consumers, Co-operative
stores are asked to supply Soda ash to
Launderies and Dhobie in small
packets. For the last one year, the
industrial consumers are not taking
goods from the manufacturers or from
their distributors in Delhi, because
they have either imported the goods
all by themselves or they are being
offered imported material at a cheaper
rate compared to the indigenous price
of the said material. When the availa-
bility of Soda ash has become so easy,
there is no justification for continuing
imports of this cormmodity by spendin

precious foreign exchange. :

Again the restrictions 'mposed by the
Delhi Admmistration have alsoc become
meaninglesg in the present context. In
spite of these regulations, g petty con-
sumer like dhobi or a housewife is
still finding it difficult to get 1 Kg or
2 Kgs of Soda ash which they were
earlier obtaining through small traders
who used to stock this material in their
shops.

It is, therefore, requested that the
Government may examine the position
in the light of the above and advise
the Delhi Administration to withdraw
this Notification so that the sale of
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Soda ash in Delhi is also on par with
other States. They may also review
the position of imports of Soda ash ihto
the country, as it has been found that
the availability of Soda ash today,
compared to 2 years back, is very
much easy. The removal of the
above mentioned restrictions will go &
long way for a small/petty consumer to
obtain Soda ash without any difficuity
in Delhi.

(iv)Need to Control drug prlces.

Y QRO ¥ 0 Worgew  (Tarferas
e wgrew, ¥ framw 377 ®
et freafafan gaar agv & B
AEar E:

WA grer Sraw gt I
W A A TG [T F g §
wargs fear aar @ o wAS
[t F g gt N avg 9@
® &1 wgwr ¥ faw  Teaw,
it fe gdfes Ffowe awd wear
o g€ giwwfg g, 10 wrway
A} 9 FqT 87 A TH F frady
qr, fag ®r q@@ w1 s
32 9y da #< faqr &, @q fF =/
TR # fwa  wwfugd #1 Iqdiw
fFac war g, sSad ¥ sy 3fy
g gf & 1 & maT § AT FLar
g T s wimatma o0F &
T W g Wit F qey
IR ST FTNFT I gl w
fedfaa  fwar s

(v) MEASURE TO STREAMLINE OIL. AND
GAS EXPLORATION WORK IN DISTRICT
JAISALMER OF RAJASTHAN.

o gy ww W (ared)
fage 377 & weiw  fradfes
TR TIA F qOE Ve FT @
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A oo srpfaw da s o
Teq Wi ¥ e daaaR
far ¥ g7 1957 ¥ Aq Q& g A
T w1 FH qga & e R X
@ g1 8§ 1957 ¥ 97 1968
awm ot w g fgfar wr v faear,
gz ®f feaaedy ¥ aff fear mar )y,
Reaat faxr § gagdardo 1, 2,3
ok 3 ¥dgaagh e Fd
AT FTCON F TIWT T FT
fear mar & 1 gl W ofsaE
¥ fafrw s fwak ¥
Tor W IR gE W A0 # 9
B woe WEr Y @ w A o §
st fx wfa ¥ e faewy & 5
% @ &\ ¥y 1980-81 ¥
WEifwqn faamr ¥ 3 ®3% T =Y
ufir &1 Wrgaw AT qifw wdwo
oA oE far &, oog w6 A AR
oY § | T wEw F wiged qafE
A F AT F1 FIAT T2 FrATAT
2 gU W gy ¥ v _a fee-
X & X R FA AL F
®E

ad: Wfeew gdft & frdga &
frd wgfe W& 8 wg WErer
N a% w4 T AR fRA ¥ 6 gaw
FAT T I AT wa@ fEwa s
@ 8 %a Mwar @ ¥ Wifagq
s wdRw feaw foaasdi & #:1
IT o T F G 7 FT g T
9T FAT E F47F AR fgierd wara
g Kg ¥ gwa favad g ¥
T WEla® Nq TEANT AIA 7T
TR T FTWO AT F FE X ATy
A FA Y, A O oo ¥ fag
? IR AN Y€ FU FT
Wrearfr Fa & oo 2w & fadrq W
A G T |
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(vi) BETTER UTILIZATION OFr ENERGY,

SHRI HARIKESH BAHADUR (Go-
rakhpur): Sir, while there is a great
crigis of energy in the country, a study
conducted by the Natiomal Producti-
vity Council has revealed that there is
wreckless waste of energy in homes,
industry, transport and agriculture sece
tors. Energy reserve of our country
are getting drained out due to bad
planning, outdated industrial equip~
ment's lack of quality contrpl on
pumps and engines and primitive
cooking stoves. Enormous amount of
electricity and diesel are wested in the
lift irrigation sector because of low
efficiency of pump sets.

In Junjab alone over 100 million
1 tres of diesel per year is being wasted
due to low efficiency and in
other States the diesel pump
sets require ag much diesel
as they are supposed to consume.
It is also deplorable that the Indian
Standards Institution does not pres-
cribe minimum efficiency standard for
these pumpsets, The NPC said one-
fourth of the fuel oil now used in the
industria] sector would be saved by im-
proving ‘housekeeping’ measures in
the industry and 30 per cent of the
light diesel oil worth 150 million could
be saved in Gujarat alone. If old
boilers are revlaced, there will be fur-
ther saving of energy.

Fuel is being wasted in producing
steam in the major industries, but, if
high-pressure boliers are installed,
steam and electricity both may be pro-
duced. Reflneries, paper units, ferti-
liser and petro-chemical industries can
use this ‘total energy concept’ to pro-
duce heat and power by saving fuel
The NPC also reminded that the bad
planning has also caused energy wast.
age.

Therefore, Government should look
into the total concept of energy pro-
duction and utilisation so that this en-
ergy wastage may be stopped.
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13.00 hrs,

MR, DEPUTY-SPEAKER: Shri
Bapusaheb Parulekar, He will be
followed by Shri Ramavatar Shastri.

(vii) NEED TO GIVE DIRECTION TO MoO-
GHUL LINES FOR REPLACEMENT OF
OLD SHIPS OPERATING ON WEST
CoAST oF KONKAN MAHARASHTRA,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Under Rule 377 ] would
like to mention the following matier of
urgeni public importance.

Since nationalisation of steamer ser-
vice since 1973 on the West Coast of
Konkan in Maharashtra, Moghul Lines
are operating two ships on this line.
Prior to the nationalisation Chowgule
Steamship Company was operating
three ships on this line and prior 10
that, over a period of 75 years Bombay
Steam Navigation Company was operat-
ing more than four ships on this line.
This steamer service was popularly
known as Konkan Service as the ships
operating on this line used to call at
many ports on the coast of Konkan bet-
ween Bombay and Panjim. Ships of
Bombay Steam Navigation Company
used to call at 20 ports and Chowgule
Company used to call at ports and the
Moghul Lines ysed to call at 11 ports
regularly three ports once a week. This
Steamer Service was nationalised a3
Chowgule Steamships requested a fare
hike. But since the nationalisation
there is 100 per cent increase in the
fare and since 1977 Moghul Lines are
calling now at four ports between
Bombay and Panjlm. The two ships
operated by Moghul Lines on this line
are old and have outlived the'r Hves.
Ships of Moghul Lines have ceased to
call the port of Ratnagiri which is the
d’strict place and where lakhs of rupees
have been spent for construction of an
all-weather port. There {s no air ser
vice noy a railway Une in the district
of Ratnagirl and the road transport is
totally insufficlent to cope with the
traffic.

1, therefore, request that the Govern-
ment should direct the Moghul Lines
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to replace the two qld ships by intro-
ducing new ships with low drawght
and further direct the company fo call
at all the ports which ghips of Chow-
gule Steamships used to call at go as to
meet the urgent need of the people, I
also request the Government to reduce
the fare and consider the feasibility of
the operation of Hydroflle and Hover-
craft service on this line.

MR. DEPUTY-SPEAKER: Shri
Ramavatar Shastrl.

PROF. MADHU DANDAVATE (Raja.
pur): Who will follow?...No follower?

MR. DEPUTY-SPEAKER: He will
be followed by the next item.

(viii) ADEQUATE SUPPLY OF FOODGRAINS
TO BIHAR FOR PUBLIC DISTRIBUTION
SYSTEM.

st T wrelt (9ET)
FTHTR %7 arAT @ Fo wqol M F grd-
s faacnomsdt  gwear  q@w
gaifta WM AT W T 1 FER
N AR ¥ ¥ AR wEEa FH A
AN FH o1 T Fafqwar
FW ARE !

Q@R g WY IR v Sud
AW WUSTE YR g fSraw siremr
qX AT FT FETAT A SATSH BT FAT
s e fr Wiy 1 ¥few Wil
fem a@rETegal ¥ wwfe @wd &
g Tz g fF wre s awl &
for fraifta Frer st 3= «df
qreft forgeRT T T A wIgR 9
fafra &v & ogar § |

geqr  fagis i TorETr § 0
g UNT I TFWT A W1 570
¥ ag fedt v gEm W e O
W QU e AgY feam Star | g
@ g gfve v o gor ¥ owrd
vt w N R owqg 1977
¥ ogxr e ow A ¥ wfa o
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o fes g SR AW FS TqEA already taken thirteen minutes. You

W gerg et off | AT e
¥ e w4 3¢ 9 Wi gfve g o
frey wEwTh frgife fear a1
1 1980 & AT F AT H: ofF AL
g T o1 sfa gfre 9g w1 e
g ©: fas) fwifa fEar war
9wy Y w3 A oae g e
g faal awmw st B owfa
gfe wx fF) ¥ fageme & g W
WY FO uiww TET A gowrd
ot &t g fored woaeres sawmarnst
¥ WG wEa\w § | T SWI
wgmE qAfg X W W1 W
X A A SNEAnt ¥ S
afve ®: fear dg «@ faar
a fraR TOE & @ & qC AW B
QAT 93T @ A g

13.03 hrs.

|SHRI CHANDRAJIT YADAV in  the
Zhawr] .

[ W g ¥ ¥a wqOg g R
g fagie # wdw W& T A
HooE FH A HETAT FR Al qeT
#T¢ AR g8 fodn & seMimsl #)
o # aeg wfa wufeq wg ¥ 12
e g fadr wF

13.63 hrs.

DEMANDS FOR GRANTS, 1981-82—
Contd.

MINISTRY OF AGRICULTURE—Contd.

and

MINISTRY OF RURAL RECONSTRUCTION—
2 2R Contd.

MR. CHAIRMAN: Shri Mohanbhal
Patel. Will you please continue?
You were on your legs. You have

will have to conclude now.

st Wgm Wk @w () ¢
e el o, F gERfer
yEw freml 1 37 F R § AW
WSy ¥ AT 91, SR ¥ R I@
WX Srgwm wrgar § fe oo oft-
TeaC NIEY FHTW ¥ AT W
wfafrfies  sgn *w @ va @x
wied JF gUE | ¥ g §
fr W & oy S & wfw &
gwfaa @/ &) Taw SR
AT wifge stcgw o< fae fear
ST WTEe |

wrsr 3w ¥ AediaTIYE W €@
aGH ST ], THHT ST agar
o G N A W o qgd
o @t 8 1 W@F  IrE ¥ @Ay
gt § R S Forr wff
*r S gwY 1w T Y § B
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wE qTHt & IAFT IR fFAT Sg
M uR W wigw o kit § o
w foa & I AT g— @&
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St & @) 32w Feen frvereft § R
MR FEFT SEH ¥ g A 9
FEAT FORT FET § T 44
Ty wfa fral & fgam & awdt &0
WawR ¥ 12wy fm wiew
W & wmfvg Ao fRm g fe
W AEEd B e & fag
ag  FofEl 1 JwAengw e
srar gy, fagd Ifaa TEl 9T
e greE e &% o

1

o, ared F @ wQ
& #t dare
TR ¥ 60WW T

1

E

[
TR

ie



535 D.G., 1981-83-~Min,

[ s W€ q24]
¥e framar § o M gRiAT &7
g ve¥ 7 v WEw W@ a@r

g

“From the new technology of Sol-
vent Extraction it can be extracted
upto 6 per cent.”

6 Tfawa g7 Iq¥ ¥ gHageE F FA
€1 25 W@ Y oqrEr R A
gRgem A8 ar | 35 @ A
F6 N ATATE ORI QI ET X &
¥ @@ IAT Rl TE @ AP
& &7 ¥ Hrr ¥ A7 § W AU f29
AT HF w7 Fww F fogr q@Ar & 1
gy WA N T FAIA A
a4t Srdifirar @ § wE A g
M det BE ® fag v ¥ faar
AT § D Feq W 2 afgm ¥ wEs
Pz TLAR A W/ T@I, T
asy qRfrar fr & &1 W
W ¥ A gwggEe frae s
I§ A Y 2 9@ TF A AT gwar
¥ faqsr Mg 240 FAT AT
A 10-12 G A &7 AEF AR
agi ¥

s gatruedfy wid wdqa,
&, fwasr IeTe Ser fraa sar
g TOd AT 9T 1 T I 1
g T YT A §, Togar aag
¥ wraNE 7 ) qmr, FiE wrRA
qhe ¥ g A fed 7@ | ¥RISQ
¥u gag g fr adwdqa, =f
e A FA M I AfRg |

& AT AW F oa A
G AR F ) AR Foanrg
WR QAT RN AXT HAT NT T
areeg Aary wWwrdfer g faey

APRIE15, 1981

of Agr, & Min. of 536
Rurap Reconstructiop

ok qa@ ¥ @@ 1 ERrg
# feead we qede e qAnR &
I@ qedT | [N WA § A9 gad
fedig gar & &1 waq waT A4 fag
Fq § [t mae wew & fag )
A yre SrEw § qF  fwed qe A
oy wr fema d | BT @ & qAT@
Y GO, [AA F T GF KA
feniz @ & fs aYus 7 waa AT
fear srrg 1 W A A
Dl NS ¥fge o w7 @
g1 FO wA@ZARN D WX
fewaQ ot w7 vl Frez A(w NEFAT
WY SqEr g 1 g9 w9 HAr A &
far ¢ 1 Iedix D A7 FIT F]JQ
g gu w44 Mg wAT
W aff ¥ &1 g IgT TEEE
gae &1 5@ ®) &7 fF@ e
wifgg #aite fraqAl &1 TFaT
W &)

adar G FI¥ o W g
Areg ¥ 9 ¥ ¥ oF faT 5 g 1960
@ fadar, @ w1 gga w4 fadac
ay fedt s ] @ BT aer
gyt g faez zfedwa &0 gt
wiedT B &% @ Twr o q7
A & ITE AT G GHAT § | HIB
& oot agh ziy freqic &, s «v
asgr & fe@T a7 w8 § #I
fTrq AT AT GEAT & 1 TiF AR
¥ mEr st =dge

AR TG TgA & Ktiaq gt
g1 A AT HF 7YX I35 fergrg
FLRAS TEAT 9T 1} A TH 2 &Y
g M fag 7 9T FF T
{A A MY 1 g A HANIA
wr 9T T | F4Y Al g7 qsAw
et § wANZT F BT ToreR A
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gmx § 7 défew ¥ wwwr I
IeA AT g, W guEed #§
far g1 age dafvw | g
w0 i 9T ww frar wmar
T afsas  d9eT § A ARy
qATH ® T F A www) I Afge
foqs gmik frwraY | SrHer @ )

fearal | qor g faer, gus
T H Ay Tfgy | T Fewriga w7y
& aid st g Ffw @ sow)
wwrarg ff a7 g 5w YT wae
®  TgIT g T T wHOW FT
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q 2 -

sttt pfweT S wre (FhERI):
& frmerae #F femigar A g w37
¥fgaftgig! g9 sy & &
AT TARW W CfUwEEC q¥e%
¥T FEEQUA  aFvdaw wr € Wk
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Tt d9ET Y} HUAr ArgEHigE &
fag faidix &1 ey W Q-
Fafee 7 geng ¥ forw gl 9
fedve st & 1| gwTO g9 wgTaT-
aT gAFET g | TAHIE FY a<H
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Hof 7) 3@ gT 1980 7 ww gl
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orh feyd QuE gggEwy &8, WA
wk  feqqdz wrw Tyww wfonw
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Rural R

& dfcare 1wk 7g gt B T
g fs 1081-82 ¥ wgn fearsfaw
sYa #Y AR M 1978-79 F 131
faferaw =7 R gar fFar o1 A g
AW e war § 135 fafaaT e
BT AR WE T AT 1 WAL g
NI M5 TR @ a 18 T@E
g1 2 & A TR R
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fafaas za varer S faeer e ¥
3a @ g, Frew, oI ity ¥ WY
ey g€ 1 A & g s urg
& g fF ool 7 R gt Fr wY
g frgr afer 9 Sfss w1% Neww
& SR T myT FE AT ad@
fear

e ¥ w N gErw feerr
g W F AR EmwR g W%
qinT ¥ WA BfeT gAF) wrar § fw
IR M AN TFNE T [T TH\AHY
ff TgF AF AT G THRHTEHT
FATAT | 1975-76 ¥ WUF X
g ZTR FAT §o FT GT AT g
T FQ@ 4 | Afw gheumom =i
qoTa X HEAW [T A« 930 FI X
TR CFATS ®Y FHQT | AV WAL
& ag 7§ % O @@ 9 7 gnive
e ¥ A fey@T ¥ AgAT
¥ fegaw 1 &6 femdz w°
W g1y &1 Aver fgar ar ug
FE T T A T |

quF OF BT 47 LT g, g
w1 oy wwieEs ofegr § I@wr
1.5 q@z 99 F1 ofear g |
afpr iEgy ¥ feqre & 2 o W
% Wt giT 40 grar § IYRT 25 W
WAY  doATH X0 F@T §, 16 TWE
wizq T F@T Y, 6 @z U@
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[t qeimed S ard]

dar ®¢r Y, AN IZAAF soqTdT
¥ 747 AT FT Xar T AT Ugw
Rar ¥ 70 qWdTr | WAL EW ]
N Dee T NIXT A T awyqaA
gt g1 W A wfedmER
FEYWAA 2@ d) aFdET 108
FEANTTT O R GWR ¥ @T Dar
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X AT qaWT g R fe o |
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fqr FE W AGa ARTE | WA
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Afry gim @ TN oaff, N
ag A § Aff ¥ 1 gefEg war-
ar g T I T Trar wifge )
N we e oQF 7 R sl
arfgg St coifiar & e sy
R F7 L I TAY gT T A
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APMIL 18, 1881

of Agr, & Min. of 540
Rura| Reconstruction
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&are &€ wiw F 9HF H, wWae
T (W) T 9, AR N gey
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Tafl wwa g | 99y T A]wr
g o Bw, W afRar &, vAH €W
FX )

e Wegas § frg, sa o
SqgRAe yge famar 4, @) qF 4@
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¥ arft w1 W@ FX & fag, Jfwd
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werar | AW amw f 40 wAF T
N ofw ot @ drr &n Wy TR
¥ forg, FfFT T WAT AT FAF D
600 FA¥ ¥ it 1 ¥ fafaeex
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(7g) | T R, vas wa Wy Y
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#Hr AEET F faw o U FaET
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ToTed! F1 fqAr T2 FEAC AMfRT,
$B IAE ¥ g 347 AG F G\
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featars o geT Wiz wrgae 9 saar
&1 T T4 THT T AT BIEALAL
wyefeat &,  ans wre wieer #,
afEr § For aff § 1« yalfag w
IF@ B F AT HEAEAT fed
e A, AN AR feawt § go
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[sfomet qefamx 1% ai1]

uga faw gt 1 AW ag w9
Rar T 1 wEr ¥ qra FEwEER
gaf a®  wgEET ST § | wOd
framt #), st g A €, gfeww
A Y | TF G wEANA A
VI FE@T QT ok wd o
HITAIZIE F i< FET gAT § |
gafeg w95 w1 ©E AR
WEwEae wEed ¥ & ¥, & gw
fafreee wrea & aga wwTE EN )

g fergmam # 5,000 @R
g fsa% & 2,900 swEm § WEe
g £ 1 gH g g @R T Oy
waaT  Prar § fr g wfewigae &
AAT & QAT sTFG F1 FA< IO
ok @ § v waedr @ui WA, 5y
HFIX I 1 I TF dgd g weor
WX "Wgw mEar g |

Sar fe frrgr & g ;W H
HEATEAT H FTAIFAT 197980 ¥
52.6 ®W1@ TH #WIT 1980-81 ¥
54 &g Tags IEAEgRfw 1981-
82 ¥ BEATINT F FHATTH 66 Q@
ZF ERT | 1984-85 TF 96
G &7 FT STWE AT A1 | Afge
g & feadt sieamse & Faav
sgrar golt, S § sarEr wEdey
& SrSFAT W |

T WIT TIW A sEwmw ¥
9w qF aga & wEEs A§ o
@ &1 @ @ qifwe dar
g sa f& draw w1 geend Ay
aifgr—aE & e aF 1 9@ W
s @ gre 7 9 o dar g =Wk
Fo}, wai %) wrge ¥ fog dare fvar
seir € 1 A% wfiw § fF done
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7 foraar fraw foedr grw faar war
IEH 50 geqe savar fagqr wd, aifs
W e gard fawelt & |en§ o
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SHRI D. P, YADAV (Monghyr): Sir,
I wish I could have been allotted more
time, Shri Mirdha also would like to
speak on certain points. I would
like to be as brief as possible. We
are just having thiz debate at a mo-
ment when we have got the Census
figures in our hand. And the posi-
tion is really very alarming. What-
ever we may talk politically from this
side or that side, the position indeed
is very alarming, in the sense that as
per the calculations made by the
Agricultural Scientists and Econom-
ists, our country would need about 1
million tonne of additional food every
two months. It is a very big task to
provide for such a large quantity of
food every two months.

1438 hrs.

(Mr. DEPUTY SPEAKER in the
Chair,

We have to achieve such a big task,
I call upon the agricultural scientists
and agricultural administrators to be
aware of the position and be alert and
take all necessary steps in this re-
gard. The total food need of the
country by about 2000 A. D. would be
about 250 million tonnes. From
where could we get thig larger quan-
tity? Punjab and Haryana have re-
ached optimum production in regard
to food. What is the potential area
to be tapped now? It is only the
Fastern part which has got the neces-
sary vista, the necessary opening; I
therefore, make a request to agricul-
tural scientists and administrators:
‘Please look at the Eastern parts of
our country for optimugh food produc-
tion.” Otherwige we will be in a tight
corner. Timg is np:l f't‘:f when food
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will be used ag an international wea-
pon for political pressure. India
should not lag behind, and we should
be ready for it. This is my request
to the Hon. Minister, Sir, As far as
the potentiality of the crop produc-
tion is concerned, a lot of controversy
has been there as to what is the
potential crop production in our
country. I am happy to report the
analysis made by the world renow-
ned scientist Dr. M. S. Swaminathan,
that we need not be alarmed about
the potentiality in so far as India is
concerned, He has said that we may
have 4572 million tonnes of food
potentiality in this country. There is
nothing to be alarmed. What is

needed is the mechanism for the
optimum use of the manpower.

Now, in regard to agricultural as-
sets, we have four assets-soil, sun

light and water and the manpower.
With these assets agricultural deve-
lopment has to be accelerated and
they have to be harnessed to the
optimum level. Otherwise having
all these assets, we will bz lagging be-
hind the technically advanced coun-
tries of the world, Until and unless
we deploy our energy and strength
for optimum food production, we
will not be able to tap those areas
which are untapped so far.

In regard to food reserves, I
would like to caution the Govern-
ment. In our godowns we should at
least maintain 20 million tonnes of
foodgraings as reserve. Don’ts be
mislead by the figures of the Food
Corporation of India. Sometimes
they give wrong figures. Be asser-
tive and be correct in your approach
and calculations, You must main-
tain a minimum of 20 million tonnes
of foodgraing as reserve. I want to
mention about the untapped potential
area where concerted effort has to e
made that is, in Eastern part of India.
Unlegs you take necessary steps the
problem of zinc deficiency, micro-
nutrients, salinity, alkalinity etc, are
going to be a challenge %o soil health.
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They are going to give trouble. More-
over land reclamation and soil health
are to be met according to the condi-
tion of the area, )

In Eastern part of U.P. and Bihar,
Leechi, Potato, mango and banana are
produced in large quantities. They
should be encouraged for more and
more production and there should be
proper marketing, storage and process.-
ing  facilitiegs for these items.
As regardg oil seeds, we
are importing edible oil worth
about Rs. 700 to Rs. 800 crores,
I would suggest to the hon. Minister
that we can make up this deficiency
if we have large areag such as Moke-
mah, Bariah Tal under intensive agri-
cultural production, especially for the
production of oil seeds. This is
just my suggestion.

Then in regard to the transfer of
technology we are very much ad-
vanced in agriculura] technology. We
are not lagging behind other countries
in thig respect, It is only the im-
plementation part{ of the technology
which is needed. Whether it is water
technology, post-harvest technolo-
logy, or pesticide technology, it is
only by optimum use of these techno-
logies that we can attain a maximumy
production. The transfer of techno-
logy from laboratory to land should
be given the utmost importance and
this programme of the I1.C.A.R. should
be transferred to the land so  that
maximum yield ig achieved.

Ruray

been enumerateg in the Report. We
have Agricultural Comraission Re-
port, we have Flood Comission Ganga
Flood commission|Brahmapufra Com-
mission Reports and we have
Irrigation * Commission Reports.
Why should we depend on somebody
else? We hav egot all these reports.
They are all very important reports.
The only thing ig that we should
implement the recommendations made
in those reports,

Lastly, I would like to draw the
attention of the hon. Minister to the
fact that the annual milk production
in the country was estimated at 17.1
million tonnes in 1940, 17.4 million ton-
ness in 1951 and 24.7 million tornes
in 1973. The report of the Mirdha
Commission had already said that
milk production in the counfry had
gone down. The average per capita
consumption of milk and milk pro-
ducts hag gone down. In per capita
per day terms, the availability of
milk worked out to 150 grammes in
1940, 132 grammes in 1951 and 118
grammes in 1973. This is a very
alarming situation and hag to be chec-
ked.

Now, in regard to this flood and
National Water Policy  they should
be clubbed together and we should
have a National Water Policy for the
whole country. Until and unless we
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SHRI ANANTHA RAMULU MAU-
LLU (Nagarkurnool) Mr Deputy-
Speaker, I rse to support the De-
mandg for Grants of the Ministry of
Agriculture I take thig opportunity to
congratulate our Rao Biréndraj, and
hys colleaguss, Mr Baleshwar Ram,
Bhr1 R, V Swaminathan and Kumari

“Kamla Kumaf: for the remarkable
progress made last year, le. 1980-81,
in spite of badqwuthe: n some parta

APRIL; 35, 1081

Min.
gimarny, o

and heavy rains in some other parts
of the country. It is one of the not-
able things that in Kharif season’ alone,
we can achieve 79 million tonnes. I
am sure we are gomng to get another 54
million tonnes in rabi season, which
1s supposed to be a record production,
in this particular year. So, I would
like to congratulate the staff work-
mg 1n the agricultural department
right from thz workers at the village
level to the officers, for this 1amark-
able production 1n {his year. We are
also going to establish g new :ecord,
I think, in rice and wheat ihis jear.
I also like to congratulate Mr Rao
B.rendra Singh on having takan the
historic decusion to supply the ferti-
hisers to the farmers throath oll  the
block headquarters Hitherto, they
used to supply feifiliseis only at  the
railway olations and blo k Iir adeuar-
i1y situated at the railway stat.ons.
This yecar they have taken a dccision
to supply the fertilises to all the
block headquaiiers ThLis will enuple
even the small farm-rs {o utilise the
fertilisers to the mavimum extent

The fo mears at. om latuae ~out
th~ poor quality of th_ ~eds siprli=-
ed b+ the Nationa' Sexds Coipora-
t10n Thae sred s policl by this
Coipoiation ate rot up’s he matk I
request the hon Minister tn ook
mio thig aspect and 1s<sue  suitable
duections to the Nation ] Seeds Cor-
por.tiol to suoply aual ty seeds to
the farmeis, go that there may nol »e
any complamt m futmiz m this re-
gaid

Iam very happvy that the command
area development progiamme 1s co-
vering 16 States and 1 major ..11ga=
tion projects The rivers Tungabhadra
and Kiishna pass through my cons-
tituency of Nagarkurnool in Mehbub-
mnagar District  But we do not have
any major or even minor irngation
project, not even & project covering,
10,000 acres. 1 request the Minister
to keep this point in view, because
he also happen¥ to be the Minister
in charge of wrrigation. We * have
Suleitte’ ~roposals for the cogstruc-

o »
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tion of the Bheeria' Projest, which is
un . inter-State project coneerning
Andhrg Pradesh and Xarmmataka. This
preject: will facilitate the backward
areas of Mehbubnagar district where
scheduled castes and scheduled tribes
are residing, particularly in my con-
stituency, which happens to be a re-
served constituency.

MR, DEPUTY-SPEAKER: Next
year you will congratulate the Minis-
ter if the scheme is implemented,

SHRI ~ ANANJHA  RAMULU
MALLU: Yes, Sir. I congratulate bim
in advance and I hope he hag not
missed my point.

Coming to agricultural extension
projects, it seems our Government
has taken a decision to have projects
in 10 States. But Andhra Pradesh is
not one of them. Andhra Pradesh
is one of the biggest centres of oil-
seed production, This aspzct should
be looked into and the necessary pro-
ject should be sanctioned for Andhra
Pradesh.

Coming to the intensive oil seeds and
pulses programme, this is being vn-
dertaken in selected areag of 100 dis-
tricts in 14 Stiates. I am happy that
“there is increase in production  thus
year.

Another thing {0 be appreciated is
that our Minister has taken the deci-
‘sion to have a separale horticulture
division. For the lasi three decades.
the farmers aad the Indian people
have been demanding a separate divi-
sion for horticulture, I would like to
_congratulate the Minjster for having
_%taken this historic decision to have a
,separate horticulture division and
.also a cocoanut development board.

It has come to my notice that 15
Yig centres have been selected for in-
-tensive vegetable cultivation, I sug-
gest that all distriet headuarters in
. the country should be selected for in-

Itensive vegetable cultivation,

ion

Coming to agricultural umiversities,
very recently Punjab Government has
appointed a Vice-Chancellor who
happened to be an IAS Officer. I
would like to suggest that it would be
better jf 3 technical person preferably
an agriculture man is appointed as a
Vice-Chancellor.

I neeg not say anything about the
ing and outs of the Agriculture De-
partment because Mr, Rao himself is
a farmer and he knows much more
than I do. )

I would like to congratulate our
Minister, Mr. Baleshwar Ram for
giving new guidelines for NREP. I
am aiso happy that they have taken
a decizicn t) encourage voluniasy
cl'ganisalions such as Yuvak Mandals,
Mahila Mandals, ete. They have al-
located Rs. 175 croreg in the Sixth
P.an. For the current ycar, they have
provided Rs. 18 lakhs. [ icel that this
is a very small amount. This amount
may not be enough for ihese colun-
tary ovganisations. Rs. 18 lakh means
nut gvea one takh to each gne of these
organisations. I request the Minister
that this ma> be examined and m.ore
funds may be allotted for this pur-
pose.

About community development
programmes, Jate Jawahar Lal Nehru
and 8 K. De; had taken lot of in-
tere~t in introducing this programme
1 rural India, It has achieved very
gond results and lot o development
18 scen w1 the rural areas, Under
this prosiamme cerfain posts of vil-
lzge level workers had been created.
VLWs have bzen working against these
posts for the last three decades
without any chance of promotion.
They retire as VLWs. I request the
hon. Minister that gsomething should
be done to provide promotional
avenues to them particularly those
who are serving for the welfare of
the weaker sectipns and SC & STs.

. I also request the hon. Minister to
.strepgthen the panchayat raj system
in all the States. We havn_g_" intro-
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duced the panchayat raj system with
a view to distribute power to local
persons. This system is not being
implemented properly in  all the
States. I request the hon. Minister io
consider at this and see that the
elections are conducted for panchayat
samities and zila samities, He
should also see that the programmes
evolved by the Government are im-
plemented in a proper manner.

With regard to dual administration
i.e. rgvenue administration and pan-
chayat raj administration at the wvil-
lége level, I would like to suggest to
the Minister that we must put an end
to the dual administration system.
Village officers and other staff should
be brought under the control of one
single administration i.e, panchayat
raj system. A village level worker
should be made an agent of the Gov-
ernment at the village level and he
must be made responsible for all the
developmental programmes This will
definitely give good results,

Coming to the Integrated Rural
Development programme, I am Very
much thankful to the Minister for tak-
ing up IRDP, DPAP, CAD and SFDA.
1t would be better if you extend the
SFDA programmes to all the district
headquarters of the country so that
the small farmers can be helped by this
programme.

While forming block level plan com-
mittees, views of the local MLLAs and
MPs should also be taken into consk
deration.

Coming to the NREP programme, it
has given 5 lot of good results and high
hopes to the rural people. A good
number of community assets have been
accomplished in areas where NREP is
being operated. But last year and a
year before last, this was attacked a
lot. Thig year foodgrains have not
been properly supplied. The State
Governments have been asked to pur-
chase foodgraing in some cases, wher-

£l
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ever possible. I do not kndw, why
the Agriculture Deépartment is not ¢om.
ing forward to give foodgrains, Last
year Rs. 340 crores had been allo¢dted.
This year Rs. 180 crores have been
allocated by the Centre and it seems
that they have asked the State Govern-
ments to share equal amount.

This also causes a lot of inconveni~
ence. So, like last year, thisyear also
more funds should be allotted for the
NRDP programme, so that we can get
the expected results.

Particularly in the matter of Food
for Work Programme, during the
regime of the Janata Government,
Andhra Pradesh was completely neg-
lected and it was not given sufficient
quantity of food. At the same time,
some of the northern States like Rajas-
than were given bumper stocks. I
would request the Minister to keep this
in view while making allocationg to
Andhra Pradesh.

I need not say much about Andhra
Pradesh, because the Minister of Agri=
culture is fully aware of the situation
there, Andhra Pradesh is continuous.
ly facing natural calamities. One
year we had a terrible cyclone, which
was followed by drought the next year
and then we had floods. Like this,
for the last flve years. Andhra Pradesh
is continuously facing one natural
calamity or the other. Keeping this
in mind, T would request the hen.
Min'ster to allocate more funds and
allot food stocks liberally fo Andhre
Pradesh.

Coming to land reforms, the Andhra
Pradesh Government has passed legis~
lation. But in several cases the land-
lords have got stay orders from the
courts. So, the reform could not be
implemented. Some new solution will
have to be thought of in this respect
so that the promisey made by the
party to the people can be implermgen-
ted.

Coming to youth programmes, It
seems the Rural Reconstruction Depart.
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ment had a scheme to train up the
rural youth. In this particular case, I
. would suggest a change. The Nehru
Kendras are attached to the Educa-
tion Ministry. In fact, the youth
<lubs and the Mahila Mandals are vit-
ally concerned with rural welfare and
rural reconstruction right from the in-
ception of Community Development in
1954. So, I would request the hon.
Minister to cons der whether the Nehru
Yuvak Kendras could not be transfer-
red from the Education Ministry to the
Rural Reconstruction Depariment so
that one channel of administration can
be taken up. This suggestion may
please be taken into consideration.

The National Institute of Rural
Development has been established in
Rajendranagar, in Hyderabad, ]t has
no doubt made remarkable progress.
But the funds allotted to this particus-
lar institution are quite meagre. So, I
would suggest that more funds, tg the
extent possible, should be granted to
this innstitute, so, that the institute
could have its branches and they could
train youth in rural development
programme.

I need not say anything about the
farmers, who are suffering under vari-
ous handicaps. They have shown
their faith and confidence in the Go-
vernment and our beloeved Prime
Minister by participating in the rally
which was organised. Our Agricul-
ture M'nister is also quite aware of
their problems. All the same, I would
make one or two suggestions.

So far as the price of fertilizer is
concerned, I would request the Minister
to make the necessary efforts to reduce
the price of fertilizer to the maximum
poasible exient, as that will help the
tmall and marginal farmers. Secondly,
crop Insurance scheme should be im-
Plemented all over the country, irres-
pective of the area. Very recently,
‘the Andhra Pradesh Government has
taken a declsion to implement the crop
Insurance scheme. They have taken
some other decisions to remove the
grievances of the farmers, For exam-

Rura] Retonsttuction

ple, support price will be given in
Andhra Pradesh, particularly for paddy
and sugarcane. Such measures, which
were taken in the interest of the fare
mers, should also be extended to the
other formers, so that the farmers can
feel very happy.

The agricultural loans should be
disbursed in time. Suppose the loan is
required in the month of June but it
is disbursed only in August or Septem-
ber, it causes a lot of inconvenience to
the farmers. So, 1 would request the
hon. Minister to ensure that the loan
ass stance is given properly and In
time.

1 now want {o refer to cne or two
grievances faced by Andhra Pradesh,
particularly this year. I am thankful
to the Minister for releasing Rs. 2T
crores in last guarter to the drought
affected areas. Even this is very lit
tle. In fact, a Central Team had visi-
ted Andhra Pradesh and given a re=
port. We do not have water to drink
and so the people have to face a lot
of difficulties in that area, I would
request the Minister to take a liberal
view towards the drought affected
areas and see to it that amounts are
released, as desired by the State Go=
vernment so that it will help the far-
mers to some extent.

We have been continuously facing
natural calamities for the last flve
years. One year ithere was a cyclone
in which thousands of people were
killed. Next year there was again
another cyclone. Last year there was
drought and this year also it is continu-
ing. So, we are facing a lot of diffi=
culties and we are finding it difficult to
face the peovle because they rightly
ask what the government is doing.
Since the funds allotted to the State
Government are mot sufficient ,I would
request the hon. Minister to see that at
least Rs. 100 crores are allotted to
Andhra Pradesh so that it may help
them to some extent. T would also sug-
gest that some permanent maeasures,
and not temporary measures, should be
taken in respect of drought, When
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that money comes, we will distribute
more fertilizers and other things. But
this is not the way of doing it. I
would suggest to the hon. Minister fo
kindly take up some irrigdtion projects
and see that permanent measures in
respect of drought are taken. In
Andhra Pradesh, the Bhima project in
Mehaboobnagar  distriet should be
taken up. At the same time, the Ju-
rala project on the Krishna river in
Mehaboobnagar district may also be
kept in view while releasing funds to
Andhra Pradesh.

VWith these points I once again thank
the Government and also our hon.
Minister in particular and I support
the Demands for Grants.
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®1 ANfSa® s AGF A awar .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
BALESHWAR RAM): Hon. Deputy
Speaker, Sir, I am thankful to the Hon.
Members who have participated in this
debate on the Demands for Grants of
the Ministries of Agriculture and Rural
Reconstruction ang who have made
valuable comments and suggestions.

My senior colieague Shri Rao Biren-
dra Singh, who is the Minister in-
Charge of this Department and under
whose able leadership, Mr. Swamina-
than and my other colleague Kumari
Kamla Kumari and I are working,
fully agree with most of the points
raised by the Hon. Members,

My purpose in making this interven-
tion is to deal with the issues relating
to the Ministry of Rural Reconstruc-
tion which have been raised )by .the
Hon. Members and to place before the
House a resume of some of the achieve-
menis of the Mimsiry in the . year,
1980-81.

The programmes of the Ministry of
Rural Reconstruction are oriented in
favour of target group comprising of
weaker sections like the small and
marginal farmers, agricultyral labour-
ers, Harijans, Adivasis and rural arti-
sans. These programmes seek to raise
the income of the families of the target
group above the poverty line, to re-
duce unemployment and under-employ-
ment m the rural sector and to create
ang strengthen the infrastructure for
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meeting thé basic néeds of the poor
and to develop the backward areas
which have a concentration of Hari-
jans and Adivasis. )

The year, 1980-81. has been in many
respects a period of remarkable pro-
gress in the implementation of our pro-

grammes. Even in financial terms, the
utilisation of funds in the Ministry of
Rural Reconstruction during 1980-81
had been to the extent of 98.75 per
cent.

Hon. Members would recall that our
Party hag promised in its election
manifesto that the programmes for the
rurai poor would be extended to the
entire country. I venture to say that
this promise has been fulfilled to a
great extent.

The Integrated Rural Development
Programmes which were in operatiom
in only 2,900 blocs has been exiended
to 5,011 bloes w.e.f. the Gandhi Jayanti
day, the 2nd October, 1980.

Uader ithe IRD programme, initially
only 400 families were to be assisted in
each blocs in a year. Thig target has
now heen slepped up to 600 families.

1 Million families were gssisted each
year under the SFDA, IID programmes
and the subsidy disbursed in the last
decade was Rs 364 crores. We
have now set for ourselves the tar-
get of assisting three million families
every year, for which the Sixth Plan
outlay on subsidies alone is Rs. 1,500
crores to be supplemented by roughly
®s. 3,000 crores of institutional finance.
The outlay on subsidy in proposed 10
be raisei from Rs. 5 lakhs to Rs. 6
lakhs in 1981-82 and to Rs. 8 lakhs per
year in the remaining three years of
the Sixth Plan. Through the IRD Pro-
gramme, 15 million families or about
8 crores of the rural poor will be assis-
ted through income-generating schemes
to rise a“ove the poverty line. The Pro-
grammie also takes care to see that the
families which are brought above the
poverty line are not allowed to come
below "the poverty line, We have also
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provided that at least 30 per ceat ol
the assistance under the programme in
the form of subsidy and credit is made
availablee to the Scheduled Castes and
Schedulid Tribes. The assistance ear-
marked fer them was only 20 per cent
so far.

A numver of beneficiary-oriented
programanes for the rural poor have
been in operation like the Smail Far-
mers’ Development Agency, gpecial
Livestock Programme, Area Planning
for Full Employment, TRYSEM, etc.
Now, all the beneficiary-oriented pra-
grammes have been amalgamated into
the Integrated Rural Development
Programme. Inorder to ensure effective
implementation of the programme, dis-
trict rural development agencies are
being set up in each district which will
also implement other programmes like
the Drought Prone Areag Pro-

gramme, Desert Development Program-
me, etc. These agencies will be suttably
strengthened with a District Planning
Team and adequate staff for attending
to block-level planning, provision of
credit, village industries, monitoring
and accounts. Guidelines for block-
level planning have been draw up and
issued to ensure optimum utilisation of
local resources and to encourage lacal-
level decision-making. We have also de-
cideq to strengthen the blocks to en-
able them to effectively implement the
programme. The Government of India
is prepared to bear 50 per cent of the
expenditure for strengthening the block
administration.

The intensity with which the pro-
gramme is being pursued is evident
from the fact that the releases of the
Central share in 1980-81 have risen to
Rs. 88.58 crores against Rs. 72.50 crorer
in 1979-80, and for 1981-82 the outlay
is Rs. 145 crores. From this it would be
clear that, far from failing to provide
adequate funds as has been stated by
some of the hon. Members, the present
Governmant has considerably expan-
ded the content. the dimensions and the
investment in the programme. We are
confident that, with vastly increased
financia] outlays and with improved
method of implementation, the Integra-
ted Rural Development Programme will

Rura} Reconstruction

bring new hopes and prosperity for our
rural poor whose quality of life we
stand committed to improve.

While taking the families above the
poverty-line under the IRDP would
continue to be the major concern of
my Ministry, it is essential to give spe-
cial attention to certain areas where
poverty is largely the result of environ-
mental conditions. Towards this end,
Drought Prone Areas Programme and
Desert Development Programme will
continue to be implemented vigorously.

Some Members have expressed their
reservations about the organisation of
rural industries and our attempts to
combat rural unemployment. We are
aware that the agricultural sector can-
not alone provide for the increasing
rural lazour force. An attempt has,
therefore, been made in an organised
way to assist the target group in secur-
ing non-farm employment. The rural
industries services and business enter-
prises component of the IRD was in-
troduced with the target of assisting
100 families in each block in one year.
The number has been increased this
year to 200 families. Under these sche-

mes programmes covered are Khadi,
cottage and village industries, hand-
looms, handicrafts, tiny and small

scale industries, etc. Apart from pro-
duction units, service industries woula
also be promoted. Out of the 200 fami-
lies, 100 would be assisted to under-
take manufacturing activity and the
remaining 100 to seek employment in
service industries, small business en-
terprises, etc. On an average about 10
lakh families will be assisted every
year in getting settled under the ISB
component of the IRD.

The scope for services and wage em-
ployment being limited, the scheme of
training of Rural Youth with the object
of self-employment, known as TRYSEM,
has been designed and is under imple-
mention. To begin with a modest tar-
get of 40 rural youth out of the 60C
identified beneficiaries every year in
each development block has been fixed
with which would help in equipping
about 2 lakh rural youth to take to
self-employment after acquiring skills
relevant for the rural areas. A suitable
training infra-structure is being deve-
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10oped all over the country for the pro-
gramme. Central Government, State
Governments and banks will heip such
youths in getting self-employed.

The programmes of Khadi and Vill-
age Industries Commission have also
been greatly expanded to provide em-
ployment in the rural areas. Apart
from Khadi, 25 village industries are
being promoted by the Commission
with the assistance of the State Khadi
and Village Industries Boards. They
have been made responsible for assist-
ing 50 families under the ISB in eacn
block. The schedule of village industries
is also being revised to include a
large number of village industries with-
in the scope of Commission’s activities.
A special committee has also been set
up for she development of technology
and intensification of research in the
field of Khadi and Village industries.
An outlay of Rs. 480 crores has been
provided for the Sixth Plan period for
the Khadi & Village Industries Com-
mission. This investment is expected to
increase the production of khadi and
vitlage industries to Rs. 1200 crores
from the existing level of Rs. 419 cro-
res and provide employment to 50.50
lakh persons from the existing level of
217.33 lakhs.

The Food for Work programme which
has been restructured into the Nation-
al Rural Employment Programme has
been designed to generate employment
opportunities for the rural poor apart
from creating durable community as-
sets and living standards of the rural
poor. While the Food for Work Pro-
gramme was being implemented on an
ad-hoc basis, the National Rural Em-
ployment Programme is now. an integ-
ral part of the Sixth Plan. As a result
of the. shortcomings which came to
light in the evaluation study of the
Food for Work Programme made by the
Planning Commission, revised guide-
lines incorporating some basic changes
in the programme have been issued,

“The. Panchayats and . local bodies are
-to be closely .associated with the pre-
paration and implementation of these
.projects and contractors. are to be
kept totally out of it.
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In 1980-81, an outlay of Rs. 340 cro-
res was made for this programme. For
the first time, a cash component of Rs.
105 crores was provided for acquusi-
tion or materials to make assets like
rura' roads, etc. created by the pro-
graniime durable. In the year 1980-81,
uncer this programme about 60 crore
man-days of empioyment have beent
generated.

Some of the hon. Members have ex-
pressed doubts about proper implemen-
tation of this programme. 1t will, how-
ever, be appreciated that in the imple-
mentation of such a massive program-
me, certain irregularities do take place.
According to the evaluation study of
the Planning Commission, this pro-
gramme has become very popular and
had a favourabie impact on the life\‘
of rural community in terms of em-
ployment and income.

I quote some of the observations
made by the Evaluation Team of the
Planning Commission:—

“(1) The pucca link roads have
enabled the villagers to take their
sick to heaith centres which were
earlier inaccesible during rainy sea-
sons. The construction of link roads
within and between villages and to-
wns had made some of the neglec-
teq areas now to go in for school
buildings and provide educational
facilities;

(2) In some of the selected villa-y
ges the dearth of skilled hands com-
pelied the local people including those
belonging to weaker sections of the
society to learn non-traditional oc-
cupations like carpentry and mason
work; thus changing over from their
traditional occupations to new occu-
pations;

(3) Thefts ang crimes born out of
hunger have come down due to the
implementation of the programme;

(4) The programme. .

SHRI RAMAVATAR - SHASTRI:

Wherefrom is he reading?
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SHNT BALESHWAR RAM: 1 am gits.
ting from the Expidmetory Rpparts I
shall be coming to the point: Domt
worry, Shastri Ji.

“(4) The programme stabilised-
foodgrains prices (wheat and rice) at
a period when these would otherwise
have risen. The drought conditions
prevailing during the year would
have given an impetus to local tra-
ders to make hay, had this program-
me not been there;

(5) The increase in the income of
the beneficiaries of the programme
did help them in meeting some of
their social obligations.”

Unfortunately, only the deficiencies
of the programme have come to be
highlighted. The hon. Members will
agree that, the N.R.E.P. is the one siu-
gle programme which has provided re-
lief to the millions of rural poor at a
time when the country was in the grip
of a serious drought.

Some hon. Members from West
Benga]l have been raising the issue of
availability of foodgrains in West
Bengal for the rural employment pro-
gramme, We have clarified the position
a number of times. Briefly, the posi-
tion is that a total quantity of 2,44,885
M.Ts of foodgrains was made available
to the Government of West Bengal in
the year 1979-80. The total utilisation
reported by them till 1-4-1980 was
1,14,230 M.Ts for the year 1980-81, a
total quantity of 1,75,288 M.Ts only.
There has never been any problem in
regard to the availability of foodgrains
in West Bengal, in fact, the actual uti-
lisation has been below the quantity
made available.

The programme will now be financed
on a hasis of matching assistance bet-
ween the Centre and the States. Out of
the Central share of Rs. 180 crores for
1981-82, a sum of Rs. 90 crores have
already been allocated to the States to
ensure that there is no delay in provi-
ding employment to the ryral poor dur-
ing the lean montha.

Some hon. W, havs expressed
concern over pace of implemehta-
tiam: of land- reforms laws. I share thejr
coneern. and wpuld like to agsure. them
that the commitmpent of the Govern-
ment to land reforms is total and une-
quivecal. Aa the hon, Members are
aware, the respansibility of implemen-
tation rests with the States. We have,
however, been continuously impressing
upon the Siates to speed up the im-
plementation of land reforms laws. By
abolishing feudal intermediaries, more
than 20 million tenants have come 1n
direct contact with the States. This in
our view is a great achievement. With
a view to correcting disparities in land
ownership, ceiling laws have been im-
plemented and surplus land distribu-
ted to the landless. These laws enacted
by State Governments are broadly in
tune with the national policy and
though implementation at times has
not been as effective as we would have
liked, yet it cannot be denied that sub-
stantial benefit has accrued to a large
number of landless families. Under the
revised ceiling laws, 17.4 lakh acres of
Surplug land which has vested in the
States, has been distributed to 122
lakh landless persons. In the distribu-~
tion of this surplus land, members of
the Scheduled Castes and Scheduled
Tribes have received adequate atten-
tion. The fermer constitute 41 per cent
of the allottees gnd have been allotted
34 per cent of the land whereas Schedu-
led Tribes comprise 13 per cent of the
allottees with 14.5 per cent of the land
falling in their share. Under the old
ceiling law nearly 19 lakh acres were
distributed and the interests of the
landless scheduled caste and scheduled
tribe were adequately looked after. As
a result of tenancy legislation, 30 lakh
tenants and share-croppers have acqui-
red ownership of more than 70 lakh
acres of land the tenants have also
been protected against rack-renting and
unauthorised ejectment, According to
the Agricultural Census 1976-77, opera-
tional holdings above 10 acres declin-
ed by 12.5 per cent relative to 1970-71.
The area also declined by 155 per cent.
I am sure this will allay the fears of
the hon, Members in regard to the
earneRinass of this Government to ime
Plement land reforms in the country,
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The Central Government and the
State Government provide assistance
to the tune of Rs. 1.000 per hectare as
grant to allottees of surplus land to
make the land productive. 8o far cen-
tral assistance o the tune of Rs. 15
crores have been provided to the State
Governments. There is a provision of
Rs. 60 crores Yor this purpose in the

Rural Reconstruction
Sixth Five Year Plan. The question of
extending this scheme to area excluded
from its scope is under consideration.

Some hon. Members from West
Bengal have referred to the achieve-
ment of West Bengal Government re-
garding land reforms. As per the re-
port of the West Bengal Government
itself the position of distribution of
land is as follows:—

Areas of ceiling

surplus fand

distributed

54,271 actes

This is below the national average
Area deciared surplus -
Area distributed -

Area vested in Precentage of
the State Govt area distributed
under the Act

1,47,443 acres 36.89%,

which is 45.949,.

38.05 lakh acres
17,48 lakh acres

Central assistance amounting to Rs.
126.20 lakhs was provided to the Gov-
ernment of West Bengal from the years
1975-76 to 19%7-78 for assisting the
allottees of ceiling surplus land for
making the land productive.

16.00 hrs.

However, utilisation certaificates for
only Rs. 9.17 lakhs have been recelvdd
and, therefore, no assistance could be
released after 1978-79 due to non-
receipt of utilisation certificates. As a
result of this the valuable financial
assistance to allottees of surplus land
has been denied.

As regards temancy, hon. Members
sre aware that tenants have been pro-
tected against rack-renting and unau-
thorised ejectment. In many States
tenants have been enabled to acquire
ownership rights on payment of a mo-
derate fee.

I can assure the hon Members that
under the dynamic leadership of Mrs.
Indira Gandhi the Government is com-
mitted to protect the rights of small
landholders and allottees of surplus
ceiling land and home-stead lands. We
shall take s%eps to ensure that they are
hot evicted from their rightful posses-
sion.

Another important programme of the
Ministry which I would like to mention
is the development of Agricultural Pro-
duce Markets. My Ministry has been
providing necessary financial assistance
to the State Governments for regula-
tion anq development of Agricultural
Produce Markets to bring them within
easy reach of the farmer and to create
a condition under which the farmer is
not forced to make distress sale of his
produce.

The programme was launched in the
year 1972-73 and grant-in-aid of Rs.
10.34 crores for the development of
327 selected regulated markets has been
advanced to the Stales. As against a
provision of Rs. 131.75 1lakhs during
1979-80, Rs. 225.54 lakhs have been ad-
vanced during 1980-81 for selected re-
gulated markets. Similarly, as agaiust
sanction of Rs. 252.90 lakhs during the
Year 1979-80 a sum of Rs. 446.55 lakhs
was given as grant-in-aid for the deve-
lopment of rural markets, Our main
thrust in the remaining years of Plan
would be on developing the rural mar-
kets in the country.

The Agricultural Refinance Develop-
ment Corporation (ARDC) is financing
the development of agricultural pro-
duce markets. Efforts are also being
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made to obtain institutional finance
from international financing agencies.
A project for the development of 59
regulated markets in Bihar with the
assistance of the World Bank has been
recently completed and g similar voro-
ject for the development of 39 markets
in Karnataka is nearing completion. In
1980-81, a project for the development
of 115 markets in Uttar Pradesh with
assistance from the European Economic
Commission has also been approved.
This project is scheduled to be com-
pleted by December, 1983. Rajasthan,
Bihar, and Tamil Nadu are preparing
large-scale projects for the develop-
ment of markets which would be pla-
ced before the ARDC and, if necessary,
before international financing institu-
tions. We would like other States also
io prepare such projects.

Hon. Members have also shown in-
terest in the scheme for the establish-
ment of a natlional grid of rural godo-
wns. Some doubts have been expressed
about the success of the scheme which
is perhaps based on the fact that dur-
ing the year 1979-80 agamst an out-
lay of Rs. 2 crores only Rs. 16 lakhs
were spent I would like to inform the
House that during 1980-81, the financi-
al and physical targets wunder the
scheme have not only been achieved
but have even been exceeded,

As against assistance for only 136
godowns during the year 1979-80, assi-
stance for as many as 1308 rural godo-
wns have been given during the year
1980-81, which shows that the program-
me has been stepped up ten times.

Sir, as the subject of Rural Develop-
ment is of vital importance, I took this
opportunity of apprising the House of
the various steps taken by the Govern-
ment to tackle the problem of poverty
and unemployment in the rural areas.
I am grateful to the Chair and the hon.
Members for giving me a patient hear-
ing.

W) Wi fag (w7mq) : Sensm
0% ¥ wo¥ I F wgd @
AFTA w3 AW fF R W 1F
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T ¥t g fe o FmER W
ofiwew & fafaecd ok g &
arg N F4 FE-AweT W@ § S
qXH g WY g w@AT =TT
T A TFW A AN, G ST oF A
qeEt 93 aff Ia€, I§ war w1 QU
waAT AE AT T 9T 1 HOd
feqEiiz M a<F & @ g -
HIEY a1a e § qorf v € @ ag
T wadr NS F A v W
weft &, 97 a% 7g T S wraifaa
2 ;T MWHLT F 9T aF T TgA0
T A% WO 7 T feresht € vt
F & W HT @ AFM

¥ wy Afdes & we A
T wAT@T & /I AT & §F FRFR
F s W § 1 weA  Iaer I
g &l SRR AT aTh wad foar-
I, FERMA T A<4EeET TRl &
q[eH WAHT AAELG( FOF ¥ wfa o
g1 wEA mA gF Taw L
F HIA [0

A H WT H ORT FOIJ4SF
FTH G wex fidgH FCr A |
0 FY I A< Ay q fegow Fdr
2 gzdic am IWa &, FE
dis QU arRE ¥ @R, fied 19
qr Y, WY FrErg w e
& Qwqm Al qiFd’ s S ey
¢ ag 72 & I FEAFE F i FT -
TF §9 SAT7 « &1 $L, CF g9 W) @reft
F 98 W1 TE AW FT HTH
L Al

AEHTAN&F aX H ) O
fadad ®T1 IMEN | qiw WO
foie Sqt TIT HAATERIR § RS
g Fofam | & foest oW,
wa fedz =t of, @ & X A fidea
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four or fs Aws dRF  WERQA
& fwlt W WEre ox W o, gl
QX @ & fadr 1 RE w1 At
HiFT @ wER, WO WA A A,
YT WET A WAT Hwr A )
sy ug Fad fres ww off &, 7
g oy fud &y FOE G waw
wrer =€ degdiw @l §, Afad
gt w1 Wy dnr gaoae W@ § 1
& ug ofr wgur & wist I W
Mg F @ . wEr faE ¥ frar
w3 & fF ¥ &1 ¥ TAW I8 W
&1 wyF ot feld & fewrdie
WiE GE, T WA HEA q i
1978~79 ® & I4¥ 131-90 fafeww
T4 A0 UTC 1979-80 4 4g 108. 85
fafsiast =4 gHI | §Y§ 23.05
fircr) sw wodr e ® faar
g —

Para “(3.4)” The overall outlook
for the crop year 1980-81 thus appe-
ars to be quite favourable and the
total production of foodgrains in
1980-81 may even surpass the re-
cord level of 132 miilion tonnes rea-
ched in 1978-79.”

#F g1 gy wfersr & =9 ¥ wd 3€wr
f& ot wwgr Wi gRIREn faa €,
7 yTATFeaT AYC T H4wi F
acfard § ot 73-93 fored wE § )
HITH UF W IOSHECH of®<d § |
ws @ ¥ fad ¥ wrow T
wH NEw TvERe ® @ik ¥ faur
g1 wPAE ® T sT¢ YA
uTew Y0¥ EG & g S0 ¥ fady s
& M F §ITHECC AT § !
S WMEF AT TG AT @ G
a1 AW wuE
T & IR T,

:
3

Bag
P a— N h Ll " 4
oiesr bl Y el e
1980 %1 M wdwsd 3w 10.8
el fogr Wi 1979 ¥ dende
§ F9r & war o

I F WTCHOAFT WTEH AT
aear 1 foyw 1979 & wwiEw
% feyra, 1980 ¥ Sa(€ ¥r TVETQ
17.8 vz g€ & wr

TS FT 1979 &7 W) faorem,
FTfBTCAT 48 98 4T W< w8 TWERT
3.6 U@T T ANT W4T | WA
¥ @f¥r 1980 T wzw  FUEay
sifevy $yx & 2.7 v gid ==
TET

YEGw F TR qga €1 SAT
war ¥ 7 owwdr gg &1 fOE &
AaTfa® 48. 4wv@z gL T § o

I WEF NTEE R v § O
HOF TE M F IWTF T WOF
1 NS FT wF@T g, g fqanT
FAT THIT & W, Tawr FAT
qfr SEwr 1 WREE %% fw
ST, Ew Y SRy E & sig gw
W e SUTYRT far vk 57
WA WX SuE  wiwe v fae
ar qeta 1 K @ g & s ¥
qdY WEIRY F HAQ W AT
g !

ol

Sigt av N T wEEew &, §
fodas ¥t wigar § & wa o
Badaer +ff EF 1 wehww Wiy
FWHE oWl FIHEE g R §,
sa W wE  Tgdem & o Fadew
& Fedldt ¥ owgromr & fe W
Trewew I org  Afww awdy,
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¥ IHFT YW BY ST, @ T
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I
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T A @ T T wid A WiREY
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Rs. 425 crores. About 7,000 sheep
and goats, 500 to 660 bullocks and
buffalos, and 200 pigs are being slau-
ghtered daily in this gbattoir.”
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MR. DEPUTY- SPEAKER' You have-
got to conclude now. You must keep in
mind that now you are taking the time
of your colleagues in your party.
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MR. DEPUTY-SPRAKER: You should
have started from your constituency
because that is very important.
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MR. DEPUTY-SPEAKER: Now, I am

calling the next Member Mr. Laxman
Karma. You please sit down.
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1801 hrs.
HALF-AN-HOUR DISCUSSION
AGREEMENT WITH CARE INC,

MR. CHAIRMAN: Shri Indrajit
Gupta, This is g half-an-hour dis-
cussion.

SHRI INDRAJIT GUPTA (Basir-
hat): Mr, Chairman, this half-an-
Hour Discussion has arisen out of my
question which was raigeq in this
House on the 23rd of March gnd to:
which the hon. Minister of Education
ond Social Welfare had replied. I
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was, of course, not satisfied at all with
those replieg and, therefore, I wish to
raise some points in this connection.

This American expansion CARE
is widely advertised and publicised
as an organisation which is feeding ap-
proximately 15 million people in 14
States of our country is feeding the
children with what is described as free
food. Actually, what they supply
and what is given to the children is
a mixture of corn, goya flower and
milk powder.

The Finance Minister had admit-
ted in this House in reply to an
Unstarred Question, No. 3632, on the
12th December, 1980 that between
1964-65 and 1979-80 this organisation,
CARE has repatriated to the U.S.A,,
a sum of about six million dollars.
The first question I want to ask is
whether it is only a charitable and
voluntary organisation  which is
helping to feed our children abso-
lutely free of cost. From where did
{hese six million dollars come, which
CARE has repatriated, according to
our own Finance Minister? For the
yvear ending 1971 there are official
figures to show that, for the so-called
operational coels of CARE—these are
mostly Government funds, that s,
those of our Stale Governments
mainly—funds have been provided
to CARE, to an exient of more than
ten million dollars,

Now, the original agreement which
was signed in 1950 between the Gov-
ernment of India and CARE — of
which I have gol a copy here—has
explicitly laid down in Clauseg 1
and 2(a) that no funds will he
provideq to CARE, except from non-
Indian sources, Whether they are
Government funds or non-Govern-
ment funds, they must be funds
coming from non-Indian sources. This
is explicitly laid down in this agree-
ment. Last time when I raised this
point, the hon, Minister Shri Chavan
had said that, “Yes. It is true. This
was so in the agreement”, But, he said
that in 1968 at some time CARE had
rapproached our Government saying
that since they are not a profil making
organisation ~ their  administrative

expenses or operationa] expenses in
this country should be met by funds
from India, And, according fo him,
a decision was then taken at the
highest level, according to which by
an executive order, provision was
made for Dbearing these expenses
which CARE claims to be incurring
in this country. The first point I
wish fo raise again today is, whether
this type of basic modification or
basic amendment of the agreement
which was done by an executive
order wasg correct, proper or in the
interests of this country. First of
all, I may say that the Minister has
misled the House by saying that
1968 was the starting point of the
Government payments to CARE.
According to the agreement there
should be no payments at all from
Government in this country. Having
modifieq that agreement mnot by
amending 1he agreement but by
some gxchange between CARE and
the Government authorities which
led to a new executive order, my
information is that these payments
slarted not in 1968 but in 1963-64 or
maybe 1964-65. Therefore, I wish to
know today—he should throw some
light on this—how this was done.
Was it done simply by some ex-
change of Iletters which radically
altered the whele basic complexion
of the original agreement, or wag it
done by any other sort of supple-
mentary agreement which has been
kept secret from the country and
from the House? I say this because
I have come across a document
which purports to be the transcript
of the testimony which wag given
here in the court, There is a case
going on in Delhi against this orga-
nisation CARE in the court of Mr.
R. C, Jain, Additional District Judge,
Delhi. In thig transeript of the actual
testimony given under cross-exami-
wnation in this court by a gentleman,
who is one of the Assistant
Direclors of CARE by the name of
Mr. Desmond Ignatius he says quite
clearly: )
“The agreement with regarg to
the reimbursement of administra-
tive costs is a separale one. It
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must have been executed in 1863
-84, That agreement is signed by
both the parties,”

So, the Assistan{ Director of CARE,
in his statement in the court made on
oath, is saying that there was another
agreement made subseguently to the
original agreement and that it was
signed by both the parties, The Min-
ister here the other day said nothing
about another agreement. He said
that they hag been apagoached by
CARE and at the highest level, it has
been decided. T do not know how—
to agree to the pavment of these
operational or administrative costs.

The original agreement could have
been amended. There was nothing
to prevent it if the Government
thought it necessary. But the ques-
tion I would like to ask is, in March,
1960, when this original agreement
wag signed, at that time if the Gov-
ernment of India had known that
later on it would be necessary to
provide huge amounts from various
State Governments for the adminis-
trative expenses of this CARE, would
the Government have entered into
that agreement? The agreement had
clearly stipulateq that no funds are
o be provided from any Indian
sources., However, they decided 1o
dp it later on, Now, after so 1nany
years again I would like to know
whether the Government of [ndia is
prepared to take a second look at this
agreement at all or not, Once it was
decided to budget amounis for
CARE-—these amounts are being
allotted every vear from the budgets
of so many State Governments, 14
or 15 of them—why was it not clear-
ly stipulated that there must be =&
proper system of maintaining ac-
counts? The question of maintaining
accounts was irrelevani earlier on
hecause there were no accounts with
which we were concerned, But once
this Government hag agreed that sumg
running into lakhg and crores are to
be  provided by the Stale Govern-
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ments to CARE for their so-called
operational expenses, doeg the ques-
fion of mainta'ning proper accounts
and financial accountability not come
in? Nothing of that kind was done.
Further, in 1963-64, perhaps by an
executive order, CARE wag allowed
to repatriate a portion of its receipts
which it gets in this country from the
State Governments, to the head-
quarters of CARE in New York in
American dollarg i.e. in foreign ex-
change which, we all know, ig a
commodity in short supply in this
country. The result of all this, what
I consider to be rather fishy business,
is that CARE has virtually been ex-
empted from all accountability, The
State Governments are supposed to
be paying for the entire cost of
handling. Once the supplies enter
the ports or docks of our country
from that stage on to the cost of
handling in-land  transportation,
storage, physical distribution cost of
maintaining Delhi Office of CARE,
field offices of CARE, salaries of the
employees including their travelling
allowance and everything, emolu-
ments of their American employees
which are income-fax free, and
along wilh thai there are a numbr
of perquisities including duty {ree
liquor and so on all are borne Ly
the State Governments. But {ihere
being no contractual commitment
under this agreement fo,r maintain-
ing accounts. CARE does so, what is
called, ‘under their own regulations’
That means, the Government has
to swallow whatever figures the
CARE chooses to supply with. My
charge is that there ig no Indian
apparatus whatsover for checking up
or regulating these accounts, This
is scandalous slale of affairs. And
all this happens in the name of
‘char’table organisation.’

I am sure, the Government is
aware of the fact that the Chief
Executive Director of CARE, a
gentleman by the name of Mr, Louis,_
Samia, less than a year ago, had been
sentenced to imprisonment in  the
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Supreme Court at New York, on a
charge of mis-appropriation of
CARE's receipts towards its prog-
rammes. This is the kind of people
who are incharge of this programme.
Still the Government is not worrid
here about any account or accoun-
tability or anything. The actual ex-
penditure which is incurred in this
country by CARE apart from what
they say, is not known to anybody.
There is no way of checking it up
or verifying it.

Again 1 will bricfly refer o the
testimony of Mr, Desmond Ignatius:

“So far as my knowledge goes
CARE does not submit any other
account than the final accounting
to the Government of India.

I do not know i:f CARE submits
any stalement of account +to the
State Governments but we receive
payments from them towards the
administrative costs....We do not
have direct touch with the Stale
Governments . r

*1 cannot say if we are informed
about the costs approved by the
Minisiry of Social] Welfare .
The costs are worked out by us
and il is for the Government pi India
to appiove the same or mnot. The
budgets, are prepared by our CARE
State office and submitted to the
CARE headquarters in Delhi who
m twn sybmits to the Government
of India after approval by the
head office. We are not required
to submit the statemeni of actual
expenses when we receive instal-
menis of pavmenis [rom the State
Governments,”

Here it is clear that they are re-
ceiving money, large sums of money,
from the State Governments, They
are spending that money. They are
giving some final account to the
Government of India each year and
the figures that they submit, are not
subject to any accounting or verifi-
cation by our"Government, There is
no such system, no such machinery
or spparatus, nothing. I may sav
that in 1871 alone, the amount which

wag supplieq to CARE by the
various State Governments came to
more than $ 10 million. These figures
are given in the CARE’s own journal
which they publish.

Then there is another curious
thing, CARE hag entered into sepa-
rate agreemeats with some of the
State Governments, In 1971 in Pun-
jab 3.75 lakh children received CARE
food and the operational cost for it
which Punjab had to pay wag Rs. 7
lakhs. In comparison with that, for
feeding 3.61 lakhs poor children in
Maharashtra that State paid to CARE
Rs. 92 lakhs, that is, more thaa 13
times what Punjab did, although the
number of children involved in
Maharashira was much less than 1n
Punjab. One would have imagined
that Maharashtra with a seaport 1ke
Bombay would need to incur smallel
expenses than Puajab, which would
need to haul the food over long
inland distances,

Again, Haryana spent Rs, 10 lakhs
for the feeding of 3.25 lakhs children
but Gujaral spent Rs. 25 lakhg for
2.83 lakh children, Once again, the
coastal State was paying more.
Kerala spent Rs, 58 lakhs for 16.5
lakh children, whereag Tamil Nadu
spent a staggering Rs  2.78 crorecs
for 184 lakh c(hildren,

So. anything goes; whatever they
are demanding and claiming, which
has no basis, .10 logic. no accounta-
bility behind it that is being agreed
to and that is being paid.

1 may poinl out the result of this
curious agreement that we have
entered into. In the Rajya Sabha on
the 10th March 1981 the Finance
Minister said that “the understanding
with CARE wag that foreign exchange
remittances”—I do not know why
they were allowed foreign exchange
remittances at all; but, anyway, they
were allowed it. 1 believe, CARE
claims that this is for some adminis-
trative expenses of its head office in
New York, or something like that
anyway the Finance WMinisier said
that:
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..the understanding was that
tor every 1,000 pounds of foodstuffs
which they will supply, they will
be allowed to take out and remit
one American dollar”,

But we find, for example, in 1979-80
the food supplied by CARE was 330
million pounds and, according to this
rate the approveqd remittances should
have been 3,30,000 dollars. But,
actually, they were allowed in that
year 1.1 million dollers to be
repatriated. -

So, I think these things, to say the
least, require, some explanation. Very
few people in this country know what
is going on about CARE. Some people
think it is a very benevolent, charii-
able, generous, voluntary organisation,
which does not cost us a single pie,
and the poor Americans are giving
thousands of tonnes of foodgrains and
feeding our children free.

I would like to know whather this
is a bona fide relief organisation, or it
is @ United States Government agency,
because it is an organisation which
comes under, what is called, USAID
and USAID itself is [funclioning
under the overall control of the
United States Departmeni of State.
Is CARE a bona fide relief organisa-
tion, or is it a United States Govern-
ment agency, which is being set up
for the purpose of disposing of some
surplus stocks of foodgrains, surplus
stocks of milk powder, surplus stocks
of corn and surplus stocks of soya
flower? That is their investment in
these countries, as againsg that in-
vestment, they are allowed to make
money, just like a business organisa-
tion, and take this money out [rom
this country. So, they are supposed
to be a charitable organisation, and
our State Governments are paying
crores of rupeeg lo them, when they
were not supposed under the original
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think that a colossal scandal has been
perpetrated, and the Government of
India, instead of doggedly and per-
sistently trying to defend what is
happening now, should review the
entire position. For the last 30 years
this agreement has been in force. So,
they should take s second look into
it in interest of the country, in the
national interest.

T would recommend that they should
review the hole working of this
agreement and scrap it. We are not
beggars, going with g bagger's bowl
Evep if we need voluntiary organisa-
tions, there are many other organisa-
tions working in this country. There
is the OXFAM; there is some other
iniernational organisation—I  forge
its name. There are various organisa-
tiong working in this country, doing
similar type of work, I do not think
anybody else is provided with huge
funds hke this, which is against the
very principle of the original agree-
ment. And therefore, 1 would
suggest Lhat after all these years we
were priding ourselves—justifiably
priding ourselves— that we have now
become self-sufficient in food and this
and that. Of course our Children
need care, there is no doubt aboutl
that. For that it does not mean that
we shall berter away all our self-
1espect in this way. Therefore, I
woulg suggest that this agreement
should be scrapped. The sooner it is
done, the better it is.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): Sir, the honourable
Shri Indrajit Gupta has raised this
discussion in consequence to the reply
that was given on the floor of this
House. On that day I did say that
the ‘figures that we are supplying 1lo
the House are correct and if there has
been any discrepancy between the
figures supplied by the Government

agreement 1o pay a single pie. and the figures which the hon. Mem-
ber has been pleased to supply to the
House, I am prepared to look into the

matter,’ That day also I did say that

So, I do not want to say very much
on this. I only want to say that I
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the CARE grganisation approached
the Government through the Educa-
tion Ministry in 1968 and through the
Social Welfare Ministry in 19871 for
formalising the entire thing which
was going on and a kind of list of
provisiong for which agreements with
the respective State Governments had
to be entered into was formalised in the
Education Ministry in 1968 and in
1971 in the Social Welfare Ministry.

Sir, in 1971 and thereafter, the
Social Welfare Ministry was supposed
to be a nodal Ministry so far as this
CARE organisation is concerned. But
when I enquireq from the Finance
Ministry, I have been able to get the
information, though not the entire
information that I wanted, that right
from 1663-64 they have beep allowed
to collect the administrative charges.
Honourable Shri Indrajit Gupta is
emphasising on clause 2(A) of the
agreemenlt, I have carefully gone
through clause 2(A) and in order to
make myself sure that the interpreta-
tion which my officers are putting on
clause 2(A) ...

SHRI INDRAJIT GUPTA: We want
your interpretation, not the officers’
interpretation.

SHRI S. B. CHAVAN: Ip order to
make myself sure of the interpretation
which hag been put on this clause
2(A) is correct legally or not, I had
the benefit of geting the advice from
the Law Ministry also as to Whether
this clause 2(A) precludes CARE
from recovering the administrative
chargeg which, in fact, hag beep a
ma'n point of contention.

Sir, about the interpretation that
hag been given {0 us gndg on which I
am galso satisfied—I have carefully
gone through the entire clause myself
and I am more or less satisfieq that
this clause 2(A) does not preclude
CARE from recovering the adminis-
irative charges, though it is a fact that
it ig not part of the agreement. It
would have been g happier position if
a supplementary agreement has been

prepared, Unfortunately, ag I have
stated earlier, I could not locats all
those papers of 1963-64 where even
today Mr. Indrajit Gupta said that
there wag a formal agreement and he
wag quoting from the evidence which
wag given in a court, I do not know
and I have not seen it. I have to g
through the entire thing, but I have
tried my best since yesterday till this
afternoon to locate the flle 1o find out
whether there was any such agree-
ment, but I could merely get one let-
ter, I could not get the entire file, So,
I would not be able to say authentical.
1y ag to whether this kind of an agree-
ment was there or not. The first
point which hon. Shri Indrajit Gupta
is saying—‘in fact they are not entitl-
ed to recover this amount’. I do not
think that this agreement can be
relied upon for that kind of interpre-
tation and what he is referring to, the
donations and other things which they
have to collect outside India, In the
shape of foog articleg they have to
send those commodities to India and
for purchaseg of foodgrains and other
articleg no donations are being collect-
ed {rom Indian sources. 'That, of
course, is a clear point.

SHRI INDRAJIT GUPTA: For the
benefit of the House would you read
2A on which you are harping too
much? Please read that out and let
ug see how your interpretation stands.
If you like, I can read that out?

MR. CHAIRMAN: I want top know
why did you agree to reply? When
you yourself have not been able to get
the entire file, why did you agree to
reply so soon? You could have got
the file and then replied,

SHRI S. B. CHAVAN: On that day
Shri Indrajit Gupla said that he had
addressed his question to the Finance
Ministry and I haq to reply that ques-
tion yesterday also. Had the Finance
Ministry replied, I do not know whe-
ther they would have located the file
or not, Since the notice was given to
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the Education and Soeial Welfare
Ministry ...

MR. CHAIRMAN: In thig situation
when the Minister himself admits that
he doeg not have the entire file and he
feels that it would have been proper
that the question should have been
addressed to Finance, Min'stry, Shri
Indrajit Gupta, would you like to
postpone it?

SHRI S. B. CHAVAN: I do not
think 1 ever said that thig notice
should have been given to the Finance
Ministry, I am merely saying that !
have tried my best along with the
Finance Ministry to locate the file, but
I have not succeeded.

MR. CHAIRMAN: This is what I
am saying. The question is very
important, In view of the fact that
you have not been able to locate the
necessary file, I do not think you will
be able to give proper reply.

SHRI S. B. CHAVAN: Why? I am
prepared to give the reply, I am
giving the reply.

SHRI INDRAJIT GUPTA: He says
that he is quite confident of giving a
reply.

MR. CHAIRMAN: He says that the
files are not available.

SHRI INDRAJIT GUPTA: Files are
not everything in the world.

MR. CHAIRMAN: If you press your
point, then it is all right.

SHRI INDRAJIT GUPTA: Are they

going to locate the agreemeni and is
it in the country's interest?

SHRI 8. B. CHAVAN: There was
the writing in the file and orders have
been issued Copies of the orders we
have been able to locate. Whether
we have been able to locate the file
or not is not very much material issue
here
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2A; “Issue against payments madp
by individuals and organisations but
only outside India gift remittances
representing commeodities to be deli-
vered to individuals, groups and
lawfully existing organisations in
India designated by or on behalf of
the donor™.

So, the position is absolutely clear
that the donations and other gifts
which they were to procure from
either individuals or organisations, but
only outside India are to be remitted—
where to Gifts, remittances represent-
ing commodities to be delivered to
individuals, groups and lawfull orga-
nisationg in India. So, the donations
have got ta be collected outside India
and paid to India. With the donation
that they receive they will have to
make purchaseg of foodgraing and
other non-fooq commodities and deli-
ver it to India.

SHRI INDRAJIT GUPTA: Who
pays for this?

SHRI S, B, CHAVAN: That is exact-
Iy the point.

The interpretation that you put on
it ‘that in fact {his Clause 2A precludes
CARE from recovering admipistrative

— -charges’ does not flow gul of Clause

2A, That is the only point which I
wanted to make.

The second point which Shri Indra-
jit Gupta raiseqd here was, and he tried
ip paint g picture, ag if this is not a
charitable organisation and, in fact,
they are making huge profits out of it.
For that he quoted the figures of 1978
from their Plan Programme, which
they had prepared in 1971 and also the
budgeted figures of different State
Governments—he referreq to Punjab,
Maharashtra and other places. First
of all, T have also enquired from the
CARE and I have alsp tried to locate
as to how far thig coptention is cor-
rect. The Plan Programme which the
CARE prepares jg never published,
It is being sent to their head-office and
then, they take a decision. So, thig is
the kind of 3 draft programme which
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they have prepared, The hon. Mem-
ber, Shri Indrajit Gupta, most pro-
bably assumeg that the entire amount
is being paid to the CARE. It is a
fact that right from the point of trans-
portation, stocking, processing and,
thereafter, for delivering the entire
food commodities and non-food com-
modities to the respective beneficiar-
ies, the entire amount jg being spent
by the State Governments. This is
not being paid to the CARE

Actually, these budgetary provi-
sions definitely contain a part of it as
an administrative charge. But my
hon, friend is quoting all the figures
ag if these are all administrative char-
ges which, in fact, is not the correct
position. The correct position is that
it includes all these items. Even if
the Indian food is also to be supplied
to different areas, barring the admi-
nistrative charges required for their
head-office, a]l the expenses are bound
to be incurred by the State Govern-
ments_

SHRI INDRAJIT GUPTA: Why
should food items purchaseq in India
be supplied through the CARE? You
can set up your own Indian CARE,

SHRI S. B. CHAVAN: Even if
Indian food items purchased in India
are to be suppliegy to the respective
State Governments, the transportation
cost, the storage cost, the processing
cost angd the distribution cost, all these
expenses are being incurred by the
State Governments. It is not going to
make any difference. The only differ-
ence is that a part of the expenditure
is being chargeq to these different
States a5 administrative charges for
the maintenance of their head-office
in New York and their office in New
Dethi. Tn fact, the amount wag being
collected and it is being collected with
the full guthority of the Government
of India and the State Governments.
"T'here is nothing surrentitious about
it: there is nothing hidden about it.
The whole thing {s done In a very
clear manner.

At any rate, the relevant point
Wwould be as to whether the Govern-

ment is prepared fto reconsider and
apply its mind afresh to this problem.
Certainly, we will be too happy to
apply our mind to this matter. If
there are any procedural irregulari-
ties, they Wwill have to be set right.
Why unnecessarily by an executive
order? If certain things or the list of
provisions which, in fact, is also in the
nature of a supplementary agreement,
if that is to be resorted to, according
to me, the better course would be,
instead of that, to have a regular sup-
plementary agreement entered into
with the CARE and formalise the
entire thing without giving any scope
for any kind of mis-interpretation ...

SHRI INDRAJIT GUPTA: That
means, you have been commitling
irregularities a]l these years,

SHRI S. B. CHAVAN: You may
call it “irregularity” or whatever it is_
The list of provisions iz definitely be-
ing signed by the State Governments.
There is no difficulty about it. At the
same time, the happier position would
have been instead of signing the list
of provisions, to formalise the entire
thing by having a regular supplemen-
tary agreement with the CARE so
that there is no scope for any kind of
mis-interpretation.

Another point which the hon. Mem-
ber raised was as to why have this _
from the CARE at all, It was in 1978
that this kind of an exercise was done.
The Planning Commission and other
respective Ministries adviseq that a
tota] amount of foodgraing that we
got from the CARE was of the order
of Rs, 760 erores, And if we 2re to
substitute this by Indian food, it is
beyong our ecapacity. If Rs 500
croreg are to be provided in the Sixth
Plan out of the Plan resources that
we have, it ig going to be almost
impossible. That was the decision
which was arrived at and we have to
continue the entire thing.

The only point will be that Govern-
ment will certainly look into the mat-
ter and instead of signing these lists
of provisions, will take up with CARE
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sign regule. supplementary agreement
with them and grovide for all the
charges that we are revcvering under
different sdministrative orders and
formalise the whole thing,

SHRI INDRAJIT GUPTA: 1 would
like to wek one point for clarification.
Till now have you any means of
checking or verifying the final
aecounts which CARE provides for
showing their operational costs in
India or, are you to accept whatever
figures they give?

SHRI S, B. CHAVAN: That is also
a correct position. We have been ac-
eepting the figures supplieq to us by
CARE. But, now they will have to
file returns to which they have agreed.
Under the Foreign Assistance Control
Act—I do not exactly remember.—
foreigners will have o file returns for
the assistance which they give They
were under the impression that they
need not file returns, But we have
told them to file returns to which they
have algo agreed. That will definitely
provide an opportunity for scrutinis-

ing the entire accounts and the amount
which they are repatriating for their

Head Office charges. That sort of
thing wil] definitely be done hereafter
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SHRI NIREN GHOSH (Dum Dum):
I submit {o you that the entire CARE
business seems to be rTeeking up =&
scandal. Polifics is also involved in
it. 1 do not know whether espionage
is also there. The Executive Director
Mr. Louis Samia, hag revealed in court
that it ig not a relief organisation.
I quote:
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“CARE is constituted gg a firm
for doing business under he laws of
the District of Columbia (USA)
under which it ig incorporated.”

So, it is no a relief organisation. That
is what hag been revealed before
court.

From 1964 upto a certain period, up-
to 1973, Rs. 11 crores have been netted
by CARB, paid by he State Govern
ments. What about the period before
19647 Can the Minister give the
figure, enlighten the House as to how
many crores have been netted by
CARE, have been paid to CARE, as a
sort of administrative charges or ad-
ministrative costs, this or thaf, what-
ever he has said,

I would also like to knoy this. Is
there any other relief organisation,
OXFAM or any other organisation,
where this organisation takes adminis-
trative charges from the State Gov-
ernments or from the Central Gov
ernment or even repatriates moneys in
dollars, in hard currences, from India?
If there is none, thepn why is Govern-
ment willing to give this sgpecial con-
cession to CARE only, why this fav-
oured treatment to them only? Is
there something under this?

Now, if you say that you cannot
dispense with CARE Dbecause they
have paid Rs. 700 crores—that js the
figure if I am not mistaken—under
this food programme,if that is the
position and now when all these things
have come up—that day also I demang
ea—why should youy mnot conduct a
probe into the activities of CARE—
when =0 many issues are at stake?
Can you give uys the figure from 1950
onwards uptill now as to how many
crores nf rupees worth of food CARE
has distributed in India? And if
they could dg all this, why ghould
they charge repafriation charges in
dollars? There is a paltry sum of six
million dollars—that is what we know
at present. They could bear fMfs also.

Is it g fact or not that AFL-CIO
and American Relief for Poland are
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also member-agencieg of CARE engag-
ed in dubioys political activitiea?
This is the charcter of CARE.

On fop of this, when there is no
proper means of checking, whatever
CARE submits has got to be met co-
wards administrative costs. 1 do npot
know whether anywhere else in the
world an independent Government,
a sovereign Governmen? oNows this
sor{ of thing in jts own territory, that
whatever they say must be accepted

anq paid back as administrative
charges and al] that.
So, gll these things are there. 1

again demand that a probe should be
conducted. Why is Government fight-
ing shy of having a probe into the
affairg of CARE, into all these aspects,
to see if therg is something delicate,
something fishy or otherwise aboyt it?
I demanq that a probe should he con-
ducted intg the affairs of CARE.

You will be astonished to learn how
it is politically motivated. Just now
it is spending the greatest amount of
relief ‘n Kerala, a small State—that is
obvious—with some political charges,
I charge.

SHRI S. B. CHAVAN: I will not be
able to say whether there ara any
other organisations from which the
administrative charges are allowed to
be collected or not. In fact that is
not the main issue of the discussion
to-day. What I have been trying to
find out is this. Is 1t that the CARE
is recovering the administrafive
charges only in Indiz and not from the
other countries where the CARE orga-
nisation works? There gre thirtyeight
countries where the CARE programme
is being implemented. According to
information given to me the adminis-
trative chargeg are being collected
from all the countries gnd India is
not an exception to it. In fact, that
was one of the reasons why they
persuaded the Government of India
that we should alloy, them to collect
the administrative charges. 'This
being a chritable organisation we do
not have funds—we cannot possibly
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spend that amount required later om
for this purpose. In fact that wag the
main reason why the Government of
Indiz also took a decision that they
werg entitleq for such a kind of ad-
ministrative charge.

The second point which my hon.
friand, Shri Ghosh was pleased to raise
is this. He said the same thing thal
day and he has repeated it to-day. 1
wag carefully lListent.ng to hipp as to
whether he had made out a point as
to why he woula like us to set up some
kind of a probe. I do mnot thing that
he himself had been able to establish
anything. So, I don't think it will be
proper on my part to gay that we
would like to sel up an enquiry com-
mittee. There is no question of any
probe. Government does not think in
lerms of having such a probe.

SHRI XAVIER ARAKA]IL (Ernaku-
lam): Sir, this discussion js rather
over a vital subject for the considera-
tion of thiz House. Lislening {o the
answer given on the 23rd and to-day
by the hon. Minister g5 also the ques-
tions put forward by the hon. Mem-
bers, I have furmulated rather Lhree
propositions for {he consideration of
thiz House.

First of all, are we against the aid
from abroaa either from voluntary or
non-voluntary grganisations?

In this context, what is the quanium
of gssistance/aid received by this
country and how far it has gone fo the
deserving objectiveg of this program-
me?

My secong point js: if some irregu-
larities/malpracticegs or violation of
terms and conditions are committed
by this organisation or association,
then what preventg this Government
to go into it and compel this organisa-
tion or association in this respect?

My third point is : of course
Shri Gupta also referred to the .erms
and conditions of this agreement of
1850. While considering the renszwal
of this agreement of 1950, will Govern-
ment take concrete steps to sée that

-

proper accounting system is adopted
in the matter? Shri Inarajit Gupta
had very clearly stated about the pay-
ments/remittances or repatriation ot
the amounis. Th.Sse are not small
matlers which can be bypassed by us.
But, thig is one thing on which the
House was not convinced. When
conclusive evxidence is there of mal*
practices or irregularties, what is it
that has precluded us from going into
the activities of this or any other orga-
nisalion? I say that quite a few orga-
nisatlon .n his country are receiving
aid from various foreign countries and
using it for many purposes and the
hon. Minister has said that over Rs. 760
crores worth of foodgaing are given
in this matter as aid. Thig takes me
back to my own State. Here for the
primary education children, CARE is
giving iood. There is mno substitute
for this system. May ] ask a question
from Shri Inarajit Gupta, ..

MR. CHAIRMAN: You ask the ques-
tion from the Minister—not from Shri
Indrajit Gupta.

SHRI XAVIER ARAKAL: The ques-
tion was put and the discussion came
out of that,

MR. CHAIRMAN: Well, you please
ask the guestion and go not discuss
it.

SHRI XAVIER ARAKAL: I am ask-
ing the question aud I am not giving a
leclure on this. Arc youy against the
aid which is given? Or do we have a
system or method through whilch we
can mest the needs of our people
here? This is the first question I put
forward. My submission is during the
cyclone time or other pecasions, varioug
organisations have ploughed money in
this country. Why should we ‘be un-
grateful to them? We should appre-
ciate the gooawill of these people.
Calamity jn any couniry is a calamity
of the humanity. Many of these orga-
nisation are coming here or giving aid
out of humanity. These are the points
which I would like the fon. Minister
to take into consideration. I would
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like to know"when fhe negotiations
start to renew the agreement of 1850
will the hon. Minister fake into consi-
deration the feeling of this House?
Also a proper Bubervision should be
imposed from the Central Government
on these activities.

SHRI 8. B. CHAVAN: Sir as far us
the various points rased by the hon.
Member are concerned J can say that
we as g nation are not against receiv-
ing any foreign aid. Might be some
Members are having that point of view
that they would not ke India to
accept any foreign aid in whatever
shape it may come. The second pownt
was gbout whether the food articles
and other things are going to the de-
serving beneficiaries, Actually the
whole work is being done in an ex-
tensive manner gnd the Stale Govern-
ments are fully involved. It js not
that CARE s distributing. It 1s
through the State Governments that
these fooq articles have been distri-
buted and we have not heard of any
such complaint against the State Go-
vernment that either they bave mis-
utilised or not given to the deserving
people which were contemplated by
the donors themselves.

Sir a little while ago I said that
certainly Government 18 going to look
into the matter of formalising the
entire thing after negotiating with
CARE to enter intp some kind of a
supplementary agreement, Sir, it is
not the proper accounting but it is the
proper check on behalf of the Govern-
ment. Actually, the whole thing is
being implementea through the State
Governments and we would like to see
as to whether this also requires to be
gone intg and certainly Government
would like to go into it.

The last point raised by the hon
Member was as to why we should not
go into the affairs of any voluntary
organisation even if there is no case
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againgt it. At least I have not been
able {0 convince myself as fo why
should wg go into the details of any
voluntary organisation unless Gov-
ernment has a pruma facie case that
there have been some kind of mis
handling or mis-appropriation or vio-
lation of the purpose for which the
orgamsation hag been working in the
counfry.... '

SHRI INDRAJIT GUPTA; How will
you know when you have to accept
their figures?

SHRI S. B. CHAVAN: We know
through the State Governments, Sir,
even from the States where mn Iact
the ruling partieg are different from
the ruling party at the Centre I have
not received any such complaint that
they have been misutilising or mis-
appropriating the funds. That 15 a
clear proof that they have been work-
ing all right. It is a matter of opinion
whether we should pay or should not
pay admimstrative charges. It ig a
matter which 1n fact, Mr. Indrajit
Gupta has raised here. As far as
Government are concernea we think
that admimistrative charges will have
to be paid gnd that i1s why they are
belng paid. It is a question of merely
formalising the entire thing.

SHRI INDRAJIT GUPTA: I hope
you wall be able o find the missing
filles.

SHRI S, B. CHAVAN: Sir, I did not
say ‘missing’. 1 only gaid that I have
not been able to locate.

MR. CHAIRMAN: So, you will try
to locate the files. The House stands
adjourneq to meet at 11 AM on Thrus-
day the 15th April 1981.

19.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 16, 1981/Chaitra 26, 1903 (Saka)
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